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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 26, 1986/
Agrashayana 5, 1908 (Saka)

The Lok Sabha met at
Eleven of the Clock.

[MR. SPEAKER in the Chair|

[ Translation]

(Interruptions)

MR. SPEAKER : Do you not know
that Mr. Deputy Speaker has got
married ?

SHRI BALKAVI BAIRAGI: The
colour of your turban as well as the com-
plexion of your face is red today. What
is the matter ?

MR. SPEAKER : It is because of
your kindpess that the complexion of my
face is red.

[English]

PROF. MADHU DANDAVATE:
Sir, today let your ruling be colourful.

MR. SPEAKER :
view,

It is a point of

ORAL ANSWERS TO QUESTIONS
[English]

Restructaring of Planning Commission

+
SHRI H. N.
GOWDA ;

SHRI YASHWANTRAO
GADAKH PATIL :

*326. NANIJE

Will the Minister of PLANNING be
pleased to state :

(a) whether Government are consi-
dering restructuring of the functions and

organisational pattern of the Planning
Commission; and

(b) if so, the main reasons for the
same and the changes likely to be made ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING
(SHRI SUKH RAM) : (a) There is no
such proposal at present.

(b) Does not arise.

SHRI H. N. NANJE GOWDA : Sir,
at present the Planning Commission has
got 27 divisions covering specific areas
and it has been found that some of the
divisions are unwieldy. There is scope
for proper integration of the work in such
divisions. Some of the divisions have
tremendous load of work without commen-
surate strength of experts and that affects
the quality of studies and the papers pro-
duced. - In this background, I would like
to know whether the Deputy Chairman
of the Planning Commission has recomm-
ended restructuring of the functions of
the different divisions of the Commission
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If so, what are the recommendations
and what is the response of the
the Government ? Also, I would like to
know whether the restructuring of the
Planning Commission has figured in aoy
of the sittings of the National: Develop-
ment ('ouncil; if so. what are the details.

SHRI SUKH RAM : There is a
difference between what the hon. Member
asks us and wants to know about the
restructuring ef the functions of ‘the
Planpning Commission. As far as the
restructuring of the Secretariat is concer-
ned, of course under the direction of the
Prime Minister as the Chairman of the
Planning Commission, necessary steps are
being taken to upgrade the capabilities of
the Secretariat to cope with the challen-
ges which we are going to face in the
future. For instance, now, we have
sanctioned four posts of experts. Out of
the four posts, two posts have been filled
and two posts are likely to be filled in the
near future.

As far as the functions of the Plann-
ing Commission are concerned, they have
been entrusted by the Government in its
Resolution in March 1958. There is ne
proposal to restructure the functions of
the Planning Commissjon. As far as the
improvement of the capabilities are con-
cerned, now we have to think abdut the
problems which we are to face after quite
20 years ahead from this time. For this
purpose, in various sectors, we are now
making considerations. For instance,
take power sector. We have to think
what will be the problem; what will be the
crisis before us—whether it is the oil,
gas, thermal, hydel or nuclear and which
is the best proposition for us. This is
the job which the Commission has to do
and for that purpose these ecxperts are
being engaged so that they give advice to
the Commission for the performance of
its duties.

SHRI H. N. NANJE GOWDA : The

Pianning Commission was set up in 1950°

and its functions were defined there.
Afterwards many things have happened.
In 1954 Parliament adopted a Repolution
directing the Government to take extreme
socialistic measures in the interest of the
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downtrodden of the society. It is also
expected that there should be a definite
check on the conceritration of income in a
few hands. A growing feeling is there
that we are drifting away from that policy.
1 would like to know whether the Govera-
ment would give definite directives to the
Planning Caommission to plan accordingly
so that, in the overall situation, there is a
definite check on the concentration of
income in a few hands.

SHRI SUKH RAM: We are not
drifting away from the responsibilities and
work assigned to the Cemmission. The
hon. Member has just now said that
wealth is being concentrated in the hands
of &8 few. That is quite wrong. We are
adhering to the functions and the responsi-
bilities assignod to the Commission.

SHRI SOMNATH RATH : 1 want
to know from the hon. Miaister whether
the Government or the Planning Commi-
ssion has instructed the different States to
constitute district level Planning Boards
and if so, which are the States where dis-
trict level Planning Boards have been
constituted and what are the duties and
responsibilities and mode of functioning
of these district level Plarning Boards.

SHRI SUKH RAM : Goveroment
have prepared a scheme-under which the
State planning machinery has to be streng-
theped, and this scheme extends to the
district level also. The Government of
India has to share two-thirds of the cost
of such strengthening at the State level and
50 per cent at the district level. I do not
have the information. as to which of the
States have availed of this scheme,

MR. SPEAKER : Dr. Venkatesh.

DR. V. VENKATESH : Thark you

very much, Sir.

AN, HON. MEMBER : He never

expected to be called.

PROF. MADHU DANDAVATE : [
thank you in. advance, Sir.
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DR. V. VENKATESH : As ybu ars
aware, about 80 per cent of the popala.
tion of this country constitute the rural
population, the farming community. While
doing the planaing for our country, this
groat country, the problems of about 8g
per cent of the people, the farmers living
in rural areas, have to be taken into
account. Therefore, while restructuring
the Planning Commission, I want to know
whether there is any possibility of inclu-
ding a few farmers in the Pianning Commi-
sston so that they will be able to give first
hand information and we can gee that our
country marches forward. I want to
know whether you are going to give repre-
sentation to the farming community in
the Planning Commissiomn.

SHRI S. JAIPAL REDDY: We
have a pure fariner in you, Sir.

SHRI SUKH RAM : In my replyl
have already said that at present there is
no such proposal.- But the hon. Membets
may be aware of this fact that there are a
number of schemes, poverty alleviation
schemes, the Minimum Needs Programme,
the Hill Area Deveclopment Programme,
the Tribal Area Development Programme,
the Drought Prone Area Development Pro-
gramme, and so on. So many schemes
are there to help the rural masses.

DR. V. VENKATESH : My ques-
tion was whether representatives of the
farming community would be included in
. the Planning commission.

SHRI SUKH RAM : I have already
said that there is-no such proposgl at
present.

DR. V. VENKATESH : Why not ?
What is the reason ? It is very unfortu-
nate.

[ Translation]

SHRI D. P. YADAVA : Mr. Speaker,
Sir, I want a piece of information from
the hon. Minister. Will he direct the
Planaing Commission that it should select
at least 10 per cent of the schemes submi-
tted by the State Governments at the time
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of fimelisitig Pive Yecar Plans and the
Annusl Plans wwd shoukd study them in
depth to ascertain how far the schemes
sgbmiited by the State Govérnmeats are
ptactical, useful, catled for and in
the interest of the people ? It should aiso
be ascertained whether grass root level
planning bas been undertaken or not ?

Will he issue orders to the Plamning’
Commussion to this effect 7 °
SHRI SUKH RAM : Mr. Speaker,

Sir, we are of the view that in the formu-
lation and 'implementation of the Plans,
there shoutd be grass root level planning
and instructions to this effect are issued
to the State Governments from time to
time, So far as the question of selecting
certain majot projects is conceriied, I may
submit that every project is scrutinised in
the Planbing Commission and results of
the interaction with the States are inclu-
ded in the final decision.

[English]

PROF. MADHU DANDAVATE: 1
would like to know from the Hon. Mini-
ter whether it is not a fact

SHRI  P. KOLANDAIVELU :
Janata is getting two questiens because
they have lost in two by-elections. So,
they are getting ‘two chances !

AN HON. MEMBER :
sation !

As compen-

(Interruptions)

PROF. MADHU DANDAVATE: 1
would like to know from the Hon. Minister
whether it is not a fact that the function-
ing of many institutions, departments and
organisations of the Government of India
is s¢rutinised by financial committees like
Estimates Committee and Public Accounts
Committee. But for the last several
years so many aspects of the functionihg
of the Planning Commission are not at
all scrutinised by the Estimatés Comm-
ittee  and the Public Accounts
Conuiitteo and the Commission is treated
as a holy cow. It is a part of the move-
ment of cow protection. -
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SHRI SUKH RAM : 1 am not
aware whether the functioning of the
Planning Commission has not been scru-
tinised by the Public Accounts Commi-
ttee. I will write him a letter in this
regard.

PROF. MADHU DANDAVATE
A lot of debate has taken place and we
are told that it is a very sensitive area;
that is why we don’t include. And the
Minister says that he does not know ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : The Hon. Member
bas only asked one specific question,
whether it is a movement for protecting
the holy cow. And I will say no.

PROF. MADHU DANDAVATE : I
am not demanding for cow slaughter.

SHRI DINESH GOSWAMI : The
fact is that the Planning Commission
occupies a most important position today
in the  disbursement of funds and com-
paratively the Finance Commission p'ays
a subordinate role. Whereas the Finance
Commission has a constitutional status
the Planning Commission does not have
a constitutional status. Theretore, will
the Government give a constitutiona!
status to the Planning Commission so that
the complaint from the State Governments
may not be there that constitutional
status has been given to this and the
Central Government may put a stamp
over the State Governments ?

SHRI SUKH RAM : This aspect was
entrusted to a high level committee and
after necessary scrutiny and deliberations
it was found that it is not possible to
give constitutional status to the Planning
Commission because under the Constitu-
tion, the functions of the Union and the
States have been well defined and demar-
cated. In view of this fact, it is pot
possible,

Moreover, the Prime Minister happens
to be the chairman of this Commission.
So, this Commission needs that authority
which is necessary to ensure implementa-
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tion of its suggestions and recommenda-
tions.

Reorientation of CSIR

*327. SHRI V. S. KRISHNA IYER :
Will the PRIME MINISTER be pleased
to state :

(a) whether Government have any
proposal for re-orientation of CSIR on
the lines of Korea Institute of Science and
Technology which took up development
of technology for specific users; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH.
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN) : (a) No, Sir.
The functions of the Korean Institute of
Science and Technology are very limited
as compared to the charter of, CSIR. It
is understood that in 1985 Korean Institute
of Science and Technology was merged
with Korea Advance Institute of Science
(KAIS) which has a charter approdching
that of the CSIR.

Does not arise.

(b)

SHRI V. S. KRISHNA IYER : Sir,
although South Korea has very few re-
sources yet it has achieved tremendous
economic growth because of increased
production through technological innova-
tions and improved efficiency. In answer
to a written Question No. 1036 dated 31st
July, 1986 the Prime Minister had replied
that a review committee under the Chair-
manship of Shri Abid Hussain, Member,
Plannisg Commission has been set-up to
examine the various aspects of the func-
tioning of CSIR and to suggest measures
to be taken for improvement. May I
know whether this Committee has submit-
ted its report ? If so, what are its main
recommendations and the action taken
by the Government on those recommenda-
tions ?°
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SHRI K.R. NARAYANAN : As
regards the first part of the question
Korea’s general development is a different
matter and science and technology is only
part of the issue. In a vast country like
India the nature of the problems and the
type of solutions are very different from
Korea.

As regards the committee set-up by
the Prime Minister to review the CSIR
actually the report has not yet been
submitted. We expect that the report
would be submitted by the end of Decem-
ber and at that time, 1 think, we will be
able to say something more about it.

SHRI V. S. KRISHNA IYER : May I
know whether any infrastructure has been
built up to transfer the technology deve-
loped in the laboratories under the CSIR
to the industry ? If so, has it been
evaluated. Please give the figures for the
last 2.3 years as to what is the cost invol-
ved and what is the return that we had
from the transfer of technology ?

SHRI K. R. NARAYANAN : The
primary task of CSIR is to develop tech-
nologies which can be transferred to
industries as well as to agriculture. The
total value of goods produced in industries
in India as a result of technologies
emanating from CSIR is about Rs. 500
crores. Many contracts have been given
to private as well as Government enter-
prises involving Rs. 20 crores for develop-
ment of products and processes. Currently
CSIR has a contract for Rs. 40 crores
from private sector as well as Government
organisation.

SHRI PRATAP BHANU SHARMA :
It is true that the coptribution of CSIR in
the advancement of scientific and industrial
progress of our country is appreciable,
But it is also a fact that today our country
is the biggest buyer of technology in the
international market. We are spending
Rs. 500 crores every year in the name of
new technology and new development. I
would like to knew frop» the hon. Minis-
ter what is the contribution of CSIR in
the development of advanced and appro-
priate technology which is commercially
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viable and acceptable to the entre-
preneurs 7 1 would also like to know
whether Government would associate the
Council as a local consultant with the
input of technology and know-how and
how much we are investing in R & D
every year ?

SHRI K. R. NARAYANAN : As
regards the first question about import of
technology it is true that we are importing
technology on a big scale. This is largely

-because the world has moved into a npew

era of technological development. So it
is necessary for us to have not only old
technologies but new technologies develo-
ped in other parts of the world. That is
one or the major reason for having a
larger import of technology today. As
regards the second question CSIR has
developed technologies which are in actual
use in many areas in agriculture as well
as in industry. For example, we have the
National Physical Laboratory, the com-
modity laboratories like the Leather
Research Laboratory, Madras. Then we
have the drugs laboratory, where many
drugs have been newly invented and
actually. in the coming ~ February, the
Prime Minister is going to inaugurate in
Lucknow four new drugs produced by
CSIR technology. There are many other
areas like ocean development, We have
the CSIR National Institute of Oceano-
graphy; they have surveyed 300,000 square
kms of Indian ocean and discovered
modules which contain very valuable
metals. For example, in the Bhopal
tragedy, under the leadership of the CSIR
Director General, the first relief was
given. I can tell many areas like that.
New petroleum products have been
invented as additives. They have also
devised new methods of survey of water
pipelines under water. These are ‘all
great achievements.

MR. SPEAKER : Send all that to
the hon. Member. -Please be short.

SHRI K. R. NARAYANAN : The
advice of CSIR is taken when we know
that their advice would be useful in cer-
tain sectors. They also sit in some of
the important meetings,
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SHRI C. MADHAV REDDI : Is it
not a fact that a large number of processes
and inventions developed by various CSIR
laboratories all over the country have
remained at the bench level and because
of lack of funds these processes could not
be developed to the highest skill and given
to the entrepreneurs ? NRDC is the
clearing House for these laboratories.

SHRI K. R. NARAYANAN : 1
think that some processes invented by the
CSIR could not be actually used, but the
utilization rate of CSIR technology is
mauch higher than for example technologies
fn the British Technology Group. Forty
per cent of the CSIR technologies are
actaally being used, while the utilization
of such technologies in Britain is only 14.5
per cent, Therefore, there is a high rate
of utilization of know how and processes
devised by CSIR by our industry,

SHRI C. P, THAKUR : Thisis an
ora of technology revolution and most of
the advanced countries in order to keep
pace with the advancement in technology
have started a technology nursery in
which they develop, indigenise and use
their technology for the development of
the country. Will our hon. Minister
think to start such a technology nursery
ajso ?

SHRI K. R. NARAYANAN : Ido
not exactly know the concept of the
technology nursery, but all our technology
laboratorics are nurseries of technology,
in fact, where technology is born as well
as aurtured. We also have the concept
of technology parks where advanced
technology from abroad is introduced,
developed and popularised.

Forest clearance for Nagarjuna Sagar
Left Canasls

*#328. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(s8) whether the Goveroment of
Andhra Pradesh has requested Union
Goverament for expeditious clearance of
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forest lauds required for Nagarjuna Sagar
Left Canals excavation in Khammam and
Krishna districts;

(b) whether an officer deputed from
the Forest Research Institute, Bangalore
inspected the forest lands involved and if
so, what was his report; and

(c) the likely date
clearance will be given ?

by which the

[Tranglation]

THE MINISTER OF ENVIRON-
MENT AND FQRESTS (SHRI BHAJAN
LAL) : (@) Yes, Sir.

(b) An officer from the Sandal
Researeh Centre, Bangalore, who inspec-
ted the forest land to be diverted for
Nagarjuna Sagar left canals has recomen-
ded clearance of the proposal.

(¢) Some ecssential information is
still awaited from the State Government.
Final decision can be taken only after
receipt of the lacking data.

[Engiish]

SHRI V. SOBHANADREESWARA
RAO : I am very happy with the anwser
to partcb) of the question, where it is
very clearly stated that the officer who
was deputed to examine the forest land
has recommended for clearance of the
proposal because practically therc are no
trees.

But I am very unhappy with the
answer to part (c) of the question. The
same rituals cannot be uttered in a
marriage function as well as in the obse-
quious functions connected with death.
In fact this project was started in 1956
and when our late Prime Minister Jawahar
Lalji laid the foundation for it, he said
that these were the temples of the modern
world. The project was expected to be

‘completed by the end of the Fourth Plan,

but due to paucity of funds, it continoed
all these years. The present problem is
only with regard to digging of canals in
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the toil-end areas. While this process
has been there, the 1980 Forest Act came
into being and because of that, this small
portion of the work were stopped. In
view of the fact that the Government has
stated categorically several times that the
existing irrigation potential should be
made best use of andein view of the fact
that , the Government has sent all the
proposals and barring only one which
requires oné hectare land, i. e. Jamala-
puram Major, all other proposals 17 in
number involve only 230 hectares of land
by which more than 10,000 hectares of
land can be provided irrigation water,
will the Government please clear the
proposals immediately without insisting
for the details of the composite map, all
of which was also made availabl: to the
Government very long, long back ?

[Transiation]

SHRI BHAJAN LAL : Mr. Speaker,
Sir, the doubt expressed by the hon. Mem-
ber 1s unfounded. The project had been
completed in 1966. The right canal had
been dug and for left canal they sent
schemes to the Government in 1982-8%
and 1984-85 which means that prior to that
even the scheme had not been sent to us.
Within one month of submission of the
scheme we pointed out the shortcomings
to them and asked them to remove those
shostcomings. Mr. Speaker, Sir, we sent
not one but 11 reminders to the State
Government, I can tell you the dates
also. On 219.82, 2.7.84, 21.8.84, 2.7.85
26.8 85, 21.11.85, 13.1.86 25.3.86, 27.3.86

and 16.6.86 they were reminded by telegra--

ms and lastly, on 4.8.86 a D.O. letter was
sent. They were informed about the
shortcomings and were requested to remo-
ve them so that the project could be
sanctioned at the earliest. So far they
have not replied. On receipt of reply, we
shall clear the project within a week if the
reply complies with the rules framed in
this connection.

[(English]

SHRI V. SOBHANADREESWARA
RAO : Mr. Speaker Sir, this is only a
classic example of the red.tapism that is
prevailing here, in spite of the Prime Mini-
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would take us ipto the 21lst century...

(Interruptions)

MR. SPEAKER : Even when they
seek just one week’s time limit ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI): IfI may respond to
that, I entirely agree with the hon. mem-
ber that delays are caused by red-tapism
that exist in the system. My hon. Minis-
ter here has just stated on the fioor of the
House that within one week of receiving
the answers from the State Goverssont,
he would clear it. Red-tapism, I beg to
state Sir, exists in the State and neot at the
Centre.

(Interruptions)

SHRI S, JAIPAL REDDY : Red
tape and white cap go together.

SHRI V. SOBHANADREESWARA
RAO : Here is my second supplemen-
tary. The Government has asked for cost
benefit analysis for clearance of this- small
area which is connected. The cost benefit
analysis of the entite project was given
long back prior to starting of the project.
How can it be a continuous process ?
In view of the fact that the cost bansfit
analysis involves only a few bectares of
land in which practically there is no forest
at all which was made clear in the report
in view of the fact that it will help thou-
sands of hectares of land to be irrigated
and also in view of the fact that the State
Government has taken up an issue of three
paitas and  raising of mapgo and other
very big plants in the denuded forest lands
in which there are no trees at all, at pre-
sent, belonging to the Forest Department,
will the Government clear it most imme-
diately ?

SHRI RAJIV GANDHI : Sir, before
my Minister responds to the question, I
will just like to thank the hom. Member
for acknowledging that red tapism okists
in the State Government.

SHRI V. SOBHANADREESWARA
RAO : It is from the Censre, that T want
1o make it clear,
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SHRI AMAL DATTA : Unnecessary
confusion is being created by the Prime
Minister, as usual.

[Translation]

SHRI BHAJAN LAL : Mr. Speaker,
Sir, what he has said is not true. The
Hon. Prime Minister has given the right
reply. If in spite of sending several
reminders, no reply has come from the
State Government, it is not the fault of
the Government of India.

[English]

SHRI V. SOBHANADREESWARA
RAO : What is the cost benefit analysis
now ?

[ Translation]

SHRI BHAJAN LAL : Kindly listen
to me calmly. Mr. Speaker, Sir, if the
forest land has to be utilised, then the State
Governmert should provide equivaluent
land as replacement. If land is not availa-
ble then the concerned Government will
have to pay the cost ot afforestation on
double the land of the denuded forest so
that loss of the forest is compensated.
They have not sent us the correct map
showing wherefrom the forest land will be
taken, canal and minor canal will Fbe
dug and how much forest will be damaged
etc. Unless the scheme with full detail 1s
received, the Government of India is un-
able to sanction it.

SHRI RAGHUNANDAN LAL BHA-
TIA : They are producing a film on the
forest.

|English]

SHRI K. S. RAO : Mr. Speaker, Sir,
this project was taken up long time back.
The issue is only about the completion of
patches left at the tail end of the canal
which cost about Rs, 20 crores now and
the cultivable 1and is 1,10,000 acres which
gives Rs, 100 crores worth cof products
every year. So, it is highly economical—
powhere clse it is possible. I want to put
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it to the hon. Prime  Minister himself,
whether he will ceate a mechanism, where
the State Government is comtinuously
indulging in red-tapism, parailely abusiog
the Cenral Government by making allega-
tions and making provocative specches
locally, and where the State Government
fails, in such cases, whether the Central
Government will see that it is cleared
immediately without' waiting for their
reply because it is  only a matter of one
acae or two acres.
(Interruptions)

[Translation]

SHRI BHAJAN LAL : Mr. Speaker,
Sir. you are aware that the subject relates
to the State Government . 1f the Govern-
ment of India wants some information
from the State Government and it does
not provide the same, the Government of
India becomes belpless. It is true that
the projects which are of national interest
should be cleared early but alongwith it
the question of environment also is impor-
tant. Unless we take care of both the
aspects, the posterity will not be able to
enter the 2lIst century. Therefore, it is
very necessary that our environment
should be without poliutionr. After re-
ceiving the reply from the State Govern-
ment, we decide about the project within
a week.

[English)

SHRI S. JAIPAL REDDY : Mr.
Speaker, Sir, it has been admitted here
that the project was started way back m
1956 and the Congress-I ruled the State
until 1983. So, one can conclude from
that, as to who specialized 1 red tapism.
Secondly.. . (Interruptions)

PROF. MADHU DANDAVATE :
That was a borrowed Congress Govern-
ment.

SHRI S. JAIPAL REDDY : Secon-
dly, our hon. Minister Bhajan Lal has
acquired his own redoubtable reputation
for raisinpg queries, as Haryana Chief
Minister. 1  hope he will not bring to
bear that expertise on  this Environments
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portfolio here, and create complications

for the projects. The point here is...
(Interruptions)

MR. SPEAKER :

SHRI S. JAIPAL REDDY : Now
the question is : in part (b) of the answer
it is said that the forest officer s=nt by the
Bangalore institute has himself pleaded
for the clearance of *the project.
(Interruptions) Part (b) of the answer
says that the forest officer sent by the
Bangalore institute has recommended the
clearance of the project. So, would
Central Government agree not to trifle
with the details, and clear the project
immediately ?

[Translation]

SHRI BHAJAN LAL: Mr. Speaker,
Sir, the hon. Member without going deep
into any subject gets easily provoked. He
has mentioned Haryana here, what can I
say about that. He is perbaps suffering
from Haryana-phobia, of which I am not
aware. I can only say this ...

1 Interruptions)

MR. SPEAKER : You
speak like this.

should not

SHRI BHAJAN LAL : He has rightly
said that the foundation stone of the pro-
ject was laid by Pandit Jawahar Lal Nehru
in 1956 and it was completed 1n 1966. So
far as the question of the time gap between
1966 to date 1s concerned, the right canal
had long back been dug but for the left
capal they sent the scheme to us between
1982 and 1984-85. I do not know how
he said that the Ceongress Party was in
power during that period. I want to ask
him what did the other Government do
which also remained in power in between ?
However, I can say that after receiving
the reply from the State Government we
shall decide the issue within a week.

PROF. MADHU DANDAVATE :
What happened in between can also be
replied to by the hon. Minister because

in the Janata regime also he was a Chief
Minister.
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MR. SPEAKER : Next question No.
329-Mr. Kali Prasad Pandey is not here.
Question 330-Mrs. Usha Chowdhury is

not present. Now question 331, Mr. Ko-
landaivelu.

Forest clearance for welfare projects in
States

*33]1. SHRI P. KOLANDAIVELU :
Wili the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the names of States which have
applied for forest clearance for various

welfare projects to be implemented in
those States;

(b) whether Union Government have
cleared those proposals; and

(¢) if not, the Feasons therefor ?

[Transla.ion]

THE MINISTER OF ENVIRON-
MENT AND FORESTS (SHRI BHAJAN
LAL): (a) All the State Governments
except Jammu & Kashmir, have sent pro-
posals for diversion of forest lands for
various projects. The Forest (Conserva-
tion) Act, 1980 does not extend to Jammu
& Kashmir,

(b) and (c) Of 2265 proposals receiv-
ed ull 31 10.1986, Government of India
have approved 1075 proposals and reject-
ed 382, Twenty-cight proposals were
withdrawn by the State Governments, 734
proposals are closed in the Ministry on
account of non submission of essential in-
formation asked for from the State Gover-
ments. Only 46 proposals are pending
with the Government of India. Decisions
on closed cases will be taken on receipt of
required information from the State
Governments. Of the 46 pending cases,
in 31 cases information has been sought
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from the Staté€ Government less than three
weeks ago and hence the cases are treated
as pending, Seven cases are under the
consideration of the Advisory Committee.
The balance of eight cases are ready for
issue of orders.

[Tranglatien]

SHRI BHAJAN LAL : Mr. Speaker,
Sir, barring Jammu and Kashmir, all the
State Governments have sent their propo-
sals for diversion of forest lands for vari-
ous projects. The Forest (Conservation)
Act, 1980 does not extend to Jammu and
Kashmir,

{English)

SHRI P. KOLANDAIVELU :
want an answcr in English.

Sir, I

MR. SPEAKER : He cannot.

SHRI P, KOLANDAIVELU : 1 am
unable to get the correct answer.

(Interruptions)

MR. SPEAKER : He cannot. Mr.
Kolandaivelu, if he cannot answer In
English,.....

SHRI P. KOLANDAIVELU : The
other Minister is also here...

MR. SPEAKER :
ble.

No; it is not possi-

SHRI P. KOLANDAIVELU : My
question is in English,

MR. SPEAKER : Does not matter.
(Interruptions)

SHRI P, KOLANDAIVELU : [ want
an answer in Fnglish.(/nterruptions)
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MR. SPEAKER :
please. What is this ?

Order,,.Order

[Transiation)

Why are you disturbing ? Please be
seated.

[English)

It is my job,

It is not your job.
(Interruptiens)

MR. KOLANDAIVELU, you must
understand........ ... (Interruptions)

{Translation)

SHRI RAJ KUMAR RAI: He al-
ways does the same thing when the ques-
tion of Hindi comes,

MR. SPEAKER :
which you want to do.

That is my job

SHRI RAJ KUMAR RAI:
very bad.
%

That is

MR. SPEAKER : Prenently, you are
interrupting. You are making it difficult
for me to do my job.

[English]

Please......... eeer.. Will you take your
seat ?

[Translation]

SHRI RAJ KUMAR RAI: We are
ready to bear anything but we cannot
bear the opposition of Hindi.

MR. SPEAKER : Either you come
here......(Interruptions),.....You are net
letting me hear.
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SHRI RAJ KUMAR RAI:
the question of protecting Hindi.

Sir, it is

MR, SPEAKER : On the issue of
the proteciors of Hindi like you, 1 shall
come to it Jater.

[English]

. MR. RAI, it is my job to do it
(Inserrup.ions) Mr. Kolandaivelu, the
point is : you are free to ask any question
in English or Hindi. The Minister is also
free to answer that in Hindi or English,
So, there is no question about it. There is
no question; not at all. (Interruptions)

It is a complete freedom both for you as
well as for him. There is no discrimina-
tion. No.. ([aterruptions)

SHRI P. KOLANDAIVELU : The
question is in English. 1 want the answer
in English only,

MR. SPEAKER : Does not matter.

Will you please adhere to the princi-
ple ? It is my ruling and I do according
to what the rules you have laid down. I
do not discriminate; I do not differentiate;
nothing doing. No.

(Interruptions)

SHRI P. KOLANDAIVELU: I
want an answer in English.

MR. SPEAKER : You cannot.

SHRI P. KOLANDAIVELU ;
sorry. {Interruptionsj

I am

MR. SPEAKER : Mr. Kolandaivelu,
please listen. It is not for you alone;
it is for all, for everybody; for everybody
in the House, if he may like to speak in
English, he is free.

(Interruptions)

PROF. MADHU DANDAVATE:
Mr. Kolandaivelu, listen to the transiation.
(Interruptions)

MR. SPEAKER : It is not your job.
You keep silent, It is his right to have
differences; it is my right to give the
wuling. (Interruptions)
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MR. SPEAKER : What for are you

quarrelling ?

[English)]

PROF. MADHU DANDAVATE:
Translation will be available here.

THE PRIME MINISTER (SHRI

RAJIV GANDHI) : If I may just comment

for the hon. members, Sir, it is equally
difficult for one of our Ministers who per-
haps does not know English so well te
answer a question in English. So, if we
£o by this sort of precedent then it will be
very difficuit to answer questions pro-
perly. So, I beg to say that we should

stick to the procedure that has been
sstablished.

(Interruptions)

MR. SPEAKER : It is vice versa; it
is both ways. Now I have my Ministers
who cannot speak in Hindi.

(Interruptions)

B

PROF. MADHU DANDAVATE :

The English translation is better than
Hindi.
“(Interruptions)

[English]

MR. SPEAKER :

Will you please
keep silent ?

SHRI P. KOLANDAIVELU:. 1}
want your protection,.....
(Interruptions)
MR. SPEAKER : You put your
question.

SHRI P. KOLANDAIVELU : 1 will
put my question in English and 1 want an
answer in English. ( Inierruptions)

MR. SPEAKER : He cannot do it.
1 have given my ruling and you know the
rules. Don’t try to violate them.

(Interruptions)
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[Translation]

MR, SPEAKER : You are doing a
very wrong thing.
(Interruptions)

[English]

MR. SPEAKER : Will you please
understand this ? It is both ways.

( Interruptions)

MR. SPEAKER : Is this a talking
shop here ? Will you keep silent?
The question is that it must be
understood. Mr. Saifuddin, 1 am
saying something which is simple and
straightway; it is as good for you as for
any other one. So, it might put other
members into difficulties as the Prime
Minister did point out; and it should be as
the norms we have; our norms are very
good and they are working perfectly all
right and they are going to be adhered
to; and I am not going to budge an inch
from them, whatever you may say.

{Interruptions)

SHRI P. KOLANDAIVELU : I will

ask my question in Tamil then.
(Interruptions)
MR. SPEAKER : Order, order !
(Interruptions)

SHRI P. KOLANDAIVELU : Al
the languages are recognised; all the 14
languages are recognised. Then I will
put my question in Tamil. (Interruptione)

PROF. MADHU DANDAVATE :
There is no problem. He can ask his
question in Tamil, There is a translation
in Hindi and English. (Interruprions)

( Interruptions )

MR. SPEAKER : All right, all right.
As there is a solution for every problem
I do not mind if you raise any subject
which I can settle and I will always settle
according to the rules,

{dnterrupttons)
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MR. SPEAKER : Will you  please
keep silent ?7 . .

If you give me a notice, I will get the
answers. You put the question in Tamil.
I will get the ‘answers; as it is.

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH) : Under the rules
it is decided,

MR. SPEAKER : It is always so.
You see, 24 hours notice is to be given
if anybody has to put a question in a regi-
onal language. That is there.

S. BUTA SINGH : Not for Question
Hour.

PROF. N. G. RANGA : Whether
it is Question Hour or any time,

MR. SPEAKER : If that is so, I will
go according to what the rules are. So
simple it is. I am not going to budge an
inch. .

PROF. N. G. RANGA :
to give notice.

We have

MR. SPEAKER: 1 will go accord-
ing to what the rules are. But I am not
going to break any rule at any cost, what-
ever it may be. That is simple. Put the
question in English now.

SHRI BASUDEB ACHARIA : You
change the rules, (Iaterruptions)

Al the
right.

languages have equal

(Interruptions)

MR. SPEAKER : That is not the

way.
(Interruptions)

MR. SPEAKER : Mr. Acharia, you
are supposed to be a leader, You must
know what you are talking about.

SHRI BASUDEB ACHARIA : He
should be allowed to put a questien in his
language.

.= LN
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MR. SPEAKER : You must be know-
ing what you say. Have you really stu-
died some rules ?

SHRI BASUDEB ACHARIA : You
change the rules.

MR. SPEAKER : That is something
else. That is not practicable now,
(Interruptiors)

MR. SPEAKER : Why to divide

more and more ?

SHRI P. KOLANDAIVELU : You
please tell me. Supposing I am getting an
apswer in English 1 put my supplemen-
tary; otherwise I will not,

MR. SPEAKER : That is your
choice. I cannot help it. There is no
question. There is no binding. There
cannot be any binding.

SHRI P. KOLANDAIVELU : You

are denying my right. You are denying

my right.

MR SPEAKER : I am not denying
any right. T am doing... (Interruptions)

SHRI P.
other Minister is here.
to tell me in English,

KOLANDAIVELU : The
He may be able

MR. SPEAKER : No. No. question.
I will not make.,. (Interruptions)

MR. SPEAKER : I will not impose
anything, I will impose what is enshrined
in the rules.

SHRI P. KOLANDAIVELU : This is
discrimination over the language. this is
discrimination... ... (Interruption)

MR. SPEAKER : Nothing doing,
Whatever the hon. Member is saying......
(Iuterruptions)
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Shri Narsing Suryawansi. Absent,

SHRI C. Janga Reddy. Absent

Dr. A. K. Patel,

DR, A. K. PATEL : Question Ne,

333,

(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.
R. NARAYANAN): Give me one minute.
The answer got misplaced, I have got it
here. Sorry.

AN HON. MEMBER : He is looking
for Hindi copy.

) AN HON. MEMBER : Hze is search-
ing for the Hindi translation.

Comparative operational cest of NPP
nuclear power plants and hydel plants

+
DR. A. X. PATEL :

SHRI C. JANGA REDDY :

*333.

Will the PRIME MINISTER be pleas-
ed to state :

(a) the capital cost and also the ope-
rational cost per KW of nuuclear power
stations at Tarapur, Rajasthan, Kalpak-
kam and the estimated ones of Narora;

(b) how do these compare with those
of the thermal and hydel power stations;
and

(c) whether Governmeat propose to
review the policy of setting up more
nuclear power plants in view of steep rise
in capital as well as operational costs of
nuclear power stations vis-a-vis thermal
and hydel power stations ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI,
K. R. NARAYANAN): (a)to () A
statement is given below.

Statement

Comparative operational cost of nuclear
power plants aad hydel plants

(a) Capital cost/KWe installed for
Nuclear Power Stations at Tarapur, Rajas-
than, Madras and Narora, is Rs. 2247,
Rs. 3996, Rs. 5231 and Rs 11444 respec-
tively. The unit energy cost is Rs. 36.99
paise/KWh for Tarapur, 35.49 paise/KWh
for Rajasthan and 43.03 paiseyKWh for
Madras Atomic Power Stations. The esti-
mated unit energy cost for Narora is
about 71 paise] KWh.

(b) The capital cost/ KWe installed
of Power Stations to be commissioned in
the year 1992 is estimated to be Rs. 15,400
for Nuclear, and Rs. 14,790 for Thermal
Power Stations respectively. Nuclear
Power at the selected sites is cheaper than
electricity generated by coal fired thermal
power stations. The capital cost of hydel
units vary depending on the locations, and
thase of the recent stations at Dul Hasti,
Chamera II, Nathapajahkri, Uri Poonch
vary from Rs. 10,760 to 13,280 per KWe.
The operating costs of hydel stations are
‘paturally low and range from about 3
paise to about 10 paise per KWh, depend-
ing on the location. However, tomparison
of these costs with those of nuclear and
thermal units is not appropriate as actual
generation from hydel stations is largely
dependent on the monsoons.

(c) There has been a rise in the capi-
_tal and unit energy costs of power from
nuclear, which is of an order similar to
the rise in the case of power from thermal
and other sources. In view of the energy
needs of the country, Government consi-
ders it desirable to exploit all available
and feasible sources of power including
bydel, thermal and nuclear.
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DR. A. K. PATEL : The hon. Minis-
ter in reply to my question has replied
that the capital cost/KWe installed for
Nuclear Power Stations at Tarapur, Rajas-
than, Madras and Narora is Rs. 2247, Rs.
3996 and so on. I want to know about
Kakrapur plant, what is the capital cost,
what is the installation cost, at present.

(Interruptions - I would like to know
from the M¥nister, what is the capital cost
and what are the operations costs estimat-
ed to be and when is 1t likely to be
completed ?

My second question is, that atomic
plants may cause some accidents and.
hazards. What are the safety precautions
which are going to be taken for this plant
at Kakrapur ?

SHRI K. R. NARAYANAN : With
regard to the Kakrapur plant,—if I have
heard the hon. Member correctly as there
were lot of noise—your question is that
what the hon. Member’s question is, what
is the operating cost of Kakrapur plant.
Well, this plaat is yet to be constructed, as
the hon. Member knows. Therefore, we
cannot estimate what the cost would be.
The latest atomic energy plant which is
cominﬁg up is at Narora. There the ope-
rating unit cost would be 71 paise.

DR. A. K. PATEL: When will it
start functioning and providing electricity
to Gujarat State because Gujarat is al-
ready a deficit State in the matter of
clectricity ?

SHRI K. R. NARAYANAN : Kakra-
pur Plant will bc completed by 1990-91.
That is the schedule for the completion of
this Plant. At that time, naturally, addi-

tional electricity will be available for
Gujarat.

DR. A, K. PATEL : What will be
the safety precautions for that ?

SHRI K. R. NARAYANAN : This
will be one of the latest plants. All the
modern safety devices will be engineered
into this plant.

PROF. P.J. KURIEN : 1 agree with
the hon. Minister that cost alone is not
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the factor and we should tap all sources
of energy including nuclear. But I would
like to know whether it is a fact that the
cost of production of our nuclear energy
is on the higher side because we are not
using uptodate technology. The availabi-
lity factor in our atomic plants is only 50
whereas this should be above 80. Has
your Department made any study of this
aspect ? If so, what action are you tak.
ing to update the technology and have
better availability factor from our atomic
plants ? :

SHRI K. R. NARAYANAN:As a
matter of fact the availability factor in the
Indian reactors on the average excluding
RAPS-I is much higher. It is between
60 and 75 if you take the total. In Some
of the plants the availability factor goes
up to 93%,. It is not true that the avail-
ability factor in the Indian nuclear plants
is lower. With regard to world standard
of technology, as you know, we had im-
ported technology in the beginning from
Canada and the United States, But we
have to develop our own technology in
most of the cases because of the restrictions
that exist with regard to supply of atomic
knowhow to countries like India. There-
fore, one has to appreciate the enormous
effort and ingenuity of our scientists in
having developed indigenously nuclcar
technology. Our nuclear technology is
upto world standard. In fact, in some of
the things like re-processing and all that
we have done the original work which
many countries have not been succeeded
in doing. So, 1 do not agree with the
hon. Member that the technology of
Indian reactors is lower than world stand-
ard. In fact at the atomic energy confer-
ence which took place in Vienna, some
demand had been expressed for the export
of reactors from India to other countries,
because scientists know that Indian tech-
nology is highly developed 1n this
field.

SHRI MURLI DEORA : As per the
statement of the Minister, the capital cost
per kilowatt for different nuclear power
stations in India varies from Rs. 2247 to
Rs. 11444, The cost of energy vartes
from 35 paisc per kilo watt to 71 paise per
kilowatt—nearly double. I would like to
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ask the Minister why there is so much
variation and whether the cost of waste
dlsposal is also included in the original
cost of the nuclear power plamts.

SHRI K. R. NARAYANAN: We
can calculate this at constant prices also.
It is possible. But as a matter of fact,
these figures relate to the prices existing
at that time. As you know, the price of
everything has gone up since then. This
is one of the 1easons. Secondly, we have
incorporated new designs and new techno-
logies, particularly with regard to safety
devices in the later plants like Narora,
Double containment, double shut down
facilities and series of other safety fac-'
tors have been built into these plants.
This is another reason for the rise in
price. As a matter of fact, there has been
a general rise 1n the cost of electricity,
whether it is hydel or thermal.

MR. SPEAKER : Shri
Acharia.

Basudeb

SHRI BASUDEB ACHARIA : Sir,
first I seek your protection before rais-
ing my question, My question has been
completely changed and distorted and

mutilated. My original question was..,
(Interruptions)

MR. SPEAKER : It might have
been. Now you put your question. We
will talk about 1t later. 1t cannot be
decided now.

SHRI BASUDEB ACHARIA : My
original question was not what it is
here.

MR SPEAKER :
it is has to be answered.

The question as

SHRI BASUDEB ACHARIA : Why
it has been compietely changed, Sir ?

MR. SPEAKER :
up later.

That yo can take

SHRI BASUDEB ACHARIA: Sir,
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T have not asked this question. How it
has been changed ?

MR, SPEAKER : We can scttie that
matter. If you have any question, ask
it. That we shall decide later.

SHRI BASUDEB ACHARIA : How
it has been completely changed ?

MR. SPEAKER : That we shall see
later. If you have anything new, you
ask. Otherwise I will ask for another
question. We will settle it down later
on.

SHRI BASUDEB ACHARIA : Ques-
tion No. 334,

[Translation)

Employment to candidates affected by
racket in recryitmeutby the Staff
Selection Commission

+
*334. SHRI BASUDEB ACHARIA :
SHRI AMAL DATTA :

Will the PRIME MINISTER be plea-
sed to refer to reply given to Unstarred
Question No. 1287 on 12 November, 1986
regarding malpractices in recruitment of
LDCs through Staff Selection Commission
and state :

(a) whether any measures have been
taken to provide employment to candida-
tes who were deprived of their chances
due to the malpractics in recruitment of
LDCs by Staff Selection Commission ;
and

(b) if so, the details thereof ?
[English]

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
" PUBLIC GRIEVANCES AND PEN.
SIONS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM): (a) All
the persons in the select lists prepared by
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the Staff $election Commission were off-
ered appointments.

(b) The question of reasons, there-
fore, does not arise.

SHRI BASUDEB ACHARIA : Sir,
my original question. was regarding the
racket in Staff Selection..,(Interruption).

PROF. MADHU DANDAVATE : If
racket is eliminated, it is good, Sir.

MR. SPEAKER : Racket or rocket ?

SHRI BASUDEB ACHARIA : But,
Sir, here it has been put *‘whether any
measures have been taken to provide
employment to candidates who were
deprived of their chances due to the
malpractices in recruitment of LDCs by
Staff Selection Commission’>, and the
reply is “All the persons in the select
lists ..>’. This select list is defective
because there was a racket and he has
admitted also. While replying to an
Unstarred Question, be has admitted that
‘«As a result of enquiries made by the
Staff Selection Commission into the
complaints received by them, it was found
that in about 40 cases nominations for the
appointment to the post of lower Division
Clerk were made fraudulently. After
collecting the relevant evidenceé and
material, a FIR was lodged with the C.B.I.
to conduct detailed investigation which is
in progress’’. May I know from the hon.
Minister when was this unearthed and
detected and if it had been detected that
these 40 cases of nomination for recruit-
ment to the post of Lower Division Clerk
were made fraudulently, why this list was
not cancelled before giving them appoint-
ment ?

MR. SPEAKER : Question Hour is
over, :

SHRI BASUDEB ACHARIA : He
has not answered my question. Let him
answer. Allow him to reply.

SHR1 P. CHIDAMBARAM : I am
ready to answer, but Mr. Speaker says
that the Question Hour is over,
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SHRI BASUDEB ACHARIA : He
is replying.

MR. SPEAKER : But the Question
Hour is over Achariaji.

{ Translation ]
I will

There is no need to reply now.
not allow it now.

WRITTEN ANSWERS TO
QUESTIONS

[English]

Swatantrata Senani Samman Penison
\ cases from Bihar

*329, SHRI KALI PRASAD
PANDEY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of applicants from
Bihar State who have been sanctioned
Swatantrata Samman Pension upto April,
1980 as also the number of those who have
been sanctioned this pension upto 31
October, 1986;

(b) the number of applications found
fake during scrutiny and the action taken
against the applicants; and

(c) the number of applications still
under consideration of Government
and the time by which a final decision is
likely to be taken thereon ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a) to
(c) The Freedom Fighters Pension
Scheme was started with effect from 15th
August, 1972 on the occasion of the Silver
Jubileep Celebrations of Independence
and was renamed as Swatantrata Sainik
Samman Pension Scheme with effect from
Ist August, 1980 and fresh applications
were invited. 19359 freedom fighters and
the eligible dependents of the deceased
freedom fighters from Bihar were sanc-
tioned pension till 1-8-1980 and in another
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2480 cases pension has been sanctioned
after 1-8-1980.

2. Every effort is made by the
Government to ensure that pension is
sanctioned only to genuine freedom
fighters. The documents/certificates
furnished by the applicants or Samman
pension are cerefully scrutinised. The
vegification of the genuineness of the
documents is generally done by the State
Governments with reference to available
records and/or through such freedom
fighters who have given certificates certiry-
ing the sufferings of applicants and pension
is generally sanctioned on the basis of the
recommendation of the State Governments,
Complaints have, however, been received
against some pensioners alleging that they
have managed or are trying to manipulate
to get pension by fraudulent means or by
furnishing incorrect or false information.
Such complaints are promptly referred to
the concerned State Government for veri-
fication. In doubtful cases, where the
complaint appears prima-facie genuine,
the pension sanctioned is suspended and
show-cause notice is issued to the pen-
sioners. Such cases are finally reviewed
on the basis of explanation received from
the freedom fighters and the verification
reports of the State Governments. In
case the complaints are found to be true
on verification, the pension sanctioned is
ultimately cancelled. In case where the
pensioner is found to have furnished
false/spurious documents, steps are also
taken by the Government to recover the
wrongly drawn amount.

3. As on 3Ist October, 1986, 730
cases from Bihar having special feature
and which could not be disposed of during
the drive in July-August, 1986 were pend-
ing finalisation. Every effort is being
made by the Government to dispose of the
pending applications within the shortest
possible time,

Welfare of handicapped women

*330. SHRIMATI USHA CHOU-
DHARY : Will the Minister of WELFARE
be pleased to state :

(a) whether Government have any
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proposals to improve the existing arrange-
ments for providing assistance and voca-
tional education to blind and handicapped
women; and

(b) if so, the outlines thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPA{) : ()
and (b) : The programmes to improve
the existing arrangements for assistance
and vocational education for the blind
and handicapped persons are available
for both men and women. However,
separate facilities for hostels and voca-
tiomal training for blind and handicapped
women are available in several institu-
tions.

{English)
Research on Benefication of Laterite

. *332. SHRI NARSING SURYA-
WANSHI : Will the PRIME MINISTER
be pleased to state :

(a) whether a research project
«‘Benefication of Laterite’’ at Bangalore
is pending clearance with Union Govern-
mend; and

(b) tfso, when it is likely to be
cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLGGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRp K.
R. NARAYANAN) : (a) Yes, Sir.

(b) A preject proposal, entitled,
“Studies on Benefication of Laterite’® was
received from a Professor of the Depart-
ment of Chemical Engineering, RV College
of Engineering, Bangalore by the Depart-
ment of Science and Technology (DST)
oo July 30, 1986. The proposal i1s being
processed as per procedures laid down for
technical evaluation of such proposals
reccived for the consideration of funding.
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As the proposal concerned the mining
area. it was referred to Department of
Mines The Department of Mines has
asked for additfional information in their
prescribed proforma. The concerned
Professor has been informed accord-
ingly.

Additional force to me¢t extrembst
activities in Andhra Pradesh

*335. SHRI T. BALA GOUD : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government of Andbra
Pradesh had requested for additional
central forces to meet the extremist
activities in the State;

(b) the status of such request in
view of growing lawlessness in certain
parts of Andhra Pradesh; and

(¢) whether the State Government
has been advised by Union Government
in the matter of combating extremist
activities ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a) and
(b) During the year 1985, the Govern-
ment of Andhra Pradesh requested the
Central Government to deploy CRPF
Bns. to assist the State in meeting the
vin'ent activities of left-wing extremusts.
In view of hcavy commitments of CRPF
in various sensitive parts of the country,
the Central Government could not provide
the CRPF but advised the State Govern-
ment 10 seek the assistance of State Armed
Police Bns, from neighbouring states,

(c) While public order is the res-
poasibility of the State Government
which takes necessary action regarding
extremists activities, the Central Govern-
ment rema 'ns in correspondence with the
State Government as and when required,
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Clearanee, of freedom fighters pension
cases from Maharashtra

*336, SHRI BANWARI LAL
PUROHIT :

SHRI MUKUL WASNIK :

Will the Minister of HOME AFFAIRS
‘be pleased to state :

(a) whether a large number of cases
of freedom fighters duly processed and
recommended by the Maharashtra Govern-
ment are pending with Union Government
for clearance;

(b) 1f sq, since when these cases are
pending ; and

(c) the reasons as to why the Union
Government have not cleared the cases so
far and the time by which the cases arc
likely to be cleared ?

THE  MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a)
State verification reports from the
Government of Maharashtra pending at
present are less than 100 in number.
Most of these relate to cases where
applications were submitted direct to the
State Government by the applicants after
dye date i. e. 31-3-1982.

(b) 63 of these reports have been
received during the year 1986 and the
remaining before 1-1-1986.

(¢) In respect of timg-barred cases,
condonation of delay for late submission
is required for which a special procedure
has to be followed. Where reports per-
tain to cases already disposed of these
will be linked up for re-examination. All
-these cases are being processed and shall
be finalised soon.

Cleaning of Ganga

*337. SHRIMATI MADHUREL
SINGH :
SHRI K. RAMAMURTHY :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :
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(a) the progress made so far 1n
regard to the scheme of cleaning the
Ganga river;

(b) the amount spent so far out of
the total amount projected; and

(c) further steps planned and the
time frame chalked out for their imple-
mentation ?

THE MINISTER OF ENVIRON-
MENT AND FORESTS (SHRI BHAJAN
LAL) : (a) A works prograrame of Rs,
292.31 crores for U. P., Bihar and West
Bengal has been approved by the Central
Ganga Authority.

—Till I5th November, 107 schemes
have been sanctioned in U. P.,
Bithar and  West Bengal at an .
estimated cost of Rs. 350.18 crores.
Another 12 schemszs at an estimated
cost of Rs. 40 39 crores have been
submitted by the State Governments.
The State Governments ° have
reported that 35 more schemes are
under prepardation at an estimated
cost of Rs. 75 crores and these are
expected to be submitted withio
December, 86.

—OQut of 27 Class 1 towns covered
under the Action Plan, work has
begun in 20. Three schemes in
Hardwar-Rishikesh and Ramnagar
at a total cost of Rs. 1.7 crores
have been completed.

(b) The outlay during the Seventh
Five Year Plan period is Rs. 240 crores.
The expenditure till 15th November, 1986
is Rs. 13,40 crozes.

(¢) Under the Action P an the State
Governments of U. P., B.har and West
Bengal are responsible for the preparation
and exccution of schemes. In each state
a nodal Department has been designated
to coordinate the work of implementing
agencies. lThese agencies are being
strengthened suitably for the purpose,

—Time schedules for preparation and
execution of schemes have been



39 Written Angwers

prepared by the Ganga Project
Directorate in consultation with the
State Governments.- The progress
of work is being monitored accord-
ing to the schedules. It is expected
that most of the schemes under the
Action Plan will be completed
within the Seventh Five Year Plan
period.

Diseases among Uranium Corporation
employees

*338. SHRI S. JAIPAL REDDY : Will
the PRIME MINISTER be pleased to
state :

(a) the number of workers in the
Uranium Corporation of India factory at
Jaduguda village in Singhbhum district of
Bihar ;

(b)Y whether several workers, parti-
cularly tribals, have been seriously hit by
deformity, leukaemia, prenatal deaths and
bone diseases; and

(c) if so, the details thereof and the
remedial measures taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K. R. NARAYANAN) : (a)
There are 2905 employees in UCIL at
Jaduguda village in Singhbhum Dist. of
Bihar as on 31-3.198(,

(®) No, Sir.

(c) Does not arise.

Detection of foreigners in Assam
*339. SHRI BHATTAM SRIRAMA
MURTY :

SHRI SYED SHAHABUDDIN :

Will the Minister of HOME AFFATIRS
be pleased to state :
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(a) whether the detection of the
foreigners i1n Assam in terms ‘of the
Assam Accord is in progress;

(b) how many cases have so far been
investigated;

(c) whether the Government of
Assam requested the Centre to amend the
Illegal Migrants (Determination by Tribu-
nals) Act, 1980; and

(d) the action taken or proposed to
be taken by Government ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a)
Yes, Sir.

(b) According to the State Govern-
ment, 678 enquiries have been completed
in respect of foreigners who came to Assam
between 1.1, 1966 and 24-3-1971 (both days
the end of June, 1986.
15,579 enquiries have been completed upto
the end of August, 1986 in respect of the
foreigners who came to Assam on or after
March 25, 1971.

(¢) Yes, Sir.

(d) The proposal of the
Government is under consideration.

State

Welfare schemes for Scheduled Castes/
Scheduled Tribes in Karnataka

*340. DR. V. VENKATESH : Will
the Minister of WELFARE be pleased to
state :

(a) whether there are any welfare
schemes for backward classes/Scheduled
Castes/Scheduled Tribes included in the
current Five Year Plan for Karnataka;

(b) if so, the funds proposed to be
spent for those schemes during the plan
period; and

(c) the details of the schemes ?
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THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAD : (a)
Yes, Sir.

(b) and (c) Besides thc money pro-
vided by the Central Government to the
State Government as Special Central
Assistance and under Centrally Sponsored
Schemes, the 7th Plan for Karnataka
State has a provision of Rs. 452.85 crores
under Special Component Plan for
Scheduled Castes, Rs. 78.69 crores under
Tribal Sub-Plan for-Scheduled Tribes and
Rs. 75.80 crores covering various aspects
of welfare and development of Scheduled
Castes/Scheduled Tribe and other back-
ward classes.

The schemes cover many sectors of
development including education, agricul-
ture, horticulture, soil conservation,
animal husbandry, fisheries, forests, rural
development, cooperation, minor irriga-
tion. industries, sericulture, housing, urban

development, nutrition, health and family
welfare.

Afforestation by private compamies

$342. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of ENVI-
RONMENT AND FORESTS be pleased
to state :

(a) whether the private companies
are entering in afforestation projects;

(b) if not, the correct
this regard; and

position in

(c) if so, the reasons for promoting
private companies entry in the afforesta-
tion projects ?

THE MINISTER OF ENVIRON-
MENT AND FORESTS (SHRI BHAJAN
LAL) : (a) and (b) A few private com-
panies are entering into afforestation
projects.

(c) QGovernment are not promoting
the entry of private companies into affore-
station projects on forest lands,
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Decisions of Central Hiadi Committee
*¥343. SHRI MOOL CHAND DAGA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the important decisions taken on
18 September, 1985 by the Central Hindi
Committee;

(b) the steps taken se far- by
Government to implement these deci-
sions ;

_(c) whether apy efforts have been
made by Government to get the statuzs  of
internatienal language for Hindi in and
outside the United Nations just as English,
Spanish, French, Russian, Chinese and
Arabic; and

(d) if so, the

outcome of the
efforts ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a) to (b)
The Central Hindi Committee in its meet-
ing held in September, 1985, considered
various methods for the progressive use of

Hindi as the official language of the
Union.

2. Some of the important decisions
taken by the Committee were ;o=

As far as practicable Central Govern-
ment Offices should purchase and install
bilingual mechanical and electronic
equipments so as to increase their capacity
te function bilingually in an economic
manner: highest awards should be institu-
ted to encourage the implementation of
the Official Language Policy in Central
Government Departments and Puoblic
Sector Undertakings; the Three Language
Formula should be implemented effec-
tively; and as far as possible and practi-
cable Indian Delegations visiting foreign
countries should be pursvaded to use
Hindi in their discussions.

3, In pursuance of these dcaiﬁmp
suitable instructions have been issued (o
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all concerned and a scheme of piving
awards in the pame of the Late Prime
Ministet' Soit. Indira Gandhi has also been
instituted,

‘4. The Government of India is in
touch with friendly member nations
regarding the proposal for acceptance of
Hindf as one of the official languages of
‘the United Nations. However, the
Goyvernment has been advised that the
time is not yet propitious for such an
offort at this juncture.

Per capita investment and incomein
Madhya Pradesh

*344. SHRI MAHENDRA SINGH :
Will the Minister of PLANNING be
pleased to state :

(a) the per capita investment and per
_capita income in Madhya Pradesh as
compared to other States during the Sixth
Plan period;

(b) whether it 1s below the natioaal
average; and

{c) if so, the steps proposed to
increase the per capita income and per
capita ifivestment in Madhya Pradesh
during the Seventh Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) Statements 1 and II
are given below.

(b) While the per capita plan invest-
menqt in Madhya pradesh was higher than
the all-lndia average during the Sixth
Plan period, the per capita income of

adhya Pradesh was lower than all-

Indjs.

. (¢) The outlay, for the Scventh Five
Year Plan of Madhya Pradesh has been
fined gt Rs. 7000 crores which is 84.29
higher than the owtlay .of Rs. 3800 crores
for the Sixth Five Year Plan. The State
Plan lays greater emphasis on speedy
camplstian of on-going projects especially
in. the .irrigation. and power sectors,
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employnrent generation and poverty alle-
viation programmes and the prcogrammes
for the Scheduled Castes and Scheduled
Tribes. These ‘measures will help in
further promotion of economic growth of
the State,

Statemont-1

Per capita Plan Expenditure during

Sixth Piap (1980-85) under State and
Central Plans (in Rs.).

States

Aondhra Pradesh 1549
Assam 1659
Bihar 974
Gujarat 1971
Haryana 1602
Himachal Pradesh 2330
Jammu & Kashmir 2274
Karnataka 1201
Kerala 1135
Madhya Pradesh 1573
Maharashtra 1741
Manipur 2463
Meghalaya 2340
Mizoram 3356
Nagalaad 3765
Orissa 1617
Punjab 1455
Rajashan 1052
Sikkim 5330
Tamil Nadu 1351
Tripura 1979

Uttar Pradesh 935
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West Bengal 1041 pepp 3274
Total States 1341 Goa, Daman & Diu 3396
pnion Tertitorles :

Usio Lakshadweep 7688
_Andarhan & Nicobar Islands 6255 : '

- . Pondicherry 2044
- Arusiachal Pradesh 4091 :

Chandigarh . 3sy ol (U.Te) - 3341

Dadra & Nagar Haveli . 3061 Total (Stntes & UTs.) . 1512

Statements-11 . .
(As on 31.10-86)

Per Capita Net State Domestic Product at Current Prices (1979-80-to 1984-85)

(Rs.).
State/UTs. 1979-80 1980-81 1981-82 1982-83 1983.84 1984-85
P) Q
1 A 2 3 4 5 6 B
1. Andhra Pradesh 1179 1358 1661 1713 1965 1996
2. Assam 1063 1221 1302 1596 1762 1821
3. Bibar 798 928 1025 1120 1293 1385
4. Guijarat 1734 1928 2330 2400 223 - 2997
5. Haryana 1941 2325 2594 2873 3059 - 3296
6. Himachal Pradesh 1289 1545 1856 1967 2244 2316
7. Jammu & Kashmirt 1266 1455 1568 1718 1979 2075
8. Karpataka 1345 1453 1644 1679 1960 2047
9. Kerala 1271 1382 1441 1689 1951 2196
.0. Madhya Pradesh 880 1183 1285 1423 1721 1716
11. Maharashtra 2011 2232 24 6 2634 2983 3232
12. Manipur 1032 1294 1423 1498 1673 2062

13. Meghalaya 1068 1135 1236 1308 1483 1787
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1 2 3 4 5 6 7
14. Nagaland 1517 — _— —_— —_— —
15. Orissa 847 1101 1308 1339 1636 5534
16. Punjab 2611 - 2681 3094 3418 3560 5835
17. Rajasthan 1030 1220 1433 1622 1908 1838
18. Sikkim 727 835 900 1079 1300 —
19. Tamil Nadu 1280 1324 1635 1626 1783 2070
20. Tripura 1095 1206 —_ — _— —_
21. Uttar Pradesh 965 1272 1298 1501 1665 1764
22. West Bengal 1430 1644 1726 1867 222 2435
23. Arunachal Pradesh 1164 1382 1647 1831 1955 —
24. Delhi 2629 2900 3201 3506 3877 4191
25. Goa, Daman & Diu 2527 2910 2964 3626 3479 3811
26. Pondicherry 2797 3160 3703 3630 3637 3777
27. All India (Per Capita net
National product) 1336 1558 1739 1882 2180 2344

Q =Quick Estimates

— ==Not available

P =Provisional

Neote 1=Owing to differences in methodology and source material used the figures

for different States are not strictly comparable.

Note 2=The Union Territories of Andaman & Nicobar Islands, Chandigarh,
Dadra & Nagar Haveli,

these estimates.

Lakshadweep and Mizoram do not prepare

Source ==Directoratss of Economics & Statistics for estimates at State level and

National Accounts Statistics, Central Statistical

India estimates,

Organisation for all
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Setting up of Remote Sensing Appli-
cation Centres in Five Year Plan
Period

#345 SHRI HARISH RAWAT :
Will the PRIME MINISTER be pleased
to state : '

(a) the names of States where
Remote Sensing Application Centres are
proposed to be set up during the Seventh
Plan; and

(b) the mames of platces in Uttar
Pradesh where such centrcs are function-
ing at present and the places in Uttar
Pradesh where such centres are proposed
to be set up during the remaining plan
period ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K. R. NARAYANAN): (a)
Remote Sensing Applications Centres,
Units or Cells are presently functioning
in the States of Bihar, Gujarat, Karnataka,
Kerala, Madhya Pradesh,Orissa, Rajasthan,
TamilNadu and Uttar Pradesh. During
the Seventh Plan period, the States of
Andhra Pradesh, Assam, Haryana, Jammu
and Kashmir, Maharashtra and Manipur
propose to set up State Remote Sensing
Application Centres, Units or Celis.
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(b) The U, P, State Remote Secnsing
Application Centre (UP-RSAC) at Luck-
now, and the Indian Institute of Remote
Sensing at Dehra Dun under the control
of the National Remote Sensing Agency
of the Department of space are the two
Remote Sensing Application Centres/
Units presently functioning in Uttar Pra-
desh. During the Seventh Plan period, a
Regional Remote Sensing Service Centre
is being set up by the Department of Space
at Dehra Dun.

[English]

Central Plan Assistance

3408, SHRI ,ANANDA PATHAK :
Will the Minister of PLANNING be plea-
sed to state:

(a) State-wise per capita approved
Central plan assistance for the Seventh
Five Year Plan; and

(b) per capita central Plan assistance,
State-wise for the years 1985-86 and 1986-
871

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM): (a) and (b); State-wise
per capita Central assistance for the
Seventh Five Year Plan and for the Ann-
ual Plans 1985-86 and 1986-87 is given in
the statement below,

Statement

(In Rupees)

States

Per Captia Central Assistance (*)

Seventh Plan

Annual Plan Annual Plan

(1985-90)a 1985-86b 1986-87a
A, Specl'al Category
1. Assam 1515 298 343
2. Himachal Pradesh 2524 497 466
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3. Jammu & Kashmir 3982 107 755
4. Magipur 5196 945 1017
5. Meghalaya 4360 636 905
6. Nagaland 12924 2390 2627
7. Sikkim 11876 2196 2518
8. Tripura 3548 608 713
Total (A) 2732 504 508
B. Non-Special Category
1. Andhra Pradesh 381 . 70
2 Bihar 423 9 2
3 Gujarat 415 81 112
4, Haryana 388 160 80
5 Karnataka 308 67 68
6. Kerala 547 131 134
7. Madhya Pradesh 499 86 104
8, Maharashtra 369 69 71
9. Orissa 564 101 119
10. Punjab 345 180 38
11. Rajasthan 461 0 92
12, Tamid Nadu , 354 14 68
13. Uttar Pradesh 4N 85 92
14, West Bengal 290 46 55
Total (B) 416 86 84
Tetal (A+B) 531 807 108

* Inclusive of Special Central assistance allocated for gill Areas & Tribal
Sub Pfans.

Also iacludes advance Plan assistance to some States for the Annual Plans
1985-86 and 1986-87.

a Allocations b Actual releases.

Note : Per capita figures are derived on the basis of 1971 Population
Census,
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Scope for export of software to Jepan

3409. SHRt SRIKANTA DATTA

NAKRSIMHARAJA WADIYAR :

Will the PRIME MINISTER be plea-
sed to state':

(a) whether thére is good scope for
software export to Japan;

‘ (b) if so, whether Government have
taken any step to tap the market for soft.
ware in that country; and

(c) if not, the steps proposed to be
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN): (a) Yes, Sir.
There is some scope for software export
to Japan.

(b) and (¢). The Governmeat have
taken the following steps to tap the soft-
ware market in other countries including
Japan;

1. Permission for Import of compu-
ter [bardware and/or software
at a concessional customs duty
for software export projects.

2. Cash compensatory support.

Resaming of Andaman and Nicobar
Islands

3410. SHRI PIYUS TIRAKI : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether Government are comsi-
dering to renase Andimian and Nitobar
Istindsus ‘Sébhadh Dwip’ and ‘Swaraj
Dwip’ id tHé néwr future;
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(b) if so, by what time a decision is
likely to be taken; and

(c) if not, reason thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(S3HR1 CHINTAMANI PANIGRAHI):
(a) No, Sir.

(b) aond () Do not arise.
New Guidelines for R & D Programmes

3411. SHRI B. L. SHAILESH : Will
the PRIME MINISTER be pleased to
state 3

(a) whether Department of Science
und Technology has integrated its two
programmes for supporting Research and
Development work and issued new guide-
lines for R&D programmes;

(b) ifso, what these new guidelines
are;

(c) how will these guidelines intensify
the research and development and pass
their results te the Industry ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K. R. NARAYANAN) : (a) Yes,
Sir.

(b) and (c) The two schemes have
been integrated with a view to having
better monitoring and strengthening the
peer review mechanism for funding R&D
projects. Accordingly, all R&D proposals
are reviewed by the Science & Engineer-
ing Koestarch Council, (SERC). The ob-
jectives of the SERC are : '

(i) To promote research in nowly
cmerging and frontline arcas of
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Science & PEngineering including
multidjsciplinary fields;

(ii) To selectively promote the gene-
ral research capability in relevant
areas of Science and Engineering
taking into account existing res-
earch capabilities of the host
institution; and

(iii) To encourage young scientists to
take up challenging rescarch and
development activities. After the
completion of the programme a
completion report is received in
DST and based on the results of
the project relevant Agencies and
Institutions are contacted for uti-
lisation of R&D results. When-
ever there are technical findings
involving commercialisation possi-
bilities the National Research
and Development Corporation
(NRDC) is contacted for further
follow up and linkages with
industry.

Main Frame Compaters Factory near
ECIL

3412. SHRI C. SAMBU : Will the
PRIME MINISTER be pleased to state :

(a) whether there is any proposal to
start Main Frame Computers factory near
Electronic Corporation of India Limited,
Hyderabad, under the supervision of the
ECIL; and

(b) if so, the details of the proposal
and the amount sanctioned ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K. R. NARAYANAN) : (a) Yes
Sir, there is a proposal to start the Main
Frame Computer factory near ECIL,
Hyderabad under the supervision of
ECIL,
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(b) The programme is for the manu-
facture of Main Frame Computer Systems
in collaboration with Control Data Indo
Asia Company of USA with Technology
Transfer for their two series of computers
Cyber 810 and Cyber 830.,

An amount of Rs. 36 crores has been
provided for this project in the Plan.

Soviet help for Nuclear Pow er Plant

3413, SHRI CHINTAMANI JENA :
SHRI H. B. PATIL :

Will the PRIME MINISTER be plea-
sed to state :

(a) whether Soviet Government has
offered to set up an Atomic Power Plant
in India;

(by if so, whether the Government
have accepted the proposal and started
negotiations with the Soviet Union in this
regard; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K. R. NARAYANAN) : (a) Yes.
Sir.

(b) and (c) Discussions on technical.
economic and other aspects of the offer
are continuing with the Soviet authori-
ties.

Proposal for raising ecological task
force of Ex-servicemen.

3414, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to refer to the
reply given to Unstarred Question No,
8346 on 30 April 1986 regarding raising
of ecological task force gnd state :
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(a) whether the proposali of the
State Governments of Himachal Pradesh
and Maharashtra for raising the Ecologi-
cal Task Forces consisting of Ex-service-
men has since been accepted as a result
of the review of the carlier decision
of the Planning Commission;

(b) if so, the likely date by which
the Task Forces would be set up; and

(c) If not. the likely date by which
the review would be completed and a
decision ta en on the proposals ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEA-
RCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a)to(c) The Plan-
ning Commission has not agreed to the
inclusion of these Schemes in the 7th Five
Year Plan in view of the acute scarcity of
resources.

Implem entation of decision made at Wakf
Board Meet

3415. SHRI SYED SHAHABUDDIN:
Will the Minister of WELFARE be pleas-
ed to state :

(a) decision taken at the meeting of
the State Wakf Ministers and Chairman
of the Wakf Board convened by the Union
Government on 24th June, 1986; and

(b) the status of implementation of
each decision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b)
A meeting was convened on 24th June,
1986 by the Minister of State for Welfare
of the State Wakf Ministers and Chairmen
of the State Wakf Boards to discuss the
problems and exchange information with
a view to improving the administration
and functioning of Wakts. Although no
formal decisions were to be taken by this
meeting, however, a number of suggestions
were made at this meeting. These have
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been forwarded to the various State
Governments and the Wakf Boards for
examination and appropriate action on the
suggestions concerning them.

Representation by Andhra Pradesh
Government to Plamning Commission

3416. SHRI S. PALAKONDRA-
YUDU : Will the Minister of PLANN-
ING pleased to state :

(a) whether the Andhra Pradesh
Government have sought a loan of Rs. 50
crores for Yeleru Project in  Andhra
Pradesh; and

(b) If so, details thereof and decision
thereon ?

THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) Yes, Sir.

(b) The Government of Andhra
Pradesh has been requesting for a finan-
clal assistance of Rs. 50 crores from the
Government of India and recently they
have asked for a long term loan of Rs. 70
crores for a period of three years from
1986-87 to 1988-89. Thec matter is under
consideration of the Department of Steel,

Ministry of Steel & Mines, Government
of India.

Seiting op of Biesphere reserves

3417. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether any scparate lcgislatien
is intended to be introd.uced to provide
for the setting up of Biosphere Reserves,

(b) if so, the steps taken in this
regard; and

(c) provisions being made for the
maintainence and allocation of funds for
the biosphere reserves falling in more than
one State ?
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THE MINISTER OF STATE IN THL
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRT Z. R. ANSARI) : (a)
No, Sir.

() Ddcs not arise.

(c) Provision for Biosphere Reserves
programme: has been made 1in the Seventh
Five Yelit Plau: of the Ministry of Eaviron-
ment and Forests. Of the thirteen poten-
tial sites identificd in different parts of
the country for setting up Biosphere
Reserves, one (the Nilgiri Biosphere Rese-
rva) falls in three States, viz, Karnataka,
Kerala and Tam! Nadu. 1In the latter
case, on receipt of the integrated action
and management plans, as well as scienti-
fic research programmes from the State
Governments, funds will be released for
the approved items of expenditure,

{Translaiion]

o

Shortage of rationin Army Ration Depot

3418. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of DE-
FENCE be pleascd to state :

(a) whother there has been shortage
of ration for the last two months in the
Army Ration Depots at Dethi Cantt.

(b) whether. Army personnel have to
purclrase ration from open market;

(c) if se, whetlier Government have
made arrangements for supply of ration to
these depots; and

(d) if not, the reasons therefor ?

-

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEA-
RCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) There has been no
general shortage of rations in Army Ration
Depots in Pelhi Cantt. There was how-
‘ovet &.temporary shortage in August and
. S¢ptember 1986 in respect of enly onc
commodity, viz, Sugar, and that. too in
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respect of its payment issue (that is for
families of serving personnel, and for ex-
servicemen and civilians) only. Hence the
issues of sugar, to these categories was
restricted to half their entiflement for this
period. The shortage or Sugar for pay-
ment issues was occassioned by delay In
receipt of stocks of ration Sugar. How-
ever, the restriction has been removed and
full issues as per entitlement are being
made from Ist October, 1986,

(by to (d) Since all items of ration
are now being issued in full to all entitled
personnel, there is no compulsion on
Army personnel to purchase any ratio-
ned commodity from the open market,

(English]

Promotion prospects for economic Invest-
igators

3419. SHRI N. DENNIS : Will
the PRIME MINISTER be pleased to
state :

(a) the normal period of service
after which a person initially appointed
Econcmic Investigators Grade I is able
to get promotion to the post of Assistant
Director and the higher posts;

(b) the number of Economic Investi-
gators Grade II in the different Ministries
and Central Government Offices who were
recruited 10, 15, 20 or 25 years ago but
are stlll continuing in the same grade;
and

(c) the steps taken by Government
to open new avenues of their promo-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTD : (a) The pay-
scales of the Economic Investigators Grade
ITand the Assistant Director are generally
Rs. 425-790 and Rs. 700-1300 (prerevised),
respectively. According to existing guide-
lines, an officer in the post carrying the
scale of Rs, 425-700 will- become elgibie

“ for connideration for promotfon-tty-a- po'st
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carrying pay-scale of Rs. 700-1300 only
after 10 years of service in that grade.

(b) and (c) The promotion prospects
for Economic Investigators is primarily
the concern of the administrative Minis-
tries who make the recruitment as per
their recruitment rules. Information re-
gardipg the number of Economic Investi-
gators Grade II in different Ministries is
not available centrally. These Investi-
gators bave different channels of promo-
tion to higher pasts by way of deputation
to ex-cadre posts, transfer etc. One such
channel of promotion is induction into
the Indian Economic Service in accordance
with IES Rules, 1961.

Stoppage of overtime allowance on Fourth
Pay Commission recommendation

3420. SHRIMATI PRABHAWATI
GUPTA : Will the PRIME MINISTER
be pleased to state :

(a) whether the overtime allowance
has been stopped by Government in the
light of the recommendation of the Fourth
Pay Commission;

(b) if not, the emoluments on which
overtime allowance is now admissible;
and

(¢) how Government propose to
compensate the staff whose work entail
regular late sitting ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES & PENSIONS & MINI-
STER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDA-
MBARAM): (a) to (¢) The Government
have accepted the recommendation of the
Fourth Pay Commission to discontimue
the present scheme of grant of overtime
allowance (to Central Govt. employees.
The modalities of implementation of this
recommendation are being worked out,
Final orders will issuc after details are
worked out.

In the meantime, in exceptional cases
v.thcre compensatory ofl days cannet be
given and stay beyord officc hours be-
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comes unavoidable, compensation .far
extra work will be paid according to existr
ing ordesrs as overtime allowance. It will
be calculated on the basis of notional pay
admissible to the cogcerned Govt. smplo-
yees in the pre-revised scale of payipay
slab and will be subject to the same terms
and conditions as laid down in the existing
orders.

Forwarding of applications by depart ment¢
of pers onuel for deputation to States

3421. SHRI CHINGWANG KON-
YAK : Will the PRIME MINISTER be
pleased to state :

(a) whether applications of candidates/
officers belonging to Scheduled Castes/
Scheduled Tribes are not forwarded by
Department of Personnel for deputations
to the State Governments;

(b) if so, how many
refusals are there
1986;

such cases of
upto 10 November,

(c) whether such cases are. reported
to liaison officer in the Administsgtive
Ministry or to Commissioner of Scheduled
Castes/Secheduled Tribes as required
under Brochure on reservation for SC/ST;
and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES & PENSIONS (SHRI

BIREN SINGH ENGTI): (a)to (d)
Under the existing orders, applications
for employment elsewhere of Central

Government servants belonging to Sche-
duled Castes/ Scheduled Tribes should be
forwarded except on compeHling grounds
of public intérest. The cases whare appli-
cations could not be so forwarded should
be reported within a month to the efficer
nominated as Liaison Officer in the
Adimistrative Ministry. The Department
of Personnel is adhering to these orders.

During the one year preceding 16th
November, 1986, the request of an efficer
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of the Central Secretariat Service Grade
I, for posting in a State Government was
not accepted, in accordance with the
orders referred to above. However, on
a farther request of the officer made with-
in 10 days, the case has beea re-opencd
and is being further examined.

Namber of dowry deaths and suicide in
Delhi

3422. SHRI SHRIHARI RAO : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of suicide cases re-
gistered in Declhi since 1983, year-wise;
and

(b) the number of dowry death cases
registered in Delhi since 1983, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) The requisite
information is indicated belew :-

Year Number of cases
of suicide registered

1983 512
1984 590
1985 607
1986 537

(upto 31.10.1986)
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1 2
1984 43
1985 43
1986 ‘ 57

(upto 31.10.1986) -

(b) The requisite information is indi-
cated below :-

Year Number of Dowry
death cases regis-
tered
1 2
1983 L 4]

Development and preservation of wild life
sanctoaries and forests

3423, SHRIMATI PATEL RAMA-
BEN RAMJIBHAI MAVANI : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether there are any proposals
for the development and preservation .of
Wild Life Sanctuaries and forests in vari-
ous parts of Saurashtra, Kutch in Gujarat
and other parts of the country;

(b) if so, the details thercof;

(c) how much amount bas been spent
on the development and preservation ef
wild life and forests in Gujarat during
1 January, 1984 to 31 October, 1986;

(d) whether some proposals and sche-
mes have been received from State
Government of Gujarat and also from
others during 1 January 1984 to 31 Octo-
ber, 1986 for the same;

(¢) if so, the details thercof and the
action taken thereon, on each of them;
and

(f) the outcome thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENNIRONMENT
AND FORESTS (SHRI Z. R, ANSARI):
(8) Yes, Sir. :

(b) A Statement is laid on the table of
the House.

(c) The amounts released for the
development of wildlife and forests in
Gujarat during this period under the
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Environment and Forest Plans is Rs.
290,91 lakhs.

(d) Yes Sir.

(¢) and (f) A statement is laid on the
table of the Housc. [Placed in the Library
See No, LT-3398/86.]

Ganga Cleaning Programme

3424. SHRI SANAT KUMAR
MANDAL : Will the Minister of ENVI-
RONMENT AND FORESTS be pleased
to state :

(a) the progress made so far in the
implementation of the Ganga Cleaning
Plan in the portion passing through West
Bengal;

(b; the funds allotted and expendi-
ture incurred for the project in the West
Bengal region; and

(¢) the role assigned to the Govern-
ment of West Bengal, if any, in the
efficient and timely implementation of the
Ganga Action Plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI):
(a) Out of the total works programme
of Rs. 292 31 crores approved by the
C.G.A. the figure for West Bengal is Rs.
133.55 crores. Out of 17 towns including
several parts of Calcutta Metropolition
District, covered in the works programme,
execution of work has commenced in 12
towns. Till 15th November, 1986 40
.schemes at an estimated cost of Rs. 18.08
crores have been sanctioned by the Ganga
Project Directorate and another 9 schemes
at an estimated cost of Rs. 15.02 crores
have been submitted by the State Govern-
ment. The West Bengal Government
have also reported that 17 more schemes
at an estimated cost of Rs. 39,76 crores
are under preparation which are expected
to be submitted to Ganga Project
Directorate before the end of December,
1986,
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(b) The total outlay for the Ganga
Action Plan during the 7th Five Year
Plan period is Rs. 240 crores. Funds are
allotted to Srate Government agencies
depending on actual requirement and
progress of work.

During 1985-86, an amount of Rs.
1.00 crore and in 1986-87 till 15th Novem-
ber, 1986 an amount of Rs. 2.93 crores
have been allotted to the executing
zgencies in West Bengal. The State
Government has informed that an amount
of Rs. 7 crores would be required for
execution of schemes in 1986-87.

(¢) The State Government is entirely
responsible for preparation and execution
of schemes sanctioned under Ganga Action
Plan. The Department of Environment
in the State Government has been designa-
ted as the Nodal Department to coordi-
nate the work of the implementing agencies
such as the Calcutta Metropolitan Deve-
lopment  Authority, Public Health
Engineering Directorate, Irrigation and
Waterways Directorate, Calcutta Corposa-
tion, Municipalities etc. The schedules
for preparation and execution of schemes
bhave been worked out and the State
Government is expected to monitor the
programme and ensure timely implementa-
tion.

Harassment of minorities in Assam

3425. SHRI MANIK SANYAL :
SHRI BASUDEB ACHARIA :
SHRI BAJU BAN RIYAN :
SHRI ANIL BASU :

SHRI R. P. DAS ;

Wil the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any incident of harass-
ment of il'egal expulsion of minorities
has been reported in Assam since the
accord;

(b) if so. the details thereof;

(¢) the remedial measures taken to
minimise such incidents; and
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(d) whether there was any improve-

ment in the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANI PANIGRAHI) ¢
(a) to (d) : Representations have been
received from various quarters complain-
ing of harassment, particularly of minori-
ties and tribals, arising from eviction of
encroachers by the State Government
agencies and in connection .with process
of detection of foreigners, etc. Appre-
hensions have also been expressed on the
State Government’s language policy, issue
of permanent residence certificates and
recruitment to State Government services,
ctc. All these matters have been taken
up with the State Government who have
been impressed upon to  evolve remedies
which may be fair. proper and just to all
sections of the society, and to adopt a
balanced and humane approach. There
has also been a report of a few families
having crossed over to North Benga!l in
the wake of evictions carried out in North
Lakhimpur District. The State Govern-
ment have becn advised to arrange their
repatriation to Assam  expeditiously.
However, no incident of illegal expulsion
from Assam since the signing of the Assam
Accord has come to the notice of this
Ministry.

Pay scales of officers of Indian Forest
Service

3426. SHRI SIMON TIGGA : Wiil
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether Government have deci-
ded to revise the pay-scales of the officers
of Indian Forest Service at par with
I.AS.; and

(b) if so, the details thereof ?

THE MINISTER OF STATE 1IN
THE MINISTRY ON ENVIRONMENT

AND FORESTS (SHRI Z. R. ANSARI) : °

(a) and (b) No decisions have yet been
taken on the revision of pay-scales of
Group-A officers.
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Ci(izenshlp‘iusue in Assam

3427. SHRI ANIL BASU :
SHRI R. P. DAS

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of people asked to
prove their citizenship in Assam till date;
and

(b) the criteria laid dJown by Govern-
ment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 P. CHIDAMBARAM) : (a) and
(b) Under Section 6A (2) of the Citizen-
ship Act, 1955 persons of Indian origin
who arrived in State of Assam before 1st
January, 1966 and who have been ordi-
narily resident in Assam since the dates
of their entry shall be deemed to be the
citizens of India from Ist January,
1966.

Persons of Indian origin who came to
Assam on or after 1st January, '1966 but
before 25th March, 197! and have been
ordinarily resident in Assam since then
and have been detected as foreigners are
covered by Section 6A(3) and have to
register themselves with the registering
authority. Cases of such persons have
to be referred for the opinion of the
Tribunal as repards their status. As per
inforination received from the Government
of Assam, upto the end of June, 1986, in
such cases 16,757 enquires were initiated
and out of thcse 678 enquiries had been
completed and rcferred to the Foreigners
Tribunals,

Acquisition of Aircraft for Indian’
Air Force

3428, S. M..GURADDI1 :
SHRI G. S. BASAVARAJU :

Will the Minister of DEFENCE be
pleased to state :
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(a) whether four engine Sovict Jet
IL-76 have been inducted into the 1ndian
Alr Force;

(b) if so, whether the latest Sovict
Aircrafts arc having latest radio and
navigation aids; and

{(c) the important features of these
Aircrafts and to what extent it is benefi-
cial to the Indian Air Force ?

v

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCL
RESEARCH AND DEVELOPMENT
IN THE MINISTRY OF DEFENCL
(SHRI . ARUN SINGH) : (@) Yes,
Sir,

(b) and (c¢) IL<76 is a long raoge,
four-engine, heavy transport aircraft. It
has modern navigational aids and can
operate in all-weathcer conditions. It js a
useful beavy transport aircraft, which has
significantly increased the airlift capability
of the Indian Air Force.

Cleansing of Ganges

3429. DR. G. VJAYA RAMA RAO :
Will the Minister of ENVIRONMENT
AND FORESTS bc pleased to state

(a) whether any monitoring agency
has been set up to continuously evaluate the
water quality of Ganga and keep public
informed; and

(b) whether Government have any
plans to clean some other rivers in thc
country and if so, full details thereof ?

THE MINISTER OF STATL IN THL
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
The Central Board for the Prevention and
Control of Water Pollution has the main
responsibility for monitoring of water
quality. Two other national laboratories,
Industrial Toxicology Research Centre,
Lucknow and National FEovironmental
Engineering Research Iastitute, Nagpur
have. also been engaged to monitor some
specific aspects of water quality, In
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addition 14 universitics are also involved
in assessing the physico-chemicai propece-
ties of the river Ganga. The Ganga
Project Directorate  will periodically
publish the highlights of the relevant data
for public information.

(b) The status of watcr quality on
most major rivers has already been asses-
scd. Intensive studies for assessmeant of
basin-wise pollution have been completed
in respect of Damodar, Subarnarekha and
Brahmani-Daitarani rivers. Based omn
the experience gained 1n work on the
Ganga Action Plan, the clearance of
pollution 1n other rivers will be taken up
as and when resources are avatlable.

Environmental clearance of Narmada
project

3430. SHRI DIGVIJAY SINGH -
Will the Minister of ENVIRONMENT
AND FORLSTS be pleascd to state :

(a) when did the State  Government
scek environmental clearance from the
Union Government for implementing the
Narmada hydel-cum-irrigation project;

(b) when was the proj:ct first agreed
to be implemented;

(¢) the reasons ‘or delay in its
implementation; and

(d) the issues which are yet to be
resolved ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI) :
(a) The Narmada Sagar Project was
referred to the Deopartment of Environ-
meant for  cavironmental clearance in
February, 83.

(b) FELven though the project was
technically examined and cleared in 1984,
it has not yet been approved by the
Planning Commission.

(¢) and (d) The Project couid not be
approved from the enviroamental and
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forestry angles as the Madhya Pradesh
Government has not provided complete
information and action plans on various
environmental/forest diversion issues, in
particular :

—Rehabilitation of displaced per‘sons;
—Compensatory Afforestation;

—Catchment Area Treatment;

~Command Area Development;
and

—Loss of Flora add Fauna.

Projects to be secured by ET & T

3431. SHRI P. M. SAYEED : Will
the PRIME MINISTER be pleased to
state : .

(a) whether Electronics Trade and
Technology Development Corp. has some
projects in the offing abroad;

(b) if so, the details of such projects
under the programme of UNIDO and
UNDP; and

(c) the economic viability in brief
as shown in the feasibility reports ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS = AND
SPACE (SHRI K. R. NARAYANAN) :
@) t> (¢) ET & T has no new projects in
the offing abroad. However, at present
ET & T is setting up a Pilot Production-
cum-Training Ceatre for Bipolar Integra-
ted Circuits in  Democratic People’s
Republic of Korea sponsored by UNDP.
The project is commercially viable,

Union Government’s efforts for settle-
ment of Karnataka-Maharashtra border
dispute

3432, SHRI SUBHASH YADAYV :
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Will the Minister of HOME AFFAIRS be

pleased to state the details of efforts being
made by the Union Government for the
settlement of Karnataka-Maharashtra
boundary dispute ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 CHINTAMANI PANIGRAHI) :
This boundary dispute can be resolved
only with the willing cooperation of the
State Governments of Maharashtra and
Karnataka. Recently the Chief Ministers
of the two States met and held discus-
sions. The Central Government will
render all possible assistance to the States
to arrive at a mutually acceptable solution
of the dispute.

Identification of industries causing air
and water pollution

3433, SHRI H. A. DORA : Will the
Minister of ENVIRONMENT AND
FORESTS be plcased to state :

(a) whether Government have identi-
fied the industries both in Government
as well as in private sector situated in and
around metropolitan cities which are
causing air and water pollution;

(b) if so, whether Government have
formulated any guidelines to be followed
by such industries to control air and water
pollution; and

(c) the results of the steps taken by
Government so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R, ANSARI]) :
(a) Yes, Sir;

(b) Yes, Sir:

(c) Out of 4054 Polluting Industfial
Units (major and medium) 2076 units have
installed effluent treatment plants.
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Chakma influx into Mizoram and
Tripura

3434, SHRI MOHD. MAHFOOZ ALI
KHAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have made
any asséssment of the Chakma population
in Mizoram and Tripura and their average
monthly infiltration into the country from
Bangladesh;

(b) if so, the details thereof;

(¢) the impact on the economic and
ethnic problem of the region with their
cortinuous infiltratién into the country;
and

(d) the measures taken by Goven-
ment so far to check their infiltration in

the country and also how do Government’

propose to meet the situation created with
th.ir presence in the region ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANI PANIGRAHI):
(a) and (b) Figures of Chakma popu-
lation in Mizoram and Tripura according

to the 1981 census aré not available.
In may 1986, 2771 Chakmas
infiltrated into Mizoram. They have

already been sent back. As on 7.11.1986
28,284 tribal refugees including Chakmas
have entered Tripura since 29h April,
1986.

() The influx has caused strain on
the economy and ethnic structure in the
State. However, the Chakma refugees
have been housed separately in camps set
up by the State Government.

(d) The security {forces on the Indo-
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Bangladesh border are on alert. Measu-
res have been taken for strengthening
surveillance along the border which inclu-
de, strengthening of BSF; construction of
observation post towers and providing
increased mobility to border patrols, eic.
Efforts are also being made at diplomatic
level for the early return of the Chakma
tribal refugees who have come to Tripura.
All the Chakma .refugees from Mizoram

have already been sent back to Bangla-
desh.

Rehabilitation of "bonded labour

3435. DR. PHULRENU GUHA :

Will the Minister of PLANNING be plea-
sed to state :

(@) whether any study. has been
undertaken by the Planning Commission
rcgarding the rehabilitation of bonded
labourers;

(b) if so, the results of the study;
and

() the number of bonded labourers
rehabilitated in -the last throe yoars, Stete.
wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI
SUKH RAM): (a) and (b) Yes, Sir.
Summary of findings, suggestions and
action plans i1s given in Chapter XI of the
Final Report on Evaluation of Centmlly
Sponsored Scheme for Rebebilitation of
Bonded Labour (1984) by the Programme
Evaluation Organisation, Planning Commi-
ssion, Government of India, copies of
which are avatlable in the Parliament
Library and are recorded under Index No.
331.58R.

(c) A statement is given below.
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Statement

Rehabilitation of Bonded Labourers Achievements

Nvame of the State

Indwstries causing water pollution

3437. SHRIMATI JAYANTI PATN-
AlIK : Will the Minister of ENVIOR-
NMENT AND FORESTS be plecased to
state :

(a) whether Government have under-
taken survey of the- industries which are
discharging effluents into the rivers;

(b) if so, the number and the name
of such Industries discharging effluents
into the rivers and the extent of discharge
per unit a day;

(c) whether the pollution of country’s
water systems bas reached alarming situa-
tion due to this reason; and

1983-84 1984-85 1985-86
Achievement Achievement Achievement
1. Andhra Pradesh 2328 2083 3957
2, Bihar 3032 1785 - 535
3. Gujarat — —_ 19
4. Hearyama -_— — 295
5. Xarpataka 2556 7284 4009
6. Kerala 173 —_ —
7. Madhya Pradesh 248 832 779
8. Maharashtra — 319 307
9. Orissa 6234 4952 5385
10. Rajasthan — 5¢4 1079
11. Tamil Nadu 2060 1554 1109
12. Uttar Pradesh 412 4009 4199
Total 17143 23382 21673
Source : Ministry of Labour,

(d) if so, the steps taken to clean
the rivers-and to stop the discharge of
effluent ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI) :
(a) Yes, Sir.

(b) According to the survey, 4054
industrial units (major and medium) dis-
charge their effluents into the rivers and
other water courses. Quantitative figures
on the volume of effluents from the indivi-
dual units are not available. However,
it is estimated that Industries contribute
10 per cent by volume of the total waste
water in urban settlements, A statement
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indicating the nuwber and categeries of
polluting indusries is given below,

(¢) No. Sir. However. stretches of

some rivers, downstream of cities and
industrial areas are polluted due to dis-
charge of municipal waste water and efflu-
ents from industries,

{d) The steps taken include :

(1) Monitoring stations bave been
set up to monitor water quality
in the rivers;

(2) Zoning and classification of rivers

Statement
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for their designated best use has
been done;

Industries have been directed ot
instal pollution control devices:

Effluent standards have been
prescribed for major polluting
units;

Fiscal incentives are provided to
industries for installing pollution
control devices; and

Legal action is taken against the
defaulting units.

List indicating the number and catcgories of polluting industries

Name of the Industry Number

1 2
Sugar 276
Distilleries & Breweries 142
Caustic Soda 30
Fertiliser 64
Oil Drilling & Refineries 18
Man Made Fibre 42
Iron & Steel - 86
Textiles 643
Pulp & Paper 244
Pharmaceuticals 117
Insecticides & Pesticides 36
Organic & Petrochemicals 193
1norganic Chemicals 199
Dairies so
Thermal Plant 41
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1 2
Edible Oil & Vanaspati 156
Paints & Dye Stuffs 68
General Engineering 696
Tanneries 141
Cement 77
Minerals 32
Mining 29
Rubber & Rubber Products 51
Food Stuff 194
Miscellapeous 399

Total 40:5:

Scheme proposed by Kerala Govern-
ment

3438. SHRI T. BASHEER : Will
the Minster of PLANNING be pleased to
state the details of schemes proposed by
the Kerala Goverument for inclusion in the
Seventh Plan and rejected suo-moto by
Union Government alongwith the reasons
thereof ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING
(SHRI SUKH RAM) : States’ Plans are
finalised on the basis of States’ proposals
after detailed discussions with them both
at the official as well as ministerial level
meetings. Agreed decisions are taken on
several aspects of the State Plans ike over-
all size, sectoral outlays, schemes/progra-
mmes etc. As such, there is no question
of any suo-moto rejection of schemes pro-
posed by Kerala Government for inclusion
in their Seventh Plan.

Site for Atomic Power Plant in
Madhya Pradesh

3439. SHRI AJAY MUSHRAN :
Will the PRIME MINISTER be pleased
to state ©

(a) whether the site selection commi-
ttec of the Department of Atomic Energy
visited Madhya Pradesh for a suitable site
for setting up of a Atomic Power Plant in
the State and if so, which sites were found
suitable and recommended by the commi-
ttee for locating the Plant;

(b) the likely time by which the
Department of Atomic Energy Plan to
start this project in Madhya Pradesh and
at which place; and

(c) if the Committee has not yet sel-
ected a site, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY.
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN) : (a)to (c) The
Site Selection Committee of the Depart-
ment of Atomic Fnergy has examined sites
in Madhya Pradesh along with sites locat-
ed in other constituent States of the West-
ern Electricity Region to assess thelr suita-
bility for setting up nuclear power stations.
Report of the Site Selection Committee is
under counsideration of the Governmeant.
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Infiltration by Pakistan nationals
in Kutch (Gujarat)

3440. PROF. RAMKRISHNA
MORE :
SHRIMATI USHA THA-
KKAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware
of the continuous large scale infiltration,
smuggling of drugs and fire arms besides
spying activities by Pakistan nationals in
Kutch (Gujarat) and of the rise in the
population of the bordering villages;

(b) if so, whether Government have
made any assessment of the situation;

(c) the percentage of rise in the
population of the Kutch villages border-
ing Pakistan and the percentage of the
population identified as Pakistani nati-
onals;

(d) percentage of the Pakistani nati-
onals who have obtained the Indian citi-
zenship and the voting rights;

(e) the steps taken by the Govern-
ment to identify the Indian links of Pakis-
tani nationals in their infiltration, smugg-
ling and spying activities 1n Kutch; and

(f) the circumstances under which
they were given Indian citizenship ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
"GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.

CHIDAMBARAM.) : (a): The Gouvt. of
Gujarat have stated that the allegation
about large scale infiltration, smugghng,

spying and rise in the population of bord-
ering villages in Kutch because of infiltra-
ation, is not correct.

(b) and (¢) Do not arise.
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(d) No Pakistani nationals were given
Indian citizenship and voting rights;

(¢) In order to detect Indian links/
elements helping Pakistani nationals in
infiltration, smuggling and spying activities,
a separate Police Squad in Kutch district
has been formed ,by the Govt. of
Gujarat,

(f) Does not arise.

Reservation of C & D grades for
retired pefence personnel

3441. DR. CHINTA MOHAN : Will
the Minister of DEFFNCE be pleased to
State

(a) whether Government have reserved
large number of posts in ‘C’ and ‘D’
grades for retired defence personnel, and
if so, details thereof; and

(b) the number of posts reserved,
year-wise during the last three years and
how many posts were actually filled and
reasons for shortfalls; if any ?

. THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) Government of India
have made reservation for ex-servicemen
in all Government Departments, Public
Sector Undertakings,Banks as givem
below

Govt. Depart- Public sector

ments Undertaking;
banks
——————— —_
Gp C Posts 109% 1449%
Gp D Posts 209, 24 1/2%

109% of posts of Asstt. Commandants
in Para Military Forces.

(b) The details of vacancies reservec
for ex-servicemen and the numbe
of vacancies filled by them from 19§’
to 1985 in the Central Govt. Depart.

ments, Public Sector Undertakings
Banks, etc. are given in Statement-]
below.

Reasons for shortfalls in the utilisatio
of reserved vacancies for-ex-serviceme,
are given in statement-IT below.
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Statement-I1

Reservation of C & D grades for retired
defence personpel

Reasons for shortfalls in the utilisation

of reserved vacancies

1. Prior intimation of vacancies ear-
marked for ex-servicemen was
not given to the Dte General Re-
settlement, Only Information on
vacancies reserved and vacancies
filled used to be received in the
Directorate General of Resettle-
ment 6-12 months after the event.
To overcome this problem, Deptt.
of Personnel & Training have
issued an Office = Memorandum
dated 12.v. 1986. In this OM, it
has been stipulated that the con-
cerned Ministries and PSUs will
inform the DGR and the Rajya/
Zila Sainik Boards 3 months in
advance of filling up the reserved
vacancies for ex-servicemen,
This would help to arrange pub-
licity and ensure ex-servicemen
are made available at the appro-
priate time for selection.

2. Central Ministries and PSUs are
required to obtain non-availabi-
lity certificate from Rajya/Zila
Sainik Boards befor dereserving
vacancies earmarked for exeser-
vicemen. In a lage number of
cases this procedure is not being
followed stricitly. The Govern-
ment have accepted High Level
Committee ‘on Problems of Ex-
servicemen’ recommendations Nog
15.10 which stipulates that before
dereservation of reserved posts is
done, DGR will be given 30 clear
days for confirmation regarding
non-availability of suitable ex-
servicemen for a specific post.
Further, reserved vacancies for
ex- servicemen will be kept va-
cant and carried forward for one
year. Department of Personnel
& Training have informed that
the modalities are be‘ng worked
out and orders will be issued
shortly. -

» . o N
3, Ex-servicemen’s reluctance to take
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employment far from their
homes.

4. Non-fulfilment of eligibility criteria
for recruitment in respect of edu-
cational, technical/medical and
other qualifications.

-

5. The relative non-availability of
“ex-servicemen for highly spectalis-
ed scientific and  industrial
appointments,

6. Ex-servicemen’s reluctance to join
Para Military Forces in lower
ranks.

Setting up of defence electronic anits in
States

3442. SHRI RADHAKANTA DI-
GAL : Will the Minister of DEFENCE
be pleased to state :

(a) the number of defence electronic
units set up in different States during the
Sixth Plan;

(b) the locations of those defence

electronic units;

(¢) whether Government propose to
set up some major defence electronic pro-
duction upits during Seventh Plan;

(d) if so, the sites selected therefor;
and

(e) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES 1IN THE
MINISTRY OF DEFENCE (SHRI SHIV
RAJ V. PATIL) : (a) and (b) During the
Sixth Plan four Defence electronic units
were set up in Panchkula (Haryana),
Kotdwara (Uttar Pradesh), Taloja (Maha-
rashtra), and Dehardun (Uttar Pradesh).

(¢) A proposal to set up an Ordnance
Factory for maanufacture of Qptical/Opto-
electronic sights during the Seventh Plan
is under consideration of the Governmgnt.



89  Wrilten Answers

(d) and (e) The site for the proposed
factory has yet to be decided;

[Translation]
Unemployment among SC/STs

3443. SHRI BANWARI LAL BAIR-
WA : Will the Minister of WELFARE be
pleased (o state :

(a) the number of unemployed youths
belonging to Scheduled Caste/Scheduled
Tribe in the country, state-wise;

(b) whether it is a Tact that the num-
ber of educated unemployed persons be-
longing to Scheduled Castes/Scheduled
Tribes is increasing rapidly;

)

(c) the number of educated Schedul-
ed Caste/Scheduled Tribe persons register-
ed with each employment  exchange in
Delhi; and

(d) the arrangements made to soive
the problem of increasing unemployment
among SC/ST ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) Figures are
not maintained separately of SC/ST unem-
ployed.

(b) There is no
available.

such information

(c) Required information is being
collected and will be supplied as soon as
available.

(d) Poverty alleviation programmes
and schemes as also self employment
schemes are aimed at improving the eco-
nomic condition' of people including
Scheduled Castes and Scheduled Tribes.
Some of these, namely RLEGP, NREP
and TRYSEM are directly related to
employment generation. Special coaching
1S also arranged to enable SC/ST candi-
dates to complete successfully for Govern-
ment jobs.

AGRAHAYNAA 8, 1908 (SAKA)
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Incidents of jail-break inj Andaman and
Nicobar Islands

3444, SHRI MANORANJAN BHA-
KTA : Wil the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any case of jail breaking
by undertrials took place in Andaman
and Nicobar Islands during the last three
years; and

(b) if so, details thereof and the
action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and
(b) The information is being collected
and will be laid on the Table of the
House.

Amend ment to list of Scheduled Castes/
Tribes

3445. SHRI AMARSING RATHA-
WA : Will the Minister of WELFARE
be pleased to state :

(a) when was the lists of Scheduled
Castes and Scheduled Tribées last revised;

(b) is there any proposal to revise
the list;

(¢) whether Goverament have receiv-
ed any representation in this respect;

(d) if so, the details in this regard;
and

(¢) by when the revision are likely to
be made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) The list
of Scheduled Castes/Scheduled Tribes was
last revised in 1956 by the  Scheduled
Castes and Scheduled Tribes Orders
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(Amendment) Act 1956. The list was
further amendment in 1976 by the Schedul-
ed Castes and Scheduled Tribes Orders
(Amendment) Act, 1976 by removing area
restrictions in respect of certain Schedul-
ed Castes/Scheduled Tribes communities.

.. (b) Yes, Sir.
(¢) Yes, Sir.

(d)  the details cannot
in public interest.

be disclosed

(¢) It is not possible to specify any
time-limit since amendment in the existing
lists of Scheduled Castes and Scheduled
Tribes can be done only by an Act of Par-
liament in view of articles 341 (2) and 342
(2) of the Cons'itution.

Declaration of ladakhis as Scheduled
Tribes

3446. SHRI P. NAMGYAL : Will
the Minister of WELFARE be pleased to
state :

(a) whether the mini census in Ladakh
to grant Scheduled Tribe status to Ladak-
his has been completed; if so, details
thereof;

. (b) _whether the peop'e of Ladakh has
demanded a .separate census for Ladak-
his by de-linking them from rest of the
State; -

(c) if so, whether the separate cen-
sus report has been received; if so, details
of the outcome of the census reports;
and

(d) when the notification in respect
of declaring Ladkhjs as Scheduled Tribes
will be issued ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) to (d)
The special census in Jammu & Kashmir
is still in progress and requires some more
time to complete it. The Presidential
Order for the specification ' of Scheduled
Tribes in respect of Jammu & Kashmir
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cannot be issued in parts i. e. one Order
for Ladakh and the other for the remain-
ing two regions of the State. Once the
Presidential Order is issued in any State,
any modification in that order by way of
fresh inclusion or deletion etc. can be
done by an Act of Parliament only and
not by any subsequent Presidential Order
as required under Article 342(2) of the
Constitution. It would, therefore, be
necessary to complete the work of special
census and community-wise specific
studies in all the regions of the State and
then specify the list of Scheduled Tribes
through a single Presidential Order: ins-
tead of taking up the case of Ladakh re-
gion in isolation without completing work
in the remaining two regions of the
State.

[Translation]

Manufacture of colour T. V. by Central
Electronics Limited

3447. PROF, CHANDRA BHANU
DEVI: Will the PRIME MINISTER be
pleased to state :

(a) whether public sector company
Central Electronics Limited has started
manufacturing colour television sets;
and

(b) if so, its annual production capa-.
city, and the time likely to be taken in
providing such T,V: sets to all the persons
in the waiting list ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.
R. NARAYANAN) :  (a) Yes, Sir.

(b) The present installed capacity of
Ceptral Electronics Limited to manufacturc
colour T. V. Sets and Projection T. V.
Receivers is 1500 sets per .annum. The
monthly production level of the . company
to manufacture Colour T. V. sects, at pre-
sent, is 40, There is. no waiting, list at
present for the purchase of Colour T. V.
Sets of CEL.
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Setting np of ‘Vangiam’

3448. SHRI KAMLA PRASAD
RAWAT : Will the Minister of EN-
VIRONMENT AND FORESTS be plea-
sed to state :

(a) whether Government kave for-
mulated any scheme for setting up the
‘Vangram’;

(b) if so, the number of families of
labourers working in the forests rehabilit-
ated so far;

(c) if such a scheme has not been
formulated, whether Government propose
to formulate such a scheme in future; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI):
(a) No, Sir.

(b) to (d) The State Governments are
competent to formulate schemes for
setting up of *Vangram’ and rehabilitation
of families of labourers working in the
forests.

[English]

Growth rate of unemployment

-

3449, SHRI K. MOHANDAS : Will
the Minister of PLANNING be pleased
to state :

() the growth rate of unemployment
during 1984-85 and 1985-86;

(b) whether the Planning Commission
bas made the projection of unemployment
towards the end of the Seventh Plan;

(c) if so, the details thereof; and

(d) what further steps are
taken to eradicate unemployment ?

being

AGRAHAYANA'S, 1908 (SAKA)

Written Answers 94

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) to (c) On the basis of
the partial and provisional results of the
latest quinqueannial survey of the NSSO
for 1983, the backlog of unemployment
(usual status) as in March, 1985, i.e. at
the start of the Seventh Five Year Plan
was estimated at 9.20 million for the age
group 54-. During the Seventh Plan
period, additional employment generation
is expected to be of the order of 40.36
million standard person years, vis-a-vis a
net addition to the labour force of 39.38
millions. ‘This implies an expedted growth
rate of employment of 4 per cent per
annum compared to that of labour force
at around 2.5 per cent per annum,

(d) The central element in the develop-
ment strategy of the Seventh Plan is the
generation of productive employment. In
addition to sectoral investments which
would result in expansion of employment
opportunities; there has been in oper-
ation three major poverty alleviation pro-
grammes namely the National Rural
Employment Programme (NREP), the
Rural Landless Employment Guarantee
Programme (RLEGP) and the Integrated
Rural Development Programme (IRDP),
to takle the problem of unemployment
and under-employment in rural areas with
special focus on persons living below the
poverty line. A Self Employment Pro-
gramme for Urban Poor (SEPUP) has
also been launched from Septembér,
1986.

Declaration of roads in Himachal
Pradesh as Border Roads

3450. SHRI K. D. SULTANPURI:
Will the Minister of DEFENCE be pleased
to state :

(a) whether any requests have been
received from the State Government of
Himachal Pradesh and the elected re-
presentatives of the State for declaration
of certain roads as border roads and
consequent their taking over by the
Border Roads Organisation;

(b) if so, the names of the roads which
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are pn;posed to be taken over by the
Border Roads Organisation; and

(¢c) by which time a final decision is
likely to be taken in this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) Yes, Sir.

(b) and (c) As the roads suggested for
construction are not of operational signi-
ficance, their taking over by Border Roads
Organisation could not be agreed to.
However, construction of a bye-pass from
km. 381,900 to km. 384.900 on National
Highway 22 by Border Roads Organisation
is under examination.

Budget of National Wastelands Develop-
ment Board

3451. SHRI SOMNATH RATH:
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the annual budget of the National
Wastelands Development Board, giving
figures for this year and the next three

year's respectively;

{b) whether the National Wastelands
Development Board is also giving grants
and financial allocations to some non-
Government organisations;
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(¢) the names of all such non-Govern-
ment organisations and the respective
amounts they are getting presently;

(d) whether any educational pro-
gramme is being undertaken in Orissa to
enlighten the people about the importance
of developing wastelands; and

(e) the amount earmarked for Orissa
for the pext three years through the
National Wastelands Development Board?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI):
(a) The annual budget of the National
Wastelands Development Board for 1986-
87 is Rs. 52.48 crores.  The budget for
the next three years has not yet been
decided.

(b) Yes Sir.

(c) Details of grants sanctioned so far
are given below in the statement.

(d) Such programmes are generally
undertaken by the State Governments,
including Orissa, through social forestry
extension and publicity activities.

(¢) As the budget of the Board for the
next three years has not yet been decided,
the question of earmarking funds for
Orissa at this stage docs not arise.

Statement
T T —————
S. No. Name & Address Amount
Sanctioned (Rs.)

Rajasthan
1. Sewa Mandir, Udaipur, Rajasthan 18,18,000

(Shri Jagat S. Mehta, President)
2. Ubeshwar Vikas Mandal 7,75,200

11-A, Fatehpura, Udaipur—313001
(Shri Kishore Sant, General Secretary)
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10.

11.

12,

13.

14O

Sajeev Seva Samiti

473, Bhupalpura, Udaipur

(Shanti Lal Bbandari, Secretary)
Sewa Seva Farms, Udaipur

(T. K. Mathav. Exec. Coordinator
250-G, DDA Flats, Rajouri Gardens
New Delhi-110 027.)

Uttar Pradesh

Banwasi Seva Ashram .
Govindpur (Via Turral), Mirzapur (U.P.)
(Shri Prem Bhai)

Dasholi Gram Swarajya Mandal

Chamoli, Garhwal, U.P.
(Shri Chandi Prasad Bhatt)

HESCO, Kotdwar
Paur1 Garhwal (U.P.)
(Anil P. Joshi)

Lakshm: Ashram & Kasturba Mahila
Utthan Mandal, Kausani, U.P.
(Mrs. Radha Bbatt)

Institute of Himalayan Environment and
'Research (IN HERE)

Chaukhatia, Ranikhet, Dt. Almora, U.P.
(Mr. R.S. Bhist)

Dudhatoli Lok Vikas Samsthan

Uffrein Khall, Garhwal (U.P.)

(Shri Sachidanda Bharati)

Gram Bharati, Simultala, Dt. Minger Bihar
(Shri Shivanand Bhai)s

Pragati Luyadih, Village Luyadih
P.0O. Rason Chopa, Singhbum Bihar
(Madeneshwar Jha, Secretary)

Vikas Bharati, Bishunpur

Distt. Gumla, Pin-835331, Bihar
(Ashok Bhagat, Secretary)

Lok Kalyan Samiti, Dhumria
Distt. Gaya, Bihar
(Ravindranath Ravi, Secretary)

5,24,700

5,98,840

11,65,000

25,54,800

3,99,000

5,98,240

1,05,160

5,00,000

4,06,500

54,200

10,28,400

50,000
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Orissa

18. Gram Vikas, Mohuda (via) Beehampur 5,73 000
Ganjam 760 002 .

(Joe Mahiath, Director)

16, Prepare, Gandhinagar, Rayagada, 15,500
Koraput Distt., Orissa
(Mr. M. Grianasigomony)

Maharashtra

17. Bharatiya Agro Industries Foundation 66,40,000
Urulikanchan, Distt. Pune
Off. Kamadhenu Senapati Bapat Marg
Poona 411 016

(Shri Manibhai Desai)

18. Rura) Agricultural Institute 12,000
Narayangaon P. O. ? Distt. Pune
(Mr. C. M. Ketkar, Secretary)

19, Kushtarog Niwaran Samiti, Shantivan 1,77,200
P.O. Nera Taluk, Panvel Raigad
(Sh. Govindraj Shinde, Secretary)

20, Prerana Pratsthan, Ravivar Peth 11,05,000
Phaltan 415 523
(Shri D. N, Nanaware)

21. Sant Yadav Baba Shiksha Parsare Mandal - 1,00 050
Parneey Ahmadnagar (Maharashtra)
(Shri Hazare)

22. Yuvak Pragati Sahyog Proj.-1 4,313,500
75/2, Tulsi Building, Bombay Proy-11 22.50,000
(Shri Diwakas Bhaiya Agashe)

23, Arrogya Dakshala Mandal 2,50,000
1913, Sadashiv Peth, Pune
(Dr. Patwardhan)

Andhra Pradesh

24, Bhagavatulla Charitable Trust 1,88,364
Yellamanchalli — 531055
Vishkapatnam
(Shri Parameshwara Rao)
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25.

26,

27,

28.

29.

30.

31.

32.

33,

34.

3s.

CROSS, 1I-69, Snehapuri, Nacharm Proj.-1
PIN 501507, Hyderabad Proj.-I1
(Dr. V., Kurien, Director)

Samejiha Vikas Kendra, Srikakulam,
Sarvabotta. Pin 332426
(Mrs. V.A. Mary, Director)

‘Rural Development Society, Christnivas,

Pin —532221, Sirkakulam
(Mathew Nadakkal, Preskdent)

Rural Education Society, Venkataraju Buld,
Kunganoor 517247, Chittor (A. P.)
(Sh. V. Nandagopal, Secretary)

PROGRESS, Nagarajuna Nagar,
Taranka, Hyderabad 500017
(Prof. B. E. Vijayam)

Gujarsat

Agha Khan Rural Support Programme
Choice Premises, Swastik Cross Road,
Naurangpura, Ahmedabad

SEWA (opp. Victoria Bulldings) Proj.-1
Ahmedabad )

(Mrs. Elabchu Bhatt, Secretary) Proj.-II

Tamil Nadu

Anthyodyaya Sangh, New Road,
Wariur, Tiruchirapalli
(Shri C. Jaganathan, Director)

Community Action for Development,
Vaniyamabadi, North Arcot,
(Snevey)

Auroville —Palani Hills Conservation Council
New Community, Cutitude, Pitchandikolam
Auroville

Murugappa Challiar Research Centre
Thiamani, Madras 600 113
(Dr, C. V., Seshadri)

45,000
12,44,000

3,01,000

83,000

46,550

5,33,750

12,58,378

1,617,900

30,000

1,64,000

7,000
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31.

38.

39.

41.

42.

43,

45.

47,

Kudambam, 6A Municipal Colony
Medical College Road, Thanjavour
(Mr. Namalvar)

SEVAI, No.6, III Street, Annanagar
Paettavaithalai—639112, Tamil Nadu
(Sh. M. Govindaraju)

Manipur

Manipul Adult Education Society
Lampel Lalsheam, Laikai-sega Road
Imphal (Sh. L. Brindaskhi Devi)

Kasturba Krishi Kshetra, Kasturbagram
Indore (Mr. T.G.K. Menon, Director)

Tribal Development and Traming Institute
Rajpura, Sarguji 497118 (MP)
(Mr. Chewdbary)

Lahai Samaj Sevi Samstha, P. O, Dogri
Bilaspur 495 668, West Bengal
(Shri Devendra Patel)

Harijan Sevak Sangh, Gunsuri,
Hawrah 781 107, West Bengal
(Prof. Sankar Kunar Sanyal)

Bengal Social Service League,
1/6, Raja Dhirendra Street, Calcutta

(Sh. Banerjec)

School of Fundamenta! Research
29-B, Tollygunge Road, Calcutta 700 926
(Shri Biplab Bgsu)

Gandhi Vichar Parishad,- Banhura
West Bengal

(Shri Sisir Kumar Sanyal)
. T

Regional Research & Study Centre
Arabinda Nagar, Midoapur
¢Dr. Dipanban Das Gupta)

Lok Seva Parishad, P. O, Ghirpai
Midnapur, West Bengal

9,52,800

1,60,000

1,01,210

1,07,000

20,000

9,000

10,000

2,10,7000

2,57,000

5,57,650

6,92,650

1,60,520
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3

48, Society for Promotion of Wastelands

33,00,000

Development, Shri Ram Bharatiya Lf)k Kendra
(2nd floor), No.1, Copernicus Marg, New Delhi
(Mr. V. B. Easwaran Exec. Director,)

49, Centre for Science and Environment

3,52,800

807, Vishal Bhavan, 95-Nehru Place

New Delhi
(Shri Anil Aggarwal)

50. Ghagohha Prabband Swarajya Vikas Sang
Gbhagodiha, Madhubani, Bihar

1325,000

(Sh. Tapeshwar Singh, Secretary)

51. Nehru Yuvak Kendra
Jhabua.

2,50,000

Total

3,68 61,619

Self-sufficiency in manufacture of
weapons and ammunition

3452. SHRI AMAR ROYPRA-
DHAN : Will the Minister of DEFENCE
be pleased to state :

(a) whether India has achicved self-
sufficiency in the maaufacture of weapons
and ammunition,

(b) whether Goverament have taken
a decision to manufacture the light trans-
port aircraft ‘Dornier’ in the country; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) A fair de-
gree of self-reliance in the manufacture of
conventional weapons and ammunitions
exists within the country. In the area of
sophisticated weapons and ammunition

efforts are continuously made to increase
the indigenous capability.
. (b) and (c) In August, 1983, Govern-

ment approved the licensed manufacture
of Dornier aircraft in the country. An
agreement was signed in November, 1983,
between Government of India and Dor-

nier GmbH of West Germany for trans--
fer of technology for the licensed pro-
duction of this aircraft. A separate
agreement was also entered into with
Garrett Corporation, USA, for licensed
manufacture of engines for powering the
aircraft. Both these licence agreements
have been assigned to Hindustan Aero-
pautics Limited (HAL) for implementation.
HAL bave commenced production of the
-aircraft.

Coastitutional recogaition for Nepali
langnage

3453. SHRI KUNWAR RAM : Wil
the Minister of HOME AFFAIRS be
pleased to state the steps taken in respect
of the demand for constitutional recogni-
tion of Nepali language ?

THE M[N[STER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSI-
ONS ANDMINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMRBARAM) : Govern-
ment are of the view that the demand has
to be weighed against other possible re-
precussions and reactions. It is the en-
deavour of the Goverament to develop
the cultural and literary heritage of all the
languages irrespective of their inclusion
in the Eighth Schedule,
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Petrol nbs}dy to disabled vehicle
owuers

3454. SHRIMATI D. K. BHANDARI :
Will the Minister of WELFARE be pleased
to state :

(a) whether it is a fact that internal
Works Study Unit of the Ministry had
conducted a study for petrol subsidy to
the disabled owners of motorised vehicles
and suggested a revised scheme;

(b) if so, details thereof and revised
scheme;

(c¢) whether the revised scheme has
been implemented with Central assistance
in the States and Union Territories; and

(d) ifso, the names of States and
Union Territories covered under this
revised scheme and in case central assis-
tance 1s not provided for the scheme the
reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b)
Yes, Sir. A copy of the revised scheme
is given below in the statement.

(c)and (d) The revised scheme is
being implemented with 1009/ central
assistance in all the States and Unien
Territories.

Statement

Scheme regarding claims/payments of

subsidies on purchase of petrol, diesel by

. disabled persons who are owners of moto.
rised vehicles.

1. Handicapped owners of motorised
vehicles are entitled to 509% subsidy on
actual expenditure on purchase oi petrol/
diese). However, the subsidy should not
exceed the cost of 15 litres per month for
vehicles of 2 Horse Power and below and
25 litres per month for vehicles of more
than 2 Horse Power. .

2. The subsidy on purchase of petrol/
diesel would be available only for
the use of the vehicle from the

NOVEMBER 26, 1986
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residence to the place of duty and
back ‘and’ to the places where day-
to-day activities of the beneficiaries
may make it necessary for him to
go.

The physically handicapped persons
having an inceme upto Rs. 2,000/-
(Rupees two, thousand per month)
from all sources would only be
eligible for the grant of subsidy on
purchase of petrol/diesel. in
support to it, ‘every year’ he has to
furnish an income certificate from a
Revenue Officer not below the
rank of Naib Tehsildar or any other
officer of the equivalent status or
an affidavit attested by a First
Class Magistrate or a certificate
from a Gazatted Officer of the
Central Government or State
Government or a Member of Parlia-
ment or State Legislature or from
the employer indicating clearly the
exact monthly income from all
sources. (In case of a Government
Servant, the certificate must be
furnished from his employers). The
details of the basic pay and all
other allowances being received by
the physically handicapped persons
are to be indicated in the required
certificate.

. The physically handicapped persons

who are already in receipt of the
conveyance allowamce either from
any voluntary or State source or
under the Ministry of Finance OsM.
No. 19029/1/78-EIV(B), dated
31-8-1978 and 3-12-1979 would not
be eligible for grant of subsidy on
purchase of petrol/diesel.

. Each holder of the vehicle should

route the first claim through Dist-
rict Social Welfare Officer at the
District level and the Director of
Social Welfare in the Metropolitan
Cities or Tehsildar ar an equivalent
officer where such holder normally
regsides. The holder should apply
to the said officer for an identity
certificate, in the prescribed form
is laid on the Table of the House,
[Placed in Library. Ses No. LT—
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3492/86.) The Officer on satisfz'ing
himself after examining the road
‘permit, registration number and
other documents of the wvehicle
should complete Part-1I of the form
and return the same to the appli-
cant afier giving the Identity Certi-
ficates issued by him and communi-
cate the names, addresses and
registration numbers of vehicles and
the respective identity certificates’
numbers directly to the State
Government. Subsequent claims
may be sent by the beneficiaries
direct to the State/Union Territory
Government.

. After issue of the Identity Certifi-
cate the holder of the vehicle will be
entitled to claim subsidy quarrerly
on the basis of petrol/diesel pur-
chased and used by him for the
motorised vehicle. All such pur-
chases made by him should be
recorded in a statement as in
Appendix ‘B’. Every time the
beneficiary purchases petrol/diesel
for the purpose, he should affix his
signatures in the column provided
and also obtain the signature and
stamp of the distributor so that it
is clear that the petrol/diesel has
been used for the vehicle owned by
the concerned physically handi-
capped person. .

. The beneficiary will submit a claim
after the expiry of every. three
months (i. e. April, July, October
and January) Jor purchases made
during three months period upto the
end of March, June, deptember and
December respectively.  Except for
the first time when these claims have
to be routed through District Social
Waelfare Officer at the District level
and Director of Social Welfare in
the Metropolitan Cities or Tehsildar
or an equivalent officer for onward
transmission to the State Govern-
ment in the prescribed form Appen-
dix C’. Further claims can be
submitted directly to the State
Ministry of Social Welfare by the
beneficiary. The State Ministry/
Department of Social Welfare will
¢xamine the claim and oa being
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satisfied about the claim prefosred,
remit the subsidy through a bank
draft drawn in favour of the bene-
fictary who should open an account
in the pearest branch of the State
Bank of India. The beneficiary
will submit the authorised payee’s
receipt within 45 days of the receipt
of the Bank Draft.

8. Once an entitled physically handi-
capped beneficiary approaches the
District Social Welfare Officer at
the District level and Director of
Social Welfare or Tehsildar or an
‘equivalent officer with an intention
to avail of the benefit of this scheme,
the officer with an intention to avail
of the benefit of this scheme, the
officers should arrange to make
copies (cyclosty'ed or otherwise) eof
Appendix ‘A’, ‘B’, and ‘C’, and
hand over these to the applicant
and advise them to fill up part-I of
Appendix ‘A’.  After obtaining this
Identity Certificate in Appendix <A’
from the officer, the beneficiary can
start availing of the benefit of the
Scheme. It should be explained to
the beneficiary that he should keep,
the Identity Certificate safely and
maintain Appendix ‘B’ carefully.

9. It is requested that the District
Social We'fare Officer and Director
of Social Welfare or Tehsildar or
an eqvivalent officer may deal with
these applications with utmest
sympathy and consideration as the
applicants are physically bhandi-
capped persons.

Postponement of launching of ASLV

3455. SHRIMATI KISHORI SINHA :
will the PRIME MINISTER _ be pleased
to state :

(a) whether the launching of the
ASLYV has been postponed to 1987;

(b) if so, reasons therefor; and

(c) whether there are any specific
periods in a8 year when the Sriharikota
launch site is free from storms and
cyclones 2
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THE MINISTER OF STATE IN

THE MINISTRY OF SCIENCE AND

TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
-ENERGY, ELECTRONICS AND SPACE
(SHRI K. R. NARAYANAN) : (a) Yes,
Sir.

(b) The launch of ASLV flight was
scheduled for pre-monsoon period 1986,
There were some technical problems which
required time for solution. Keeping in
view the on-set of the north-east monsoon
and risk of cyclonic weather, the Launch
Authorisation Board (LAB) for the ASLV
made an assessment of the status of the
launch campaign keeping in view the
launch window availability.  Considering
the actual time required for the integration
of the vehicle, it was decided to place a
hold on the launch campaign by end
Qctober, 1986 and to resume the campaign
after the monsoon, around third week of
December, 1986, so as to avoid damages
to the vehicle systems due to possible
cyclones during this period. The ASLV
launch will, therefore, take place during
first quarter of 1987.

(c) Smbarikota launch site is gene-
rally free from storms afid cyclomes from
January to September.

Survey of delayed projects

3456. SHRI NITYANANDA MISRA :
Will the Minister of PROGRAMME
IMPLEMENTATION be pleased to
state ¢

(a) whether Government have com-
pleted one round of survey of the work-
ing of the Central Projects in the core
sectors like Power, Coal, Railways, Shipp-
ing, Telecommunications, Fertilisers,
Petroleum etc, where the Central invest-
ment is more than Rs. 100/- crores; and

(b) if so, the details of the achieve-
ments under each project surveyed and
the slippages if any ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B, A.
GHANI KHAN CHOUDHURY) : (a)

NOVEMBER 26, 1986
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and (b) Ministry of Programme Imple-
mentafion monitors progress of implemen-
tation of all Central Projects costing above
Rs. 100 crores on a regular basis,

At the end of October 1986, the
slippage position was as under :—

(i) Projects showing delay
with respect to original

date of commissioning. 56
(ii) Projects not showing
delay with respect to
original date of commi-

ssioning. 32

Total 88

Disparity in distribution of electricity

produced by Kalpakkam Atomic Power

Station
3457. SHRI N. VENKATA

RATNAM : Will the PRIME MINISTER
be pleased to state :

(a) whether there is any disparity
in distribution of electricity produced at
Kalpakkam Atomic Power Station among
the States particularly those in Southern
region, and

(b) if so, the reasons there;or ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND
SPACE (SHRI K. R. NARAYANAN) :
(a) and (b) The aliocation of power
from Nuclear Power §tations amongst
constituent States of an electricity region
is decided by Government from time to
time. The power from Madras Atomic
Power Station is at present allocated
amongst the constituent States of the
southern electricity region as follows :

Name of the State Share of the State
1 2

Tamil Nadu 350 MW
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I 2
Andhra Pradesh 40 MW
Karnataka 30 MW
Kerala 25 MW
Pondicherry 5 MW
Reserve 20 MW

470 MW

Research and training projects for
Scheduled Castes

3458. SHRI ANADI CHARAN DAS :

Will the Minister of WELFARE be pleased

kY
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to refer to the reply given to Unstarred
Question No, 2519 dated 8A’ugust, 1984
regarding funding of research projects
relating to Scheduled Castes and state the
particulars of the yarious agencies and
individual scholars provided financial
assistance under the Centrally Sponsored
Scheme of research projects on Scheduled
Castes during the years 1984-85 and 1985-
86 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : A statement
is given below.



tie

WrittenAnswers

NOVEMBER 2¢, 1986

118 Written Arswers

‘e[eIdY ‘s9)5E) POjnpayss

0) ueld )IUILOdWO) [e13d§ WNIpUBALLL
-1000°s9 sy 918)S BRI 3y) Jo jordw] sy) Uo ApmIS V ‘goIeasdy [8120S 10j 31303 ‘t
1121
jezeinn jo ‘ysip *$9ISBD)
By)ueyeqeys pue po[npayss uwo joedmy  Si Iy[5Q MON ‘peqsiied lef
-/000°09 sy JeSeuarqyg ‘virey puR  SIUIWRAOIN AnBIdO0) NyYonsnoy jeseqg WYY ‘€
‘qefand jO SBAJE jeInd Ul ‘gaedipueqd
qefund 9510j YJOom 94i Ol uonedpiIed ‘sonensimimpy olqnd
-l0os°Ls ‘sH Jo sesle jeiny 5, 00WOM 258D  pPINpIYss Jo smysuy orelg qefung i 4
$JU9pn)s 1S pue Suigiely
DS 1o} swegos diysiejoyos pue qoIwasoy jeuon
SYABI 01°C Lt eipu] IV S13BW-31J JO APMS SAIJBN|BAY ~BONpg jO [15UN0)) [RUOHEN ‘1
© Q)] © @ ®
Apnis
oY) Jo 1505 paroadde jeio] Apnis oY) Jo BAIY 190fod oY) Jo L suOpNISuUIl 3G} JO JWEN ON 'S

-

‘98-586] PU® $§-$E61 Juianp ‘588D PINPIPS jo
JuI mdo[aA 9P 9 |WOWEID [IT PECINIT i Ly 2. 04 LDIEi 53 SUJOP JO) JIUN]S|SEE [B[ODBUY JO) PAIIPISUOD §3]IuIBE JIIBISII JO SIWER AY,

yamyu)g

et

-



118

AGRAHAYANA §, 1908 (SAXA4) Written Angweri

Written Answers

iy

.

-/008°08

-/018°SL

-/o00°08

“l0og°sL

sy

.'&

8y

[e8usg 159\ JO
“ys1p  a1odeuptiy

d'ndo usia
‘“opIeH ¥ Imdejs

‘d’N Jo "usip
elisd ¥ emmiy

d'n o
“usip K(joaeg 18y

“goAjasay) ojdoad
0§ oy £q Auewiid sswwess
-01g juswido[oadg  $9188D
po[npayog oy jo Sujuaelg pus
uonenjesd ydnoaqy s1988[|IA

Aq AjuBw Buoeld d8e[IA

$0S
3Y) JO SHUIBISUOD  OfWOTOdd
-01508 9y} 2dnPa1 0) sewwmess

-01d spa20 wnwuiw jo oedw]

'§2)§8D) p2npayas J0J
ug]d @duodwo) [edg je

10adsas ur sisjeay uonen|eAg

pue  yoresssy jesunduyg
*§9158)
panpaygds  jo s4oLIpuod

JlWoU0d? OROS U0 SAWWeIE

=014 Juswdopadg Jo joedwy

‘g "M ‘IndSereqy £80]

-ouys’d ] jo aymnsuy uepo]

‘1919 MoN
‘$31pNIS 4oIeasoy uopOV
pue judwdojas(g ealy

104 FUINTO-SVIVAVO

‘d'N ‘peqeye(y
‘goI1eds9y pUB $oIpN}S JUIW

-dojeAd(] 10j 93nNsu] uelpuy

‘d'n peq
~eyB[[y ‘dInjusu] sNOUSS
[e190€ 1084 YqR[[8H PUIAOD



129

NOVEMBER 26, 1986 Wriliten Answers

Written Answers

119

npeN [lwe] Jo
3001y yjnos
—/009‘cL 5™ "usia

000°08 sy ueqgjseley

‘npeN [lwe], “10sig 3001y
yinog jo sjdoad HS ay1 Sunyn
-dn ur seaperadoo) Jo 9[0y

‘ugqlseley Jo
2181 9y} Ul §31IBIOPIUQ )
=§B)) P[NpIgoS-uou pae 3)seD)
panpayss 9Y) JOJ S}I0Yd JudwW
=dojeasp jo  joedwi OlWOUOID
~0100§ JO Apnis saneredwos y

seIpe N
‘13p10 JJwou0dx
[euOnBUIdNU] MIN

0o [oIBasdy 10§ 91109 ‘0t

19 MON ‘9nud)

qorussey [equ] nsusksif 6

! €

[4 i




i21 Wirtten Answers

[ Transiation]
Forest cover in Madhya Pradesh

3459, SHRI M, L. JHIKRAM : Will
the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) the percentage of forests in
Madhya Pradesh which have been saved
from denudation according to the official
data and the percentage of forests which
remained intact as per the information
received through INSAT-B, and

(b) whether there is difference bet-
. ween both the figures and if so, which
figures are correct and the action propo-
sed to be taken by Government against
the department which has given incorrect
figures ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI):
(a) The area  registered as forest in
Madhya Pradesh is 35.09 percent of the
total geographical area. The forest area
assessed by the National Remote Sensing
Agency (NRSA), Hyderabad, based on
satellite imagery of the year 1980-82 is
20.37 percent.

(b) The forest area assessed by the
National Remote Sensing Agency (NRSA)
refers to the actual forest cover available,
whereas the forest area reported by the
State Government refers to the area legally
recorded as forest. The discrepancy is
due to the above as well as the loss of
forest area over a period of time due to
biotic pressure.

([ English]
Illegal poaching of wild Animals

3460. SHRI T. BASHEER :

SHRI JAGANNATH PATT-
NAIK :

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state :

(8) whether it has come to the notice

AGRAHAYANA §, 1908 (S4KA)
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of Government that Jarge scale poaching
of wild animals like elephant, tiger, lion
etc. are taking place almost daily in the
forests throughout the country;

(b) if so, the steps being taken to
curb poaching;

(¢) the number of animals, species-
wise, killed ia the last two years, state-
wise and the number of persons apprehen-
ded alongwith the punishment awarded;

(d) whether Government propose to
give more monetary benefits to the ran-
gers whose life is always in danger from
both the animals and the poachers; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
Some incidence of poaching of tigers,
elephants and some other animals in cer-
tain parts of the country has been Te-
ported.

(b) A Statement is given below.

(c) It is not possible to collect the
number of all animals killed 1n the coun-
try in the last 2 years, speecies-wise, ille-
gally or legally including animals described
as vermin and those that may have been
killed accidentally.

(d) and (e) The Central Government has
advised the State Governments to give
adequate monetary benefit to staff engag-
ed in wildlife conservation including grant
of special pay.

Statement

Patnaik reéarding illegal poaching of wild
apimals

The !'ollow;ing steps have been taken
to curb poaching of wild animals.

(i) Wild Life (Protection) Act, 1972
has been suitably amendhed.

(i)) Central Wildlife Division is being
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strengthen®d which aims at cont-
rol of illegal trade in wildlife
items and enforcement of wild-
life laws.

(iii) To assist States and Union Terr-
jtories in their efforts to control
poaching and illegal trade in
wildlife a new centrally sponsor-
ed scheme, on 50% cost sharing
basis between the Central Gover-
nment and States on capital out-
lays required to counteract poa-
ching of wild animals, has been
started.

[Translation)

Setting up of defence production unit in
Meerut

3461. SHRIJAGDISH AWASTHI :
Will the Minister of DEFENCE be pleas-
ed to state :

(a) whether any new unit for defence
production 1s going to be set up in
Meerut;

(b) whether there is any proposal
for the expansion of existing 510 army
base workshop, E.M.E, Meerut Cantt;
and

(c¢) if so, the time by which this wotk
is likely to commence ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODU-
CTION AND SUPPLIES IN THE MINI-
STRY OF DEFENCE (SHRI SHIVRAJ
V. PATIL) : (a) There is no such propo-
sal under consideration.

(b) and (¢) Additional faciltics are
being created at 510 Army Base Work-
shop within the existing set up at Meerut,
work on which has already ;ommenced.

Tele-Teach system in schools

3462, SHRI DILEEP SINGH BHU-
RIA : Will the PRIME MINISTER be
pleased to state ¢
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(a) how far the {tele-teach system
adopted recently for school education has
been successful;

(b) whether it is a fact that most of
the students could not benefit from this
system because the timings of its telecast
did not synchronise with the school
timings;

(¢) whether it is also a fact that the
telecast of tele-teach has been stopped at
present 1n view of this difficulty; and

(d) if so, the further action being
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.
R. NARAYANAN): (a) Tele-teach is
a programme  launched by Electronics
Trade and Technology Development Cor-
poration Limited (ET&T), a public sector
undertaking under the Department of
Electronics, with a view to producing soft-
ware in the form of video tapes for impar-
ting informal training to thousands of
tradesmen, craftsmen and artisan spread
throughout the country. This has not
yet been adopted by the Umon Govern-
ment for school education so far,

(b) to (d) Do not arise.

[English]

Difficulties faced by scheduled tribes in
Delhi to obtain caste certificates

3463. SHRI PIYUS TIRAKY : Will
the Minister of WELFARE be pleased to
state :

(a) whether the tribals settled in
Delhi are facing great difficulties in secur-
ing casle certificates; and

(b) if so, arrangement made to ease
their difficuities ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GI-
RIDHAR GOMANGO): (a) and (b)
No such case has been brought to the
notice of this Ministry.

[Translation]

Separate allocation for Eastern U.P.

3464. SHRI ZAINUL BASHER :
Will the Minister of PLANNING be plea-
sed to state &

(a) whether separate allocations have
been made for Eastern Uttar Pradesh in
the funds allotted for Uttar Pradesh under
the Seventh Five Year Plan;

(b) if so, the amount of money allo-
cated for the entire Uttar Pradesh and
the amount carmarked for Eastern Uttar
Pradesh; and

(c) the names of projects and the
amount of money allotted for each pro-
ject in the Eastern Uttar Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM): (a) No, Sir.

(b) and (c) Do not arise.

{English)
Setting up of Biosphere reserves

3465. DR. B L. SHAILESH :

SHRI SANAT KUMAK MA-
DAL :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether his Ministry has formula-
ted any plan for the creation of biosp-
here reserves to ‘‘supplement the national
parks®®;

(b) if so, its broad outlines;

(c) the parks mapped out in Uttar
Pradésh; and
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(d) whether the plan also envisages
the training «f personnel and co-ordinat-
ing agencies to fill in inadequacies of
national parks; if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : {(a)
Yes, Sir. '

(b) and (c) A
below :

statement is given

(d) The action and management plans
for setting up Biosphere Reserves are ex-
pected to provide for training of person-
nel, setting up of coordinating agencies at
State and National level, guidelines for
management of surrounding areas of the
Reserve, with special emphasis on partici-
pation by local people in the management
of these areas, and creation of environ-
mental awareness.

Statement

(b) Broad outlines of biosphere reserve
plan

13 potential sites have been identified
for setting up of Biosphere Reserves for
conserving diversity of species and repre-
sentative ecosystems. The sites are :

1. Nilgiri

2. Namdapha

3. Nokrek (Tura range)
4. Nanda Devi
5. Uttar Khand

6. Gulf of Mannar

7. Sundarbans

8. Thar Desert

9. Mannas

10. Rann of Kutch

11. North Islands of Andamans
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12. Kaziranga
13. Kanha
The Nilgiri Biosphere Reserve has

come into existence with effect from Jst
September, 1986. State  Governments
concerned viz. Kerala, Karnataka and
Tamil Nadu are to provide action and
management plans, as well as scientific
research programmes.

(¢) National Parks and Wildlife Sanc-
tuaries in Uttar Pradesh

1. Valley of Flowers National Park

2. Nanda Devi National Park

3. Corbett National Park and Tiger
Reserve

4., Dudhwa National Park

5. Govind Pashuvihac Wildlife Sanc-
tuary

6. Kedarnath Wildlife Sanctuary
7. Rajaji Wildlife Sanctuary

8. Motichur Wildlife Sanctuary
9, Chila Wildlife Sanctuary

10. Kishanpur Wildlife Sanctuary

11, Katerniaghat Wildlife Sanctuary
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12. National Chambal Wildlif¢ Sanc-
tuary

13. Mahavir Swami Wildlife Sanctuary
14. Ranipur Wildljfe Sanctuary
15 Chandra Prabha Wildlife Sanctuary
16, Kaimur Wildlife Sanctuary

Gap between various income groups

3466. SHRI CHINTAMANI JENA :
Will the Minister of PLANNING be
pleased to state :

(a) whether the gaps between the ur-
ban and rural incomes, organised and
unorganised sectoral incomes, agricultural
and non-agricultural incomes are widening
more than ever before;

(b) ifso, whether any study has
been made to ascertain the causes there-
for, if so, the details thereof; and

(¢) the steps Government propose to
take to narrow down the gaps between
incomes ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM): (a) No information is
available on income separately for rural
and urban areas. The information on the
organised and unorganised sector incomes
and agriculture & non-agricultural incomes
for last few years is given below :-

Percentage share in total income

Sector 1979-80 1983-84 1984-85 (Q)
1. (i) Organised 34.6 36.0 N.A.
(ii) Unorganised 65.4 64.0 N. A.
2. (i) Agricultural 36.5 35.7 333
(i) Non-Agricultural 63.5 64.3 66.7
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It may be seen that there is mno evi-
dence of significant increasing gap in in-
comes in these sectors.

(b) No, Sir.

(c) The targets in the Plan are work-
ed out by taking into account the inter-
industry demand and final demahd of
various sectors in an input-output frame-
work and therefore, care is taken to see
that there are no imbalances between
rural urban sectors; organised and unor-
ganised sectors and agricultural and non-
agricultural sectors.
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Written Answers b30-

have remained the basic objectives of all
Plans, A variety of instruments ranging
from direct attack on poverty and to seve-
ral indirect fiscal measures, including the
choice of Plan priorities and sectoral
allocation of resources have been used to
pursue this objective. The Seventh Five
Year Plan proposed to integrate these
policies and programmes and make them
more effective.

There has been significant increase in
the Seventh Five Year Plan (1985-90) out-
lay as compared to actual expenditure 1a
the Sixth Plan (1980-85) in Agriculture,
Rural Development as well as Village and

' ] . . Small Scale Industries as indicated
Reduction in disparity and poverty below :-
(Rs. crores)
Sector Sixth Plan Seventh Plan
Actual Outlay
Expenditure
Avg_riculture' 6605.7 10572.62
Rural Development 6827.0 9074.22
Village & Small 1951.9 . 2752.74
Scale Industry
Total (including other 109645.8 180000.00

sectors)

Protection of flower speices

3467. SHRIMATI USHA CHOU-
DHARI :Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state :

(a) whether any study had been made
about the number and species of flowering
plants found in various parts of the
country;

(b) whether some of the flowering
_plant habitats in the country have dis-
appeared or these are on the verge of
extinction and there 1s also qualitative

depreciation in casc of few flower plants; °

and

(c) the steps under consideration of
Government to preserve, improve and

increase the quality and fragrance of the
flower plant habitats in India ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI) :
(a) to (¢} * According to the surveys
carried out by Botanical Survey of India
(BSI) there are about 17,000 species of
flowering plants in India. Of these, it is
estimated that over 1,500 species are under

the stress of varying degrees of threat _for
their survival.

The steps taken for preservation of
these include the following :—.

(i) Declaration of areas of endange-
red species as protected areas
or sgnctuaries.
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(i) Cultivation of the rare and
endangered species of flowering
plants in the botanical gardens
of the BSI located in different
parts of the country. For
example, 600 species of orchids
out of 1,200 species occurring in
India are grown in three national
Orchidaria at Shillong, Yescaud
and Indian Botanic Garden,
Howrah.

(i) Trade and commerce in end-
angered species of plants are not
permitted under the Convention
on International Trade in End-
angered Species of Wild Fauna
and Flora (CITES).

(iv) 13 areas rich in flora have been
identified for degignation as
Biosphere Reserves in order to
protect the rare flora and fauna
occurring there.

Setting-up of Parliamentary Committee
for welfare of Ex-servicemen

3468, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DBFENCE be pleased to refer to the
reply given to Unstarted Question No.
7411 on 23 April, 1986 regarding setting
up of a Parliamentary Committee for the
Welfare of Ex-servicemen and state :

(a) wbether the decision for setting
up a Parliamentary Committee t0 oversee
the implementation of . pon-statutory
provisions for the welfare of Ex-service-
men has Yince been accepted;

(b) if so, the date and nature of
decision in brief and the likely date by
which the Committee would be set up;
and

(c) if not, the ukety aate by which
the decision to this effect would be
taken ?

l THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
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RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE {(SHRI
ARUN SINGH) : (a) No, Sir.

(b) Does not arise,

() The need for and a passibles
charter of functions of such a Pasliamen-
tary Committee is still under examipa-
tion.

Military station in Hamirpur

3469. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) the progress made in the process
for the acquisition of land for setting up
military stations in Hamirpur and Upa
districts in Himachal Pradesh and dlstrlct
Hoshiarpur of Punjab; and

(b) the likely date by which the
process would be completed and the
military stations set up ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b) The
proposals to acquire lands in these dist-
ricts are in a preliminary stage. No
decision on the extent of land and its
location has .been taken by Goveroment,
as yet.

Rerort by Working Group of Digital T.V.

3470. PROF. NARAIN CHAND
PARASHAR : Will the PRIME MINIS-
TER be pleased to state :

(a) whether the Working Group o.
Digital T. V. set up by the Department of
Electronics to study and apalyse the
techno-economical aspects of a Digital
T. V. set has since submutted its report to
the Government;

(b) if s0, a brief outline of the report
including its recommendations and also
the action taken on them;
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(c) if not, the likely date by which
the report would be submitted to Govern-
ment;

(d) whether any collaboration with
Japan would be established in making
multi-functional Digital T. V. sets which
has facilities for Teletext and Video Text
applications and multi-chann.l viewing
and which is specially suited to the fringe
areas in view of its high rehability and
imprpved resolution; and

() if So, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN) : (a) No, Sir.

(b) Does not arise.

() As mentioned in response to Lok
Sabha Unstarred Question No. 9229 on
May 7, 1986, digital TV is an emerging
technology and as such the foreign manu-
facturers have been reluctant to share
information on its various techno-econo-
mic aspects.

The Department of Electronics (DOE)
under its Standardisation, Testing &
Quality Control (STQC) Programme has
been able to procure a 61 cm. (24”) digital
TV receiver and some limited tests have
been made on the receiver. So f3, it has
not been possible to procure, 51 cm. (20*)
models—a size which has been standardi-
sed for the CTV rcceivers.

The Working Group on Digital TV
would only be in a posit on to make its
recommendations after comprehensive
data is available on the pecformance and
direction of technology becomes clearcr.

(d) and (e) As the demand for ana-
logue CTV receivers has just built-up and
offorts are now being made to make the
Rneocessary componeats available, it js too
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early to promote Digital Colour TV
receivers in the country.

Rehabilitation of displaced persons

migrated from West Pakistan in
1947

3471. PROF. NARAIN CHAND

PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to refer to
answer given to Unstarred Question No.
6609 on 15 May, 1985 regarding resettle-
ment of displaced persons of Kotla Feroze
Shah monufnent and state :

(@) whether a large number of diss
placed persons who migrated from West
Pakistan in 1947 and have since been
staying at the monument of Kotla Féroze
Shah, are still awaiting permanent reha-
bilitation;

>
(b) if so, what steps are proposed to
be taken to rehabilitate them on a perma-
nent basis; and

(c) the reasons for delay in rehabis
litating those people ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANI PANIGRAHI) :
{(a) to (¢) The Government have not yet
taken a final decision in the matter.

Developmeant of Polar Satellite Lauwach
YVehicle

3472. SHRI MOOL CHAND DAGA :
Will the PRIME MINISTER be p'eased
to refer to the reply given to Starred
Question No. 725, on 8th April, 1981
regarding ‘Polar Satellite Launch Vehicle’

and state :

(a) the progress in respect of the
development of the Polar Satellite Lavhch
Vehicle and the amount spent since its
inception;

(b) the uses and advantages accrued
from Project; ’

(c) how it is proposed to be linked
with other like spheres;
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(d) whether the work of the project
is carrying on according to the scheduled
programme; and

(¢) if not, the rcasons therefor ?

THE MINISTER OE STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K. R. NARAYANAN): (a) The
Polar Satellite Launch Vehicle (PSLV)
Project was sanctioned in June 1982 at a
cost of Rs. 311.57 crores. The project
has completed the design phase and
entered into the phase of realisation of
hardware at systems level. The expendi-
ture till end of September 1986 is Rs.
169.00 crores.

(b) The Project envisages develop-
ment of an Indian launch vehicle to place
an Indian Remote Sensing Satellite of
1000 kg. class in a 900 km polar sun-
synchronous orbit from an Indian ranoge.
This will be the future work-horse rocket
for missions for launching polar orbiting
satellites for ecarth observations. The
PSLV project involves use, for the first
time, of a liquid engine for the second and
fourth (upper) stages of the launch vehicle
and has many other ‘firsts’ includiog the
use of indigenously produced maraging
steel booster motor casings, ind genous
production .of liquid propeliants and of
HTPB high energy fuel for the solid
motor. Besides, several private and
public sector industries are actively
involved in the developmental activities
related to Polar Satellite Launch Vehicle,

(¢) The major PSLV modules such
as the Viking engine, segmented solid
boosters of 125 T propellant class and
technologies such as closed loop guidance
sysiem, yaw maneuvring ctc., will feed into
the development of Geo-synchronous
Launch Vehicle (GSLV), which will be
used for indigenous launch of the second
generation INSAT (INSAT-II) satcllitcs
in geo-synchronous orbit.

(d) Though there are some marginal
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slippages in certain areas, the overall 1989
schedule of the project, as per present
expectations, is not likely to get affected.
The tentative launch schedule is end 1989/
early 1990,

(e) Does not arise.

Deforestation caused by viscose fibre
production and steps to check depletion of
forest wealth

3473, DR. A. K. PATEL :
SHRI C. JANGA REDDY :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) number of trees cut/tonnes of
forest woods required for each tonne of
viscose fibre produced during each of the
last Five Year Plan Period and in each of
the last three years and also the number
of replacement trees grown in the samsz
period;

(b) whether the forests are depleting
due to viscose fibre production require-
ments, if so, steps being taken to stop in
time the depletion of forests, specially
while pemitting expansion of production
capacity or giving new licences for
production; -

(c) in case the raw material is allowed
to be imported, whether the licences will
be required to replace the imports by
indigenous substitutes in a time-bound
programme without any depletion of
forests;‘and

(d) whether it would be made com-
pulsory for all such expansion or new
license giving programmes which use
forest produces in their production to
obtain prior clearance from Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
About 3.85 tonnes of wood is required to
manufacture one tonne of Viscose fibre.
Statistics relating to the number of trees’
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cut only for viscose production and the
number of replacement trees grown are
not maintained.

(b) Depletion «f forests. is caused.
by various biotic pressures. Availability
of raw malerial is taken into account

while permitting expansion or giving a new -
forest

licence for anm industry using
products as raw material.

(¢) Import of raw material for use in
forest based industries is allowed-in over-
all public interest with a view to comserve
scarce forest resources.

(d) Clearance of the Central Govern-
ment is essential for any programme which
involves diversion of forest lands to non-
forest uses, under the Forest (Conser-
vation) Act, 1980.

Implementation of New 20-Point
- Programme

3474. SHRI C. SAMBU : Will
the Minister of PROGRAMME IMPLE-
MENTATION be plecased 1o state :

(a) whether the new 20-Point Pro-
gramme was finalised in consultation with
State Governments;

(b) the details of funds provided for -

the impiementation of the new 20-Point
Programme; and

(¢) what will be the share of the
State Goverpments ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B. A.
GHANI KHAN CHOUDHARY): (@)
No, Sir.

‘(b)und (¢) The implementation of
the 20-Point Programme—1986 is propo-
sed to be started from April, 1987. Funds
for 20-Point Programme are not provided
separately and specifically, as the 20-
Point Programme forms an integral part of
the Plans of States. However, in respect
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of Centrally Sponsored Schemes like
Integrated Rural Development Programme
(IRDP), National Rural Employment Pro-
gramme (NREP) and Bonded Labour Reha-
bilitation the share of the State Goverp-
ments will be 50%,.

Scholarship to SC/ST students

3475, SHRIMATI USHA CHOUDH-
xARI : .Will the Minister of WELFARE
be pleased to state :

(a) whether Government propose to
increase the pumber and amount of schola-
rship to the children of Scheduled Castes
people;

(b) if so, details thereof; and

(¢) whether some additional benefits
are also likely to be given and if so, details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR COMANGO): (a)to & (c) A
High Leval Official Committee has been
Set up to consider the question of
increasing the rates of scholarships, ap- ,
ward revision of income-ceiling of parents/
guardians and other matters under the
Centrally Sponsored Scheme. of post mat-
ric scholarship for SC/ST. The scheme
is an open.ended one under which all eligi-
ble SC/ST students are entitled to get
this scholarship. The rates of scholarship
and income ceilings of parents/guardians
have already been increased in the case
of the other Centrally Sponsored Scheme
of ““pre-Matric Scholarships for the child-
ren of those engaged in- unclean occupa-
tions.” '

Assistance to displaced settlers and

tribal families in Dandakaranya
Project .

3476. SHRI CHINTAMANI] JENA :
Will the Minister of HOME AFFAIRS
be pleased to state

(@) the details of assistance being
given to displaced settlers and tribal fami.
lies in Dandakaranya Project;
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(b) whethier in August, 1984 the Dan-
dakaranya Development Authonty appoin-
ted a Committee for speeding up settle-
ments of Jandless tribal families in Danda-
karanya Project;

(c) if so, whether the Commuttee has
submitted its report and what are the
details of recommendations made;

(d) whether it isa fact that the Statc
Government of Orissa have been repea-
tedly requesting the Union Government
to approve the pattern of per family assis-
tance and to keep the same at par with
Dandakaranya Project settlers as recomm-
mmended by the Committee; and

(e) if so, the action taken by the
Government so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANI PANIGRAHI):
(a) Financial assistance of Rs. 10,015/-
is given to each displaced family of which
Rs 4,085.00 1s grant. Against this, a
tribal family is given Rs. 7,790/-of which
Rs- 5170.00 is grant w.c.f. 04.11.86.

(b) Yes, Sir.

(¢) Yes, Sir. The Committee has
mainly recommended to remove disparity
between financial assistance given to dis-
placed family and tribal family and to
give all assistance to tribal family as
grant.

(d) and (2) Yes Sir. The scale of
finapcial assistance has been enhanced
from Rs. 5,075/-t0 Rs. 7,790/- per
tribal family w.c.f. 04.11.1986.

Espionage inSurvey of India

3477. SHRI MOOL CHAND
DAGA : Will_the PRIME . MINISTER
be pleased to state :

(a) whether attention of Government

* bas beea drawn to the reports about alle-
ged loss of sensitive maps and other docu-
wments from different units of the Survey
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of India in the country;

(b) ifso, the facts in this regard;
and

(¢) the steps taken or proposed in
this regard;

THE MINISTER OF STATE 1IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K R, NARAYANAN) : (a) Yes,
Sir.

(b) and (¢) There has been no loss
of any sensitive maps from the Survey of
India Offices However, during the ann-
val stock taking a few discrepancies have
been found with regard to aerial photo-
graphs pertaining to Haryana, Rajasthan,
U.P, Maharashtra, Andhra Pradesh and
Assam. Action to reconcile these discre-
pancies is in hand as per laid-down pro-
cedures.

Casualties due to increase in tiger
population in Sunderbans

3478. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state :

(a) whether 1t is a fact that with the
rise 1n the tiger population in the Sunder-
bans in West Bengal, 579 pecople have so
far been officially lost to the tiger since
1973, when the Project Tiger was initia-
ted;

(b) what 1s the average casualty per
year of other people who enter the Sun-
derbans forests without permit in_ search
of timber and fuel; .

(c) wbat measures do Government
propose to take to contain the tigers from
straying into habitations close to the forests
and venturing in:o more interior villages
in search of prey; and
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(d) whether it is also proposed to
consider the raising of forest protection
force with recruits from the local youths ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARD :
(&) According to reports received from
the State Government of West Bengal, the
total number of persons killed by
tigers since 1973 till November 20, 1986, is
506 which works out to an average of 36
per annum,

(b) 1In the core arca of the Sunder-
bans Tiger Reserve no entry is permitted.
In the forest arca outside the core zone,
permits are issued for honey-collection,
fishing and timber-felling. The average
sumber of casualtics among those who
enter the Sunderbans forest without rer-
mit is 6 5 per annum.

(¢) Itis very unusual for tigers in
the Sunderbans to leave the forest arca
and venture into villages in search of
prey. No human kills bave taken place
in villages in Sunderbans.

(d) No such proposal-is currently
under the consideration of Central Gov-
ernment. °

8-Mcmber panel on civi! services

3479. SHRt H. N. NANJE

GOWDA :
SHRI G. S. BASAVARAJU :

Will the PRIME MINISTER pleased
o state :

(a) whether 'Government have hpp-
ointed an 8-Member Panel to examine
certain®aspects relating to the civil services
including their structures;

(b) ifso, the reasons therefor; and

(c) the composition of this penal and
by what time the panel will submit their
report to Government ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN.
SIONS AND MINISTER OF STATE

IN THE MINISTRY OF HOME
AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b) Yes, Sir, An

eight-member Group has been constituted
to examine certain aspects relating to the
Civil Services including their struecture,
management, role, etc. . .

(¢} The compositic'm of the Group is
as fo'lows :

1.  Shri P. Chidambaram,
Minister of State,
Ministry of Personnel, Public
Grievances and Pensions.

2.  Shri L.K. Jha,
Member of Parliament,

3.  Shri B. G. Deshmukh,
Cabinet Secretary.

4. Smt. P. P. Trivedi,
Secretary,
Ministry of Personnel,
Public Grievances and Pensions.

5.  Shri Prakash Narain,
Chairman,
Railway Board.

6. Sri Apand Sarup,
Secretary,
Daparitment of Education

7. Shri G. K. Arora,
Additional Secretary to

the Prime Minister.

8. Shri M. G. Katre,
Director,
Central Bureau of
Investigation.

No time ffame has been laid down for
the Group to submit its report.
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"Expert of Computer soft ware

3480. SHRI H. N. NANJE GOWDA :
SHRI G. S. BASAVARAJU :

Will the PRIME MINISTER be plea-
sed to state :

(a) whether India has entered in
the fields of exporting high.tech items like
chips for computer and microprocessor
based systems by bagging orders from
West Germany and Hong Kong;

(b) if so, the other items of high
technology which are being exported ard
the countries to which these are being
exported; and

(c) the details of orders received
during 1986 ?

THE MINISTER OF STATE IN
"THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND
SPACE (SHRI K. R. NARAYANAN) :
(a) Yes, Sir. Semiconductor Complex
Lid., (SCL) a public sector unit of the
Department of ELectronics received ex-
port order for clock chips from West Ger-
many and pulse dialler chips from
Hongkong.

(b) The other items of high-tech
being exported include; Computer
Peripherals, clectronic compooncnts and
computer softwarc. The countries to
which export is made include : USA, UK,
European Countries and USSR.

(c) The expert of hardware items
and software during 1985 was about Rs.
100 crores. During 1986 exports are expe-
cted to exceed this figure.

Involvement of officials in spying

3481. SHRI H. N.
GOWDA :

DR. V. VENKATESH :
L
SHRI G, S, BASAVARAJU ;

NANJE
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SHRIMATI PATEL 'RAMA-
BEN RAMJIBHAI MAVANI :

Wi 1 the Minister of HOME AFFAIRS
be pleased to state : '

(a) whether some Government offi-
cials have been jailed for spying on the
basis of casgs detected in July 1977;

(b) if so, number of officials involved
and the number of cases still pending
and

(c) the reasons for delay in taking

" against the officials involved in spying ?

THE MINISTER OF STATE IN
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM) : (a) to (¢)
According to information available, in
January 1977 a case under the provisions
of Official Secrets Act and under section
120B-1PC was registered in PS Srinivas-
puri, New Delhi against Dr. P.E. Mehta,
a Consultant-Enginecer and ten  other
persons for passing on sensitive informa-
tion to foreign intelligence agencies. The
ten other persons were :—

s

1. XK.K. Sarin (former Director,
Plannining Commission, New
Delhi),

2. C.S. Balakrishanan(retired PA to
Shri P. C. Sethi, then Cabinet
Minister).

3. E. L. Choudhary (former Dy.
Marketing Manager, State Trad-
ding Corporation, New Delhi)

4. Mahabir Prasad (formee Addl.
PS in the External Affairs Minis-

try)

5. R. P. Varshoey ‘(erstwhile Direc-
tor, Planning Commission, Ncw
Delhi)

6. L.S. Nayyar (former Assistant,
Departments of Steel).
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7. S.N. Panikkar (erstwhile Senior
Research Officer, Planning
Commission).

8. S. Srinivasan (retd, Private Sec-
retary to Shri Nityanand Kanun-
go, former Minister for Industries
and Civil Aviation),

9. Dr. G. J. Reddy of the Nav
Bharat Enterprises.

16. Mrs. N. D, Reddy wife of Dr.
G. J. Reddy.

The charge-sheet against the 11 accuscd
was submitted by the Police in September
1977 and charges were framed by the
Court in November 1978 against all accu-
sed except S. Srinivasan and Mrs. N. D,
Reddy, who were discharged at that stage.
The case remained under trial since then
and on October 29,1986, 6 of the accused
persons including Dr. P. E. Mehta were
sentepnced to a term of 3 years’ rigorous
imprisonment by the Court of Additional
District and Sessions Judge, Ncw Delhi.
Two of the accused L.S. Nayyar and S.N.
Panikkar were acquitted. Among the
accused Dr, G. J. Reddy had already ab-
sconded abroad in February 1977,

Use of ‘C’ band frequency for tele-
communication needs

3482. SHRI V. S. KRISHNA IYER :
Will the PRIME MINISTER be pleased
to state :

(a) whether the Space Commission
has taken a decision to use ‘C’ band
frequency for India’s telecommunication
needs;

(b) if so, whether it will not affect
the Country’s tele.communication
programmes; and

(c) whether the tele-communication
and computer Ssystem working on ‘C’
band would prove expensive ?

THE MINISTER OF STATE INTHE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
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IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN) : (a) The dicision
to use *C-band’ frequencies for the tele-
communications transponders on board
INSAT-I satellites was taken in 1976 by a
high-level Inter-Agency Committee with
the then Chief Consultant, Planning
Commission as its Chairman and the then
Secretaries of Space, Communications,
Information & Broadcasting, Electronics,
Economic Affairs and Tourism & Civil
Aviation as its Members. The decision
to add -upper extended ‘C-band’ frequen-
cies for telecommunications in the INSAT-
Il satellites was taken by the INSAT
Coordination Committee (ICC) of Secre-
taries in 1984; ICC is responsible for the
overall management of the INSAT System.
Both decisions were taken after detailed
techno-economic examinations by inter-
agency specialist groups. Use of higher
frequency bands is being examined for
telecommunications services beyond
INSAT-II mission.

(b) and (¢) No, Sir,

(Translations)

ITmprovement in children reform homes

3483. SHRIMATI USHA CHAU-
DHARI . Will  the Minister of
WELFARE be pleased to state :

(3) whether Government are aware
of the continuing reports about the
adverse conditions of children reform
homes in the country; and

(b) if so, what effective measures are
being taken to bring about positive
improvement in such homes to ensure that
these places actually result in reforms
among chi!dren ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes,
Sir.

(b) The Children Acts enacted by
various States provide for institutions for
the care, protection, treatment, education
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and rehabilitation of neglected or deling-
uent children. The enforcement of the
Children Acts rests with the  State
Governments/Union Territory Administra-

_tion. With a view to bringing about a
basic uniformity and standardisation in
approach towards children coming in con-
flict with law, the Juvenile Justice Btll has
recently been passed by both the Houses
of Parliament.

A scheme for prevention and control
of juvenile social maladjustment has been
included in the Seventh Five Year
Plan.

[English]
Taxijs hired for security arrangements

3484. SHRI P. KOLANDAIVELU ¢
. Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are hiring

taxis for the purpose of security arrange-
ments for Ministers and other VIPs;

(b) the number of taxis so engaged;
and ’

(¢) the number of police personnel
engaged for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) (a) Private cars
including Taxis are being hired for the
purpose of security arrangements.

(b) The number varies depending
upon the requirement: On an average
58 cars are hired everyday at present.

(c) 336.

" Deterloration of land and water

3485. SHRI C. JANGA REDDY :
DR. A, K. PATFL :
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Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether nearly 15 crore hectares
of land area is rapidly turning into desert
and also 70 percent of available water is
polluted; and

(b) if so, the steps proposed to
ameliorate the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
and (b) 15 crores hectares of land is
degraded to varying extents due to water
and wind erosion. Government are taking
steps to arrest the degradation through
proper land and water use policy. While
the extent of pollution of all available
water cannot be accurately assessed, it is
true that there is a need to control the
pollution of water. The water pollution
is controlled through setting of standards
for efluents, monitoring and enforcement
ot control measures.

Expansion of ordaance factory at
Amba jhari

3486. SHRI BANWARI LAL PURO-
HIT ¢ Will the Minister of DEFENCE
be pleased to state :

(a) whether there is any proposal
under the consideration of Government to
expand the ordnance factory at Ambajhari
(Mabharashtra) in the near future;

(b) if so, the details thereof; and

(c) by when the expansion will be
done ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO.
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V., PATIL) : (a) to(c) In
connection with proposed production
under licence of an equipment there s a
possibility of expansion of the Ordnance
IFactory at Ambajharic It will not be i
the public interest to disclose fupther
details at this stage,
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Premature retirement to 1AS officcrs

3487. SHRI S. JAIPAL REDDY :

Will the PRIME MINISTER be pleased .

to state ¢ -

(a) the number of officers belonging
to the Indian Administrative Service who
were suspended or prematurely retired
during the past two years; and

(b) the grounds for their suspension
or premature retirement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) and (b)
During the past two years, one officer
belonging to the Indian Administrative
Service was retired prematurely in public
interest and 19 IAS officers were placed
under suspension on grounds of pending/
contemplated departmental proceedings or
pendency of criminal cases under investi-
gation/inquiry/trial,

Poliution by Madras Atomic Power
Station

3488, SHRI S. JAIPAL REDDY :
Will the PRIME MINISTER be pleased
to state :

(a) whether a team of officials from
the Tamil Nadu Pollution Control Board
visited the Madras Atomic Power Station
(MAPS) recently;

(b) whether the team of officials has
expressed fears that there was no escape
from the possibility of radioactivity from
the Kalpakkam atomic plant where heavy

water had leaked from one of the
reactors;
(c) if so, what are the details of the

report; and

(d) what steps have been
prevent such leakage ?

taken to

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
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NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K, R. NARAYANAN) : (@) Yes, Sir,

(b) No, Sir.

(c) and (d) The officials of the
Tamil Nadu Pollution Control Board were
satisfied that there was no escape of
radioactivity into the environment when
heavy water leaked from the reactor into
a vault in the reactor building:

Lakhar Committe e Report

3489, SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Report of Lakhar
Committee on escape of prisoners from
Tihar Jail is proposed to be laid on the
Table of the House;

if so, when; and

(b)
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) No,
Sir.

(b) Does not arise.

(c) The Committee which enquired
into the escape of Charles Sobhraj and
others was not appointed under the
Commission of Inquiry Act.

Eoguiry into missing Indiau Air Force
Aircrafts

3490. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of DEFENCE
be pleased to state :

(a) whether enquiry into the causes
of missing of the two Indian Air Force
AN-32 aircrafts since 22nd/25th March,
1986 has been completed; and
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(b) if so, what are the findings ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b) No, Sir.
The enquiries have not yet been comple-
ted.

Promotion prospects of Commandants
Central Police Organisations

3491. SHRI ZAINUL BASHER :
Will the Minister of HOME AFFAIRS be
pleased to state @

(a) whether any policy has been
formulated to give more opportunities of
promotions to the ranks of Inspector
General and Deputy Inspector General to
the officers of the Central Police Forces
who have been serving as commandants
for a lony time; and

(b) if so. the percentage of the posts
reserved for such officers in the different
forces ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MIiNI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b) Accord-
ing to the existing rules and 1nstructions,
the post of I.G. in B.S.F,CR.P.F. and
C.1.S.F. are filled by appointmcnt of
officers from the Indian Police Service.
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There is no post of I. G. in the I.T.B.P.
The posts of I.G. in the Assam Rifles are
tenable by deputat on of serving Army
Officers. The percentage of the posts
permissible for promotion to the rank of
D.I.G. in BSF, CISF and ITBP is 409
of the vacancies and for CRPF it is 509
of the posts. The posts of D.I1.G. in
Assam Rifles are tenable by appointment
on deputation of serving Army Officers.

Man-power gap in Delbhi Police

3492, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there is a wide-spread
man-power gap in Delhi Police;

(b) if so, the details thereof;

(c) the number of vacancies in diffe-
rent ranks which remained unfilled upto
30 September, 1986 this year; and

(d) the steps taken to fill in the vacant
posts 1n Delhi Police and when such vaca-
ncies are likely to be filled ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PFNSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (c) Ason
30th September, 1986 against the sanction-
ed strength of 38,456 there were 3,115
vacancies in various ranks of Delhi Police.
The rank-wise number of vacancies are
indicated below :-

ACsP Insprs. SIs ASIs HCs

9 39 481 646 1224 €65

Consts.

Stenos. Civilian Class IV

12 12 27

(d) A good number of posts were
sanctioned only recently. Every effort is
being made for filling the vacant posts,
through direct recruitment, promotions
and deputation from Central Police Orga-
pisations and other States,

Self sufficiency in defence research and
development organisation

3493, SHRI BALASAHEB VIKHE
PATIL :

DR. B. L. SHAILESH :
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Will the Minister of DEFENCE be
pleased to state :

(a) whether the Defence Research
and Development Organisation is working
on new electronic systems for the use of
Defence Forces; and '

(b) if so, whether this programme is
designed and pursued with the aim of
achieving self-sufficiency and relief from
imports ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEAR-
CH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH): (a) Yes, Sir,

(b) The Defence Research and Deve-
lopment Organisation is working on va-
rious programmes for the development of
electronic systems for the Defence Forces
in the areas of sensors, communications,
radars, and electronic support measure,
Many of these systems have been success-
fully developed and are in use by the Ser-
vices. The DRDO is striving for self-
reliance in this important area of tech-
nology.

Pollution free system of water supply and
sewage disposal

3494, SHRI MOOL CHAND DAGA:
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Government are aware
that 70 per cent of India’s inland water is
unfit for human consumption and over

two lakhs villages in India lack clean
water supply;
(b) whether Government are also

aware that out of 142 major cities, only
cight have satisfactory sewerage systems
and adequate sewerage treatment facilities;

(c) whether the State Pollution Con-
trol Boards have conducted a survey of
such industries and of municipal corpora-
tions which do not have built.in anti-
Pellution system and set-up of sewage
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disposal and treatment plants, respecti-
vely; and
(d) how thc Central Board for the

Prevention and Control of Water Pollu-
tion is monitoring the working of the
State boards ? : -

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z, R. ANSARI]) :
(a) <Quantitative estimate in this regard
is not available. However, according t>
surveys conducted, the quality of water
in many stretches of some rivers and water
bodies does not meet the prescribed
himits. As on September 1986, 1.65 lakhs
villages and hamlets were not provided
with water supply facilities.

(b) According to a survey conducted
in 1978-79, out of 142 Class-I cities, §
were provided with full sewerage and treat-
ment systems. Sixty-two cities were pro-
vided with partial sewerage and treatment
facilities. As on March 1985, 72.9% of the
urban population has been provided with
water supply facilities and sanitation
facilitics have been provided for 28.49% of
the urban population.

(¢) Yes, Sir.

(d) The State Boards are under
the control of the respective State Govern-
ments and are not monitored by the Cen-
tral Board. However, the Central Board
through its regional offices and Task Force
interacts with the State Boards for moni-
toring and implementation of pollutien
contro! activities in  different States.
Periodic meetings and consultations are
also held with the officials of the State
Boards.

Rehabilitation of handicapped ia
Rajasthan

3495. SHRI MOOL CHAND DAGA :

Will the Minister of WELFARE be pleas-
cd to state :

(a) the number of district rehabilita-
tion centres presently fumctioning in Raja-
sthan and the proposals to open more
centres; )
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(b) the amount Union Government
have spent on rchabilitation of handicapp-
ed in Rajasthan during the last three
years;

(¢) the number of voluntary organi-
sations working in Rajasthan for rehabili-
tation of the handicapped with Union
Government’s assistance; and

(d) the details of the grant given to
each of these voluntary organisation by

NOVEMBER 26, 1986
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the Unlon Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) In March
1986, one District Rehabilitation Centre,
on pilot basis, at Kota district has been
sanctioned. There is no proposal for open-
ing more such centres.

(b) to (d) A statement is given below.

Statement

Amount sanctioned for schemes imp lemente d through central assistance in Rajasthan

() District Rehabilitation
Centre, Kota.*

(ii)) Special Employment Exchanges .

and Special Cell in
Employment Exchanges

(ili) Scheme of assistance to the organisation for the disabled persons

normal

1983.84 1984.85 1985-86
_— — 15,60,000
*The Centre was sanctioned in 1985-
86 only.
— — 85.000

S. No. Organisation

Amount sanctioned during

1. Badhit Bal Vikas Samiti,
Vikas Nagar, Ajmer

2. Badhit Bal Vikas Kendra
132, Station Road, Kota

3. Jeevan Nirman Sansthan
Gole Bagh Road, Kota

4. Council of Social Welfare,
Jaipur

5. Netrabeen Vikas Sansthan,
Jodhpur

Rajesthan Netraheen Kalyan
Sangh, Jaipur

1983.84

1984.85 1985-86
70,000 6,000 1,50,000
20,000 1,50,000 1,50,000

1,50,000 1,00,000 —
48,548 1,36,145 1,58,967

— 1,00,000 94,100
— 50,000 e
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7. Pragya & Chakshu Siksha
Sansthan, Udaipur

8. L.K.C. Shri Jagdamba Andh
Vidyalaya Samiti,
Sri Ganganagar

9. Viklang Kalyan Samiti
Udaipur

—_ 10,000 —_
- - 1,64,300
— — 7,580

(iv) Scheme of assistance to the disabled persons for purchase fitting of aids

appliances

1. Shri Bhagwan Mahavir
Viklang Sahayta Samiti
Swai Man Singh Hospital,
Jaipur.

11,00,000 15,00,000 17,00,000

(v) Schbolarships to disabled persons:

10,00,000 10,00,000 15,217,000

[Translation)

Employment to ex-servicemen

3496, SHRI HARISH RAWAT : Will
the Minister of DEFENCE be pleased to
state :

(a) the number of cx-servicemen re-
gistered till date with each Directorate of
Rchabilitation in various States;

(b) whether any scheme has been
formulated to provide job every yearto a
fix pumber of ex-servicemen registered
with the Directorate of Rehabilitation;
and

(c) if so, the number of ex-service-
men proposed to be re-employed every
year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RFESFA-
RCH AND DEVELOPMENT 1IN THE

MINISTRY OF DEFENCE (SHRI
ARUN SINGH) (a) The requisite infor-
mation is given in Statement-I below.

(b) and (¢) It is not possible to for-
mulate a scheme to provide jobs for a
fixed number of ex-servicemen every year
as the number who can get jobs depends
upon the number of vacancies in relevant
categories arising every year, fulfilment
of eligibility criteria for recruitmcnt and
the percentage reservation available in
the Centre, central public sector under-
takings and State Governments. How-
cver, to ensure adequate re-employment/
rehabilitation of ex-servicemen, the mea-
sures as given in Statement II below are
being given priority by the Departments/
PSUs of the Government of India and the
State Governments.

Vacancies in Government jobs for ex-
servicemen cannot be forecast in absolute
numbers. It is, therefore, not possible to
indicate the numbers that are likely to be
absorbed every year.
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Statement 1
Statewise live register figure of ex-servicemen upto 01 June ’8¢
Sk No, State/Uts Live Register figures Remarks

1. Andhra Pradesh 6120 A large number of ex-
2. Assam 2290 servicemen register them- .
3. Bihar 7559 selves for jobs for imp-
4 Gujarat 5038 roving their future pros-
s. Haryana 18710 pect. Similarly, ex ser-
6. Himacha! Pradesh 17214 vicemen even after they
1. Jammu & Kashmir 4252 secure employment do
8. Karpataka 5412 not always inform Zila
9. Kerala 27440 Sainik Boards. This fig-

10. Madhya Pradesh 373§ ure does not reflect the

11. Maharashtra 37534 correct position of ex-

12, Manipur Nil servicemen who are yet

13. Megbalaya 336 to be provided with

14, Nagaland 51 jobs.

15. Orissa 2074

16. Punjab 20094

17, Rajasthan 15077

18, Sikkim Not Received

19. Tamil Nadu 16954

20. Tripura 31

21. Uttar Pradesh 53068

22, West Bengal 7550

23, Arunachal Pradesh Not Received

24. Andaman & Nicobar Not Received

25. Chandigarh 1865

26. Dethi 8834

27. Goa, Daman & Diu Not Received

28, Pondicherry 430

29, Mizoram 950

Total 262618

—— e
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Statement 11

To ensure adequate re-employment/
rehabilitation of ex-servicemen, the folow-
ing measures are being given priority by the
Departments/PSUs of the Government of
India and the State Governments.

() A policy of reservation for
employment of ex-servicemen
in Central Government Depa-
rtments/ PSUs has been follo-
wed by the Government of
India and all the State Govern-
ments have also been urged to
adopt a similar policy.

(i) Liaison Officers have been
appointed in all Ministries/
Departments and in Central
Government PSUs, Banks etc.
to ensure the implementation
of Government orders on re-
servation for ex-servicemen.

All the State Governments
have also been requested to
follow suit.

(iii) From 1st August 1985 the
sponsorship of ex-servicemen
for reserved as well unreserv-
ed vacancies is being under-
taken by employment exchanges
in addition to similar work
being carried out by.Rajya/
Zila Sainik Boards for reserv-
ed vacancies.

(iv) Efforts are afoot to equate as
many service trades as possi-
ble with civil educational pro-
fessional qualifications. The
exercise on the identification
of posts that can be held by
ex-servicemen and the finalisa-
.tion of lateral induction in
Government jobs is also in
progress.

(v) The possibility of increasing
the intake of ex-servicemen
into para-military organisations
and in Defence Security Corps
is being explored.

(vi) Relevant training courses have
besn organised iprer-glig tO

AGRAHAYANA 3, 1908 (SAKA)

Written Angwers 162

quip ex-servicemen to effec-
tively for salaried employ-
ment.

(vii)) The State Governments have
been requested to raise,
wherever  justified, special
Peace Keeping Forces, and to
recruit sizeable number of ex-
servicemen into such forces.

lmplementaﬁol: of Power and Irrigatien
projects

3497. SHRI HARISH RAWAT : Will,
the Minister of PROGRAMME IMPLE-
MENTATION be pleased to state :

(a) whether the implementation of
major and medium irrigation and power
generation projects sanctioned for Uttar
Pradesh has been reviewed by the
Ministry;

(b) if so, whether implementation
of the projects is going as per scheduls;
and .

(c) if not, the assistancq propesed
to be provided by Union Government to
complete these projects within the stipula-
ted time ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A.B.A.

" GHANI KHAN CHOUDHURY) : (a)

No, Sir. Ministry of Programme Imple-
mentation monitors only Central Projects
costing Rs. 20 crores and above. N

(b) and (c) Does not arise.

Opening of Sainik Schools

3498. SHRI HARISH RAWAT : Will
the Minister of DEFE_NCE be pleased to

state :

(a) whether there is a proposal to
open new Sainik Schools in some States
during the Seventh Five YearPlan

period;
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. (b) whether any new Sainik School
is also proposed to be opened in Uttar
Pradesh during this plan period; and

. L]

(c) if so, the name of the place in
U. P.-where it is proposed to be opened ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) A Sainik School is esta.
blished only at the specnﬁc request of a
State Government/Union Territory Ad-
mjnistration which has to bear the entire
capital expenditure and a.lso provide for a
major portion of the recurring expenditure
of the school. Proposals for the opening
new Sainik Schools have been received
from the Governments of Haryana,
Maharashtra and Arunachal Pradesh.

(b) No proposal has been received
from the Government of Uttar Pradesh
in this regard.

(¢) Does not arise,

Minimum compulsory qualification
for fecruitn.ent in Army

3499, SHRI HARISH RAWAT : Will
the Minister of DEFENCE be pleased to
state :

(a) whether education upto high
school has been made the minimum
compulsory qualification fpr recruitment
in army; and

) if so, the justificatioh thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE.
SEARCH AND DEVELOPMEET IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (d) Yes, Sir. The
educational standard has been raised to
10th Class for recruitment in the Army
excepj for 33 trades gives below in the
Statement-I with effect from 1-4-1986 on’
an experimen{al -basis. Afier review,
special dispensation has been made to
reduce the cducational standards to Sth
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Class in respeot of areas/classes where
literucy rates are low to meet the recruit-
ment targets from those areas/classes w.e.f.
Il November, 86. These areas/classes are
indicated in the statement-II given below.
This scheme will be reviewed after one
year of its operation.

(b) The pecessity for raising educa-
tional standard arose on account of induc-
tion of sophisticated weaponary and
modernisation of the Army and in view of
the general line in educational standards
in the country,

Statement-I
List of trades :
1. Driver at (ASC)
2. Farrier (RVC)
3. Pioneer (GD/Pnr)
4. Upholsterer ('EME)
5. Baker (ASC)
6. Bandsman
7. Barber
8. Blacksmith (U)
9. Storehand (GD)
18, Textile Repairer
11. Packer (APS)
12. Sowar GD (AC)
13. Sowar GD (Horse Cav)
14. Bugler
15. Butcher (ASC)
16, Carpenter (U)
*17. Cook (U)

18, Cook (Mess)
19. Cook Special

20. Eq.uipment Repair
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. 21, Masalchi

22. Painter (U)

23, Piper

24, Safaiwala

25. Tailer (U)

26. Waiter Mess

27. Washerman

28. Cook Hospital
29. Dru‘mmer

30. Kennelman (RVCf)

31. Saddler (U) (Various)
32. Syce
33. Tinsmith (U).

Statement-I1
List of arcas classes
. (a) Muslims from J & K
(b) Sikhs (M & R)

(¢) Khaim Khanis from Rajasthan

(d) Rajputs from Madhya Pradesh

(¢) Mabhars from Maharashtra
() Adivasis from Maharashtra and

Orissa

(8) All Classes from North-Eastern
States :

(h) Nepnli‘ and Indian-domiciled

Gorkhas
(i) Ladakh Region
(j) Lahaul and Spiti Areas
[English]
Steps taken to popularise photovoltaic

techoology

. 3500, SHRIMATI JAYANTI PAT.
NAIK : Will the PRIME MINISTER be
pleased to state :
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(a) whether the pbotovoltaic techno-
logy is cost effective and there is a scope
to popularise such technology;

(b) if so, whetber Government have
done anything in this matter; and

(c) the details of thc steps taken to
popularise photovoltai¢ technology ?

v

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVLOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.
R. NARAYANAN) (a) to (c) Solar
Photovoltaic (SPV) Technology gives very
cost-effective solutions in applications
where re atively small amounts of electn-
cal energy are required in remote—hilly,
desert, coastal, island—Ilocations not ser-
ved by the Electrical Grid. Additionally,
SPV power stburces are rugged, mainte-
nance-free and expdndable jy sz,

India is blessed with abumJdant sun-
shine. We have a large number of un.
electrified villages, so far from the electri-
cal grid, as to be electrifiable only using
SPV sources sited locally, providing power
for pumps for drinking and agricultural
water, other agricultural machinery, street
lights, community TV sets etc. We also
require electrical power for a range of :
rura! telecommunication; communication,
control and other electronics on offshore
oil/gas platforms, oil/gas pipelines; snow
melt mounitoring systems in mountains and
rainfall monitoring system in river basins;
unmanned, very low power TV trans-
mitters; warpings at unminned railway
leve! crossings; railway signalling systems;
long haul microwave/UHF communicatiou
systems of the Railway and Telecommuni-
cation Departmeuts, etc. TFhese require-
ments of decentralised power in remote
areas are also ideally met by SPV_ power
sources. SPV technology is therefore
particularly relevant for India and there
is great scope for its popularisation.

Recognising this, Government has
taken a number of steps over the last
decade to develop SPV technology indi-
genously and promote- the manufacture
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and use of SPV powe‘r~sburces. The
more important of these steps -are :

(i) As early as 1976, through the

b

~ (NASPED), costing Rs. 12 crores -

‘Department of Science -and Tech-
nology (DST), -Government
initiated a Technology Develop-
ment programme on Solar'Pboto-
voltaics at the publie sector com-
pany, Central Electronics Ltd.,
(CEL). By this pioneering effort,
a viable laboratory scale techno-
logy for fabrication of SPV cells

and modules emerged at CEL by |

1978. i

Encouraged by the success of thes
above Technology Development
Pregramme, a project called tbe
National Solar _ Photovoltaic
Energy Demonstration Project

and of 5 years duration, was
initiated at CEL from Ist Octo-
ber, 1980. This project had the
objectives of : developing SPV
technology on an industrial scale;

- setting up. on the basis of that

(i)

technology, a semi-commercial
plant to manufacture SPV cells
and modules; and developing and
then demonstrating in the field, a
range of SPV systems to create

awareness of the potential of SPV

technology. The NASPED
Project was successfully comple-
ted on 30th September, 1985. As
a result, process technology for
production of SPV cells and

-modules as well' as technology

for the design, manufacture.
installation and support of SPV
systems covering a wide range of
applications, was developed. A
total of nearly 500-Kilowatts Peak
(Kwp) of Solar Cells were produ-
ced. 1520 . SPV systems were
deployed in the ﬁeld,‘ inclading a
few abroad. Above all, a very
valuhble pool of highly skilled

.S°‘& T manpower was built up.

Government sanctioned in March
1984, CEL setting up a Commer-

. gial SPV plant with a 5 Megawat(
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Peak (Mwp) per year production
capacity for SPV cells. This
project is under active execution'
by CEL, An annual production -
capacity of 2'MWp for -SPV cells
and 1 MWp for modules has:
already been set up.  The facility
runs on indigenous technologies
. kept continually updated by R &
D so as to be internationally’
state-of.the-art. The range of
products and the applications . of
SPV addressed are .being conti-
nually and rapidly expanded.
During the one year period of
October 1985 to September 1986,
CEL has shipped as many as
2220 SPV systems. CEL is today
the third largest manufacturer -
in the World of single crystalline

" SPV moduies/cells.

(iv)

V)

(vi)

Starting in 1982, Bharat Heavy
sElectrical Ltd. (BHEL) also come
into the production of SPV cells,
modules and . systems, using
indigenous technology developed
in-house, as in the case of CEL.
During 1985.86, BHEL supplied
a range of SPV systems totalling
around 90 Kilowatts Peak. BHEL
is expanding its - manufacturing
capacity for SPV cells and
modules to 0,25 Megawatts/year
1986-87 and progressively to 2
Megawatts/year, by 1990.

With a view to broaden the base
for manufacture of SPV modules
and systems across the country,
CEL entered into” an agreement
with a sister public sector com-
pany, Rajasthan Electrenics and
Instrurhents Ltd. (REIL), Jaipur
in March 1985 to transfer, its
technology for the manufacture
of these products by REIL. The
-transfer of technology was compl-
eted in a record time¢ of 14 months
and REIL has been in commercia}l
production since June 1986.

Spurred by the success with
REIL, CEL entered into:a’similar

- agreement in July 1986 with
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Assam State Electronics Develop-
ment Corporation (AMTRON)
to set up a plant to manufacture
SPV modules and systems in
Guwahati. Over the next few
years, this should enable the
benefits of the several applica-
tions of SPV technology to reach
the many remote settlements of
the North East cost-effectively.

(vii) DNES is activating fresh applica-

tions for SPV and encouraging

the widespread use of SPV
through a series of promotional
measures.

(viii) For the expansion of TV coverage
in the North East and other
remote areas, the Ministry of
Information and Broadcasting is
going in for Solar Photovoltaics
on an extensive scale to power
both Very Low Power TV Trans-
mitters (VLPTs) and VHF/Direct

.Reception TV receivers. Similarly,
the Department of Telecommuni-
cation is planniog to use SPV
power sources for Maultiple
Access Rural Radio Termibnals
which will take telephone com-
munication to remote villages.

More details in regard to CEL are
given in Annexure I laid on the Table of
the House.

[Placed in Library, See No. LT/3399/
86]. . .

Piantation of eucalyptas
3501. DR. G. VIJAYA RAMA RAO:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Government are aware
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that Eucalyptus gives a far higher yield

of wood m Brazil as compared to
India;
(b) whether Eucalyptus, despite

resistance from social-forestry groups can
be planted in certain areas to meet
country’s pressing needs; and

(c) ifso, the steps being taken or
pfoposed in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
Yes, Sir. .

(b) and (c) According to our present
policy, exotic species like ecucalyptus
should be grown only in areas where it is
environmentally sound to do so. Govern-
ment are not in favour of monocultures. .

Arca covered under Western ghat Deve-
lopment Programme

3503. SHRI N. DENNIS : Will the
Miniter of PLANNING be pleased to
state :

(a) the ‘details regardiag the areas
covered under the Western Ghats Hill
Development Programme and also the
works that are carried out under the
scheme; and

{(b) the amount spent-daring the year
1985-86 and the amount proposed for
1986-87 under the scheme ?

# THE MINISTER OF STATE IN
THE MINISTRY ‘'OF PLANNING (SHRI
SUKH RAM) : (a) The details regarding
the' areas covered under the Western
Ghats Development Programme arec as
follows :—

—

Arca in-

State/ No. of No. of Distt.
Union Territory " talukas of which these thousand
' covered tatukas form Sq./Kms. "
peart
1. Mabacashira 62 11 * 3584}
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1 2 3 4

2. Xarnataka 40 9 44.26

-3. Tamil Nadu 29 7 28.03

4. Kerala 29 11 28.07

’ 5. Union Territory of Goa 3 1 . 1.72
Total : 163 39 16049

Works are undertaken under this
Programme in Horticulture, Soil Conser.
vation, Animal Husbandry, Fisheries,
Forestry Minor Irrigation, Sericulture,
Khadi & Village Industries and Rural
Roads Sectors,

(b) The anticipated expenditure for
the year 1985-86 is Rs. 21.64 crores.
Approved outlay for the ycar 1986-87 is
Rs, 25.30 cfores.

Technology for fast Breeder Reactor

3504. SHRI MULLAPPALLY RAMA.
CHANDRAN : Will the PRIME MINI-
STER be pleased to state :

(a) whether Government are aware
that thorium rods made from Kerala’s
beach sands being used as fuel in new
hybrid reactors are more advantageous
than Fast Breader Reactors:¢

£

(b) if s0, whether Government intend
to invest in a research unit on sugh a
new technology along the Kerala coast;
and

(c) whether any alternative techno-
logy bas been devcloped which is likely to
be more advantageous than FBR' and if
s0, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
QCEAN . DEVELOPMENT, ATOMIC

ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN) : (a) No,
Sir. There is no operating hybrid reac-
tor anywhere in the world. There are
only theoretical studies for a fusion hybrid
reactor.

(b) and (¢) No, Sir.
Restriction on killing of frogs

.

3505. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether any study has been made
by the environmental scientists to ascer-
tain the effect of killing and exporting of
frogs from the country;

(b) whether Government have issued
any mstructions to the State Government’s
regarding the necessity to restrict Kkilling
of frogs, and if so, the details thereof;
and

(c) which are the States mainly res-

_ponsible for frog killing ?

THE MINISTER OF STATE IN
THE MINISTRY OQF ENVIRONMENT
AND FORESTS (SHR[ Z. R. ANSARI) :
(a) Yes, Sir.

° (b) The State Goyernments bave
been.advised to exercise all possible cau-

. tion and care.

(c) Frogs are mainly killed for ex-
port purposes from the States of . Mahara-~
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shtra, Kerala, Tamil Nadu, Andhra Pra-
desh, Karnataka, West Bengal, Orissa
and Bihar.

“ Investigation in recrnitments by Staff -
Sele ction Commission

, 3506. SHRI AMAL DATTA : Will
the PRIME MINISTER be pleased to
state the reasons for restricting investiga-
tion to the period between 1984-86 in the
reported racket in recruitment by the
Staff Selection Commission,

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : It is not the
intention of the Government to restrict the
investigations to the period 1984-86. In
the first instance, scruuny of the nomina-
tions was made from 1,1.1984, in view
of the magnitude of work involved. Hav-
ing completed this phase, the Staff Selection
Commission bave called for information
from various indenting Departments in
regard to the nominations made during
the year 1983,

Forest development project in

Madhya Pradesh

3508, SHRI AJAY MUSHRAN : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(@) whether the M.P. State Govern-
ment has sent any proposal for sanction
of unified forest developnﬂmt project in
the State; and

(b) if so, the action being taken by
Union Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI).

(@) No, Sir,

(b) Does pot arise.
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Assistance to economically backward
States

3509, SHRI CHINTAMANI JENA :
Will the Minister of PLANNING be plea-
sed to state .

(a) whether Orissa is one of the eco- .
nomically back ward States in the coun-
try.

(b) if <o, the per capita income in
Orissa; and

(¢) the steps Government have taken
to increase the allocation of financial
assistance to econamically backward Sta-
tes like Orissa under different heads du-
ring the current financial year and during
the Seventh Five Year Plan.

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI
SUKH RAM): (a) Yes, Sir.

(b) Per capita income of Orissa at
current prices in 1984-85 was Rs. 1534
(Quick estimates).

(¢) 1. Under the modified Gadgil
formula 209, assistance is
given to those non-specia!
category States where per
capita income is less than
the national average. Orissa
benefits from this provi-
sion.

2. In case of poverty allevia-
tion programmes, more assis-
tance is given to States like
Orissa where incidence of
poverty is high. .

3. Also, special market borro-
wings have been allocated
in the Sixth and Seventh
Plan to less developed Sta-
tes including Orissa, in
addition to the normal mar-
ket borrowings allotted to
all the States on a uniform
basis.
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Licences to Kerala for electronic
Units
3510 SHRI K. MOHANDAS : Will
the PRIME MINISTER be pleased to
state :

(a) the details or licences issued for
setting up of electronic industries in
Kerala during the last two years;

(b) the details regarding their pro-
duetion;

(c) whether there is an integrated
policy with regard to the marketing of
the production; and .

(d) if so, the details thereof ?

THE MINISTER OF STATE IN

THE MINISTRY OF SCIENCE AND
TECHNOQOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND
SPACE, (SHRI K. R. NARAYANAN):

NOVEMBER 26, 1986
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(8) The dotails of liceaces isshed for
setting up electronic units in Kegala duripg
1984 and 1985 are given below. in the
Statements I and II respectively.

(b) The production against these li
cences during the last 2 years is given
below :

(value in Rs, Crores)

Production in

Against Licences iss-

the year ued in the years
1984 1985

~ 1984 4.93
‘1985 12.74 4.45

(cyand (d) Department of Eleetro-
nics does not have any scheme to directly
provide marketing support to various
units. Sometimes the State Electronics
Corporations provide marketing support
to units withint the State,
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Backlog in reserved posts in’ CRPF and
" BSF

3511.
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there is heavy backlog
of Reserved posts in Central Reserve

Police Force and - Border Security
Force;
(b) if so, details of the backlog as

on 30 September, 1986 and reasons there-
for; and

(c) steps taken by Government to
fill the backlog of these reserved posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) to (c) ~The
information is being collected and would
be laid on the Table of the House.

Setting uwp a naval base in [Karnataka

3512. SHR]I P.M. SAYEED : Will
the Minister of DEFENCE be pleased to
state :

(a) the considerations on which
Government took a decision to establish
a naval base on the west coast in Karna-
taka State;

(b) the main features of the naval base
including the estimated cost involved;
and

(¢) the benefits expected from the
new base for Indian Navy and the time
by which it would become operational ?

THE MINISTER OF STATE IN THE
DEQARTMENT OF DEFENCE RES-
EARCH AND DEVELOPMENT IN THE
MINISTRY OF ' DEFENCE (SHRI
ARUN SINGH): The site at Karwar
has been selected considering the tactical
and security requirement‘s, potential of
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the mnatural harbour, environmental fac-
tors and other factors like accessibility,
communications and availability of water
and electricity,

(c) The Naval Base shall cater for
berthing facilities for paval ships and
supporting infrastructure. Phase-I of the
naval base is estimated to cost Rs. 35Q
crores.

{(c) The Indian Navy would be effecti-
vely able to support the following :—

(i) TIts operations and mi;sions of
the 1990’s and early 2000’s.

(ii) Control and protection of Sea
lines of the communication and
strategic focal areas.

(iii) Protection of EEZ and support
of the national effort in ocean
exploration.

The base is likely to be operationa.
by 1995.

[Translation]

Working of R A.P P.-l.

3513. SHRI KALI PRASAD PAN-
) DEY:
SHRI AMAR ROYPRA-
DHAN :

Will the PRIME MINISTER be pleas-
ed to state :

(a) whether the first unit of Rajas-
than Atommc Power Plant has started fun-
ctioning to its full capacity; and

(b) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
&THE DEPARTMENTS OF OCEAN

VELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.
R. NARAYANAN) : (a) No, Sir,
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(b) Unit-I of Rajasthan Atomic
Power Station has been shut down duse
to appearance of cracks in the south end-
shrie!d.f Alternative approaches are'
being examined fos rehabilitation of the
Unit-1 ~ of Rajasthan Atomic Power
Station.

[English]

Cross tabulation of data religion wise by
census authorities

3514. SHRI SYED SHAHABUDDIN
Will the Minister of HOME AFFAIRS
be pleased to state :

‘(@) whether census authorities have
stopped publishing cross tabulation  of
economic, social and cultural data, rels-

. gious community-wise ‘or caste-wise;

(b) if so, the reasouns thereof;

(¢) whether data on comparative
educational, social and economic back-
wardness of various classes of people are
needed to determine their eligibility for
protective and remedial action under arti-
cle 15 (4) and 16 ¢4) and 340 (1) of the
Counstitution and whether such data have
to be collected in an g4 joc manaer by
commissions appointed by the Central
and State Governments; and

(d) if so, whether the Census autho-
rities propose to restart the publication of
cross tabulation data for various social
groups based on rel:gion or caste ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) and (b) Cross-
tabulation ofdata religious c.ommunity-
wise or castewise except in respect of the
Scheduled Castes and Scheduled Tribes,
was not attempted since the 1951 Ceosus.
Hence, the question ‘of Census Organisa-

tion having stopped such cross-tabulat.on
does not arise.

(c)and (d) It Iis ror a Commission
appointed by the Central or a State Go-
vecamzat to decide what data they need
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for their woik, and if the data needed are
not avajlable from pubhshed or public
sources, these have to be collected to
meet specific need of the occasion. The
census authorities do not consider it nece-
ssary to publish cross tabulation of such
data,

Womea pijots in Indian Air Force

3515. SHRI C. SAMBU : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government proposed to
recruit women pilots in the Indian Air
Force; and

(b) whether the recruitment of
women will also be made in all the wings
of defence forces ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEA-
RCH AND DEVELOPMENT IN THE
MINISTRY OF .DEFENCE (SHRI
ARUN SINGH) : (a) No, Sir.

(b) Women are already being recruit-
ed to the Medical, Dental and Nursing
Branches of the three Defence Services.

Shibpur botanical garden

3516. SHRI HANNAN MOLLAH :
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether the Shibpur Botanical
Garden is not being maintained properly
at all;

(b) whether many rarc trees were exe-
tinct due ro negligence:

. (c) whether new trees are not plant.
ed regularly; and

(d) whether Union Government will
enquire into the matter and issue directions
for the proper development of the
garden ?
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THE MINISTER OF STATE IN THE
MINISETRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
to (c¢) No such complaint has been recciv-
ed by this Ministry.

(d) Does not arise.
Felling of sandal wood

3517. DR. T. KALPANA DEVI:
Will the Minister ot ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether the growth of sandal
wood in the country is decredsing day-by-
day due to illicit felling and spike disease;

(b) the measures being taken by
Government te save sandal wood from
the dangerous spike discase; and

(c) whether Government have taken
any remedial measures for spike d'sease so
far ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. "ANSARIJ) : (a)
Yes, Sir.

(b) and (c) Rescarch on srike disease
has shown that 1t can be prevented by
taking certain precautions. These results
have been disseminated to the sandal
growing States, and the application of pre-
ventive measures is .being monitored.

Preservation of rare species of herbs
3518, PROF. ‘K. V. THOMAS

Will the Minister of ENVIRONMENT
AND FORESTS be picased to state :

(a) the steps taken to preserve rare
species of herbs; and

(b) bow many herbs are identified as
rare species ?

THE MINISTER OF STATE IN THE ,

MINISTRY OF ENVIRONMENT, AND
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FORESTS (SHRI Z. R. ANSARI): (a)
and (b) 133 species of herbs have been
idéntified as rare in India by the Botanical
Survey of India. Steps taken for the
preservation of rarc species of herbs in-
clude cultivation in the various gardens of
the Botanical Survey of India, declaration
of the areas where such rare placts occur,
as protected areas or sanctuaries; and
restriction on their trade and commerce
under the Convention on International
Tradein LEndangered Spccies  of Wild
Fauna and IFiora (CILLS)

Rise in pension to frecdom fighters

3519. PROF P.J. KURIEN : Will
the Minister of HOME AFFAIRS be
pledsed to state -

(a) whether there 1s any-proposal to
further raise thce amount of pension
given to the freedom fighers; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) No,
Sir. .

(b) Does not arise.

Arrest for cspionage in the country -

35200 SHRI KAMLA PRASAD
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whcther a Jarge number of people
have been arrested for espionage in the
country in the recent past;

(b) if so, the details thereof; and

(c) steps taken to tighten the secu-
rity os Government documents, informa-
tion, installations and eatry into the
Government offices ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY.OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) and (b) Accor-
ding to information available, 34 trained
Pak ageats including 4 (four) Pak national
were arrested during the period July-Sep-
tember, 1986 for suspected espionage
activities.

(¢) The security agencies have been
exercising utmost vigilance to detect,
unearth, neutralize any attempt at espoio-
nage. Steps have also been taken to
strengthen security arrangements in Gove-
rnment offices, vital installations and es-
tablishments. It is however, not consi-
dered®desirable in the public interest to
disclose more details.

Applications rejected for freedom fighters
pension

3521. SHRI K. S. RAO : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) tbhe number of cases of frcedom
fighters which have been rejected by the
Mimstry with reasons thereo.; ‘

(b) whether certain cases of freedom
fighters for pension were recommended by
the State Government of Andhra Pradesh
but rejected by the Ministry of Home
Affairs; and

(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a)
Out of approximately 4,45,000 applications
received as on 31.10.1986, pension has
been sanctioned to about 1.40.800 freedom
fighters and the dependents of the degeas-
ed freedom fighters. The remaining app-
lications except 5727 applications which
are pending finalisation, have been reject-
ed either on the recommedations of the
State Governments andjor failure of the
applicants to furnish acceptable docu-
ments of various other reasons.
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(b) and (c) There are some cases
which are recommended by the State
Government but on scrutiny they are.
found not conform to the provisions of
the Swatantrata Sainik Samman Pension
Scheme. In such cases the Government
have no option but to disagree with the
recommendations of the State Goverament
But whenever genuine cases are found,
they are being reviewed sympathetically.

Autonomous bodies brought under parview
of administrative tribunal

3522. SHRI RAMASHRAY PRA-
SAD SINGH : Will the PRIME MINIS-
TER be pleased to state :

(a) whether employees of some auto-
nomous bodies have not been brought
within the purview of Central Administra-
tive Tribunals Act, 1985 for redressal of
their grievantes;

(b) if so. the particulars of the auto-
nomous bodies and the reasons therefor;

(c) whether Government propose to
constitute an institution for redressal of
the grievances of the employees of autono-
mous bedies which are not covered under
the jurisdiction of the Central Adminis-
trative Tribunals Act, 1985;

(d) if so, the details thereof;

(e) if not, the reasons therefor ?

I}

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI): (a) and (b)
.The Administrative Tribunals Act, 1985
provides for, by a  Notfication of the
Central Government, extension of the
junisdiction of the Central Administrative
Tribunal over employees of Corporations
or societies owned or controlled by the
Government of India. A statement is
given below which will show the particular
of corporations, societies, or other bodies
whose employees have been brought under
the purview of the Central Administrative
Tribunal so far.
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(©) to (¢) Under Section 7 of the In-
dustrial Disputes (Amendment) Act, 1982,
employers of certain industrial establish<
ments employing 5C or more workmen are
required to set up Gricvance Settlement
Authorities in accordance with the rules
made thereunder for settlement of indus-
trial disputes connected with an indivi-
dual workman employed in the establish-
ment covered under the Industrial Dis-
putes Act, 1947, This provision has not
been enforced so far,

The National Labour Institute was
requested to undertake a Study of the
functioning of the Grievance Redressgl
Mechanisms ip certain selected industries
and to hold a Seminar thereaiter. The
Study has since been conducted and the
Seminar beld. In the seminar, there was
no unanimity on the subject.

Statemeut

Particulars of (Sorporations, Societies
or otbher bodies whose employees have
been brought under the purview of t.e
Central Administrative Tribunal so far.

1. Central Board of Trustees consti-
tuted under the Employees Provi-
dent Funds and Miscellaneous
Provisions Act,1952.

2. Employees’ State Insurance Cor-
poraticn

3. Central Béard for Workers® Edu-
cation

4. National Labour Inslitute

5, National Council
Mines, Dhanbad,

of Safety in

6. Council of Scientific and Indus-
trial Research.

Arrest of persons who assassinated Lalit
Maken and his wife

3523. SHRI KAMAL NATH : Wil
the Minister of HOME AFFAIRS be
pleased to state ;
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(8) whether police have, ‘been able
to identify and arrest the persons responsi-
ble for assassination of Shri Lalit Maken,
M.P. this wife and Shri Arjun Das in New
Delhi: and

(b) if so, progress so far made in
these two cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM): (a) The
identities of the persons involved in the
murder cases of Shri Lalit Maken and
Shri Arjun Das have been established.
One of the accused in these cases has
already been arrested.

The Delhi Police have also arrested
14 persons in connection with running
a large scalc visa racket and illegally sen-
ding out one of the accused in the murder
case of shri Lalit Maken and some other
terrorists.

(b) The accused persons in these
cases are likely to be charge-sheetcd
soon.

[ Translation].

Prosccution launched by Military Es tate
Officer, Danapur Cantonment
area under Encroachment Act

SHRI

3521, KALI PRASAD
PANDEY :
SHRI ABDUL HANNAN
ANSARI:

Will the Minister of DEFENCE be
pleased to state :

(a) the nparticulars of the -persons
agilinst whom prosecution was launched
by ,the Milltary Estate Officer (MEO),
Danapur Cantonment area for removal.
of encroachments during the period from

January, 1986 to 31 October, 1986
under the encroachment Act and
the area of lands under unauthorised

occupation;
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(b) whether the Jand under the juris-
diction of the MEO has been encroached
upon on a large scale; and

(c) the steps being taken by Govern-
ment to remove this encroachments ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
REASERCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH): The requisite details
are as under :—

Name & Address

Area

1. Shri Hafizulla Rahi
S/o Habibullah Rahi

Drivers Lane
Danapur Cantt.

2. Md. Nawab Mian
S/o Late Razak
Drivers Lane
Danapur Cantt,

3. Shri Mapohar Rai
S/o Bhagwan Rai
* Drivers Lane
Danapur Cantt.

4, Shri Jadu Rai
S/o Ram Prasad
Drivers Lane
Danapur Caantt.

2060 sq.ft.

625 sq. ft.

50. sq. 1r.

194 sq. ft.

(b) No, Sir.

(c) Effective steps are being taken to
remove encroachments with the help of
local civil authorities, after folowing due
processes of law.

[Eng lish

Indian and foreign Nationals proseco-
ted for espionage

3525. SHRI SYED SHAHABUDDIN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of persons prosecu-
ted and convicted for ¢spionage annally
sipce 1981; -

(b) the number of Indian Nationals
included among them; and

-

(c) the number of foreign Nationals
among them with nationality-wise break-
up ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS : (SHRI
P. CHIDAMBARAM.) : (a) to (¢) In-
formation is being collected and will be
laid on the Table of the House.

Publication of National Data of 1981
Cex_:sus

3526, SHRI SYED SAHABUDDIN :
Wil the Minister of HOME AFFAIRS
be pleased to state ;
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-(a) the target date by which the pub.
lication programme of national data, as
distinguished from State-wise data, rela-
ting to census 1981 is likely to be com-

Floud:;

(b) -the present status of preparation
of general economic tables, social and
cultural tables and fertility tables for the
country as a whole; and

(c) the reasons for the delay in the
preparation and publication of thess
tables ?

THE MINISTER OF HOME AFF-
AIRS (S. BUTA SINGH) : (a) and
() It is pot possible to give the target
date by which the publication programme
of national data relating to 1981 Census
{is likely to be completed, since the Census
Organisation has to depend on other
organisations for processing data on com-
puter and the publications bave to be got
printed at the Government of India
Presses. .

(b) Some General Economtc Tables,
Social and Cultural Tables and Fertility
Tables for the country as a whole bave
alrcady been published, on the basis of a
3 per cent sample, in the volume part-1]-
Special Reports and Tables based on §
per cent sample data. The General Eco-
nomic Tables, Social and Cultural Tabjes
and Fertility Tables in the country as a
whole, on a 20 per cexit sample basis, are
in the processing stage.

Birth rate and mortality rate*in
India "

3527. SHRI MAHENDRA SINGH :
Will the Minister of HOME AFFAIRS
be pleaséd to state the bifth and mortdlity
rate in ‘each State in India as pér latest
figures available ? .

NOVEMBER 38, 1966
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THE MINISTER QF HOME ARFA-
IRS (5. BUTA SINGH): The latest
cstimates of birth .and death rajtes which
relate to the year 1984, for India, States
and Union . Territories based eon Sample
Registration system(SRS), are given in the
statement below,

Phaatation of red sandal

3528. DR. T. KALPANA DEV!:
Will -the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Government are aware
that red sandal is grown only in India at
Cuddapah, Andhra Pradesh and is a very
costly doftar earning timber;

(b) if so, whether Government have
any scheme to increase the plantation of
red sandal amd if so, to whet extent;

and

(¢) whether Government bave uunder-

taken apy research programme to propa-
gate the growth of red sandal ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARD:
(a) Goverpment are aware that red san-
dal (Red sanderspterocarpus dalbergoides)
is a costly foreign exchange sarning tim-
ber; but it is not a fact that it grows .only
in Cuddapah District of Andhra Pradesh.

(b) Andbra Pradesh has raised plao-
tations of this species over 1634 hectares
till 1981 and Tamil Nadu over 2275 hecta-
res till 1985,

) Yes, Slr
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Statement
Lateat estimates of amnusl birth and death rates which relate to the year 1984
at the State and aationsl level.
* (Per thousand pepulation)
. State/Union Birth Death o
Territory rate rate
1 2 3
India 339 126

1. Andhra Pradesh .2 11.0

2. Assam 353 13.3

3. Bihar 39.9 14.5

4. Gujarat 334 10.8

5. Haryana 372 109

6. Himachal ;’ardcsh 308 10.3

7.+ Jammu & Kashmir 335 95

8. Karnataka 30.3 9.6

9. Kerala 22.9 6.4
10. Madhya Pradesh 36.9 14.2
1l. Maharashira 31.1 © 9.4
12. Manipur 29.1 6.2
13.F  Méghalaya 38.3 1.8
4.  Nagaland 207 5.3
15.  Orissn 32.7 14.4
16.  Puniab 3.3 9.0
17. Rajasthan 39.7 14.3
18. Sikkim 31.7 102
19, Tamil Nadu 28.0 10.3
20. Tripura 26.¢ - X 1
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1 . 2 3
21, Uttar Pradesh 38.7 17.8 -~
22. West Bengal 304 10.7
Union Territories
1. A. & N. Islands 30.4 8.9
2. Arunachal Pradesh 345 16.7
3. Chandigarh 23.4 4.6
4, Dadra & Nagar Haveli' 45.9 15.5
5. Delhi 31.0 8.5
6. Goa, Daman & Diu 20.7 8.4
7. Lakshadweep 29.7 7.4
8. Mizoram . (Not covered under SRS)
9. Pondicherry 25.3 8.3
Progress of T. V. Industry (d) The production of Black & White
and Colour TV sets has gone up steeply
RAO : Will the PRIME MINISTER be in physical terms for Black & White TV

pleased to state :

(a) whether T. V., Industry has not
progressed on lines desired by Govern-
ment;

(b) whether the Indian Electronic

industry has to depend on heavy
imports;

{c) steps taken to provide improved
after sales service to consumers and to

improve R & D; and

(d) whether Government would re-
view its free-for-all trade policies ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K. R. NARAYANAN) : (a) to

was 809% and that for
1369, for the year 1985 over
1984.

Colour TV was
the year

Most of the components used in

B &W TV, are manufactured indigenously.

At present 80% of components for

are

CTV

imported, Components Industry is

progressing satisfactorily and import con-

tent is
1987 and 209, by 1988,

expected to reduce to 609 by

Government ex-

pects that with rationalised policies being
followed for licensing, healthy competition
will be generated which will  result in
technolegy upgradation, improved quality,
improved after-salcs-service, cost-conscio-
usness and to some extent exports.

Progress by electronic industry
3530. SHRI AMARSINH RATHA.
WA ;-

SHRI MOHANBHAI
TEL :

Will the PRIME MINISTER be pleass
ed to state ;

PA.
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(a) the details and the value of
electronics goods exported during the
last three years;

(b) the steps being taken to acquire
advance technology to develop electronic
industry in the country to compcte with
the developed countrics; and

(c) whether any foreign assistancef
technology has been sought in this res-
pect, if so, the details thereof and the
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terms and conditions of the foreign assis-
tance/technonoly ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.
R. NARAYANAN) : (a) The details and
value of electronic items exported during

‘the last three years are as follows :

Sector

S. No. 1983 1984 1935
( in Rs. millijon)

1. Consumer electronics 30 32 50

2. « Control Instrumentation 30 59 50
and Industrial Electronics

3. Computers — 9 7

4. Communication & 20 - 42 9
Broadcasting

5. Aerospac.e & Defen;:e 65 — —_—

6. Electronic Components 935 168 139
(including Parts/
Materials

7. Software 170 240 280
Total Domestic . 410 550 535
Tariff Area '

8. Seepz 750 1035 850
Total 1160 1585 . 1385¢

(b) In order to ensure that the bene-
ficial effects of electronics in  improving
. productivity and efficiency percolate to
the various sectors of our national econo-
my. Government has taken measures for
the rapid development of electronics
industry. To achieve this. Government
has announced integrated policy measures
on electronics. which  jnzer-aliq allow for
import of technology. These are:

*

*However during the year 1985 there was an additional export worth Rs. 16 crores
from Kandla Export Processing Zone. '

(i) Foreign equity companiés (i. e.
those - having more than 40%
foreign equity) are allowed to set
up manufacturing facility for
electronic components, materials
and other closely held high tech-
nologics;

(i) Import of téchnology is permitted
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freely to develop an appropriate
clectronic base in the country;

(1ii) Centralised purchase of techno-
logy will be resorted to in certain
areas to make equipment availa-
ble at near-imternational prices.

() Government have, over the years,
permitteh a number of foreign collabora-
tions in the various sectors of electronics
like control and instrumentation, compu-
ters, commun.cations, compenents etc,
The number of foreign cqllaborations
approved during 1985 was 175. The gene-
ral policy criteriafconditions for appreov-
ing foreign technology/investments are:-

(i) Technology s not readily avai-
lable to the party within the
country;

(ii) Technology is contemporary and
appropriate for the country;

(iii) The technology offers significant
cost/indigenisation advantage;

(dv) Ability of the party to absorb
and update the imported techno-
nology.

With the progressive measures adopt-
ed for development of electronics, libera-
lised licensing policies and frée import of
technology, it is hoped that electronic
goods will be available comparable to
international quality which would aiso
lead to some exports,

Satellite servcy om forest resourc es_

3531. SHRI SOMNATH RATH : Will ~

the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether any satellite survey is
being done on the forest resources in
India;

(b) whether comparative satellite sur-
veys have shown annual reduction in
forest cover;

NOVEMBBR 26, 1986
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(c) the depleting
Orissa; and

rate of forests in

(d) whether any crash-plan for affo-
restation in Orissa is  being formulated ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI):
(@) and (b) Yes, Sir.

(c) Analysis of satellite imagery has
revealed a loss of 8958 square killometres
of forest cover in Orissa between 1972-75

- and 1980.82,

(d) Afforestdtion efforts have aiready
been intensified in Orissa under various
Plan Schemes and externally aided Social
Forestry Project,

Death sentences catried out 'iq the iast
Three years

3532. PROF. MADHU DANDA-
VATE : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of cases in which
death sentence awarded by High Courts
m the last three years;

(b) the number of cases in which
death sentences werce carried out in the
last three ycars! and

(c) the number of cases in which
death sentepces were commuted during the
last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) A death sen-
tence is passed by the trial court, confir-
med by the High Court and invariably
taken on appeal to the Supreme Court.
The Government of India does not receive
information regarding thé number of death
sentences passed and confirmed by the
High Courts. It only receives and cobn-
siders mercy petitions from convicted
prisoners after their mércy petitions have
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been rejected by the Goverpor. During
_ the years 983, 1984 and 1985, the
Government received 31,such petitions.

(b) and (c) During 1983, 1984 and
1985, 35 prisoners, whose mercy petitions
bhad been rejected by the President, were
executed and the death sentences of 5
prisoners were commuted by the Presi-
dent,

Foreign funds to Indo-German Social
Service Society, Delhi

3533. SHRI AZIZ QURESHI : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the IndoGerman Social
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Service Society, Delhi is registered under
Foreign Contribution Regulation Act;

(b) the amount of foreign assistance
received by this Society and the purpose
for which it was received; and

(c) names of 'forcign funding sources
of the Society ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) Yes, Sur.

(b) and (c) A statement is given
below :

Statcment

Amount Received by Indo German Social Servi ce Society, Delhi during the last
three years.

Y ear Amount in Rupees Donor’s Name Purpose
. — e —— e
(in Crores)
1982 8.07 Bischoefliches Hils- Relief and
1983 7.65 werk Misereor, Rehabilita-
1984 . 6.54 Federal Republic tion  Social
of Germany

Work.
Zentralstelle  Fur '
Enturklungshilfe

e.\;., West Germany.

Payment of gratuity to dismissed
employees

3534 : SHRI HAFIZ MOHD.
_SIDDIQ : Will the Minister of DEFENCE
be pleased to state :

, (a) whether Supreme Court has
“directed the Unmion Government to pay
the amount of gratuity to employees who
may have been dismissed, retired or remo-
ved from service ‘either in public interest
or as a matter of penalty;

(b) if so, details thereof; and

(c) whether necessary instructions

_have been issued in this regard and if not

reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DBFENCE (SHRI
ARUN SINGH) : (a) Yes, Sir.

(b) One Sqgn. Ldr. F. R, Jesuratnam
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was held guilty by General Court Martial.
of secretly meeting a foreign national and
also of improperly accepting gratitude
from the said foreign national. Accord-
ingly the Court awarded him the sentence
of cashiering and rigorous imprisonment
for 6 months. As per the Pension Regu-
lations for the Air Force, grant of gratuity
in such cases is at the discretion of the
President. Therefore, having regard to
to circumstances leading 1o his cashiering,
bis gratuity was forefeited after issuing
potice to the officer and considering - his

reply.

His petition in the High Court against
the decision of the Government forfeiting
his gratuity was dismissed by the Court.
He, therefore, filed a Special Leave Peti-
tion in the Supreme Court which observed
that gratuity is a matter of right of the
employee and can, therefore, ro longer be
regarded as a provision within the discre-
tion of the President as provided in the
Pension Regulations The Court, therefore,
on 30th Septembcer 1986 set aside the
orders of the High Court and also of the
Government forfeiting the gratuity of Sqgn.
Ldr. Jesuratnam and directed that the
gratuity should be paid to him.

(c) As the judgement of the Supreme
Court has struck down the Pension
Regulations and has far-reaching conse-
quences, the question of filling a Review
Petition 1n the Supreme Court is under
examination.

Exclusive Economic Zones for mineral
exploration

3535, SHRI  ATISH CHANDRA
SINHA : Will the PRIME MINISTER be
pleased to state :

(2) area of the Exclusive Economic
Zone so far explored for possible minerals;
and

(b) details of the distribution of this
area in the Western and Eastern Sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
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IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY, .
ELECTRONICS AND SPACE (SHRI K.

. R. NARAYANAN) : (a) and (b) Survey

and exploratioh of the Western Coast of
the Exclusive Economic Zone up to 200
metres depth and one-third of the Exclusive
Economic Zone of the Eastern Coast upto
200 metres depth have been completed.

[Translat.on]

. Scheme for Chhota Nagpur to maintain
greenery

3536. SHRI PIYUS TIRAKY :‘Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether Government are implementing
any schemec to maintain the greenery of
Chhota Nagpur plateau so as to protect
forests on mountains and hills from denu-
dation and maintain ecological balance;
and

(b) if so, the details in this rcg.ard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FOR:-STS : (SHRI Z. R, ANSARI) :
(a) Yes, Sir.

(b) The following measures have
been taken in this direction :

(i) Strict enforcement of the Forest
(Conservation) Act, 1980 undcr
which prior approval of the
Central Government is necessary
for diversion of forest land to
non-forest use.

(i) six Wild [Life  Sanctuaries/
National Parks have been
established in the region where-
in special efforts are being made
to protect the flora and fauna
& the ecosystem equilibrium. -

(i) The State Government of Bihar
. have been advised to strengthen
the enforcemcnt machinery at
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the field level,

The Central Government has
sanctioned a scheme for the
protection of forests against
biotic interference whereunder
it would provide matching con-
tribution to the State Govern-
ment on non-recurring outlay,
to protect forests in certain
selected areas.

(iv)

[English]

Coordination among police and security
agencies in Delhi

3537. SHRI K. S. RAO : Will the
Minister of HOME AFFAIRS be pleased
to state the details of the steps taken by
Government to ensure a high degree of
coordination between different police and
security agencies working in the capital ?

THE MINISTER OF STATE IN THE
MINISTRY GF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINi-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : Recently, a com-
prehensive review of the security arrange-
ments for VVIPs has been carried out and
with a view to strengthening them, mea-
sures, including those for effective coordi-
nation, have been taken.

Smuggling of cal'tl es to Pakistan

3538. PROF. RAMKRISHNA MORE
SHRI VIJAY N, PATIL :
SHRI SHANTI DHARIWAL :

Will thec Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware
of the large scale smuggling _ot’ cattle to
Pakistan through the border in Bikaner
sector, Rajasthan; and

(b) if so, steps taken to identify the
smugglers to put an end to the smuggling
of cattle from the country ?
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THE MINISTER OF STATE 1IN
THE MINISTRY' OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM) (a)
Government have received no reports
about Jarge scale smuggling of cattle to
Pakistan through the border in Bikaner
sector. However, stray instances of cattle
smuggling from Bikaner sector have come
to notice where immediate action has been
taken to intercept the cattle going across.
During the year 1985, 34 heads of cattle
were scized by BSF in Bikaner sector.
During the year 1986 (upto October 86)
no instances of cattle sumggling have come
to the notice of BSF.

(b) Does not arise.

Planting to trees on both sides of nationa
highways

3539. DR. T. KALPANA DEVI :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether there s a proposal for
planting trees on both sides of the
national highways in order to increase the
area under forests; and

(b)

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI & R. ANSARI) :
(a) and (b) Planting of trees alongside
National Highways has been done in the
past and is bcing continued. One of the
decisions taken at the first meeting of the
National Land use and Wastelands Deve-
lopment Council held on Feb 6, 1986 was
that roadsides must also be afforested, a:
cost of the Department concerned. Road-
sides would include the sides of the
National Highways.

if not, the rcason therefor ?

Programme for forest education

3540. SHRIMATI JAYANTI PAT-
NATK : Will the Minister of ENVIRON-

.MENT AND FORESTS be pleased to

state :

(a) whether Union Gevernment have

i
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been providing financial assistance to im-
plement programme ‘pertaining to forest
education and training;

(b) if so, the amount provided to

different States sor this purpose during
the last three years; and

the details thereof ?

©

THE MINISTER OF STATE IN THE

MINISTRY OF ENVIRONMENT AND.

FORESTS (SHRI Z. R. ANSARI) :
Yes, Sir.

(2)

(b) and (c) There has been no disbur-
sement of funds in the past three years as
no resquests have been .received from
the State Governments.

Estimate of mineral and other
resources

3541. PROF. P.J. KURIEN =z Will
the PRIME MINISTER be pleased to
state :

(a) whether any estimates have been
made about the mineral and other resou-
rces lying at the bottom cf the sea;

(b) 1f so, the details thereo”; and

(c) the steps taken to exploit these -
resources ?

THE MINISTER OF STATE
IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY AND
MINISTER OF STATE IN

THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.
R. NARAYANAN): (a) and (b) No
accurate estimates have been made so far
about the mineral and other resources
lying at the bottom of the sea.

(c) Government have no precise in-
formation about the steps being taken by
other countries to exploit the resources
lying at the bottom of the sca., However,
as far as India is concerned, survey, ex-
ploration and research and development
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work are being undertaken intensively. In
the near and off:shore areas, placer depo-
sit§ have been located and these are being
explaited. In the deep seabed area,
polywetallic nodules bave been identified
and research and development work on
the extraction of metals like copper, nic-
kel and cobalt from these nodules is in
progress.

Plantation of trees and their
survival

3542. SHRI SUBHASH YADAV:

SHRI DHARAM PAL
SINGH MALIK :

SHRI M.
REDDY :

RAGHUMA

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) estimated number of trees plant-
ed by each State during the past thrce
years;

(b) the number of trees out of them

which have died;

(¢) whether any study has becen un-
jkr taken to estimate the survival rate and
the causes of death of saplings; and

(d) if so, the remedial measures being
takcen or proposed in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FOF FSTS (SHRI Z. R. ANSARD : (a)
The ostimated number of trees planted by
each State during the last three years is
given in the statement below :

(b) and (¢) Sample verifications of
survivals in some of the plantation areas
indicate that 10 to 40% of plaated seed-
lings do not survive at the end of third
year of the plantation. Various studies
have revealed that the major causes of
mortality include browsing by cattle,
drought and poor soil conditions.

1)) Efforts are made to induce beiter
protection measures and provision of



23

k4

adequate watering
encourage
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wherever possible.
application of fertiliser and

soil amendments and promote the usec of
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healthier scedlings and after-care tending
operations. Peoples-participation is being
emphasised. :

Statement
S. No State U.T. No. of tfees planted (in Lakhs nos.)
1° 2 3
1. Andhra Pradesh 6654.06
2. * Assam 1241 62
3. Bihar 3966 37
4. Gujarat 8284.38
3. Haryana 2916.51
g. Himachal Pradesh 1707.21
7. Jammu & Kashmir 982.66
‘S Karnataka 7098.62
9, Kerala 2595.55
10. Madhya Pradesh 9827.65
11 Maharashtra €063.02
12, Manipur 308.44
13. Meghalaya 301.84
14. Nagaland 516.62
15. Orssa 41066,51
16. Punja'b 1790.37
17. Rajasthan 2376.32
18. Sikkim 232 32
19. Tamil Nadu 3514.33
20. Tripura 489.00
21, l;ttar Pradesh 103g§1.20
22, West Bengal 2850.00 °
268.41

23.

A & N Island
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24, Arunachal Pradesh '354.52
25. Chandigarh 10,42
26. Dadra & Nagar Haveli 84.70
27. Delhi 77.00
28, Goa, Daman & Diu 98.65
29. Lakshdwecp 0.79
30. Mizoram 1650.00
31 Pondicherry 23.42

Total 80742.51

Mis-utilisation of funds

3543. SHRI SUBHASH YADAYV :
SHRI 'DHARAM PAL SINGH
MALIK : ‘

Will the Minister of ENVIRON-

MENT AND FORESTS be pleased to

state @

(d) estimated runds allocated to each
State by the Union Government during
the past thre years, year-wise for planting
of trees in their respective States;

(b) whether-the money has been pro-
perly utilised by the State Governments
or has been utilised for some other pur-

pose; -
(c) whether action has been taken by

Union Government against the Stats
Goveraments who have misutilised these

funds; and

(d) if 50, the details thereof ?

-

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
A Statement showing the estimated funds
allocated by the Union Government to
States and Union Territories for affore-
station under the schemes of the National
Wastelands * Development Board and the
Nepartment of Rural Development is
given below.

(b) Out of the forestry sector schemes
in case of the Centrally Sponsored Scheme
of Social Forestry including Rural Fuel-
wood Plantations the report of the Comp-
troller and Auditor Genperal for the year
1984-85 has indicated that funds to the
tune of Rs. 78.65 lakhs were diverted in
some States to scheme/work not connected
with this Scheme.

(c) and (d) The"States Governments
have been asked to furnish their detailed
comments. Appropriate action will be
taken thereafter, -
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'Penou awalting execution of death
sentence in jails

3544. «SHRI K. D, SULTANPURI :
Will the Minister of HOME AEFAIRS be
pleased to-state State-wise latest details of
the number of convicts lodged in various
jails awalting exgcution of death sentence?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : The
information is being collected from the
State Government’s and will be laid on
the Table of the House.

Officials of Indian forest service

3545, SHRI SOMNATH RATH:
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Government are facing a
shortage of seasoned and experienced
forest officials in its efforts to re-forest
ecological devastated areas of our country;
and

(b) whether Government are involv-
ing various experts from outside the
Government to ensure better forest mana-
gement social forestry and reforestation
schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (@)
and (b) Yes Sir.

[Translation]

Facilities to migrants from Punjab

3546. SHRI KALI PRASAD PAN-
DEY : Will the Minister of HOME AFF-
AIRS be pleased to State :

(a) the number of the migrants from
Pupjab who are livngg in Govindpuri.
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Tilak Nagar and other areas in Delhi;
and

(b) the steps taken by Goverpment
for their safety and rehabilitation so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a)
As per available information, about 3,600

migrants are living in different areas in
Delhi,

(b) The Delhi Administration have
provided temporary shelter in official re-
lief camps to about 300 migrants., Those
who have shifted to these camps are
being provided financial assistance for
food at the rate of Rs. 10 per person per
day Subject to a maximum o Rs 1000-per -
family per month. The families are ‘also
being provided with free medical facilities-
and education for their children. Police
pickets have been set up for their
safety.

(English]
MADA pockets at Maharashtra

3547. SHRI V. N. GADGIL : will
the Minister of WELFARE be pleased to
state

(a) whether Government have appro-
ved only 8 Modified Area Development
Agency pockets out of 13 regular MADA
pockets and none of the proposals for 14
Mini MADA pockets submitted by the
Government of Maharashtra for coverage
of pockets of tribal concentration is cove-
red by the tribal sub-plan; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) and (b) The
Government of Mabharashtra proposed
13 additional MADA pockets

and -
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14 clusters (Mini MADA pockets). Taking
into consideration the scheduled tribc
concentration contiguity and administra-
tive viability, the Ministry has so far
approved formation of 8 MADA pockets
and 12 clusters, ’

Salination of water in Gujarat coastal
areas

3548, SHRIMATI USHA THA-
KKAR : Will the Minister of ENVI-
RONMENT AND FORESTS be pleased
to state

(a) whether Government are aware
of fast salination of sub.soil waters ia
coastal areas of Kutch and Banas Kasha
Border Regipn of Gujarat;

(b) the reasons for this environmen-
tal hazard; and

(c) details of tbhe action taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
and (b) Yes Sir.
intrusion of saline marine water and irn-

gation without commensurate drainage
facilities,

(c) The steps include :

(i) Prevention of saline water intru-
sion through bunding; and

(ii) Provision of drainage facilities in
the irrigation system.

Representation of Jagjivan Ram
Samithi of Karnataka on rights of
untouchables

3549. SHRI NARSING SURYA.-
WANSHI : Will the Minister of WEL-
FARE be pleased to state ;

NOVEMBER .6, 1986
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(a) is the /Karnataka Adi Jambava
Abhivrudi Sangh, now known as Jagjivan
Ram Samithi of Karnataka State, has
urged the Union Government®to project
the rights of untouchables in particular
chamars/Madiga castes in providing jobs,
education and in political representation,
and

(b) if so, details thereof and action
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) Yes,
Sir,

(b} The representation given by the
Samiti contains as many as 12 demands
requesting fo protect the rights of un-
tcuchable in particular Chamar/Mediga
castes in jobs, education and in political
representatiop in the State ofsKarnataka.
The benefits of political representation,
reservation in jobs and education are given.
10 the castes specified as Scheduled Castes
Tribes for various States/UTs. in the Pre-
sidential orders as a whole and not to

any particular caste/community mentioned
therein.

Proposal fer abolition of lotteries

3550. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil
the Minister of HOME AFFAIRS be
pleased ta state :

(a) whether Union Government have
a proposal for the abolition of lotteries;

(b) whether State and private lotteries
are also proposed to be abolished;

(c) the guidelines sent to the State
Governments to bring some discipline in
the runing of State arnd private Jlotteries;
and

(d) ‘the detads thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) and
(b) No, Sir,

(¢) and (d) ’lhe guidclines sent to
the State/Union Territories are given below
in the Statement.

Statement

Guidelines issued to the State Govern-
ments, Union Territoris Administrations.

(1) Weekly lotteries :

(a) The celling on the first prize
may be Rs. 1 lakh. There
may be a separate prize for
each series.

(b) The gaaximum price for one
ticket may be fixed Rs 1/—

Note : There may be no lotteries
with draws at intervals of
less than a week,

(2) Bumper draws:

(a) The ceiling on the first prize
may be fixed at Rs, 25 lakhs.

(b) The first prizc may be made
common to all scries®

(¢) The maximum prize of a ticket
may not exceed Rs. 3/ —

(d) Any draw other than a weekly
draw may be treated as a
bumper draw for the a above
purpose,

(¢) The maximum number of bum-
per draws in a year may be
twelve,

3) Total outge of prizes .

@)

®)

The total value of prizes to be
paid for each draw should not
be less than 509, of the gross
value of the tickets printed
for sale.

4) M-inimu revenue accruing from
lottery :

The net profit accuring from the
lottery may be at least 15% of
gross value of the tickets prine.
ted for sale-

(5) The feprinting of tickets should
be got done by the Govern-
ment.

(6) The draws for the prizes should
also be conducted under the
direct supervision and control
of the Government in the pre-

sencé of responsible Governs
ment officials.

The payment of prices, as far as
‘possible  sh@uld be made by the
Government directly; prizes above
the value of Rs. 10,000/~ and above
should invariably be paid- by the
_Govcrnmcnt dircctly.

Contracts already signed by the
State Governments/UT Admin:stra-
tions with private organising agents/
sole selling agents, which are not in
accordance with the above guidelines
may be reviewed by the State
Governments/UT  Administrations
concerned keeping in view of the
legal implications.

Decrease special Central Assistance to

Maharashtra

3551. SHRI V. N. GADGIL : will

the Minister of WELFARE be pleased iQ
statg |
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(a) whether amount sanctioned under
special Central Assistance té.Government
of Maharashtra under the Tribal sub-plan
area has been reduced from Rs. 693.31
lakhs in 1984-85 and 833.69 lakhs in 19%5-
86 to Rs. 469.33 in 1986.87;

(b)- if so, what are the reasons for
reducing the aliotment;

(c) whether Government propose to
increase the allotment ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) to (¢)
The Tribal Sub plan is a straiegy which
covers both tribals within the area-specific
projects like ITDP, MADA Pockets and
Primitive Tribes, and the tribals living
outside such areas/projects. Accordingly,
during the year 1986-87, allocations for the
tribals outside project areca have been
shown qurately. The total allocation of
Special Central Assistance for the Tribal
Sub plan of Maharashtra including the
project areas and the areas outside has
been Rs. 1020.09 lakhs which is higher
than the preceding years.

Utilisation of the uaspent Central
Asgistance

3552. SHRI V. N. GADGIL : Wwill
the Minister of WELFARE .be pleased to
state ¢

(a) wteéther the sancition of the grant-
in-aid of Rs 202.97 lakhs under Article
275(1y of the Constitution of India for
tribal  welfare to Govc.rnment of

Maharashtra for 1985-86 was given only in

NOVEMBER 26, 1986
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February, 1986.

(b) whcther Government of Maha-
rashtra could utilise only Rs. 58 lakhs out

of it owing to very late receipt of the
sanction ; and

(c) if so, , whether Government of
Maharashtra will be allowed to utilise the
unspent balance of Rs. 144 lakhs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) No, Sir.
of Maharashira wag first
sanctioned Rs. 65.24 lakhs in November,
1985 for three specific schemes submitted

Government

by them. Actual releases were made by
the Ministry of Finance in two instalments
on 18-12-1985 and 10-3-1986. Specific
schemes from all the States did not exhaust
the entire budgetted amount of Rs, 20
crores under First Provison to Article
275(1). The thereupon
released (o the States on prorata basis in
March, 1986, of which thefshare of
Maharashtra was Rs. 137.73 lakhs.

balance was

(b) and (c) Qut of the first sanctioned
amount of Rs. 65.24 lakhs, the State could
utilise only Rs. 58 lakhs. The request for
extension is being processed for forwarding
to the Ministry of Finance,

Grant-in-aid to Maharashtri

3553, SHR! V. N. GADGIL : Wil!
the Minister of WELFARE be pleaged to
state :



229  H'ritten Answers AGRAHAYANA 5, 1908 1S4KA)

whether grant-in-aid uunder first provi-
sion of Article 275(1) of the Consititution
of India relased by the Ministry of Wecl-
fare through Ministry of Finance to
Government of Maharashtra forms part of
the total Ceptral assistance
aganist the State Plan ?

sanctioned

THE DEPUTY MINISTER IN THB
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : The grant-
in-aid under the first proviso to Article
275(1) of the Consitution is approved by
the Ministry of welfare for specific schemes
submitted by the State Governments. The
releases are - made by the Ministry of

Finance. This grant forms a part of total -

central assistance given to the State for
their State Plans.

Scheduled castes development corporation

3554. SHRI AMARSINH RATHAWA :
Will the Minister of WELFARE be pleased
to state :

(a) the names of States where schedu-
led caste corporations have been set up
and the details of work done by them for
the uplift of Scheduled Casts:

(b) whether Government propose to
set up such corporations in the remaining
States also; and

(c) thé steps taken by thé Govern.
ment in this direction ?
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THE DEPUTY MINISITER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) The
following 18 State Governments and 3
Union Territory Administrations have set
up  Scheduled Casts Development
Corporations to interface between Schedu-
led Cast

institutions in respect of bankable schemes

entrepreneurs and financial

of economic development and also to per-
form the r;le of quarantor, promoter and
catalyst by providing missing inputs by
way of margin money loans.

Andhara Pradesh
Assam .

Bibar

Gujarat

Haryana
Himachal Pradesh
Jammu & Kashmir

Karnataka

Kerala

Madhya Pradesh
Maharashtra
Orissa

Punjab

Rajasthan

Tamil Nada
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Tirpura
Uttar Pradesh

West Bengal

Chandigaljh

Delhi

Pondlcherry,

During the Sixth Plan period 1980-85
these Cérporations economically assisted
over 28.35 lakh Scheduied Casts families by
providing margin money loans amountmg
to Rs. 106.59 crores which enabled addi-
tional bank ﬁhanc'ng amdunting to Rs,
370.84 crores. The Corporations also
distributed subsidy amdunting to Rs.
100.50 crores.

(b) and (cf There 1s no such proposal
pending with this Ministry.

Foreign know how to clean Ganges

3555. SHRI RAM DHAN : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state

(a) whether for purpose of cleaning
Ganga Project indigenous technical know
how is not adequately available;

(b) if so, whether technical or other

assistance has been sought or offered suo
moto by some countries; and

(¢) the details thereof ?
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THE MINISTER OF STATE 1IN TIIL
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR1 Z. R. ANSARID): (a)
Indigenous technological capability is
considered adequate for most of the work
to be done under the Ganga Action Plan.
However, in certain aspects lhike water
quality n‘wdelling and ianagement and
recovery of energy from sewage treatment,
‘{xternal know how can supplement indi-

genous capability.

(b) and (c) The Government on its
own has not sought any foreign technical
or financial assistance. However offers
of assistance have been received and dealt

with as follows ; ~

(1) The offer of the Government of
the cost of
advisory by Thames
Water Authority in river quality
modelling, river, quality manage.
ment, resource recovery technolo-

U.K. to- finance
services

gies in sewage treatmcent and
operating practices has been

acepted.

(ii) The Government of Netherlands .
has offered financial and techni-
cal assistance for the following

schemes.

(a) Integral sanitation project at
Jajmau. XKanpur including
combined treatment of tannery
and domestic wastes,

‘'b) Sanitation project at Mirza-
pur. U.P,

{c) Industrial couhselling  for
reduction of pollution from
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Ccrtamc' selecte industries,

(d) Strongthening Institutional

capacities.

The scope of werk and (0 tent
of technical assistance have been
agreed to,

(iii) A consortium of French Com-

panics with support from the

French Government had éub-,

mitted a proposal for setting
up a sewage treatment plant at
After
has been decided  that the pro-
should

com-

Varanasi. evaluation it

posed treatment plant

be exccuted by inviting

petitive tenders,

(iv) The

Government to hold Joint work-

proposal of the U.S.

shops for exchange of scientific
knowhow in selected subjects of
relevance in the implementation
of the danga Action Plan bas
been accepted three workshops
on application of treated sewage
on land, recycling and resuse of
industrial waste water and biologi-
cal conservation/mopitoring in
receiving waters has been held.

Centre allocation for protection of
forests

3556, SHRI MAHEN[’RA SINGH :
Will the Minister of ENVIRONMI'NT
AND IFORFSTS be pleased to state :

Fritten Answers 334

(a) the amount of money proposed
to be spent by —the centre for protection
of forest and environment during the
Seventh Five Year Plan and the criteria
and procedure laid down for allocating
this money among the various States;

and

(b) the amount of money proposed
to be allocated to each State for planting
of various kinds of trees under I.R D.P.
N.R.E.P. RLEGP and other

eradication and development programme

poverty

and when the amount will be allocated

to them and wunder what terms and

conditions ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (@)
The total outlay during the Seventh
Five Year Plan for Forests and Environ-
ment is, Rs. 446.71 crores and Rs 350 cro-
res respectively, This includes outfays
for central and centrally sponsored sche-
mes The allocation to differcnt States
depends upon several factors hke specific
needs, kind of problem, nature of the

scheme, availability of infrastructure,
etc. T

(b) Allocation to each State/Union
Tcrritory for the Seventh Plan period for

plapnting of various kinds of trees under
1.R.D.P.,, NR.E.P. RLEGP and other
development programmes has not been
done. The Central assistance is alloca~
ted to the States/Union Territories on yeatr
ro year basis and this depends on the pro-

gramme proposed by the State/Union
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Territory allocation ava:lable under the
Central Budget and the extent of match-
ing shar provided the State budget.

Forest research program me in Orissa

3557. SHRIMATI JAYANTI PAT-
"NAIK : Wil the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state

(a) the amount of Central assistance
DANIDA . assistance made available to
Government of Orissa to undertake for
est rescarch programme so, far;

(b) whetber for along time research
related to forestry had suffered in Orissa
for want of adequate financial support;

(c) . if so, the steps taken to provide
adequate fund to the State of Orissa for
the above purpose; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R, ANSARI) * (a)
Vehicles and equipments worth Rupees
4 71 lakh were provided to Orissa Govern-
ment under the Indo.Danish seed procure-
ment and tree improvement project.

(b) Want of financial support by the
State Government has been one of the
reasons for forestry research "activities in
Orissa remaipning inadequate.

.

(¢) & (d) The State Government are
competent to provide fiinds for forestry
rescarch in their budget,
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News item Captioued ‘tropical rain
forest fast disappearing

3558. SHRI ANIL BASU :
‘DR. SUDHIR ROY :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether attention of Government
has been drwn to the news item in the
Financil Express dated 9th October, 1986
tropical
disapparing.”

rain forests fast

(b) if so,
thereon.

Government’s reaction

(c) the measures taken to prevent such
erosion; and

(d) the alternative sources of food
for people living around forest areas ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT

AND FORESTS (SHRI Z.R. ANSARI):
(a) Yes, Sir. '

(b) and (c) The Government is taking
the following steps to preserve tropical
rain férests of the country.

(i) toreduce the diversion of such
forests to non-forests use to a
bare minimum, under the Forest
(Conservation) Act, 1980,

(ii) to control sh fting cultivation.

(iii) to close a percentage of such for-
ests from all forestry operations
and to protect them from gra-
zing and fire.
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(iv) to reduce biotic pressures on
these forests by promoting use of
alternative fuels and developing
new fodder and pasture lands.

™ to control functioning of existing
saw and veener mills and normally
pot allowing . establishment of
new saw mills,

¢d) The alternative, sources of food
for people living around forests are :

(i) agricultural produce.
(ii) borticultural produce.
(ilii) sea food.

(iv) poultry.

(v) food products from domestic
animals,

Programme for restoring the ecological
balance

3559, DR. K. G. ADIYODI: Wwill
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) the programmes under the consi-
deration of Government whrch can restore
ecological balance aud stabilise the pro-
duction resources; and

(b) the infrastructure and time limit
for implementing this programme with
details ? )

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI):
(a) The programmes for restoring
ecological balance and stabilising the
patural resources needed for development
are :

-

1. Survey of land,

2. Survey of the floral and, faunal
resources including forests,

3. Monitoring water and air qua-
lity,
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4. Conservation through setting
standards and implementation,

5. Coutrol of environmental pollu-
tion,

6. Eco-regeneration and develop-
ment.

. 7. Protection of forests and wild-

life,

8. Protection of fragile ecosys-
tems,

9. Creation of awareness,

10.  Research, education and

training,

11. Environmen-‘al impact assessment
of all development projects,

12. International cooperation.
(b) The infrastructure is as follows :

1* Central and State Government
departments.

2. Central/State Boards for Preven-
tion and control of poliution.

3. National Wasteland Develop-
ment Board.

4, , Central Ganga Authority.

The programmes for stabilization of
the natural resources are of a coatinuons
nature_and implementation is a continuing
process.

Works held up in Maharashtra for
want of forest land

3560. SHRI S. G.*GHOLAP : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state 3

(a) whether Government are aware
that thousaads of small works like perco-
lation tanks, miner tanks, road, ashrgm
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schools etc, are partly constructed and
are held up for the last few - years for
want of forest land in Maharashtra;
and ° )

(b) if so, the action taken by Union
Government thereon and whether Union
Government bave given directive to clear
small projects at the State level only ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARID):
(@yand (b) Only four proposals for
diversion of forest lands under the Forest
(Conservation) Act, 1980 for Maharashtra
are pending with the Central Government.
Two proposal relate to stone quarrying,
one to transmission line, and one to con-
struction of a waste weir. Apart from
pending proposals. 49 proposals related
to various schemes, received from the
State Government of Maharashtra are
being trcated as closed in the Government
of India on account of non submission of
essential information by the State Govern-
ment. The decision on pending as well
as on closed ~cases will be taken
on receipt of complete information by
the State Government. The Government
of India bhave not given directive that
diversion of forest lands for small
projects be allowed at the State level.

Afforestation of Chambal ravines

3561. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of ENVIRONMENT AND FO}!ESTS be
pleascd to state :

(a) whetber any programme for the
afforestation of the Chambal ravines n
Rajasthan has been undertaken by the
Government; and

(b) if 8o, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Yes Sir.

(b) Details are being collected and
will be laid on the Table of the House,
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Deforestation of tropical islands
of India

3562. SHRIMULLAPALLY RAMA.
CHANDRAN : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether any attempts have been
made by ‘Government to assess the extent
of deforestation and encroachment in the
tropical islands of India;

(b) if so, the pcrcentage of destruc-

tion taken place over the past decade;
and

(c) the steps taken by Government

for conservation of tropical forests and
islands ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARD): (a)
Yes Sir.

(b) The National Remote Sensing
Agency analysis does not indicate aay
decrease in forest area in the tropical
islands of the country,

4

(c) The steps taken or proposed to
be taken are ;

(1) to reduce the diversion of such
forests to non-forests use to a
bare mipimum, under the Forest
(Conservation) Act, 1980.

(ii) to control shifting cultivation.

(iif) to close a percentage of such
forests from all jorestry opera-
tions and ts protect them ffom
grazing and fire.

(iv) to reduce biotic pressures oh
these forests by promoting us¢ of
alternative fuels .and developing
new fodder and pasture lands.

_{v) to control functioning of existing
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saw dnd veneer mills and nor-
mally not allowing establishment
of new saw mills.

Import of pistols from Czechoslovakia for
police forces

3563. SHRI KALI PRASAD PAN-
DEY : Wil the Minister of HOME
AFFAIRS be pleased to state ;

(a) whether Government of India
bave placed an order on a -Czechoslova-
kian firm for import of 9mm. pistols for
meeting the requirements of police forces
in the country; and

(b) if'so, the details thereof includ-
ing their model, price etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM.) : (a) and (b) Yes,
Sir. The contract for the import of 9 mm
CZ 75 model pistol at Rs. 3,438 00 per
unit with a spare magazine has becen
entered into with M/S. Merkvuria of
Czechoslovakia.

National Research Development
) Corporation

3564. SHRI SRIBALLAV PANI-
GRAHI : Will the PRIME MINISTER be
pleased to state :

(a) whether the National Research
Development Corporation has prepared
an ambitious plan for closely interacting
with National Laboratories; aand

(b) if so0, the details thereof ?

THE MINISTER OF STATE IN THE’

MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K. R. NARAYANAN) : (a) and (b)
Yes, Sir. As a result of & review of the
activities of the National Research Deve-
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lopment Corporation (NRDC) earlier this
year, a New Approach to NRDC’s opera-
tions has been prepared. The highlights
of the New Approach as- they relate to
intensifying interaction with  Natiopnal
Laboratories. are given in thc Statement
below - ‘

Statement

The new approach to NRDC’s operations

A. Programme aspects :

NRDC is taking steps to effectively
market the technologies developed by
CSIR, ICAR, ICMR, DRDO Laboratos
ries and other R & D Institutions to
Industry. To meet its core objective of
successfully commercialising technology
originating from R & D work done in the
Laboratories (not only of CSIR but here-
atter also of ICAR TCMR & DRDO) as
also individual Laboratories e. g. the
IIT’s; NRDC'’s activities are proposed to
focus on the following aspects of
‘Technolagy Transfer® :

(1) Technology evaluation and prepara-
¢ tion of technical know-how packages

To avoid operational problems which
Industry often faces in setting up pro-
jects” based on indigenous teehnology,
NRDC proposes to evaluate Laboratory
technology jointly with CSIR Headquar-
ters, using both in-house competence and
by employing Engineering Consultancy
Companics or panels of Experts from
other high-technology agencies like Ato-
mic Encrgy, Space and Defence, before
the technology is assessed to be ready for
relcase to Industry.

Concurrently, kecping in mind the
needs of Industry, NRDC would also
assist the Laboratories to define the
various clements requiring to be included
for making the ‘Technical Know-How
Package’ complete in all respects. If
necessary, specific funds would be ear-
marked for preparation of Technica! Know-
How Packages for major technologies.
The Know-how package would includg
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market information and the techno-eco-
nomic characteristics of the technology as
iopats from NRDC.

(2) Marketing

NRDC proposes to carry out profes-
sional market surveys before committing
time, efforts and money on commerciali-
sing major technologies from Laboratories.
This would also serve to secure higher
economic returns from the R&D done by
the Laboratories The main objectives of
the market survey would be :

(i) To assess the size of the market;

(i) To determine the specifications
of the final prqduct required by
the market;

(iii) To determine the Sale Price of
the product that the market can
absorb, taking into accoun{ the
availability of domestic/ imported
alterpatives available to users/
final customeers;

(iv) To identify, evaluate and select
credible and competent prospec-
tive licensees;

(v) To assess realistic know-how
charges acceptable to both NR-
DC and the Licences;

These activities are envisaged to be
taken up by NRDC initially from the
Assignment of a process by a Laboratory
to NRDC for licensing. [Progressively,
the market assessment results would be
fed -backward’ to the various stages of the
Development and Engineering processes
itself, so that modifications can be made
early on to adapt the product/process, to
meet the requirements of the market, in
terms of specifications, minimum scale on
which process can be demonstrated, costs
of production etc.

3. “Acrass-the Counter” Sale of simpler
te chnologi¢s

NRDC proposes to purchase outright
from CSIR Laboratorfes and other R&D
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Institutions as appropriate, a complete
volume of Technical Documéntation on
simpler processes. Such Documentation
could then be sold by NRDC to tnterested
enterpreneurs on an ‘‘across the counter’’
basis, This would avoid unnecessary
delaysy reduce paper work and save time
and money to NRDC, the Laboratories
and to Industry, CSIR & NRDC have
already agreed to jointly prepare such
Documentation packages for simple tech-
nologies. Where necessary, the CSIR
would arrange for demonstration of- the
process to the initial purchasers of such
technologies at the. laboratory concerned
and provide clarifications/elaborations on
the Package to entreprepeurs wishing to
buy the Package.

4. Selection and priority promotion of
the development of key techseologies/
processcs

The CSIR Headquarters has identified
for the Seventh Five Year Plan period, 20
Thrust Areas covering approx. 250 major
projects to be taken up for development
by the CSIR  Laboratories. Of these
major projects, NRDC proposes to select
around 20 projects on the basis of market
potential and technology supply conside-
rations. NRDC would then interact elo-
sely with the Industry and the Laborato-
ries to ensure that the developmental
work on the technology is adopted at
every major stage to meet fhe short-term
and long term needs of the Industry. As
many of these projects require scaling up,
NRDC would identify, select and enter
into agreements with reputed Engineering
Consultants, Equipment Fabricators etc.,

" to have pilot plants set up by the Labora-

tory concerned at the appropriate stage of
project development., Depending upon
the requirements of the Project, financing
would be arranged through developmental
loans/grants from NRDC and/or through
Venture Capital Financing from IDBY
ICICI, Monitoring/Review Committees
would be set for each of .these projects
jointly with CSIR Headquarters so that
all inputs are provided and' time-bound
implementation is pursued

4. Ioclasgion of NRDC represenla&e in
Process Release Committees of CS1R
Laboratories and in coordination
councils of CSIR

Consequent to the decmon of Secre-
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tary, DSIR & DG, CSIR to strengthen
the interaction and coordination between
the Laboratories and NRDC taken in
July, 1986, M. D. NRDC is to participate
in meetings of all Coordination Councils
along with the Chief Engineers of NRDC
dealing with the sector/area concerned.
In addition the concerned  Chief
Engineer of NRDC would be a Member of
the Process Release Committees of the
Laboratories falling within bis sector e.g.
Chemicals or Electronics/Electrical
Engineering.

Rehabilitation of Lodbas in West Bengal

3565. SHRI PIYUS TIRAKY : Will
the Minister of WELFARE be plcaged to
state :

(a) whether the Government’s atten-
tion has been drawn towards the news
item published in Statesman dated Octo-
ber 22, 1986 captioned ‘‘Apathy affects
uplift of Lodhas™;

(b) if so, detai s of the Lodha fami-
lies residing in West Bengal; and

(c) details of funds earmarked for
the development and Welfare of Lodhas
during the last three years, year-
wise ?

' THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) Yes, Sir.

(b) There are about 9100 Lodha
famlies in West Bengal. They mainly
reside in the District of Midpnapur. The
traditional occupations of Lodhas arc
collection of forest produce, cultivation
and Labour.

(¢) The Ministry released Special
Central Assistance to the State Govern-
ment amounting to Rs. 24.85 lakhs Rs.
24.85 lakhs and Rs. 25 lakhs during
1983-84, 1984 85 and 1985-86 respectively
to implement special programmes for the
development of three identified primitive
tribes in  West Bengal, ‘namely, (1) Birhor
(2) Toto and (3) Lodhas,
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Implementation of Sche duled Caﬂ; compo-
nent plan in Orissa )

L]
*

3566. SHRI RADHAKANTA 'DI-
GAL : Will the Minister of WELFARE
be pleased to state :

(a) the amount earmarke% for imple.
menting  special component plan in
Orissa during Seventh Plan; and

(b) the amount allocated to Orissa
for this purpose so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) and (b) An
outlay of Rs 201 42 crores has been pro-
vided under the Special Component Plan
for Scheduled Castes in Orissa, during
the Seventh Plan period (1985-90).

The approved outlay under Special
Component Plan of Orissa for 1985-86
was Re. 36.51 crores, while the same for
1986-87 is Rs. 47.05 crores.

Fixation of responsibility for lapses in
procurement of defective defence equip-
ment

3567. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
DEFENCE be pleased to state :

(a) whether responsibility for lapses
at vanous stages in the procurement of
defective Defence equipment from abroad
has becn fixed as recommended- by the
Public Accounts Committee in para No.
1.15 of their 29th Report 1985-86; and§

(b) if so, the further action being
taken in the gnatter ? )

THE MINISTER OF STATE IN THE °
DEPARTMENT OF DEFENCE RESEA-
RCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b) The matter
is still under examination of the Govern-
ment. ’
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Amount allocated for science and
technology

3568. PROF. CHANDRA BHANU
DEVI : Will. the Minister of PLANNING
be pleased to state :

(a) the amount of allocations made
for the promotion of science and techno-
logy during 1985-86; and

(b) the amount allotted to Bibhar for
the purpose for the year 1985-86 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM): (a) The amount allo-
cated for the promotion of science and
technology during 1985-86 is Rs. 444,75
crores (excluding the S°& T component
of the Socio-economic sectors).

(b) The amount allotted to Bihar for
1985-86 under the State Plan head ‘Scien-
tific Services and Research’ including
environmental programmes is Rs 0,65
orores. In addition, the R & D institu-
tions in the State also receive grants for
research projects and research establish-
ments from Central scientific agencies
and departments. For 1935-86, this
amount is of the order of Rs. 5 crores,

Helping disabled persons

3569, SHRIMATI D. K. BHAN.
DARI : Will the Mister of WELFARE
be pleased to state :

(a) whether under central scheme aids
and appliances are provided to disabled
;‘rsons subject to a means test;

(b) if so, give details of the schemc
and how this central scheme is being
implemented; and

(c) whether central
be extended to voluntary
and if so, detalls

assistance will
organisation
thereof and criteria

_adopted for selection of such organisa- .

tion 7

THE DEPUTY MINISTER IN THE
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MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO): (8) to (c) 100%
Grant-in-aid  is_given to the voluntary
organisations under the scheme of *‘Assis-
tance to Disabled Persons fér Purchase/
fitting of Aids/Appliances’’ for providing
suitable aids/appliances to the disabled
persons. Aids/appliances is provided free
of cost to those whose income is upto
Rs. 1,200/- p.m. and at half cost to those
whose family income is between Rs.
1,200/- p. m. and Rs. 2,500/- p. m. Grants
arc given to voluntary organisation under
this scheme on the basis of the recommen-
dation ot the State Governments and
requirements of the disabled persons of
the ‘area in which the organmisation is
located.

Drug addicts in ladia

3570. SHRI H. B. PATIL : Will the
Minister of WELFARE be plcased to
state :

(a) whether Government have con-
ducted any survey regarding the number °
of drug addicts in the important cities of
India, particularly narcotics and psycho-
tropic drug addicts;

(b) whether accessability to addictive
drugs had become very easy;

(¢) whether a large number of prac-
tising quacks for the increasing drug addi-
ction are responsible in this regard; and

(d) if so, the details regarding the
reaction of Government to save our young
generation alongwith the plan in this
regard ?

THE DEPUTY -“MINISIER IN
THE MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) A
study of the drug abuse situation among
students in four metropolitan cities and
five other towns of the country was com-
missioned in 1985. This study has not yet
been completed.

{b) The Narcotic Druygs
chotropic Substances Act,

and Psy-
1985 whith
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came into force in the country
with effect from 14.11.1985 provides for
stringent penalities for drug trafficking
offences. '

(c) No such instance has come to the
notice of this Ministry.

(d) Does not arise. However, the
Govermment have taken a number of
measures to counter the problem of drug
abuse by building up awareness and edu-
cating the public and provide for deaddic-
tion and rehabilitation of addicts.

Association of legislafors in civil defence
activities

357t. PROF. SAIFUDDIN SOZ:
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether MPs and State Legisla-
tors are assoctated in any way with Civil
Defence activities;

(b) if so, the details thereof; and

(c) if not, the reasons - thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME -AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) to (c) Civil
Defence is primarily organised by the
respeciive States on a voluntary basis,
Citizens of India including Members of
Parliament and State Legislators are eligi-
ble to volunteer their services and resou-
rces for Civil Defence activities.

Illicit liquor im tribal areas

3572. SHRI K PRADHANI : Wili
the Minister of WELFARE be pleased to
state :

(a) whether Government are aware
that distilled liquor is sold abuadantly in
tribal areas by illicit distillation;

(b) if so, what steps have been taken
by the Union Government to guide the
States having Tribal Areas to check illegal
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distiflation as well as drinking habit-

amongst tribals;

(c) whether Government have taken
steps té follow the recommendations of
Dhebar  Commission _ 1961 regarding
Excise Policy in Tribal Areas; and

(d) if so, the details thereof and the
result of the steps taken so far ?

THE- DEPUTY MINISTER IN THE
MINISTRY OF WELFARE(SHRI GIRI-
DHAR GOMANGO) : (a) No such
information has come to the notice of the
Government.

(b) Does not arise.

(c) and (d) The guidelines for excise
policy to be followed in tribal areas
communicated in 1975 and subsequently
in 1981 to the State Governments contain-
ed the following, namely, (i) Commercial
vending of alcoholic beverages should be
discontinued in the Tribal areas; (ii) that
Scheduled Tribes may be permitted to
brew their traditional alcoholic beverages
for consumption at home and on religious

.and social occasions;.and (iii) that attem-

pts be made to wean the Scheduled Tribes
away from the habits of drinking alcoholic
beverages. While issuing the above
guidelines the recommendations of Dhebar
Commission, 1961 regarding Excise Palicy
w’ re taken into consideration. The policy
guicelines have, by and large, been accept
ed by all States and Union Territories.
Efforts are being made to reduce sale of
liquor in tribal areas.

Controlling air pollution
. factories

by cement

3573. SHRI G. S. BASAVARAIJU ¢

SHRI H. N.
GOWDA :

NANJE

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Government have direct-
ed the cement manufacturers, to instal air
poliution control equipments;
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(b) if so, how many of them have
installed such equipments;

‘

(c) whether control capacity is, enough
to meet the permissible ~ emission levels
‘prescribed by the Central Pollution Cont-
rol Board; and -

(@ if not, the action being taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Yes, Sir.

(b) 54 units have installed electrosta-
tic precipitators for air pollution control;

~

(c) The control devites in some units
‘afe wanting in maintenance and operation;
some of them need augmentation of dust
coléction efficiency to meet the prescrib-
¢d standards;

(d) The industries have been directed
to comply with the prescribed standards
within a given time period and Task
Forces have been set up for monttoring
implementation of the necessary control
moasures.

[ Translation ]

Recruitment of copstables from Jocal
people by CRPF

3574. SHRI ZAINUL BASHER:
will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the CRPF bas issued
instructions to the effect that persons be-
longing .to the particvlar State where
recruitment for the post of Constables is
being made alone can apply and from no
other State;

(b)" if so. whether a similar restriction
is applicable for Delhi also that only per-
‘sons from Délhi, Haryana and Punjab can

- apply dithough people from all parts of
the country live in the Capital; and
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(c) whether Government pugpose to
do away with such restriction which is
contrary to national unity as well as the
provisions of the Constitution ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) and (b) The
policy of recruitment in CRPF is 10 rec-
ruit the cross-section of the entirecountry.
Accordingly, recruitment teams go out to
various places for recruitment. While this
policy is not diluted, it is natural that em-
phasis has to be given to recruiting the
maximum number of persons from the
State where the recruitment is taking
place.

(c) Does not arise.

(English)

Imports of defcctive defence equipment

3575. SHRI}YASHWANTRAO GA-
DAKH PATIL ;" Will the Minister of
DEFENCE be plecased to state :

(a) details of the action taken on
the recommendation made in para-
graph 118 of the 29th Report of the Pub-
lic Accounts Committee (1€85-86) in re-
gard to 9 cases of imports of defective
defence equipment involving large
amounts of foreign exchange during the
period Junie 1976 and June 1981; and

(b) whether these cases have been
examined and if so, the outcome thereof ?

THE MINISTER OF STATE IN THE

. DEPARTMENT OF DEFENCE RESEA-

RCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a)and(b) Action Taken
Report on the recommendation made
in paragraph 1.18 of the 29th Report of
the Public Accounts Committee (1985-86),
has since been furnished {to the Public
Accounts Committee for its consideration.
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Rules for display of advertisements in
Andaman and Nicobar

3576. SHRI MANORANJAN BHA-
KTA : ' Will the Minister of HOME
ARFAIRS be pleased to state :

(a) whether U.T. Administration of
*Andaman and Nicobar Islands is haviog
any rules/regulations for  displaying
advertisements on boards in Private Lands/
Buildings in Andaman and Nicobar
Islands;

(b) if so, details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) Not
yet, Sir.

(b) and (¢) Do not arise.
Women Police in Delhi

3577. ' SHRIMATI USHA CHOU-
DHARIT : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of women in the
Dethi Police;

(b) the steps proposed to attract
more women to join Delhi police; and

(c) details of promotion opportunitics
and facilities available to them ?

.THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) 477, -

(b) In addition to creating more
posts in the women police cadre, they are
alsa considered for recruitment to such
posts in the Delhi Policé for which both
male and female candidates are eligible.

AGRAHAYANA 3, 1908 (SAKA)
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(c) Promotions to various ranks in
women police cadre are made from the
women police personnel. They are also
considered for promotion in cadres where

both male and female candidates are
eligible.

Safeguard against fear

harassment

.on Police

3578. SHRI LAKSHMAN MALLICK:

Wlllothe Minister of HOME ARFAIRS
be pleased to state :

(a) whether Government are aware
that geperally people (passers by) do not
stand by or extend cooperation to the
victims of the accident etc. as to avoid
possible harrassment in connection with

the investigation and court proceedings;
and

(b) if so, what remedial measures,
including suitable amendment to law, are
being contemplated in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI CHINTAMANI PANIGRAHI):
(a) and (b) The subject matter is pri-
marily required to be dealt by the State
Governments. However, to allay possible
apprehensions, of general public and
encourage them to bring the injured
persons to the hospitals for medical aid,
the police authorities in Delhi had issued
instructions in February, 1980 to ali
concerned that the escort of the injured
person under no circumstances be det-
ained in the hospital for interrogation.

On the other hand, he should be treated
with courtesy.

# Claims regarding Yamage caused by fire

in Siddhartha hotel

%,

3579. SHRI C. JANGA REDDY :
DR. AK. PATEL :
SHRI INDRAIJIT GUPTA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the claims filed in conne-
ction with the fire incident in Siddhartha
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Continental Hotel, New Delhi have been
settled ;

(b) if so, the broad particulars
thereof ; and

{c) if not, the reasons therefor ?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS"

(SHRI CHINTAMANI PANIGRAHI) :
{a) to (c) 1t is a matter between the pri-
vate parties. The concerned parties have
to file claims in civil courts and the
courts will decide the quantum of comp-
ensation jn each individual case.

12.00 hrs.
[English]
SHRI BASUDEB ACHARIA

(Bankura) : I have given an Adjournment
Motion.

{ Translation]

MR. SPEAKER : Mr.
you listen to me...

Acharia, if

[English]

SHRI BASUDEB ACHARIA : It is
a very serious matter. A Parliamentary
Delegation and the leaders visited that
area. I also request you to at least pay a
visit to that area. That area is a granary
of Orissa. Granary of Orissa s being
destroyed by the Defence Department.

MR. SPEAKER : Look here, Acharia
ji. You do not listen,

PROF. MADHU DANDAVATE
(Rajapur) : Do you realise what issue he
is referring to, Sir ?

MR. SPEAKER : Yes, I have already
got.

PROF. MADHU DANDAVATE :
In Baliapal thcy are going (0 have National
Festing Range. One lakh of people are

NOVEMBER 24, 198¢ 2%

going to be thrown out. We have sugges-
ted alternative sites.

(Interruptions)

SHRI BAUSDEB ACHARIA : One
lakh of people are being thrown out,

[ Ilramla'tion ]

MR SPEAKER Please listen to

me.
(English)

You are repeating the same thing
which Mr. Acharia {s saying.

PROF. MADHU DANDAVATE :
Please listen to us as to what is the
problem,

[ Translation]

MR. SPEAKER : I have listened to
him, now you may listen to me.

[English] *

No, I am not going to listen,

SHRI BASUDEB ACHARIA : We
are not against the sctting up of a National
Test Range.

(Interruptions)

PROF. MADHU DANDAVATE :
We have suggested alternative sites.

MR. SPEAKER : Not allowed. No
point of order.

(Interruptions. e

{Translation]
MR. SPEAXER : If you want to
speak loudly, it is upto you., Let me

make it clear that 1 do not refuse any-
thing. I have told you that the points

**Not recorded.
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which have beet raised do not justify an
Adjournment Motion. 1 have allowed
discussion on it earler also. I have asked
for facts about it. If you discuss this
withb me ..,

[English]

PROF. MADHU.- DANDAVATE
, Loog back we raised that.

MR. SPEAKER : 1 bave gotit. I
have got everything.

PROF. MADHU DANDAVATE :
But nothing bas beea done.

One lakh people are being thrown
oyt,

[Transtarion)

MR, SPEAKER : Just now, we do
fiot have time for this. .

fEnglish] .

Everything is being don:. You can
come and discuss with me.

- (Imterraptions)

{Translation}

I have already decided things. If
there is any time we can discuss it. You
may give it to me. Time permitting, we
wilt do it. I have already seen it.

[Engtish]

SHRI V. SOBHANADREESWARA
RAO : I have given notice of Calling

Attention regarding huge loss to our
country because of brain drain of scien-
tists and engineers to other countries.

" (Interruptions)

MR. SPEAKER : If there Is time we
can discuss it.

{(Interrupiions)

MR, SPEAKER : We will see.
- (Interrupiions)

PROF. MADHU DANDAVATE : I
am on a point of order.

’

MR. SPEAKER : What is the point
of odrer ?

PROF. MADHU DANDAYATE :
You made certuin observations just” now
regarding our Adjournment Motion-Balia-
pal Project National Testing Range. You
said, ‘I have got the matenial. I am gett-
ing the matter examined.”” Will you
assure the House, before the House
adjourns on Baliapal you will allow a
discussion ?

MR. SPEAKER ¢ It is under my con-
sideration. ({aterruptionsy

I can only logk into it. No assurance.
(Interraptions) 1 can only sce and when I
see 1 decide.

PROF. MADHU DANDAVATE :
You are possessed of the facts.

MR. SPEAKER : Yes, I will talk to
you, ({Interruptions)

SHRI AMAL DATTA : We have
raised it a number of times. Why is it

that examination has not been done ear-
lier ? '

[(Translation)

MR. SPEAKER : Amalji, you know
I do not refuse anything.

(Iuterruptions)
[(English]
Nothing ;oes on record.

{Interruptions ) **

SHRI AMAL DATTA : There is

drainage of foreign exchange due to placing
of orders for thermal power stauons on

foreign suppliers. It should be discussed.

——

** Not recorded,
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{Transiation]

MR. SPEAKER : The matter is being
looked into. '

[Engtish]

SHRI AMAL DATTA : So, I have
your assurance ? .

MR. SPEAKER : No assurance.

(Interruptions)

12.03 hrs.

PAPERS LAID ON THE TABLE
[English)

Coast-Gnard (Coanditions of Service)
Rules, 1986. Notifications wuander sub-

section (3) of section 281 of the Canton-
ments Act, 1924.

THE MINISTER OF STATE IN THE

DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : 1 beg to lay on the Table : —

(1) A copy of the Coast Guard (Con-
ditions -of Service) Rules, 1986
(Hindi and English versions) pub-
lished in Notification No. S R.O.
20(E) in Gazette of India dated
the 12th November, ..1986 under
sub-section (3) of section 123 of
the Coast Guard Act, 1978.

[Placed in Library. See No. LT—3285/

86]

2) A copy each of the foHowing
Notifications (Hindi and English
versions) under sub-section (3) of
section 281 of the Cantonments
Act, 1924 :—

(i) The Cantooments (Execution
of Warrants for the Attach-
ment and Sale of Immovable

NOVEMBER 26, 1986
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Property) Rulds, 1986 publi-
shed in Notification No. S.
R.O. 291 in Gazette of India
dated the 2Cth September, .
1986,

(ii) The Shahjahanpur Canton-
ment (Division into Wards)
Rules, . 1986 published in
Notification No. S R.O. 314
Gazette of India dated the
11th October, 1986.

(iii) The Shillong Cantonment
(Division into Wards)Amend-
ment Rules, 1986* published
in Notification No. S.R.O.
315 in Gazette of India dated
ghc 11th October, 1986.

(iv) The Morar Gantonment
(Division into Wards) Rules
1986 published in Notifica-
tion No. S.R.O. 3% in
Gazette of India deted the
11th October, 1986.

(v) The Varanasi Cantonment
(Division into Wards) Rules,
1986 published in Notifica-
tion No. S.R.0. 317 n
Gazettée of India dated the
11th October 1986,

. (vi) The Cantonments (Forms
and Manner of Service of
Notices) Rules, 1986 publi-
shed in Notification No.
S.R O, 330 in Gazette of
India dated the 8th Novem-
ber, 1986.

[Placed in Library. See No. LT—3286/

(i) A copy of the Annual
Administration Reports
(Hindi and English versions)
of 62 Cantonment Boards
for the year 1985-86.

(ii) A copy of the Annual Cons
solidated Accounts (Hindi
and English versions) of 62
‘Cantonment Boards for the
year 1985-86,
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(iiiy A copy of the Bi-Anpual
Audit Repert (Hindi and
English versions) of 62 Can-
tonment Boards for the year
1985.86

[Placed in Library, See No. LT—3287/
. 86)

Notifications under Sectiof™1 48 of the
Delhi Police Act, 1978.

.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : 1 beg
to lay on the Table a copy each of the
following Notifications (Hindi and English
versions) under sub-section (2) of section
148 of the Delhi Police Act 1978 : —

(1) The Delhi Police (Appointment
and Recruitment) (Amendment)
Rules, 1985 published in Notifica-
tion No. F. 10/15/83-Home (P) in
Delhi Gazette dated the 31st July,
1986.

[Placed in Library, See No. LT-3288/
86]

(2) Notification No, F 10/4/84-Home
(P) published in Delhi Gazette
dated the 6 December, 1985
regarding recraitment rules for
the post of Assistant Information
Officer (Public Relations Officer)
in Dethi Police.

[Placed in Library. See No. LT — 3289/
86].

Notification under Section 159 of the
Customs Act, 1962,

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : I beg to lay on the
Table :—

(1) Acopy cach of the following
Notification (Hindi and English
.versions) under Section 159 of the
Customs Act, 1962;—

() G.S.R. (E) published” in
Gazette of India dated the
13th November, 1986 to-
gether with an explanatory
memorandum seeking to
extend the benefit of the
Duty Exemption Scheme
against advance licence to
the infport of Respbery Pulp,
Strawberry Pulp and Cherry
*Pulp for export of processed
food products like Jam.,

ii) G.S.R. 1205(E) published in
Gazette of India dated the
I4th November, 198s to-
gether with an explanatory
memorandum making certain
amendments to Notification
No. 312/86—Customs dated
the 13th May, 1986 so as to
exempt Strawberry pulp,
Cherry pulp and Raspberry
pulp from the whole of the
auxiliary duty of customs
when imported under Dauty

Exemption Entitlement
Scheme (Advance Licencing
Scheme).

[Placed in Library, See No. LT—3290;

(2) A copy of the following Notifica-

tions (Hindi and Eoglish verslons)
issued under the Central Excise
Rules, 1944 : —

(i) G.S.R. 1202¢(E) published in
Gazette of India dated the
13th November, 1986 to-
gether with an explanatory
memorandum regarding
exemption to mixtures of
miaeral substances commnionly
known as ‘raw feed’ and
(slurry from the whole of
the duty of excise leviable
thereon.

(ii) G.S\R. 1203 (E) published
in Gazetie of India dated
the 13th November, 1986 to-
gether with an, explanatory
memocandum regarding
exemption to limestone, in
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any form, from the whole of
the duty of excise leviable
thercon.

(iii) G.S R. 1204(E) published in
Gazette of India dated the
13th November, 1986 to-
gether with an explanatory
memorandum making cer-
tain amendment to Notifica-
tion No. 192/86—Central
Excise dated the 22nd
Avygust, 1986,

{Placed in Library. See No. LT—3291/
86.]

Annual Reports and Reviews on the
working of the Uranium Corporation of
India Limited, Jaduguda, Maharashtra
Assocliation for the cultivation of Science,
Pune etc. ete.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI X.
R. NARAYANAN) : T beg to lay on the,
Table :

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956 :—

(i) A Statement regarding Re-
view by the Government on
the working of the Uranium
Corporation  of India
Limited, Jaduguda, for the
year 1985-86.

(ii) Annual Report of the Ura.
nium Corporation of India
Ltd. Jaduguda, for the year
1985-86 along with Audited
Accounts and the comments
of the Comptroiler and
Auditor General thereon.

[Placed it Library. See No. LT—3292/
86.)

@)
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(") A copy of the Apnual Re-

port (Hindi and English
versions) of the Maharashira
Association for the Cultiva-
tion of Science, Pune, for
the year 1985-86 along with
Audited Accounts._

(ii) A Statement (Hind: and Eng-

“lish  versions) 1egarding
Review by the Government
on the working of the
Maharashtra Association
for the Cultivation of Science,
Pune, for the year 1985-80.

[Placed in Library. See No. LT—3293/

86.]

(3) (1) A copy of the Anuual Report

(Hwmndi and English versions)
of the Birbal Sahni Institute
of Palacobotany, Lucknow,
for the year 1985-86 along
with Audited Accounts,

(i) A Statement (Hindi and Eng-

lish  versions) regarding
Review by the Government
on the working of the Birbal
Sahni Institute of Palaeo-
botany, Lucknow, for the
year 1985-86.

[Placed in Library, See No. LT — 3294/

86.]

*)

(1) A copy of the Annual Report

(Hindi and English versions)
of the Wadia Institute of
Himalayan Geology,
Dehradun, for the year 1985-
86 along with Audited
Accounts,

(ii) A Statemeot (Hindi aod

English versions) regarding
Review by the Government
on the working of the Wadija
Institute of Himalayan
Geology Dehradun, for the
year 1985-86,

[Placed in Library, See No. LT—3295/

86.]
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(i)

A copy of Annual Report
(Hindi and English versions)
of the Indian National
Science Academy, New
Delhi, for the year 1985-86
along with Audited Acco.
unts.

A Statement (Hindi and Eng-
lish versions) regarding
Review by the Government
on the work'ng of the Indian
National Science Academy,
New Delhi, for the year
1985-86.

[Placed in Library, See No. LT—3296/

86.]

(6) (i) A copy of the An‘nual Report

@)

(Hindi and English versions)
of the Saha Institute -of
Nuclear Physics, Calicutta,
for the year 1985-86 along
with Audited Accounts.

A Statement (Hindi and Eng-
lish versions) regarding
Review by the Government
on the working of the Saha
Institute of Nuclear Physics,
Calcutta, for the year 1985-
86

[Placed in Library, See No. LT—3297/

86.]

Q)

(i) A copy of the Annual Report

(i)

(Hindi and English versions)
of the Mehta Research
Institute of Mathematics and
Mathematical Physics,
Allahabad, for the year 1985-
86.

A copy of the Annual
Accounts (Hindi and Eng ish
versions) of the Mehta
Research Institute of Mathe-
matics and Mathematical
Physics, Allahabad, for the
year 1985-86 together with
Audit Report thereon.

(id) A Statement (Hindi and Eng-

ush  versiops)  regarding
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Review by the Government.
on the working of the Mehta
Research Iastitute of Mathe-
matics and Mathematical
Physics,-Allahabad, for the
year 1985-86,

{Placed in Library, See No, LT—3298/

86.]

(® () A copy of _the Amnual

(i)

Report (Hindi and English
versions) of the Centre for
Electronics Design and Tech-
nology, Srinagar, for the
year 1985-86 along with
Audited Accounts.

A Statement (Hindi and
English versions) regarding
Review by the Government
on the working of the Centre
for Electronics Design and
Technology, Srinagar, for
the year 1985-86.

{Placed in Library, See No. LT—3299/

86 ]

-

Awnnual Report and Review on the work-
ing of the Bharat Electronics Limited,
Rangalore for the year 1985-8¢.

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI

SHIVRAJ V. PATIL) :

I beg to lay on

the Table a copy each of the following
papers (Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956 :—

(M

@

Annual
Electronics Limited, Bangalore,
for the year 1985-86 along with
Audited Accounts
ments of the Comptroller
Auditor General thereon.

A Statement regarding Review by
the Government on the working
of the Bharat Electronics Limited
Bangalore, for the year 1985-86.

Report of the Bharat

and the com-
and

[Placed in Library, See No. LT—3300/

86.)
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Awwial Report and- Review on gite work-
“Ing -of the Ceatre -for Envirenment,
Ahmedabud for the year 1985-86.

THE MINISTER OF STATE IN JHE.

MINISTRY OF ENVIRONMENT AND
- FORESTS (SHRI Z. R. ANSARI): I beg
to-lay on ‘the Table —

Mm A copy of the Annual Report
(Hmdl and English versions) of
the Centre for Envirooment
Eduocation, Abmedabad, for the
year 1985-86 along with Audited

~ Accounts.

(2) A Statement (Hindi and English
versions) regarding Review by the

Government on the Working of.

the Centre for Environment
Education, Ahmedabad, for the
year 1985-86.

[Placed in lernry, See No, LT—3301/
86.] :

12, 04 hrs.
MESSAGES FRO.M RAJYA SABHA

[English ]

SECRETARY GENERAL .: Sir, [
“have to report the . following messages
reoeived from the -Secretary-General of
Rajya Sabha :—

(1) - -‘In accordance with the provi-
sions of . rule
rules of Procedurec 'and Con-
duct of Business in the Rajya
Sabha, I am -directed to inform
the Lok Sabha that the Rajya
Sabha, at its- sitting held on the
25th November, 1986, agreed
without any amendment to the
Delhi Fire Prevention and Fire
Safety  Bill, 1986, which was
passed by. the Lok Sabha at its
sitting held on the. 12th Novem..
ber, 1986".

(i) «In accordance with the piqw‘-
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sions of sub-rule (6) of rule 186‘
of the Rules - of Procedure and
Cenduct .of Business in the. Rajya
Sabbg, 1 am directe,lf to return
herewith - the "Appropriation
(Railways) No. 4 Bill, 1986, which .
was passed by the Lok Sabha at
its  sitting. held on the 17th-
November, 1986, ane transmitted
to the Rajya Sabha for its reco-
‘mmendations and to state that
this Mouse has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bxll no

COMMITTEE ON PRIVATE MEM.-
BERS’ BILLS AND RESOLUTIONS
[English |
Twenty Sevehth'Report
SHBI M. . THAMBI DURAI
(Dharamapuri) : I beg to present the
Twenty Seventh Report (Hindi and English

versions) . of the Cbmmittee on Private
Members’® Bills and Resolutions, '

12.05 brs.

PUBLIC ACCOUNTS COMMITTEE

" [English]

Action taken statements

AYYAPU REDDY :
I beg to -lay on the Table

SHR1 E.
(Xurnool) :

_English and Hindi versions of the following

statetqen_t.s :

‘(1) Statement "showing action taken
by Government on the recom-
mendations contained in Chapter
I and final replies in respect of
Chapter V of 114th Report (Slxth
Lok Sabha) on Sugar Exports in
1974 and 1975,
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(2) Statement showing action taken
by Government on-the recommen-
dations contained in Chapter I
and final replies in respect of
Chapter V of 130th Report (7th
Lok Sabha) on Development of

~ a Helicopter.

(3) Statement showing action taken
by Government on the recommen-
dations contdined in Chapter I
and final replies in respect of
Chapter V of 138th Report (7th
Lok Sabha) on Replacement of a
Basic Trainer Aircraft.

—————

-

COMMITTEE ON PUBLIC UNDER-
TAKINGS

[English]
Thirtceoth Report and Minutes

. SHRI K. RAMAMURTHY (Krishna-
giri) : I beg to present the (Hindi and
English versions) of the Committee on
Public ¥ndertakings on Bharat Electronics
Ltd.—Capacity Utilisation, Production &
Pricing, Research and Development and
Minutes of the sittings of the Committee
relating thereto.

STATEMENT CORRECTING REPLY TO

A SUPPLEMENTARY ON SQ. No. 26
DATED 5.11.86 REGARDING ASSA-
SSINATION OF GENERAL VAIDYA

¢English]

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS. (SHRI P. CHIDAMBA-
~ RAM) : A question No. 26 regarding

assassination of General Vaidya was ans-
wered in the Lok Sabha on 5th November,

198G. In reply to a supplementary put
by Shri Ustam Rathod regarding
arrangements for the security of Generaf
A.S. Vaidya, I gave information about
the kind and level of arrangements whrch
had been made for Gen. Vaidya. I find
that this is incorrect in certain particulars.
The correct information as furnished by
the Government of Maharashtra about
the arrengements which had been made

for the security of General .Vaidya.is as
follows :—

‘General Vaidya was provided
. with three gunmen from Pupe
City Police round the clock— one
gunman was provided to him du-
ring the day and two gunmen
were attached with him during
the night. The gunmen were
also instructed to accompany the
General whenever he went out.
One Sub-Inspector of Special
Branch was deputed to remain
present at the residence -of Gen-
eral Vaidya for part of the day
and supervise the security arran-
gements. It was also decided
that besides the PSOs, escoit be
provided whenever the General
visited the towA. The General
was given the telephone numbers
of the local police station and the
Control Room with the request
to ring any of these places before
he intended to leave his residence
for town so that one of the

patrolling vehicles could be sent
to follow him.’

Y regret the delay in correcting the
reply as the information was being chec-
ked up.

DR. A. KALANIDHIE : Sir, Article
191 deals with disqualification of Members

of the Legislative Assembly and Members
of Parliament.”. t

MR, SPEAKER : No
That cannot be discussed here,

(Interruptions)

question,
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DR. A. KALANIDHI : It bas .been
discussed in the Rajya Sabha, Sir. The
Chairman of the Rajya Sabha allowed it
there.

MR. SPEAKER : No, it cannot be
discussed here. They do something
which they think fit, but I don’t think jt
can be discussed here.

(Intermptions}"

MR. SPEAKER : Not allowed. The
hon. Member has no permission.

(Interruptions)**

MR. SPEAKER : They are indepen-
dent. I capnot do it. The hon. Speaker
has got his own autonomy.

{Interruptions)

MR, SPEAKER : I am not to be gui-
ded” by them. 1 don’t take guidance
ftom anybody. I take my guidance from
the rules. Now, Mr. H.K.L. Bhagat,

12.06 hrs.

BUSINESS ADBVISORY COMMITTEE
Thrity-First Report
[English]

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H.K.L. BHAGAT) : Sir, I beg to move :

<That this House do agree with
the Thirty-first Report of the
Business Advisory Committee
presented td the House on the
25th November, 1986.”

MR. SPEAKER : The
is :

question

«That this House do agree with
the Thirty-first JReport of the
Business Advisory Committee

$sNot recorded.
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presented to the House on the
25th November, 1986,

The motion was adopted.

MR. SPEAKER': Now
under Rule 377.

Matters
Kumari Mamata Baner-

Jjee.

12.07 hrs.

MATTERS UNDER RULE 377

[English]

(i) Need 6 reconsider the decision
regarding closure of Govern-
ment of India Press, Calcutta.

KUMARI MAMATA BANERIJEE :
(Jadavpur) : Government of India Press
at Calcutta is am old establishment.
Thousands of persons are employed in
that Press. Now it is learnt that the
Press is going to be closed. If the press
is closed, its employees would be badly
affected. Goverpment of India may
kindly reconsider its decision once again
before takibng a final visw in this regard

(Inte.ruptions)

MR. SPEAKER : 1Ican only do it
according to the rules. That is all,

(Intce uptions)

MR. SPEAKER: No discusssion, '

Shri Madan Pandey.

[ Transla 1on]

(ii) Need to declare various districts
of eastern Uttar Prades h as back-
ward districts and set up a Deve-
Iopment Board for their develop;
ment.

SHRI MADAN PANDEY (Gorakh-
pur) : Mr. Speaker, Sir, 1 want to raise
under Rule 377 a matter of urgent
public importance in the House.

The poverty in the eastern districts oy
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Uttar Pradesh is due to the high density
of population in that area, pressure on the
land, and holdings small land. There s
no industry in Gorakhpur, an important
city aud other districts of this area. The
only fertilizer .actory set up in the eighties
has become sick due to obsolete techno-
logy. Similarly, sugar factories set up
around 1920 to 1930 have also become
sick, out of which some had to be closed
down. The Railways have also suspended
the construction of the Chittauni-Bagha
bridge on Barhi Gandak the foundation
for which was laid by the late Shrimati
Indira Gandhi, & which is on Gorakhpur,
Chittauni, Bagha Division of the North
Eastern, Railway (which 1s the only Rail-
way in this area) and also, though most
of the gaugé coaversion wark on Bhatni—
Yaranasi division has been completed, yet
the same has not been fully completed
due to which most of the people of this
region are living below the poverty line
even after 40 years of independence. The
remedy is possible only when the Govern-
ment of India declares Gorakhpur, Basti,
Deoria, Azamgarh, Ballia, Ghazipur, Jaun-
pur, Faizabad, Gonda and Bahraich regi-
ons of the eastern part of Uttar Pradesh
as backward districts and sets up an East-»
c¢rn Region Development Board.

I would, theresore, like to draw the
attention of the Governmeat and the House
to this very important issue and request
that a  Fastern Region Development
Board may be se up at the earliest.

—————

[English]
(Interraptions)

Mr. SPEAKER :

Speaker as I am. He cannot interfere in
in mine and I cannot interfere in his.

. {Interruptions)**

He s as good a

MR. SPEAKER :

. Nothing doing.
Not allowed.

o

(Interruprions)**

**Not Recorded.
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MR. SPEAKER If Rajya Sabha
goes somewhere, I am not going to follow
them, !

(Interruptions)

MR. SPEAKER : No. This is not
Rajaya Sabha, this is Lok Sabha. I pre-
side over here,

(Interruprions)

MR. SPEAKER : I treat them equa--

lly. They have their own way, we have

our own way,
(Imerrupiions)

SHRI SAIFUDDIN CHOUDHARY :
You are very happy today, Sir.

MR. SPEAKER : I am always
happy.

(Interruprions)

MR. SPEAKER : Nothing doing. 1

have called Mr., Madan Pandey. Mr

Madan Pandey goes on record. )
(InterPuptions)**

Mr. SPEAKER : Now, Shri Ganga
Ram.

PROF. MADHU DANDAVATE :
Sir, please assure us that there will be a
discussion.

(Interruptions)

MR. SPEAKER : Please sit down.
( Intcrruptions)

-

MATTERS UNDER RULE 377—Contd.
{Translation]

(iii) Need to set up small and large
scale industries in Agra district
of Uttar Pradesh,

A

SHRI GANGA RAM (Firozabad):
Mr. Speaker, Sir, I want to raise ‘under

**Not recorded,
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Rule 377. a matter of urgent public

importance in the House,
Y

bl

The Government has decided to set
up smoke-free industries in Agra city and
its adjoin ng areas to project and maintain
the pollution-affected world famous Taj
Mahal. Due to this policy of the.Govern-
ment of India, the industrialisation of
Agra has been hampered and iron found-
ries situated there are lying closed. It is
affecting the economic condition of the
area adversely, As a result of unemploy-
ment, the condition of thousands of peo-
ple there is going from bad to worse day
by day., The condition of the rural areas
in Agra district was already miserable.
The rural areas of the tehsils of Kheragarh,
Fatehabad, Bah, Firozabad and the
Shikohabad are very backward areas from
the point of view of industry and
progress. In the absence of irrigation
faciliies and also due to the slow pace
of development work, the situation there
is taking a serious turn. There has been
a spurt in crimes. There is no employ-
ment opportunities available there and
heinous crimes like daooities etc. are again
on the rise. I would, therefore, request
the Government of India that a survey
team should be sent there which may,
keeping in view the environmental poliu-
tion, undertake a survey of that area for
intensive industrial development and
setting up of small and heavy industries..

(iv) Need to have a uniform pattern
of Sales Tax ia all States to
check its evasion.

SHRIMATI USHA RANI TOMAR :
(Aligarh) : Mr. Speaker, Sir, every year
large scale evasion of sales.tax takes place
in Uttar Pradesh-and adjoining States like
Punjab, Maryana. Rajasthan, Madhya
Pradesh, Bihar and Delhi. Transporta-
tion of goods from one State to another
takes place clandestinely, The main rea-
son for this is that there is no uniformity
in sales tax rates in different States. 1In
Delhi a trader supplie®”goods to the other
only by stamping the papers and in this
way the goods disappear from the records
as soon as they reach the last bogus tra-
det, thercby depriving the Government of
Sales Tax, These very goods reach the
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States outside Delhi clandestinely. I
would request the Central Government to
introduce uniform rate of sales tax in all
the States. Alterpatively, the sales tax may
be levied at the place of manufactuting of
goods so as to check the evasion of sales
tax. With this approach the businessman
will get relief and the revenue of the
Government will also increase.

(Y) Need to take steps to check

poliution in Kota city of Rajas-
than. ]

SHRI SHANTI DHARIWAL (Kota) :
Mr. Speaker, Sir, Kota city of Rajasthan
which is an industrial city of the State is
becoming highly pollation prone. Kota
Thermal Power Station which’ is situated
at one end of Kota city, generates 220
MW of electricity and consumes 1200 ton-
nes of coal every day. The thermal. po-
wer station emits 132.37 tonnes of sulphur
dioxide and the treatment plant located
therein functions only upto three fourth
of its capacity. The Pollution Control
Board has declared surrounding area of
25 sq km. of the plant as a danger zone.
With the beginning of the second stage, it
will emit 460 tonnes of sulphur dioxide
daily.

*

Similarly, four plants of the DCM
Group are installed in the Kota city
which also pollute in the air as they emit
27.34 tonnes of coal particles in the air
daily. Of these factories, calcium car-
bide plant does not have pollution cont-
rol plant installed in it. Incidents of lea-
kage of Chlorine gas occur quite ofien in
these plants. Last year the gas leaked
four times. The D.C.M. group is insta-
lling a cement factory in the campus of
these factories which will produce 6M0
tonnes of cement daily. It will also
increase pollution on large scale. The
agriculture is suffering a lgt because of
this.

In the same way a number of factories
of J. K. Synthetics and severgl soap
manufacturing factories which use sulphur
are also located there. They are affect-
ing the health of the people adversely. I
would request the Government to pay
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attention to this problem immediately and
take action fo savc Kota city  from pollu-
tion.

(English}

MR. SPEAKER :
velu,

[Translation]

SHRI PRATAP BHANU SHARMA :
Mr. Speaker, Sir, let us have an agrecment.
We wiil teach him Hindi and in turn will
learn Tamil from him.

]

[English]
I will learn Tamil.

MR. SPEAKER : That agreement
will be binding on him. We will both
learn from bhi a.

(vi) Need to ensure that the prime
movers of monobloc pamsets
are not classifled as eleetric
motor’ in Coimbatore.

SHRI P, KOLANDAIVELU (Gobi-
chettipalayam) : Sir, consequent on the
introduction of the Central’ Excise Tariff
Act, 1985, the Central Excise Department
Coimbatore is issuing show cause notices

to the manufacturers of monobloc
pump sets to show cause as to
why the prime mover i.e. the driving

mechanism of the mooobloc pumpsets

should mnot be classified as electric
motor under heading No. 85.01 and subjec-
ted to duty as such. In this connection,
I bring to the kind notice of the Minister
for Fimance that up to 282.1986, the
monobloc pumpsets being produced at
Coimbatore were classified under T. I.
30A which reads as it stood then “Power
‘Dnven Pumps (including motor pumps
turbo pumps and monobloc pumpsets) for
liquids, whether or not fitted with measur-
mg devices™.

This tariff description has been passed
by the Parliament which has heid that
- motor pumps an¥ monobloc pumpsets are
. different and aot the same. I also bring

AGRAHAYANA 5 1908 (SAKA)

Shri P, Kolandai--

Rule 377 A8

it to the notice of the Minister that ‘since
the introduction of excise duty on electric
motors as well as on power-driven pumps,
the method of manufactufe "and the main
purpose for which monobloc pumps are
produced have not changed and thus no
new product is being produced. Hence
the classification of the monobloc pump-
sets does not require any change in the
interpretatjon with reference to the manu-
facture of monobloc pumpsets and their
component parts due to the introduetion
of the new Central Excise Tariff. The
present trend of th: local Central Excise
Department to try to hold that electric
motor comes into existence in the manu-
facture of monobloc pumpsets and the
same is classifiable under Heading No.
85.01 and is liable to duty as such is not
in order. Immediate intervention ‘of the
Minister is necessary to this problem.

12.16 hrs.
[MR. DEPUTY SPEAKER in the chair}

(vii) Need to look into the methods of
diagnosis of AIDs.

DR. A; KALANIDHI (Madras Cent-
ral) : With reference to an article on
AlIDs in the Hindu dated 16 September,
1986 written by the eminent Professor
Dante Mathuranayagam of the Apollo
Hospitals, Madras a few points are worth
raising on this floor.

The WHQ clinical method of diagnosis
of AIDS used in Africa and other Third
World countries is loose, wide-ranyging and
not specific to the disease. Large
numbers of cases not having AIDS will be .
diagnosed as having AIDS thereby artifi-
cially inflating the figures for prevalence
of AIDS in- these countries.

WHO claimed at the II Annual World
AIDS Congress at Paris that there are
50,000 cases of AIDS in Africa and the
Director General of the WHO has estima-
ted 100,000 cases in the world in a refe-
rence to’so-éalle?l unreported cases,

Following a direct enquiry sto the
WHO by - the author of the article
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in the Hindu, the. eminent Prof. Dante
Mathuranayagam, the WHO has admitted
that their estimates of AIDS in Africa
were not baséd®on the WHO/CDC official
definition, but were very .“rough case
estimates’ obtained by using estimated
seropositivty for AIDS to predict number
o1 cases. This procedure has no vald
scientific basis.

. The Indian Government may take up .
this matter with the WHO and the African
couatries involved. .

1. A case definition must be for-
mulated perhaps with advice from
the CDC and the WHO.

2. Advanced diagnostic procedures
must be made available in selec-
ted centres with emphasis on
quality rather than quantity.

3. Laboratory testing should be done
under ideal conditions e, g.°
prompt performance of tests,

. proper storage, serum samples
etc to avoid false positivity.

4. Define the economics of testing
all blood donors for AIDS. If
not economically feasible, identify
high risk groups for AIDS 1n
Indian donois for exclusion.

5. Acountrywide publicity campaign
to warn against the use gf
improperly sterilised needles and
syringes 10  hospitals, mass
immunisation campaigns and
private practice,

6. All the foreigners should be
screeped to exclude aids as al-
ready a foreigner reported to have
aids in Sri Lanka has been depor-
ted.

[Tranglation]

© (vili) Need to consider the situation
arising out of the tetal strike of
the Government employees 1n
Uttar Pradesh.
SHRI ARIF MOHAMMAD KHAN

(Behraich) : Mr. Deputy Speaker, Sir, I
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want to draw the attention of the House
to the following matter under Rule 377.

It is provided under Article 355 of the

“Constitution tHat it shall be the duty of

the Union to protect
internal disturbance.

every State against

In Uttar Pradesh, the 16 days old
complete strike by the State employees has
created a very serious situation there. On
account of this strike. the work in offices,
courts and hospitals has been completely
paralysed. As the essential services have
also been affected, the people are facing
pumerous difficulties. Though the” State
Government has declared this strike illegal,
yet this declaration has made no effect on
the striking employees. Presently, there
is a Constitutional, administrative and
economic crisis in the eatire State:

Through this august House, I would
urge the Union Gowernment to examine
whether within the Constjtutional para-
meters, it has not b_ecome desriable to
intervene immediately in this matter, and
whether the administration has stopped
working in consonance with the Constitu-
tional provisions and has not a situation
arisen, mentioned in Article 356 of the
Constitution %

(ix) Need to revise the pay scale of the
University teachersin the couutry.

PROF. CHANDRA BHANU DEVI
(Balia) : Mr. Deputy Speaker, Sir, I want
to draw your attention to the following
matter under Rule 377.

The rcports regarding the demonstra-
tions and ‘dbarnas’ by the teachers of the
Universities 1in Delhi aud outside have been
received. They have been demanding
upward revision of their pay-scale for a
long time. One of their demand, inter
alia, is that their pay-scales which were
fixed 13 years ago by the University Grants
Commission should be revised. Even
after a period of 13 years, their pay scales
have not been restructured. The Govern-
ment had assured that feeping in_view the
increasing prices and other matters, the
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issue of revision of pay-scales will be con-
sidered every seven years. The report of
the Malhotra Commitiee has also perhaps
been received by the Government but even
then the Government has not taken any
final decision so far.

[ would request the Education Minister
to grant the revised pay-scales to the
University teachers at the earliest.

12 20 hrs.

STATUTORY RESOLUTION RE :
DISAPPROVAL OF COAL MINES
NATIONALISATION LAWS (AMEND-
MENT) ORDINANCE, 1986

AND

COAL MINES NATIONALISATION
LAWS (ADMENDMENT) BILL, 1986-
coatd.

[English]

SHRI SRIBALLAV PANIGRAHI
(Deogarh) ;: Mr. Deputy Speaker, Sir, I
rise to support the Coal Mines Nationalisa-
tion Laws (Amendment) Bill, 1986 brought
forward before the House by the hon.
Minister for Epergy. The Coal Mines
Nationalisation Laws (Amendment) Bill
refers to two Acts which are being amen-
ded i.e. (i) the Coking Coal Mines
(Nationalisation) Act, 1972 and (ii) the
Coal Mines (Nationalisation) Act, 1973,
There is in fact nothing to oppose the
amendments  brought forward by the
hon. Minister. The amendments only
seek to clarify the intention of the Parlia-
ment keeping in view the judgement of
different Courts including the Supreme
Court Judgement in the Bhubaneswar
Singh’s case on payment of value of coal
stocks lying in the mines at the time of
nationalisation.

There has been some criticism from the
other  side of the House that the hon.
Minister should not have come out with
an Ordinance. They have not challenged
nor opposed the contents of this amend-
ment Bil. What they have opposed is
the promulgation of the Ordinance and
that has been made amply clear by the

(Amd.) Bill

hon. Minister that there was no way out
other than coming out with an Ordinance
since there was a directive giverr by the
Supreme Court to enforce something
which would have meant double payment -
to some of the coal mine owners and’ that
would have been given effect to before the
17th October. Since the House ‘was pot
in session. What else could have been
done without resorting to promulgation of
an Ordinance ? In fact, there is nothing
to oppose and that way also there is no
opposition from either side of the House.

Also, while commending the Bill for
consideration of the House, the hon.
Minister has observed that everytime there
is a Coal Bill in the House, the entire
gamut of the Coal Industry is being dis-
cussed. T would say that the hon. Mini-
ster should not grudge a discussion on
different aspects of the coal industry be-
cause the House rightly utilises the oppor-
tunity to discuss the different aspects and
hon. Members give their valuable sugges-
tions also as to how the working of the
coal industry could be improved upon.

While supporting the Amendment Bill,
1 would like to ask why abundant precau-
tion is not being taken by the Govern-
ment, particularly by those who deat with
the legal aspect of it at the time of draft-
ing Bills. I am constrained to observe, I
am pained to observe, that, since 1969, the
Congress Government under the lecader-
ship o: late Prime Minister Shrimati Indira
Gandhi has brought forward so many
progressive legislations like bank nationali-
sation, abolition of privy purses, etc., but
on some plea or the oiher, on some
pretext or the other, almost all the prog-
ressive laws have been challenged m
different courts including the Supreme
Court. In 1972-73 whén the coal indu-
stry was being nationalised—it was infact
nationalised— Government  should have
been very careiul at the time of drafting of
these Bills—the Caoking Coal Mines
Nationalisation Bill, 1972 and also the
Coal Mines Nationalisation Bill, 1973—so
that there should not have been some
loopholes provided or opportunity provi-
ded for the coal vested interests, that is, in
this case the coal-mine owners, to agitate
the matter in different courts, including
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the Supreme Court. Now, whatever has
been done has already been done. Hence-
forward, I would request thie Minister]
abundapt care and caution will have to be
exercised while drafting important legisla.
tious.

Now, coming- to the working of the
coal industry, the hon. Minister should
not grudge a discussion, a détailed discus-
sion, on different aspects of the coal
industry because this is very vital fromn the
point of view of national economy, As
you know, Sir, power is at the root of
everything— progress and prosperity of the
country—and for power generation coal
is the basic input. W& have plentiful of
coal reserves i  our country. Since
pationalisation, for the last about 1.5
decade, 13 or 14 years, we have made a
lot of strides in the coal industry. The
production has been almost doubled; the
socio-economic conditions of the workers
have registered remarkable improvement;
their wages have been increased manifold.
Bat at the same time we are far below the
requirement and expectation and it has to
be admitted. Our record production was
in the year 1984-85—it was of the order
of 147 million tonpcs—and even with our
having a record production in that year,
in 1984-85, we were below the expectation
or tHe target. The target was revised at
152 million tonnes. Originally it was some-
thing about 164 million tonnes, it was
reduced to about 152 mill on tonnes and
even that 152 million tonnes could not be
achieved. 147 miliion tonnes was the
record production.

MR. DEPUTY SPEAKER : Please
conclude. T have to accommodate many
people. When 'you are taking a lot of
time, I will have to give so much time to
other speakers also.

SHRI SRIBALLAV PANIGRAHI :
There are not many members to speak
on this. I am just starting Sir.

MR. DEPUTY SPEAKER : Iam
yery sorry, you bave already taken ten
minutes,

[Amdy.) Bill
SHRI SRIBALLAV PANIGRAHI :
Kindly check up the watch sir. I have
not taken tén minutes, 1 have taken only
five minutes. Please give me another five
to seven minutes.

The growth in production in the coal
industry has been something about 5.39,
in the 6th Plan and our expected growth
in the 7th Plan ig just the double—some-
thing about 119,. At this rate if we
continue in this field we will be having 226
million tonnes of production at the end of
this plan which is again a short of the
minimum worked out requirement which
is 236 million tonnes by the turn of this
plan. We require 236 mullion tonnes of
coal as against our target of-225 or 22»
million tonnes.

From all the existing coal mines we
will be getting only about 66 million
tonnes. So, to reach this target also we
will have to depepd on new projects, new
mines for the rest of about 160 million
tonnes.

I would like to put a question te the
Hon. Minister. I know his sincerity, he
is very sincere, he is anxious, he has
expressed anxiety very rightly- over how
things can be improved upon. Are we
really making necessary preparations in all
our new units 7 What is the problem in
the coal industry ? It is, low productivity.
How to bring down the production cost,
how to improve the quality of coal and to
remove the ash content, how to evolve a
new t.chnology in this country, how to
make the steel planuts and other factogies
not to depend on import of coking coal
from Australia or Canada and to see that
our own indigenous coal will fit into our
steel plants etc ? I have all the figures;
but I am afraid to give it because of the
way you bave started ringing the bell.

MR. DEPUTY SPEAKER : You can
give it in writing.

SHRI SRIBALLAV PAMNIGRAHI :
The challenging situation that is ahead of
the Government in regard to coal industry
is to increase productivity, is to bring
down the production cost and again {s to
jmprove the techpology—and alsp to



ns 8t, Ket. re Disapproval AGRARAY ANA Y »\8 {SAKA) Nationalisation Laws 286

of ordlmulcg aud Coal Mines

improve the quality of coal by sctting up
washeries at pit-heads etc. !

As I told you, there are two reasons
for low productivity. The OMS—i. e.,
output of a man per shift—is 0.86 tonnes
in 1984-85 in India as against 2.5 tonnes
in Australia. Secondly resource constraint
is the biggest factor We have to moder-
mise our equipment, we have to medernise
our system, we have to modernise
our coal mipnes in different arcas and
that way wé have to improve., There are
mapny other aspeécts. I have always
insisted on evolving, a new.work culture
in the publi¢ sector as a whole and more
so in coal sector. There should be in-
volvenient of labour in the management.
A sub-group of the Consultative Committee
attached to the Ministry of Epergy has
gone into some aspects of the working of
the coal industry. Its report has been
discussed once in that committee and now
it is with the Minister. 1 would request
him to make a careful study and implement
its recommondations. The coal industry
as a whole will benefit therefrom. Sir,
not only inflated production has been
shown but also accounts have beéen mani-
pulated. These things have to be tighte-
ned up. Managenal failures have to be
plugged. The financial procedure has to
be strictly enforced. Internal audit system
has to be strengthened.

Finally, Sir, GSI has come out recently
with its survey report. It shows a huge
coal reserve of 2343 million tonnes in five
States. Out of this as much as 925 million
tonnes reserves have been shown 1n
Orissa.. With anguish and paint I bring it
to the notice of the hon. Minister that till
today Orissa with such good reserves
remains utterly neglected in as much as
there is not even a Division far from
speaking of a company in Orissa. There
should be a subsidiary coal company set-
up in Orissa with two Divisions—one at
Ib vailey and the other in Talcher area.

Sir, as you are ringing the bell with
these words I support the Bill and Con.
clude. The Minister incharge of Coal is
quite enthusiastic and we have a lot of
expectations from him. We believe hat
a new work culture will be get evolved.

(Amdr,) Bill

With labour participation and tightening -
the management there will be better results
and hé will be able to effectively meet the
challenge. Of course, necessary financial
support will have to be given to the
Ministry of Energy.

SHRI NARAYAN CHOUBEY
(Midnapore) : Sir, as comrade Geeta
Mukherjee explained earlier our intention
is not to oppose the contents of the Bill.
We have brought this motion of dis.
approval because tremendous delay has
taken place. Although the Migister has
explained the reason for the delay yet we
are not convinced. I am of the view that
this delay is ma'nly due to the bungling of
the bureaucrats in the Ministry of Coal
and Mines.

Sir, I will make a few points which
will help the Minister to realise the condi-
tions obtaining in the coal mines, At the
outset I would like to say a word about
the policy on coal mines. We find enough
coal stagnates at the pit heads. Then
through an internal circular you said no
more increase of production. It was
happening a few years back. Then you
said there should be increase in produc-
tion.

Sir, coal is the most natura! indigen-
ous energy of this country. We cannot
play with coal. There should be a certain
long-term national plan for this coal
industry which should be evolved by
discussion with all.

My second point is that in the old
collieries of Bihar and Bengal we are
facingm any problems and the Minister and
the officers have come to-.the conclusion
that it is mainly the problem of labour.
It is not that. These days our Minister—
who was very much an exponent of public
sector earlier—is little bit frustrated with
the performance of the public sector. He
is gradually leaning on the private sectar
more and more. Whenever there isa
problem, there is always a tendency to
blame the workers and the trade umions.
But actually in West Bengal and Bihar, the
problems which we face today in the collie-
ries are due to the private owners who
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have been operating there for a numbet of
years., The mining was done by them in
an unplanned, ruthless and haphazard
manner. Therg are certain milkmen, who
draw milk from the cows by giving injec-
tions. They get more milk, but the cow
which ‘was to live for twenty years, lives
only for five years. Exactly in the same
way, the private colliery owners of Bengal
snd Bihar have behaved. And it is for
that reason that we are facing troubles in
that area. Had the natipnalization been
done earlier, the problems in these areas
would bave been much less ?

The Minister knows that the entire
township of Raniganj Is sinking. It is not
because of the Government agencies, but
because of the disproportidbnate and bad
mining by the private colliery owners.

There is another point regarding the
illegal coal mining of Bihar collieries. He
knows it very well how the coal mafia4s
operating in the Dhanbad area. There is
no Bharat Sarkar or Bihar Sarkar, but it
is mafia sarkar. You will be surprised
that in Dhanbad town you would not find
any stalls for selling coal. It is not there;
vou have to take coal from the mafia,
If anybody gets a licence for such a’stall
there, he is likely to be killed by the mafia.
There is no licenced stall for selling coal
in Dhabad. You can find it for yourself.
And this mafia is operating under the
protective wings of the ruling party. 1If
this party can win the elections, kill the
workers why can’t they coatrol the
mafias 7 1 do not know if it is because
of elections.

Farthly, most of the safety measures
in these cpllieries go by default. Reco-
mmendations of the safety conferences
remain only recommendations, they are
not implemented. I request the hon.
Minister to go through all the papers and
sce that the measures as recommended by
the Safety Conferences are impleménted.

Then, we are not against mechaniza-
tion. If mechanization brings safety
measures and increased production, we do
pot disagree with it, but the tendency of
inducting: private agencies in the coal
mines as also In other arcas is uncalled

for. Tt is very much thire tn-the collierics.
Even jobs like-absifting of wpal from the pit
to the godowns which was being done by

the departmental transport, are being
done by conmtractors. I urge ‘that this
should not be done. We want ' improve-
ment in production, but at the same time,
the Govérnment should keep in view that
while increased production is welcome,
unemployment also .is one of the biggest
problems facing Madia. Whenever you
bring mechanization, kindly keep in view
the unemployment problem in the country.
We have been told many times that there
is one lakh surplus lJabour. We have been
hearing that for the last ten years, in fact,
from the time of Shri K. D. Malviya. All
the trade unions Including the INTUC
have been wanting to know the break up.
May I request the Minister to give us the
break up as also to all the unions, so that
we can sit together and help in  absorb.ng
all these workers, where they can be
shifted.

Participation of workers-in the manage-
ment is one of few subjects of Shri
Vasant Sathe, but he has failed to imple-
mentit. 1 do oot kaoow why. Some
trade unions iftluding AITUC have given
some propesals. But some other ‘wnions
bhave not given him a helping hand so that
he can implement it. Whatever be the
reason, why should a proper snd correct
cause¢ continue . to suffer? T also
want that you should induct labour in
management, marketing, production and
so on. Our hon. Minister is very much
in favonr of participation ol labour in the
mapagement. If you want to save the
public sector, you know very well that you
should induct commitied people. If you
induct into public sector those people who
are sot commilted to public sector but
committed to private sector, and if you
expect-them to make profits for public
sector, such executives will create havoc
in the public sector.

You should also not compromise with
corruption. Sermetimes you say, ‘“What
to do, all will combine...and so on*. You
try to  fight corruption as it sbould
be.

You maust '!mpmm‘ the -bipartit¢
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agreement of 1983, 1t is not yet imple-
mented. It was agreed that jobs should
be given to the dependents of the emplo-
yees who would be retiring. Your Mini-
stey agrend (o it; Law Department agreed;
and the Bugaau of Pyblic Enfesprises also
ageoed. But-it is not implemenied. When
an ageeement is reached after a _long stru-
sple and even when you have signed it, if
you do sot implement it, how do you
expect the worker (o remain silent ? That
is why amother strike took place in 1986
and you promised to have a dsalague with
them, But that dialpgue never took place.
What stands in your way to have a dia-
logue with the workers ?

I have just ome more point. Unecono-
mic mines in West Bemgal are mostly
facing closure. We are not saying that
uneconomic mipnes should be allowed to
continue. V ¢ do not say that you should
coptinue to have more and more Josses.
But what is your proposal to abserb those
workers ? How are you giving to tackle
this problem ? I hope you will look into
this aspect. -

I have raised all these points hoping
that the hon. Minisfer will answer them.
With regard to the point that is most
favourable fto him, viz. participation of
workers in management, I would like to
know as to what difficulty you are facing

and how you are trying to overcome the )

problem, .

[ Transiation]

SHRI RA) KUMAR RAI (Ghosi) :
Mr. Deputy Speaker, Sir, I rise to support
the amending Bul introduced by the hon.
Miaistes of Energy, to replace the ordi-
nance issued by the President in the moath
of Oéteber aud I thank you for giving me
this opportunity to speak on tlus Bil.
The Resolution for disapproval moved by
Shrimati Geeta Mukherjee is, (in my
opiunion, not at all justified.

The coal industry was nationalised in
1972 and 1973, After that, several dis-
crepancies and contradictions arose
‘resulting in difficulties and crewting ambi-

(Amdt. ) Bilt

guitics, Therefore, when some vesdicts
of the courts go against the Government
it becomes essential for any Ministry to
bring an amending Rill in.order to rectify
the position Hence, I support the present
amending Bill.

Coal is a very important commodity
in the country. It is used in big induse
tries as well as for domestic purposss.
Therefore, Government should pay maxi-
mum atteation to it. At places, coal is
not supplied at al and at others, its
supply is less than the requirements. Such
places should, thesefore, be ideatified and
the hon. Minister must ensure that these
shostages arc removed. You are well
aware that felling of treas has been banned
to protect epvironment but at the same
time LPG is also not available in adeguate
quantity. It is, therefore, esseatial to
make coal available for domestic purposcs
at cheapcr rates. As you koow the
demand for coal is on the increase.
According to the ecxperts, by the year
2004-2005 its production will touch 227
milliop tonnes The Hon. Prime Mipister
has taken upon himself the responsibility
to achieve progress in the 2ist century
and the senior Ministers are assisting him
in this endeavour. But coal production
has incrarsed by only 5.56 per cent in the
Sixth Five Year Plan and an increase of
11 per cent is envisaged during the
Seventh Five Year Plan. When we see
this rate of progress we feel as if we shall
not be able to achieve our target. There-
fore, it is essential to increase coal produc-
tion today so that people could derive its
benefits. The production at present
has been very good and a record produc-

tion of 147 willion tonnes has
been achieved, beating all previous
records. The previous record was

138 million tonnes. 1t is very heart-
ening to know that the coal industry
is getting so much of encouragement and
I am thankful to the Government for it.
However, in spite of the fact that all the
upits of EC.C.L., B.C.CLL.,, W.C.L..
C.C.L., N.E.C.1L., arc engaged in increa-
sing the production of coal, our require-
ments are not being fulfilled. The situa-
tion in the villages is very bad. The bricks
have besome very costly., The Hon.
Prime Minister has said tbat food amd
shelter are the two basic needs of life,



299 3t Res. re. Disapproval
oj ordinance ahd Coal Mines

[Shri Raj Kumar Rai)

We have .become self-sufficient in the
matter of food but there is still a great
shortage of houses in the.rural areas. A
subsidy of Rs. 2000 is made available to
the poor farmers and members of the
Schedule Castes and Schedule Tribes, by
the Central and the State Governments
for house building purposes but that is
not adequate for construction of a pucca
house, as the prices of bricks have increa-
sed considerably., T would request that
it would be a progressive step if cheaper
coal is supplied to those brick-kilds where
bricks are produced for the purposes of
constructing houses for the f>oor with
Government subsidy so that
prices of bricks for them could be
reduced. For this, the hon. Minister
should find a way so that certain kilns
could be set up which may be supplied
cheaper coal for reducing the rates of
bricks and thereby making available bricks
to the poor who may be able to construct
pucca houses. Otherwise Government
assistance will become usetess, for kucha-
cha houses do not last for more than 10
years. Once brick houses are construc-
ted, it will be of great use to them.

Sir, coal production is decreasing
today and it is not upto the destred ex-
tent. Tt is so because the latest machi-
nery is not available with us. The latest
mining equipment used in Poland, Nor-
thern Europe, United Kingdom, Australia
is mot available with us. I would request
the Hon. Prime Minister and the hon.
Ministers of Coal and Mines and of Plan-
ning to allot whatever amount is required
for acquiring latest machinery for the
exploration of coal. Moreover, I would
submt that our mines have very low out-
put. I would urge the officers that the
empl(;yees should be given more facilities
and the working hours should be increased
in a manner that more coal is mined in
a single shift, so that the targets are
achieved.

With these words, I conclude and
and thapk you for giving me ar opportu.
aity to express my opinion,
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[English) .

SHRI THAMPAN THOMAS (Mave-
likara) : Two aspects I would like to
bring out ; one, there is an ordinance
issued, before this amending Bill. Of
course, it is stated that since"17th October
was the crycial date and since Parliament
was not in session, an ordinance had ‘to
be brought in. I would like to know
this : after the Supreme Court’ decision,
did Parliament meet? If so, why was
this not brought in, in time ?

Of course, in emergencies, the Execu-
tive has the power to use the ordinance-
making power; but once again 1 would
stress the point : the power to promulgate
ordinance wid have to be used very
sparingly : and any\use of that power is
an encroachment ‘on the powers of this
House. Ifitis clarified that after Sup-
reme Court’s decision there was no meet-
ing of Parliament, and hence there was
no opportunity to bring it here, of course
the Executive stands justified. Other-
wise, this should not happen in the
future.

Secondly, I would like 40 point out
how cases were prosecuted before the
Supreme Court’s decision. This has to be
investigated. There are occasions when
briefs are given by public undertakings,
and they are defended by lawyers in
various courts. They are not
properly defended, and ultimately,
public money is involved i.e. disburse-
ment has to be made from public
money, to private persons. It is quite
common when a compensation case is
there, some land is acquired for the pur-
pose of public undertakings and fiinally,
it appears that whenever it goes to the
courts, at every stage double or three
times the payment has to be made. If
that is the case, once again I request that
Government will bave to be alert on -all
these things. If it has happened fon that
account, that has to be investigated, and
a proper machinery will bave to be crea-
ted for that purpose,

In the amending Bill there is nothing
much to oppose, it is noly a natural thing,
But at the same time I would like.t0 cefer
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to the position of coal mines in this coun-
try. The hon. Minister will have to study
the question of coal and its ownership by
 the nation.

I submit that there has been a lot -of
discussion about the point regarding pri-
vate mining which is taking place. Why
18 it taking place ? How is it possible ?
If coal is national property and its posse-
ssion can be there only with a proper
authority, and if anybody in any case,
wherever it may be, processes coal with-
out a propcr document and that coal is
confiscated and made national wealth, I
think this can be prevented. I do not
know whether there is any law to see
that coal possessed by somebody without
proper documents can be taken as nati-
onal wealth. So, I submit that coal has
to be declared as national wealth; and no
private person should possess it without a
proper authority of law.
the law is implemented, or if there is no
law by brioging in such a law and imple-
menting it, private mining, private selling
and private marketing can be curbed.
Only because there is a possibility of
marketing it, it is possible for the mafia
to do this, to sell it and make money. If
the possibility is not there, the private
operation would come to a standstill, I
suggest that action may be taken in this
matter. '

I:would like to point out the difficul-
ties of people who are living in and arou-
nd the mine areas. There is not even
drinking water facility in the mining
‘area. It “has been reported by various
committees which have gone into and
studied the matter, that a majority of
people who live there are suffering from
various types of discases and occypati-
onal hazards such as silicosis, neomicosis,
flucrosis and all that, This has been
reported in various papers. So, in and
around a mine, a poor community is gen-
erated. People who are in and around
these arcas are very poor. They have
‘no livelihood. They steel some coal,
give it to some people and pool it together.
Somebody takes it away.

13.00 hrs.

-~ “They got a livdihéod as a gesult of
that, So, a study of the area in and

If that part of

(Amde.) Bikt
around a mine is absolutely necessary.
The health condition therein and the liv-
ing condition therein has to be improved,
For this purpose, - some effective steps
will have to be taken” by the govern-
ment.

{ Translation]

SHRI SALAHUDDIN (GODDA) : 1
support this Bill and would like to anal-
‘yse it in a8 few words. It seems that there
is no likelihood in future of amending
this Bill anymore. 1 give credit to the
hon. Minister ot Energy for amending it
by ta ing a bold step. The Coal industry is
facing a'serious problem. Our ceal produ.
ction was 77 million tonnes in 1973, which
has now doubled to 154 million tonaes
whereas the labourers who were getting
Rs. 16 at that time are now getting Rs. 96
which is a 6 times increase. The picture

before us is very serious. There are
about 6 lakh labourers in our Coal
Industry. 1 would like to tell the hon.

Minister that at least 50 per cent of the
staff-is surplus and would like to suggest
that we can improve the situation by
diverting the 50 per cent workers. Unless
you take a bold step, I do not think that
you would b: able to bring any improve-
ment iu this Industry. I do not ask for
their retrenchment. Instead, we should
bring those persons fo the dead colheries
by revising their rules. You can enirust
these collieries to the State Governments
concerned or to private agencies. Though
50 per cent of the staff is surplus, yet we
are not getting the required production.
We also have world figures before us. In
Australia, the production is 145 million
tonnes but with Jesser number of labour-
ers. The people also complain that our coal
is sub-standard which affects power gener-
ation. Some days ago, I had been to Sin-
grauli. There I witnessed a strange thing
The State Thermal Power Station had 32
per cent P.L.F. and the Central Thermaly
Power Station had 52 per cent P.L.F. 1
visited the Renu Sagar Plant of Birla also
which had 100 percent P.L.F. though
source of supply for all these three is Sin-
grauli. I fail to understand how the P.L. F.
of the State Government and the Centre
is 32 and 52 respectively. You should
make an enquiry to ascertain its causes,
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The differeice of 5 to 10 percent is admi-
ssible but the difference between 30 and
100 P.L.F. is too much.

Hon. Minister has introduced the
Coal Mines Nationalisation Laws (Amend-
ment) Bill in the House. He deserves
congratulations for the measures he wants
to take. He has donc a cotmendable
work by introducing this Bill. Previously,.
we were running at a loss, Aloagwith
this ¥ would also like to say that at
present we do not have any scope_for the
sophisticated technology in our ?oumry
and we cannot improve the situation by
using it 1 have exp—exienéed
it myself at various places. Unloading
and loading of coal in a wagon
was being dope in a minute. In Sin-
graull a rack was filled completely withia
60 minutes. On my query as to
‘why these machines worth crores of rupees
were being used for one hour only, I was
told that due to lack of capacity the load-
ing and unloading work could not be taken
up for mere time. As a result the machine
romains unused for 23 hours a day.
Therefore, I do not recommeand use of
modera technology in any of the States
because we cannot ful.y utilise their poten-
tiality. With these words I support the
Coual Mines Nationalisation Laws (Amend-
ment)” Bill.

[English]
SHRI BHADRESWAR TANTI
(Kaliabor) : I thank you very much for

giving me this opportunity to participate
in.this debate on the Coal Mines Nationa-
lisation Laws (Amendment) Bill, 1986.
My humble submission before this august
House is that we are almost every day
amending the laws time and again
and we- have been hoping for
8 better tomorrow. But whether the
people at large, particularly the working
classes or the workers in the various indus-
tries and coalmines are being benefited by
these laws and amended laws, is the ques-
tion. The people who have been work-
ing, particulaily the working classes in
the ooal mines they are just living below
the standard life or shall I say a sub.stan-
dard life, Because, 1 have sesn in
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Mergherita coalmine the working condi-
tions are very bad. The Hving conditions
are very poor. No fatilities or amenities
are provided to the workers. The wor-
keys go to the goal mines and they are
away for more than eight or nine hours,
and the family members do not know
when they will dome back from the desp
of the coalmines. When he comes back
home he does not get the minimum facili-
ties for a decent living, just to live like a
bhuman being. Therefore. they should be
gi ven all amenities; medical facilities, their
children should have educational facilities,
recreation places, all should be provided.
Out of the meagre income ' provided to
the workers whether it be the coal -mine
workers or the workers in the other
industries.

By Clause 6 of the Bill, the Section
17 of the Coking Coal Act is being amen-
ded, which says, that.

-¢-+-the services of any officer or
other employee employed in a
coking coal mine or coke oven
plant shall be liable to be trans-
ferred to any other coking coal
mine or coke oven plant and such
transfer shall not entitle such
officer or other emplpyees...... ”

This is a very scrious one. The officer
who does not like any worker, he may
take a vindictive or biased view and trans-
fer one worker from one State to another
State. This is @ very serious provision
because the workers who happen to work
in the coal mine or company may be
transferred to some other mige, just
because he displeased his. officer. This
provision should not be allowed to be
implemented and I request the hon. Minis-
ter to see that workers are not harassed
by the so-called officers due to this
provision.

Regarding employment oppotrtusitics,
where coal industry is fthese, local persons
must be encouraged to get employment ia
the industry. I bave seen in Assam and
Meghalaya that unscrupulous contractors
and lesee holders have bronght people

from-other places,. depeiving the lecal
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youth the employmeht opportamity.
"Opportunity to tocal youth shodld not be
‘dented and they should be enceuraged.

Government must properly implement
the laws. Only amending the law will be
of no use. We have so many laws so far
as coal and other iadustries are concerned.
But the Government have failed to imple-
ment these laws. That is why, I submit
‘that the Government should fake keen
interest in implementing the laws.

SHRI ASUTOSH LAW (Dum. Dim) :
1 rise to support the amending Bill,

Coal is gne of the most important
imdigenous energy sources in our country.
Not ‘only as a source of energy but also
economically, coal plays a big role in
eastern India.

The coal mines were nationalised in
1972.73. Since then there were certain
anomalies in the A¢. [ congratulate the
Hon. Minister for proposing these amend-
ments which are the need of the hour,
Unless such amendmcauts are made, double
payment has to be made to the colliery
owners.

Taking opportunity of this proposed
amendment - I am projecting some of the
problems which are now prevailing in coal
mine areas. Regarding production, it is
true that the production has gone up, But
it has not gone up to the desired extent.
Only with the increase in production aond
efficiency we can bring about self-
sufficiency in coal mines and bring down
prices of coal. In order to increase
production, two factors play a very big
role i. e. cooperation from ths labour and
workers and modernisation of colliery
machinery and cquipment. In the coal
fields of Bibar and West Bengal, still we
are using all the old out-dated machineries
which are not competent enough to give
optimum production which we require at
_présent. Therefore, 1 request ‘the hon.
Minister to take immediate steps or to ma\k'e
such an amendment in the Act so that all
the ‘collieries may go in for modernisation
" of the machinery in order to achieve more
production. )

{#Amids.y 811l

Apother point is very important in
order to achieve more production from the
coalmines and that is incentive to the

“labour and workers.

Welfare of a large number of worskers
in the coal ficld is a very big question.
We do not have social security for the
coal workers. Therefore, it is high time
that we should think over it and protect
them by providing social security by
furth r legislation, if necessary.

- One of our hon. Members talked abeut
the mafia role. I apree with -him that
these coal mafia arc creating lot of pro-
blems in the coal field dreas. But I do
not agree with Mr. Chaubey who has said
that only the ruling party is giving protec-
tion to the coal mafias. That is not the
fact. The position is this that the ruling
party is not giving the protection but the

people with vested interests and the erst- -

while owners of the coal mines, irrespective
of their party affiliations, whesher they be.
long to ruling party or not, they are giving
protection to these coal mafias. These
coal mafias are not only operating in the
coalficlds and hampering the production
and movement of coal, but are also operat-
ing privately. I am surc this is in the
knowlege of the Minister that even in
Bihar and in some parts of West Bengal,
lot of private mining is going on by way
of rat-holes which has to be stopped
imp:xediate!y.

Regarding the development and open-
ing of new coalfields, in West Bengal,
particularly in Raniganj. there are tremen-
dous possibilities for furtber opening of
new coalfields. After all, by the end of
this century, we will not be in a position
to provide energy to our industries unless
and untill we can make proper survey to
find out whether new collieries can be
operated or not. So, I request the hon.
Minister that proper investiggtion and
surveys be made otherwise we will face
tremendous diffica'ty regarding the source
of energy. With these words, 1 support
this amendment Biil.

[ Translation]
SHRI YOGESHWAR PRASAD YOG-
ESH (Chatra) : Mr. Deputy Speaker, Sir,
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I congratu'ate the hon. Minister for intro-
ducing an important Bill. Previously
Coking Coal Mines (Nationalisation) Act
1972 and Coal Mines (Nationalisation) Act
1973 had also become necessary. The way
work was being done in the coal mines was
creating a lot of legal problems and was
also not fulfilling our basic aims. The
aim of nationalisation was to bring a ray
of hope in the lives of thousands of the
Jabourers of coal mincs and also to save
them from the exploitation by the owners.
These were very cffective and result
oriented measures which brought a new
ray of hope in the lives of seven and a half
lakh people.

The second reason for nationalising
the coal mines was the exploitation of
labourers by big mine owners and illegal
and unscientific coal-mines. The
Government adopted scientific techniques
of mining. It has also prevented the
wastage of coal, specially coking coal.
This is the fulfilment of the basic aims of
the Government. But one thing 1 would
like to submit is that so far we have not
been able to produce coal of good quality,
the reason being lack of right envircament
which is a must in the coal mines.

Today, there is need of an cffective
communication also in .the coal mines.
There is lack of coordination between the
coal mine workers and the managements.
To my mind, in the absence of this coor-
dination, they cannot have faith in each
"~ other which would nullify the basic aim of
nationalisation of coal mines. The officers
consider themseives to be a distinct ¢ ass
vis-a-vis the warkers.  Therefore, in coal
mines, we find that the management and
the labourers do not have good relations
which leads to misunderstanding. This is
not the right. The reason is that the
officers who have previously worked with
the earlier mine owners have capitalistic
and feudalistic outlook and as such have
not been able to adjust themselves after
nationalisation Therefore; I feel that
there is a need of an effective communica-
tion and for this purpose one should give
attention . towards safety and productivp.
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Every month, there should be direct dia-
logue between the labourcrs’ Ileaders and
the management and it should be discussed
as to how production as well as the atmos-
phere in coal mines can be improved by
joint efforts.

A lot of things have been mentioned
just now about mafia. I also want - to
mention few things in this regard, There
is no doubt that Mafia gangs are looting
coal mines but in the management too
there are certain people without whose
collusion Mafia cannot operate like this.
Shri Tandon perhaps mentioned somewhere
that first we would have to remove the
mafia from the Department itself. I am
happy that at ledst he felt that unless those
people in the Departmenf¥ho are protect-
ing the mafia are pot set right, things are
pot going to improve. As they define that
slurry is not coal. They have brought
this definition from High Court and othet"
courts. Such things help Mafia people in
their operation. There are many such
judgements and officers refer to them on
the pretext of legal opnions. Therefore,
I request that both type of Mafia should
be taken care of,

Similarly, illegal mining is continuing.
One can find thousands of people carrying
coal daily on their bicycles. Where-from
they are getting it and where it is being
carried to ? At some place or the other

" Mafia is there which is supplying coal on

small scale and in this way is running
parrallel coal mining. This is the reason
why many people are dying in chapapur
collieries and such accidents are common
there.

1 would like to draw the attention of
the hon. Minister towards these points and
thank you for providing me an opportuaity
to speak.

[English)

SHRI BASUDEB ACHARIA
(Bankura) : Mr. Deputy Speaker, Sir, the
purpose of this amendment Bill is to updo
what has been pronounced by the Supreme
Court in its recent judgement, But my
questign is, why this lacuna which was
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there in the Coal Mines (Nationalisation)
Act and detected earlier, was not recti-

fied ? The erstwhile owners went to the.

Supreme Court to claim more compensa-
tion for their stock of coal. 1 am very
much against paying comp.nsation to the
erstwhile owners becausc they plundered
the coal mines by adopting unscientific
mining and now Coal India Lid., after
‘nationalisation, are facing all these
problems.

Now, one new section is to be added
about the question of excess payment.
Why does this question come 7 1Is it due
to the fact that at the time of pationalisa-
tion, an inflated statement of account was
shown and thus this excess amount of
compensation was paid and now the
question of recovery of this excess amount
comes in? That is why, you are adding
this new provision in section 25 of the
Coal Mines (Nationalisation) Laws ?

Another new provision which I want
to oppose i3 to debar an employee from
claiming compensation or allowance for
being transferred from one coal mine to
another. Now, these colliery workers
are being transferred and handed over the
transfer orders. When these workers are
being transferred, they go to j'oin another
colliery. But they are not being allowed
1o join there. They also face problem of
accommodation etc. So, there should be
some allowance to be paid for the workers
when they are being transferred.

After nationalisation, buge amount was
invested —about Rs. 5,000 crores, I think.
Rs. 3,000 crores was invested only for
mechanisation and Rs. 800 crores was
spent for mechanisation in Eastern . Coal-
field Limited only. But this mechanisa-
tion ylelded no result. The production
has been reduced in Eastern Coalfield
Limited. So, this whole process of
mechanisation in coal mines should be
reviewed again. The target of coal pro-
duction during the 6th Plan was 165
million tonnes but subsequently it was
revised and reduced. And the actual
production was 147 million tonnes. The
target for the year 1985-86 was 158-53%
million tonnes  and the production was
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154 million tonnes. Unscientific mining
is still going on. Although after 13 years
of nationalisation, this unscientific mining
is still going on. The workers are still
staying in unhygienic conditions and there
are mo proper sanitation facilities, Proper
drinking water is not being supplied.
There is no hospital arrangement also in
various coal mines for the colliery
workers. Recently two committees sub-
mitted their reports—one for ECL and
another for BCCL. We have scen it and
even during the last session it was dis-
cussed that.there were some uneconomic
mines unviable mines and due to these
mines, there are production losses in ECL.
So, the Government wants to close down
12 uneconomic coal mines in ECL. But
a commitment was given in this very
House during the last session by the
Minister himself that no final decision will
be taken without consulting the JBCCI.
1 want to know whether thisissue of
particularly closing down of 12 coal mines
in ECC was disussed in JBCCI and whether
it was discussed with the representatives
of the trade union. If at all, these coal
mines are to be closed down, is there any
scheme for redeployment of these workers
who will be rendered sutplus ? I know,
out of these 12 coal mines, one is located
in Ranipur colliery where there is enough
reserve of coal. It is a very good quality
of coal. This coal is used in thermal
power station which is in Ranipur under
Eastern Coal Ltd. Qne machine was
bought three or four years back spending
lakhs of rupees but this machine is still
unutilised. I suggest that this mechanisa-
tion in the codl mines should be revie-
wed.

With regard to the problem of land
losers, rccently an instruction has been
issued by the Bureau of Public Enterprises
that no land loser will be given employ-
ment under Coal India Ltd. Since
nationalisation, how many land losers were
given employment ? In 13 years, 12,000.
land losers have been given employment
in lieu of taking away their land and the
hon. Minister also stated recently that no
project will be sanctioned if the land for
the project is not handed over to the Coal
India Ltd. If this decision is taken, then
no new project can be started, which was
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sguctioned. Even the projects which were
sanctioned during the Sixth Five Year
Plan are still non-starters because there is
a Research Wing, CMPDIL. They are to
prepare the design works. They take
much time. That is why, Chari Commi.-
ttee also suggested that instead of one
Wing. there should be a separate Wing for
all these subsidiaries of Coal India Ltd. so
that this preparing- designing etc. will be
expedited.

The hon. Minister has forgotten about
workers’ participation in the management.
Why is he insisting for check-up system ?
Last year, the moment the hon. Minister
announced this scheme, the mafia started
collecting the forms forcibly from the
workers. Why not adopt the secret
ballot system ? Through the secret ballot
system, there will be a meaningful partici-
pation in the management. I think instead
of check-up system, secret ballot system
should be adopted.

With these words, T conclude,

THE MINISTER OF ENERGY
(SHRI VASANT SATHE) : I am really
obliged to the hon. Members who have
participated and made their. valuable
suggestions in this Bi'l.  As 1 bhave said
when I open my remarks, as far as the
merits of this Bill are concerned, there is
hardly anything to be said but this occa-
sion has been used to discuss the working
of the coal industry and rightly so. 1
would therefore like to concentrate more
on the remarks made about the entire
working of the coal industry.

I entirely agree that coal is one of the
most important and basic inputs of our
country’s infrastructural growth particul-
arly for energy, in terms of power and
electricity. We have such a good
rich resourcc of coal 1n this country,
Although compared to other countries
Iike USSR, USA or even China, we come
about sixth in the world as far as coal
reserves are concerned. But compared to
what we have exploited uptil now, our
coal reserves,even the known coal reseryes,
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can last for the next 200 years. That is
what is estimated. Coal is a perishable

=resource like petroleum. Some day it will
get exhausted. We have therefore, to see
that we use this resource in most scieatific
and economic manner. We just cannot
afford to squander this resource. It is
with this objective that nationalis sation
of Coal 1Industry was done under the
leadership of late Prime Minister Smt.
Indira Gandhi and Shn Mohan Xumara-
mangalam.

It is true that before nationalisation,
Coal Industry in private hands was one of
the most, exploited industries of this
country. Not only was the working class
exploited and were very poor who had to
work under very difficult and bad condi-
tions particularly in the underground
mines of Bihar. Bengal and that region
but even the mining was done in un-
scientific manner, known as ‘slaughter
mining’. So-much-so, even after nationali-
sation we continue to suffer from the
effects of this unscientific mining which
caused fires in a large number of mines.
You will be amazed that these fires are
going on for the last more than 60-70 yeais
in some of our mines. And all our good
coal is getting burnt and lost. This is
because of the unscientific mining. But
let me be honest as I have sald publicly;
I have written about it so much, our
hope 1s that after nationalisation we would
be able to operate this infrastructure
industry in more scientific manner; in more
economic manner; in more efficient manner
so that using the public money, the hard-
earned public resource of the poor people
o' his country when we utilise for deve-
lopment of our coal sector, we would use
it in a manner which will give the best
results. 1 am afraid if you compare the
productivity, compare the method of pro-
duction by any standard, we are not living
in isolation in this world. We are not a
small island as it were and connected with
anybody. After-all, a nations’ economy
depends upon i1ts dealing with its trade, its
export, its imports. You import machi-
nery. You have to export goods. So.
we are living in a world which is coming
closer and closer and therefore you have
to depend upon your trade balance. Alse
the scientific know-how, that you leagn



303 S¢. Res. re. Disapproval AGRAHAYANA 5, 1908 (SAKA) Nationalisation Laws 306

of ordinance and Coal Mines

fiom others. It is in this context that I
want to plead with this House; 1 have
been trying to plead with this House again
and again that et us take a fresh look at
our entjire economic activity. We wanied
public sector to have a commanding
height on the economy of this country.
Jawabharlal Nehru’s dream was that we will
use public money in the infrastructure
areas. The dams that he built, the huge
projects like steel plants that he helped to
set up—all of them were done with this
object and we will build infrastructure in
.this country in a much faster way; bigger
way using the public money & our brilliant
men in this couatry and achicve a con-
manding height by producing more
infrastructure goods at moust economic
levels. :

Do you know in the coal sector after
nationalisation —that is why I had givean
figures of some of the countries—we have
invested Rs. 6,000 crores? And in the
Seventh Plan alone we are providing about
Rs. 5,000 crores. Imagine this public
investment. And how much additional
production has becn made ? In the entire
Sixth Plan, we added only 77 million
tonnes of coal more. When we nationali-
sed, we were producing 77 million tonnes
of coal. The coal that was produced till
then, till 1972-73, the production that was
reached till then, we bhave only doubled
that. And how many times more have we
invested ? Instead of the Rs. 50 crore
investment which had been made upto
1972-73, we have invested Rs. 6,000 crores-
nearly 100 times mcre.  And yet, if this is
the result that we have to get, shall we
not take a fresh look at where we have
gone wrong ? I have tried to give the
reasons. The reasons are ultimately of
total management. When I use the word
‘management’, ..

SHRI BASUDEB ACHARIA : Mis-
managemcnt.

SHRI VASANT SATHE : Rather
mismanagement. But what is that mis-
management ? Mismianagement cannot be
attributed only to a few officers. It is the
entire responsibility of the work force ..,
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SHRI BASUDLEB ACHARIA : 1In
the system also. :

SHRI VASANT SATHE : In the
system—you are right. In that system,
the most unportant role is that of the
working class in any economy. Itis my
humble submission that the most important
role for adding value, for generating sur-
plus, for generating wealth, 1n any econo-
my in any country in the world is that of
the working class. It is the workers, itis
the labour, which adds wealth, which
creates wealth.  Therefore, if we had
taken all our work force together at least
in the public sector into confidznce, as a
collective whole, and then made them
responsible not on'y for their welfare but
for the results by creating a feeling of
belonging, 1 am sure our people would
bave shown much better results. Our
people arc capable of doing miraculous
work. They have done it in other coun-
tries whencver they got chances. Why
can’t our peeople do the same thing in our
country ? And that can be done provi-
ded we create those conditions. Unfor-
tunately, what has happened in the public
sector ? 1o the public sector also, we had
the employer-employee concept brought
in, which 1s the concept of a capitalist
system, Here who is the employer ?
Government 1s not the employer Govern.
menc¢ is also Government of the peop'e,
representatives of the people. Therefore,
the management of the public sector under-
takiong 1s not an employer. They are also
employees of the people. So also the
workers. Why should there pnot be a
sense of participation? This 1s what is
absolutely necessary if we really want to
bring about a change. 1 have never said—
unfortunately, some people have tried to
distort my thoughts, or what [ have said —
anywhere that the public sector should be
abolished; T have never said anywhere that
there should be privatisation of the pubhc
sector. All I have said is...

SHRI BASUDEB ACHARIA : ‘The
boly cow’, you said.

SHRI VASANT SATHE : Of course,
I did. AN I have said is, we must make
the public sector more efficient. If you
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want public sector to have commaading
height, if you want it to become an instru-
ment of achieving socialism in this country
under democratic circumstances, then we
must make our public sector more effi-
cient, accountable, result-oriented. That,
I said, can be achieved only if you have a
new participatory work culture introduced
in public sector. I want to know what
objections my friends who claim to be
socialists, who claim to be communists can
have to this proposition. Therefore, it is
no use trying to distort a contention.

SHRI BASUDEB ACHARIA : It°

should not be in isolation, you have to
consider the whole spstem.

SHRI VASANT SATHE : You take
one sentence in isolation from my ariicle.
I said the holy cow. What is the meaning
of the holy cow ? If something is wrong
in public sector and if you say please
examine it, don’t push it under the car-
pet, here is mis-management, here is
squandering; immediately some of our
friends jumped up and said how do yo ch-

allenge the public sector doa’t question the
working of the public sector. That is what
I calted holy cow. This attitude of
treating something as sacrosanct
is wrong Let us not get swayed
by ideological slogans. Ultimately even
socialism is not an end in itself. Socialism
is a means to the weltfare of the people so
that the entire society develops in a
balanced way, all members of the society
are able to live a good and decent life free
from exploitation. That is the objective
of socialism,

SHRI BASUDEB ACHARIA : This
is not possible here in India in this mixed
economy,

SHRI VASANT SATHE : Look. It
was possible provided we had implemented
it in the spirit in which it was meant.

SHRI BASUDEB ACHARIA : How
can you implement it ?

"SHRI VASANT SATHE : That is the
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whole meaning of democratic socialism.
Democracy,‘ and socialism, we tried to
experiment. This is the only country
which tried to experiment with both demo-
cracy and socialism.

SHRI BASUDEB ACHARIA : If you
put Ratan Tata at the head of the public
enterprise, ..

SHRI VASANT SATHE : After all,
Ratan Tata is also a citizen of this
country. Again, you are suffering from
this fobia against individuals by a label.
By putting a label you cannot get away.
Ratan Tata, Birla, Bajaj all of them are
citizens. All that I am saying againo, I
want to remind you. What I have said is
that private sector and public sector are
labels which are misnomers. Every
economic activity must be treated as a
national sector and must bs made account-
able to national good. This is what we
meant by democratic socialism. This is
what we meant by mixed economy.

SHRI R. P. DAS (Krishnagar) : How
can you have socialism when you put
bureaucrats at our heads ?

SHRI VASANT SATHE : I am not
in favour of putting a bureaucratic head.
I have suggested alternatives All I have
pleaded—1 have not pleaded for a bure-
aucratic head —is whos<oever you put at
the helm of affairs of the public sector,
two things are necessary  Firstly he must
be a competent man, he must know the
job, Secondly, he must have authority
with continuity. “Unless you give this,
unless his tenure is made result-oriented,
you cannot get re<ults,

SHRI R.P. DAS : Why don't you
evolve Ehis ? Unless you evolve that
management in india you cannot do it
with the bureaucratic top.

SHRI VASANT SATHE : Why can’t
you do it ?

All' I am saying is that we all Mem-
bers of Parliament, we represent 700
million people, 75 crores now, have a
duty to think how we can utilise the
public money.
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How we can evolve a working by which
we can get those results, What do you
want ! Do you want more coal so that
we can produce more power, generate
more industries and give more employ-
ment ? Do you want this or do you want
less production to have a few lakh people
employed and high cost stagnation. 1
gave an example of steel. We are stuck
at 10 million tonnes of steel production
for last 20 years Ours is the highest
cost of production of steel, namely, Rs.
8000/—per tonne. Please understand
this. Can we generate more employment ?
Now how much employment we are gen-
erating Production of one million tonne
of steel generates employment for about
2.5 lakh people. So the total employ-
ment generated in the country for pro-
ducing 10 million tonnes of steel—5.6
million tonnes in the public sector and 4
million tonnes in the private sector—it
wlll come to 25 lakh people in a country
of 70 crores. If you were to produce—as
is being done in China — 50 million tonnes
of steel then you would be generating
employment for 2.5 crores of people,
Now what do you want! What is your
objective ? Is it to generate employment
for only 2.5 lakh people or 2.5 crore
people ? This is what we are doing. We
must generate employment for people in
rural areas and that can be done only
by producing more steel and at a cheaper
rate. But what happens now ! Your cost
of production of steel is the bighest n the
world.

t

Mr. Acharia you were laughing when
1 gave the example of South Korea but [
may tell you South Korea imports iron-
ore, coking coal, lime-stone and even
then produces cheapest steel in the world,
viz., Rs. 3,000 per tonne.

SHRI R. P. DAS : Sir, unless produ-
ctivity increases,.,

SHRI VASANT SATHE : That is
what I am trying to plead. I am not
wanting to score a debating point, I am
trying to plead with this House that let
this House some day sit and discuss this
economic policy of production and pro--
ductivity for 2-3 days. I am afrajd on
-an investment of Rs. 50,000 crores that
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we have done in public sector if
there is no resource generation and no
surplus generated from where are you
going to find investment, Then you will
have to resort to deficit financing and it
wil' result only in high-cost push econo-
my.

Therefore, instead of expocting 2
tonnes of iron-ore which earns you Rs.
150 at the rate of Rs. 75 per tonne, one
tonne of steel earns you Rs. 3,000%per

' tonne even at international prices. Now

what would you like to do ? Would you like
to earn Rs. 3,000/- and and also have the
benefit of employment generation or the
other thing ? Shall we do in this country
value added production and earn foreign
exchange or exportiron-ore and earn Rs.
75. per tonne. What is this ? Is this
economics 7 Australia is not out of the
world. If you want to compare it with
the Soviet Union, I will tell you. We
went there the other day. In an open
cast mine, where they produce 15 million
tonnes of coal, OMS is 48 tonnes per
worker, hardly 950 workers produce 15
million tonnes of coal. In Singreni
colliery, my friend comes from Andhra
Pradesh and he knows that, more than
one lakh people are employed producing
15 million tonnes of coal for which in
Soviet Union they employ less than one
thousand people. What are we talking
about ? The other day a delegation had
come from Australia and they also have
fifty per cent of their ccal produced from
underground and fifty per cent from open
cast mines, and they employ 3 thirty
thousand people to produce 150 million
tonnes of coal and we employ seven and
a halflakh people for approximately the
same quantity of coal. How can we com-
pete with the world ? Do you know that
today even in Europe there is a demand
for Indian coal which has low sulphur
content. But our cost of production is
so high be:ides the transportation charges,
that nobody will buy it. That wouid have
mecant a lot of foreign exchange for us
otherwise. Therefore, in the field of coal,
the whole work culture must change.

You talk of participation. I have been
pleading for tbat. The workess -should
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have meaningful, purposeful and full
participation directly. I have been talking
to the trade uniors for the last two years,
but there is no unanjmity, there is no
agreement. Some upions want it only
through elections, some want it by check-
ing up method. What can we do ? Now,
I am suggesting that we should have
workers directly as partners, as share-
holders. Let them elect their represent-

atives.
.

SHRI BASUDEB
Through secret ballot.

ACHARIA :

SHRI VASANT SATHE : Of course,
through elections by secret ballot.

13.59 hrs.

{SHRIMATI BASAVARAJESW ARI
in the Chair]

But, what is the secrecy there ? Once
you are shareholders, what is the secrecy ?
Here also we have elections. There is
no “question of amy secrecy Secrecy
comes when there is fear. When there is
no fear and the entire force acts as one
family, there would be no need for hiding
anything. Mafia and ali that can be taken
care of only if workers have a feeling of
belonging. There is no shortcut to this.
You cannot use a gun, you cannot adopt
high handed authoritarian methods to get
the work dome. The only way in a
democratic process to get results is by
creating a feeling of belonging in the
working class. If we do that, I have no
doubt that we will be able to achieve our
objectives

As far as this Bill is concerned, 1
bave already spelt out the reasons clearly.
The Supreme Courf bad given a ruling
and this was to meet the contingency
arising out of that. Although, it was spe-
cifically spelt out, but sometimes it so
happens that the interpretation is given
on very thin grounds and therefore, to
correct that, we have brought this Bill.
I am thankful to the hon. Members for
their general support as far as this Bill is
© gonceraed.
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I hdve dealt with various other things
also. If there are any individual griev-
ances which 1 might have missed, I would
take it up with individual members. They
can come and discuss the problems with
me.

SHRI BASUDEB ACHARIA : You
have not said anything about closure of
the 12 mines.

SHRI VASANT SATHE : I can tell
this House and the hon. members that we
will not close down any mine till we dis-
cuss this matter in the JBCCI and also
with the representatives of the workers
concerned. But you will also agree that
there is no point in operating a mine
which has exhausted, a mine where the
cost of per tonne production is more than
Rs. 500. The cost is prohibitive and it is
against interest of the country to oper-
ate such mines. It is eéven against the
interest of the employees to operate it.
1t is true that thesc employees will bave
to be deployed in other mines. [ may
assure that we are trying to do it. For
example in ECC in Bengal, we are trying
to open new mines. And in Sonpur
Bazar we¢ are trying it. We have not
got the land. I will plead with Shri
Basudeb Acharia to tell the employees
also as to how we can have both the
things, i.e. to employ people from the
land oustee’s family and also to employ
the surplus labour from other areas. If
we have to do both thcse things, how can
we affored it ?

SHRI BASUDEB ACHARIA : You
will have to adjust in some way.

SHRI VASANT®5ATHE : Yes. That
is what we are trying to do. I wani to be
fair to all, We will try to accommodate
all to the best of our ability., But we
should also ensure that these mines work
cconomicaliy and efficiently with a cost
benefit analysis so that surplus is gener-
ated in the working of these mines. -

With these remarks once aggin, I want
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to thank all the members for their valu-
able suggesfions.

MR. CHAIRMAN : Shrimati Geeta
Mukherjee bhas moved a Statutory Resolu-
tion. She is now not here. But we will dis-
ose of this item. I shall now put the Resol-
ution moved by Shrimati Geeta Mukherjee

to the vote of the House. The question is :

«*This House disapproves of the
Coal Mines Nationlisation Laws
(Amendment) Ordinance, 1986
(Ordinance No. 7 of 1986) pro-

- mulgated by the President on
on the 7th October, 1986.””

. » .
The motion was negatived.

MR. CHAIRMAN The question

«That the Bill further te amend
the Coking Coal Mines (Nation-
alisation) Act, 1972 and the Coal
Mines (Nationalisation) Act, 1973
be taken into consideration.™

7 he motion was adopied.

MR. CHAIRMAN : We will now take
up clause by clause consideration of the
Bill. There are no amendments to Clauses
2 and 3.

The question is :

““That Clauses 2 stand part of
Bill.

The motion was adopted

Clause 2 wos added to 1the Bill.
Clause 3 was added to the Bill.
Clause 4 (Amendment of Section 10)

SHRI MOOL CHAND DAGA (Palh
: I beg to move :

Page 2 linc 15,—
after «in respect ofinsert —

orights, title and assets includ-
ing" (i)
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Page 2, line 15,—

Sor «sor*’ substitute <and’ (¢3)

I have brought these amendments (o
make things more clear. Otherwise this
trouble may again arise. That is why I
include these words.

>

SHRI VASANT SATHE : It is not
necessary madam. They are already
included. I would request Shri Daga not
to insist on it.

MR. CHAIRMAN : Are you with-
drawing amendments ?

SHRI MOOL CHAND DAGA : Yes
Madam.

MR. CHAIRMAN : Has the hon.
Member leave of the House to withdraw
his amendments ?

SEVERAL HON, MEMBERS : Yes.

Amendmen: Nos. 1 and 2 were, by leave,
withdrawn.

MR. CHAIRMAN : The question is :

“That clause 4 stand part of the Bill.»

~  The motion nas adopted.
Clause 4 was added to the Bill,

MR. CHAIRMAN
there is no Amendmaent.

In Clause 5,

The question is :

“That Clause 5 stand part of the Bill.

The motion was adopied.

Clause 5 was added to the Bill,

Clause 6 (Substitetion of mew section
for section 17.

MR. CHAIRMAN In Clause 6, there
is an Amendment by Shri Mool Chand
Dapa. Are you moving.
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SHRI MOOL CHAND DAGA :
(Pali) I beg to move : ’

Page 2, line 41,—
add at the end—

‘*but, he may make a represent-
ation to the Government which
shall be decided within two
months and pending consideration
of the representation, the said
order shall not be implerhented.’”
A)

A simple Amendment in Clause 6 is
that a man or labour or apny ecmployee
can make a representation to the Govern-
ment which shall be decided within two
months and pending consideration of the
representation, the said orders shall not
be implemented. Because, after all the
workers who are working there will be
uanneccessarily transterred to other colliery
and you said that law will be suitably
enforced and no such claim sball be
cntertained by any court. tribunal or any
authority. You have done that and they
will not be able to challenge it in the
court of law. Yon cannot deprive a man
by goipg toa court of law., He can
challenge the order. He can just go. But
here you have already said that no such
claim shall be entertained by any court,
tribunal or other authority. Therefore,
1 submit that at least he must be given a
chance to represent his case and which
shall be decided within two months.
Supposing a man belonging to one place
and he has got certain inconvenience, some
human problems or any other problem,
why should he be débarred from going to
a court of law ? If he gives a represent-
ation, you kindly give him a hearing.
Because justice wants that, if you want
to take a decision, you must given an
opportunity to hear him first.

SHRI VASANT SATHE : It is not
necessary. This is a condition at the time
of taking over the mine. We cannot
ensure every employee that he will get a
job then and there only. This is not a
normal course thata person is being
transferred. Supposing there is no work
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with mine or supposing it is not economi-
cal, then what do we do with the people ?
If such a provision was not put, it will
not be possible even to operate the Act.
That is why, this condition has been put
so that it is in the interest of employees
also. I do not think that such a provision
can be really objected to by my collea.
gue.

MR. CHAIRMAN : Mr., Daga, are
you going to withdraw it.

SHRI MOOL CHAND DAGA (Pali) :
It is okay. Whatever he says, it is okay.
After all when a judgment is passed against
a particular perSon, he must be given an
opportunity of hé¢aring. That is the natu-
ral principle of justice. This is against
the natural principle of justice,

SHRI VASANT SATHE : This is
pot against the natural principle of jus-
tice. This is not a case of judgement. It
1s not a punishment. This is not in the
normal course of employment.

SHRI MOOL CHAND DAGA : He
will be debarred from going to any court
of law, How can he be just debarred ?

MR. CHAIRMAN : What do you
say, are you going to withdraw your
amendments ?

SHRI MOOL CHAND DAGA : Yes,
Madam.

MR. CHAIRMAN : Has thc hon.
Member leave of the House to withdraw
his amendment ?

SEVERAL HON. MEMBERS : Yes,
Madam.

Amendment No. 3 was, by leave, wi th-
drawn,

MR. CHAIRMAN : The question

““Thar Clause 6 siand part of the
Bl
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‘of orditiance and Coal Mines O

The motion.was adopted.
LrAT :

6@&3&9 7-and were-added to'the B,

MR. CHAIRMAN : Clauses 9 and 10,
Mr Daga xs .nof moving his amendment

P
The question is .:
H- Clauses 9and» 10 stand par: of ihe Bill

The o §adapit d.

* Clawses: and 10, weré aided o the Bill.

Clause Jl (Amendment of Sectlon 3)

MR’CHAIRMAN«S Thére. i, an
!ﬂme’ndment Are =yduf foving - it,- Mr.
Daga ?

SHR“[ 'MQOeL CHAND: DAGA? Yes
I beg o move D /- .

“afier Saqpadé’ Fhserfss

w:thout gwing a priot iotice
to the. con?emeff p‘ei'sons” (5)

This is a very simple amendment “You
Jhave said m line 39.:
O

o ction in relation to the owner-
“ship -of 2 rcoal: mine: shall be
‘made where such owhers‘h;p is
in dispute.”

;encemed Dperson. W’hen you want to
mkc, some actlon, you’ “*must " give notice.
'So, 1. want to insert this alnétidment. First
you must givé a notice -fo thé concerned
persons.

\ SHRI VASANT SAT) HE : o this
| pase, ‘there.is no question of notice, Ttis
done. only,afte; the intimation ;is ‘received,
It is not a matter of dlspute. Therefore,

ghere is.ng -question, of giving notice,

*‘&Provided that no_ such corre-

Y54 must first ;gx‘v’e“" e ’h:ce’ ¥ the

- (Amdt.) Bilt -

SHRI MOOL CHAND DAGA : You
have already said in the Blll— «Provided
there is no'such” gorréction.,

L]
-

-
SHRI VASANT SATHE : ~ This pro-
viso- is. ther® after thé” main' séctiddcomes
into operation, That is where the proviso
come in. The man has alréady got the
notice: ‘

2

" MR. CHAIRMAN ;. ‘Mr. Daga, are
you withdrawing it ?

SHRI MOOL CHAND DAGA : Yes.

‘ME. CHAIRMAN * ‘Has ‘M. ‘Daga the
leave of the House to withdraw his amend-
ment 7+ -

SEVERAL HON.  MEMBERS :

Yes,.
')
" Amendmeni No. 5 was, by. leave,

wi tlzdnawn.

2

[y

MR. CHAIRMAN : There 4dre no
amendments to Clause, }2 apd 13..Se, 1-
will put Clauses 11 12 and” 13 tééethe’r to
the vote of the House. The .question is :

¥

¢That Clauses 11 to 13 stands part of
the Bill.”’

The. rnotion wag adopigd.

5

Clause H to 13 wete added to r'h.e“Bi'll

MR. CHAIRMAN Clause- 147 Mr

Daga are you moving the amendment ?

SHRI‘ 'M0.0L CHAND DAGA I
No.,

‘MR, CHAIRMAN‘ There ’are no
amendments. to Clauses 15 to 20. .So, T
put clauses 14 to 20 together to the ?ote
of the House. ®

The question is :

_+“That ‘Clausés 14 to 20 stand part of
the Bill.”
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The motion was adopted.

Clauses 14 to 20 were added to the Bill.~

MR. CHAIRMAN : The question

s

is:
«“That Clause 1, the Enacting
Formula and the Title stand
part of the Bill.”

The motion was adopted.

Clause 1, the Enacting formula and
the Title were added to the Bill.

MR. CHAIRMAN: Now the
Minister.

SHRI VASANT SATHE :
move :

1 beg to

“That the Bill be passed.”

"MR. CHAIRMAN : The question is :
«That the Bill be passed.”

The motion was adopted.

14.12 hrs .

BUREAU OF INDIAN
STANDARDS BILL, 1986

[English]

MR. CHAIRMAN : Now Shri HK.L
Bhagat.

THE MINISTER OF PARLIAMEN-
TARY AFFA]IRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H.K.L. BHAGAT) : 1 begto move :

“That the Bill to provide for
the establishment of a Bureau
for the harmonious develop-
ment of lhe activities of stand-
ardisation, marking and quality
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certification of goods and for
matters connected therewith or
incidental thereto, be taken
into consideration.’’

Sir, while moving this T would like to
make the following observations :

The Indian Standards Institution was
set up in the same year in which our
country attained independence. It was
established with the objectives of prepar-
ing and promoting standards. In pursua-
nce of these objectives, ISI has done
commendable work in formulating stan-
dards and in operating the certifica-
tion marks scheme which is governed
by the Indian Standards Institution (Cer-
tification Marks) Act, 1952 and rules and
regulations framed thereunder.

»

IST has built an image over the years
both within the country and abroad. It
has played a pioneering role in evolving
national! standards and their impleménta-
tion, and in spreading quality conscious-
ness in the country. In this connection,
mention may be made of the significant
part played by ISI in the introduction of
the metric system in India. ISI has so
far formulated more than 13,000 standards
covering diverse areas such as civil engi-
neering, chemicals, electronics and tele-
communication, mechanical engineering,
textiles and consumer products. At
the end of October 1986, nearly 9,000 ISI
certificction marks licences were in
operation. The certification scheme {s
basically voluntary in character, How-
ever for 112 items, affecting health and
safcty of the consumer, Government of
India has made it obligatory through
various statutory measures to make ISI
marking mandatory for them. Govern-
ment is considering to cover more pro-
ducts  under mam_iatory certification

marking.

1SI has played an important role as a
developing country in stapdardisation at
interpational level. 1ISI is a member and
active participant in the two most impor-
tant international organisations namely,
International Organisation for Standar-
disation and International Electrotechnical
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Commission, India is a member of 94
technical committees of these two orga-
nisations and has made effective contri-
bution in their deliberations. India took
a leading part in organizing the work in
the sphere of standardisation, measure-
ment and quality control under the Non-
Aligned Movement and hosted the first
Conference of the Group of Experts in
New Delhi in 1985. 1ISI has sofar con-
ducted 18 interpational training prog-
rammes attended by participants from
developing countries.

Hon’ble Members would appreciate
that when ISI was established, India was
on the threshold of planned economic
development and ‘massive industrialisation
programme. There has been remarkable
progress in various sectors of the Indian
economy during the past four decades.
The agricultural sector has witnessed the

‘Green Revolution’ which is spreading to

more crops and more areas. The indus-
trial developmcnt and growth has becn
plenomenal. “The indusirial sector has
undergone structural and qualitative trans-
formation. We have become self-sufficient
in respect of almost all agricultural
commodities and industrial product that
we need. In fact we have developed
some surpluses for exports,

In the first phase of our industrialisa-
tion we concentrated on creating new
capacities, absorbing imported technolo-
gics and attaining self-sufficiency in as
maay products as possible. In the
process, adequate attention was not paid
to quality and ‘stapdards of adeguate
goods produced. ~ Osfc of the most signi-
ficant developments in our industrialisa-
tion has been the growth and development
of modern small scale industry during the
planning era which has . now become a
vital part of India’s industrial cconomy.

It is in the background of these deve-
ments during the last 40 jyears that
competition, quality and standards did not
receive as much attention as is desirable
in order to safeguard the interest of
consumers, ensure production of goods
comparable to international standards,
promote exports.and build up <quality
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and standards culture.”” It is in this con-
text that our Prime Minister emphasized
recently : ““The need of the houris a
national commitment to quality in all
walks of life. We should not be satisfied
with anything but the . best: in the goods
and services that we produce.”

It is, thus, obvious that a new thrust
to the overall objectives of standards
formulation, quality control and certifica-
tion activities has to be given. A natio-
nal strategy has to be evolved to give
due recognition and importance to stan-
dards and the organization which makes
them. The standards-making Institution
has to gear up its activities in order to
make the public and private sectors inc-
luding small-scale industries to intensify
efforts to producc more and more goods
of quality so as to bring about faster
growth, more competition, increased ex-
ports and customer satisfaction,

The standards organisation has to
align its programmes with others both with-
in the country and abroad so as to mes:t
the challenges of dynamics of technology
and industrial development. The stap-
dards organization has necesasrily to
dovetail its activities in accordance with
the growth and development envisaged for
various sectors of the economy as indicat-
ed in the Five-Year Plans and various
programmes of the Government and indus-
try. There is need for better integration
of the aclivities of various organisations
formulating standards and for this it
would be necessary tp have a statutory
body so that Government is able to give
policy directions to it. There are a num-
ber of organlzations dealing with standards
in the country. For a coordinated
approach to standardization, it would be
necessary to have a statutory institution of
national importance, Ths proposed
Bureau will thus be in a better

position

to achieve these objectives,
The present stage of our economic
development calls for building up stan-

dards and quality culture and conscious-
ness. This would ne=d greater stress on
(a) product standards (b) system standards
covering parts and components and func-
tions of a group of products, and (c)
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. [stri H. K; L. Bhagat}
‘star'dardsat’ all levels®in &'unit of ptodut-
“tion. ‘For'accomplishment of saéwtask
“msd“nt i§ felt - necessiiry 'by ‘the''‘Govéra.
“tHent' to have an érganiZatiorr ’aﬁ‘bnvhag-
: e’d‘in Yhis “Bill.

For the formulation and 1mplementa-
,t!on of standards. there is need for more

anO‘VCmCDI of consumers and their I'CPI‘C- '

sentanve orgamsatxons The Bill provxdes
for representanon to ¢onsumers and their
orgamzatxons in  formulation and imple-
mentation of standards. A notdble provi-
sion of'the Bilis to give to the consumer
"and cdnsumer otganizations the right to
complain regarding qua'ity of products.
1

Here L might add that the Goveranment
is considering giving the right to the con-
sumer in other laws also, which are rele-
vant for consumer protection. This 1s n
line with the Government’s policy of deve-
loping an effective and broad-based
consumer movement in the country.

It has been felt that a more broad-
based legal status to certificauon marks
scheme has becoine necessary in the hght
of expesience gained. As envisaged in the
Buli a product can be brought under
mandatory cerufication marking. The
B.ll makes new prowsions-far ensuring
betier adhercnce to standards by the
hcensees. The penal provisions have been
made more deterrent.

*

~ While the Bureau wiil now become a
statutory body, 1t will have operational
freédom in its day-to-day activities, The
Government will provide, as has bzen stated
by me earlier, broad directions in terins of
policies, priorities and 1mportant pro-
grammes.

Thus, the Bill envisages to broaden
tbe activities of 151, making its working
maore effcctive and ensyning interaction
with various interests, both wuthun the
country, and abroad. The Goverament
will provide {rom tlme to fume darections o
the Burcay to ensurc that its activilies are
in, dipe with the natyonal policies, and
priotitigs.  It.s expected that with broad-
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rened scope.and.more powers, the . Bycgau
will.mest thg;,challenggs ., of the, Eighties
and ‘Nigeties in prometing standards,, apd
qualityeffectively, . .Hom'blg Membess. will
agree.that,jn a fast cbapging techaolegical
enviropment. . agd,..global compstifion..the
provisions, of the Bill are vitally;important
for fastcr;growsh of the, natjonpl ecenamy
,and in the mterests of the consumers,,., ;

MR, CHAIRMAN : Motion' Moved: :

3.

“That the Bill to provide for the
establishment of a Bureau for the
harmgenious deyvelopment .of the
activities of  stamdardisation,
marking and quality certification
.of goods and for matters comnpec-
ted thercwith or, incidental therc-
to, be taken into, considera-
tion™.

SHRI SYED MASUDAL HOSSAIN
(Murshhidabad) :"May 1 point, out Madam,
Charrpersdn, 1hat‘ there is no quorum in
the House ?

MR. CHAIRMAN : The belt is being
rung.

MR. CHAIRMAN : Now,
quorum,

there is

SHRI V. SOBHANADREESWARA
RAO (Vyayawada) : 1 welcome this ‘Bill.
In fact, it is a very wvery impottant Bill
that has been brought forward for drstas-
ston i this House. Actually, this should
have been brought forward much edrligr
in order to protect the poor cdmsumer
who was helple <s aM these yedrs. F - con-
gratulate the Government that at least
now it has brought forward this BAR

All these 39 years, millions &f'consu-
mers have been exploited by the manu-
facturcrs, distributors, traders and the
middle-men. An estimate says that due
to under-weighment of articles purchased
by consumers, every year the : consumers,
on an average, are cheated to the /oxtent
of meaily Rs. 1600: crores. It -is wvery
strange 1o this country that wedind:very
-few articles that 'may not be adakRerated or
sub-standard or «cénfrary to the ‘standands



838  Bueequ of Indian

tbat hayve been specified op the contaisers
of the product., The greedingss among the
people has increased to such a, level that
they wantonly adulterate axmost every
|tam mg:ludmg our daily consumpuon items
I ke food miik, ‘turmeric. etc. Even life
saving drugs are not spared. There are
several instances where very- responsible
medieal afficérs- have adminfstered out-
der8d arid expired injections to the patients
and ‘the ‘patients have died Even in
‘Dlelhi, just before testival, when the
Welphts and Measures Department <on-
ducted raids on sweet shops it found that
Barring a few shops, almost adl shops had
fesorted to this wnder-weighment. Though
there is a provision that when the sweets
are measuied 1n paper boxes, they should
put S0 gramme more, none s following
that., Thereby the accumulated loss to
the consumers in Declhi alone runs into
tens of lakhs.of rupees. Itis a common
experience that the farmers of our country
are |looted, cheated, dupgd to the extent
of hundreds of crores of rupees due to
adulteration.,,

SHRI MOOL CHAND DAGA : I am
on a point of order. There is a Preven-
tion of Food Adulteration Act. Do you
think that this Bill covers all these sub-
jects ?

MR. CHAIRMAN

. No point of
order.

SHRI V. SOBHANADREESWARA
'RAO r Madam, vou know the farmeis’
problems very well and you know the
problem of sub-standard pesticides that
are  supplied to the farmers. Though
technically the standards are prescribed
there is lack of sufficient control over the
quality of products leading to sub-standard
pesticides that-are supplied to the farmers
because of which not only the farmers are
losing.. money - but they are getting less
yield.from the crops, which is another doss
froe.them. Even in regard to fertiisers,
especially in regard to fertiliser mixtures,
the standard aspect s sacnificed 1n several
companies. Even those items which we
.0Xport to othericountries are also conteary
.to;the standard, conttary to the specifica-
tiens, copitary to the. agroement regarding
the quality of the item .which we' are
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exporting, It happened 30 in respect of
tobacco provlousiy when tobacco  was

‘feturned batk, wh ch is a sbamc for the

country. For | 9e\iera] years we tould not
get sufficidnt orders ~ from China.* 6n'|y
this year they have again started giving
orders, What } would like to impress
upeonds the enormous damage due to lack
of commitment by the manuyfacturers and
by the exportcrs to adhere to the
standards prescribed. It s .resulting in
the robbing of consumers and at the same
time -bringing very bad reputation to she
countsy on the international front.

It may be strange to note that out” of
the sixteen electric bulb manufécidrmg
units in the country, only two are hav:ng
I3Y certificate; the rest are not having the
IST certificate. They are following” their
own standards. Similarly, in r‘egard {o
tooth paate also which we use dally, 1I{e
weight 'ts not as per the weight that 1s
mentioned on the cover. 1t s less than
the prescribed weight. I these circum-
stances, 1 congratulate the Government
for having come forward with this Bill to
standardise almost all articles of manufac-
ture to protect the consumer.

In this respect, T would like to make a
tew suggestions regarding the Bill that has
been brought forward. In cause 3 on
page 4. there is a mention about the per-
sons who are to rep esent. It says, “such
number of other pcrsons, to represent the
Goveroment, industry,..and other inte-
rest”’. I suggest that repsesentation should
be given to agricultural sector and te cen-
sumers alsa. There should he-people who
have contributed to a great extent to €n-
highten the public, the consumers, regard-

.ing their rights, and the need to improve

the quality of the articles of use,. ..Such
people also should be imvolved in this
organisation.

In clause 5 there is an item regarding
the constitutioh of Financial Committee,
Certification Advisory Committee’ and@ Wke
that. 1 suggest that a quelity cobhirol
commitiee shou’d akso be there. Swomeory
this corhmittee should procure' different
artickes periodica'ly and * find’ otit the
quality, examine them and take "soitable
steps;
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Similarly, in respect of clause 10
regarding the powers and functions of the
Bure:m, there should be another item.

This Bureau should help in conducting
seminars, conferences to make consumer
movement a peoples movement, Because
of the utter poverty conditions in this,
country and inspite of our commitment
that everybody should be literate, still
only 50% are literate in this country.
In these circumstances the Government,
this Bureau should try its best to insplire
the consumers, the people, regarding the
ccasumer movement. A person like Ralph
Nader single-bandedly was able to build
up a strong consumer movement in United
States of America. He fought against a
giant like a general motor Company.
Unless the Bureau comes to the help of
the consumer; unless it take this aspect
as one of its functions which cannot be
done from the consumer’s side.

Page 12, clause 33 :

‘Any member who contravenes
the provisions of section 11, or
section 12 or section 14 shall be
punishable with fine which may
extend to fifty thousand
rupees.’”’

There may be several instances when
a manufacturer will be prepared to pay
Rs. 50,000 fine because he may be getting
lakhs and crores of rupees on an item
whizh he produces. Until he is caught,
he will be getting profit. So, ther: should
be deterrent action against such people
who want to make product which is not
in tune with the specified standard. So,
this penalty should not be Rs. 50,000 but
Rs. 5 lakhs.

Some time back one higher authority
had announced that in contravention to
these provisions four years imprisonment
will also be there, But I find it is missing
in this Bill that has been brought forward
before us. I request the hon. Minister
to consider to include that provision also.
Four years imprisonment also or at least
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two years imprisonment should be there
to deter suzh people who want to make
money and rob the consumers.

Again on page 12, clause 33, there Is a

" sentence—

¢ Provided that nothing contained
in this sub-section shall render
apy such person liable to any
punishment provided in this Act,
if be proves that the offence
was commitied without his
knowledge or that he had exer-
cised all due diligence to prevent
the commission of such offence.”’

In respect of the spurious pesticides,
the distributor who sells to the farmer
says that it is the fault of the manufactirer
and the manufacturer says, no, 1t i done
by the trader or hc might have got it :rom
somewhere else. My product is pucca.
We are observing the standards Like
this they are escaping. This fact should
be taken - into consideration by the
Government. Scope should not be given
for escaping of unscrupulous people in
that mannecr.

Also in this clause there is no penalty
for violating the standard specifications.
Heavy amount of fine as well imprison-
ment shall also be prescribed. It should
also provide scope for the consumer to
sue the manufacturers if that 1tem is not
up to the standard which is specified.
These consumers should have right to
sue for the compensation for the loss he
had incurred because of sub-standard
an;ticle.

In other countries even the doctors
are very careful, they are very attentive
and they fear from the patient, the man
who is getting the treatment from him.
The moment he gets any call, he will go
there and attend on the patient. But in
our country there are instances where
doctors have left even the patient under
operation and there are some instgnces
where live people are thrown into the
mortuary also. All those persons who
have done that without any shame, with-
out any responsibility, they even tryto
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manhandle the people when the serious -

lapes are brought into open but no action
is taken against them.. So, in future the
consumer should be protected with all
necessary provisions. I agree fully with
all the objects and reasons that have been
stated by the Minister and I would like to
make one or two suggestions more.

Our standards should also correspond °

to the international standards. Otherwise
our trade gap is increasing, we are not
able to export as our targets and objec-
‘tives. Our standards also should be in
tune with the international standards so
that our products also withstand the com-
r etition of the international market and
we get more exports, and till now no
statutory power to freeze these products
in case of misuse is there. This lacuna
should also be taken into consideration
and necessary provision should .be made
in respect of this also.

The proposed Bureau should also
launch a training programme to acquaint
its personnel with the latest technology
and bring them into closer contact with
‘consumers as well as the manufacturers.
They should be made aware of several
practices that are being followed in other
countries and here also they should be
taught. If necessary, some of them may
be sent to those places so that they can
discharge their duties very effectively to
protect the consumer interest.

In some countries like the U.S.A. and
U. K. there is testing of the products
periodically and they compare the quality
of different products and they make avail-
able the infcrmation to the journals that
are published by the consumers’ organisa-
tions thereby the consumer, the common
man, will be able to distinguish what is
the quality of this product or that brand
and similarly, here also some such efforts
should be made by our Bureau., Also the
public opinion of the consumers should be
taken into consideration, how people are
feeling, what is their practical experience
etc. Our experience at Delhi or any
State Capitals may be different, but what
the villagers, the common men in the
remote arcas, what they are feeling about
the quality of the products which they are
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using, that information also should be
taken back by the Burecau so that it can

.be a helping guide for the manufacturers

to set their house in order and take all
necessary steps so that they follow the
standards. I hope in the coming days the
Government will take all necessary steps
to protect the consumers in this country,
In other countries on almost all items the
quality is mentioned. Actually we feel
so happy, we will be astonished to find the
quality of the items there, but her: we feel
very sorry. We hope in the coming years
there will be some substantial change in
the supply of the articles to the people.
And® this Bureau of Indian Standards
which is going to be set up to improve and
increase the standard of all items of cons-~
umption as well as industrial products will
bh¢lp t-e consumers aiso and help our
country to attain our due place in the
international markets.

SHRI SHANTARAM NAIK (Panaji) :
Madam Chairman, this Bill namely the
Bureau of Indian Standards Bill, 1986, I
would say, is one of the finest Bills that
we have introduced during this session.
Quality is our motto and the entire nation
is today committed to quality, And, there-
fore, this Bill which seeks compulsory
standardisation of articles is the most
essential thing that the country needs not
only for local consumption but also for
increasing our exports.

The relevant clause 14

under :

readsg as

“If the* Central Government,
after consulting the Bureau, is
of the opinion that it is necess-
ary or expedient so to do, in the
public interest, it may by order
publish n the official Gazette,—

(a) Notify any article or process,
of any scheduled industry
which shall conform to the
Indian Standard; etc.”’

In this clause, there is a provision for
compulsory standardisation of goods.
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isor, Spastaracy, Naik

Now which are ¢he atticles .or.the- goods,

which abe reguired to be:-cumgulsorily
stendatdised; are given in a’dsfferent Jegis.
Pation; inamwely, the Industries (Develop-
miont and Regulation) . Act, 195k JIn
this “Act, ‘there -ix an exhaustive: list
giver in rvhe firstschedu’'e in which rmore
thun 300 avticles.are. wmentioned, . - comuing
whder abdut 38 headings — more than 300
Brticles are: given which will: be : lnicorpora-
ted aukomaticatly in this'Bufeau of Indan
Standards -Act.an@ in which the §tandard-
saffon’ will be requred .My suggestion
avoudld ‘b€ that this entire schedule which
fegiven im the Industries (Development
and: Regodation) Act which: we . -have
referred t¢ and relied upon-4n thus Bill,
should ‘have:bean mcluded in the present
Hiltso that the list is avalable handy: in
this very Act itself. Although the idea
1s very clear, we have referred to the
Industries (Development and Regulation)
Act 1951 and sald that schedute will be
apghcable to this Bill Bx.t if the very
,schedu.]e has bzen rcproduc-*d as it is,
making that scheduLe hére. that would
have been very nice.

.- Secgpdly, today various commodities
are coming ia the market. Take the
sinple example of tooth paste, as has been
.quoted by my learned colleague. Tull
today, we buy serveral tooth pasies on
several occasions I may say, 1in my fami-
ly itself, there 1s always a conflict between
myself and my wile as ta which tooth paste
should be used. One day, 1 suggested
to my wife, “Whatever brand, you are
ustng, let us mix bo h, your brand paste
and that of my brand, &0 that there 1s no
quarrel between us.” 1 am saying this
because, let anyon¢ say today, acco°ding
to ham, it 15.the best toaoth paste. This
education sught to have beer given by
the. Geysrnment.

Even as far as the soap 1s conc erned,
we 2 are usjog this week one soap next
\g;ek other soap., Why we+are doing 1t is
%ecause we dq not know what are the
sta 1dard commodities. As you see  even
in washing powder, the battle 1s gomg on
is TV, whether Nirma 1s good or Surf is
good, The Rrapdsace fighting on, the TV
saying that one washing powder is cheap;
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and' the othér!'fy ‘Wabhing % ghr@f e o
éiandérﬂ ‘wé%huﬂg‘ 'b\iﬁaér’ nd b’ plréhase
d standatl w’ashfng powder! ihiere “elbuld
be ~amdjdari and *an theds VHitgs:
THis conflict’ " is theré“'b&catlée "pedpre
are not’ edudared The“Gév"foné’b’t 18
also not ednii zfg"fdrwﬁrcj fo educatd” tHe
people on’’the ’$tahtlard * "goods.”” Thete
companies are minting money at our cost.
Qne, soap company, L-bave.learnt, ;«minted
millfoas-of rupaes. by -just:.aduestisements,
saying thw 1s the . best. product. . So; the
cost cauld also,come.down, if they batve
not advertised so. much. If* the: Govere-
ment has: educated .the people on-.the
standand: goods, we would have.. also
benefited.

Thlrdly, even'in the markets, some-
times, one commodity, let us say, ettol
which we have been using for the” Tast
soveral ycars is very good, as a dlsmfect-
ant. But just because that Dettol has
become very popular, one product, now
Dettol Soap is coming The other day
I used the Dettol soap amd' my hair has
started falling. T am givinig this ‘example
because iri one field a name has been
created. * Thcre must bé some standardi-
safion because unless the goods ‘in that
line are checked, they will not corié’ for-
ward. Just because Ponds powder IS very
popular, Ponds tooth-paste cannot be
that popular unless that tooth paste conles
to standardisation. THese dre the ‘things
which should be controlled by the Gov-
ernment. Therefore, the Bureau 1s very
good idca and if thss Bureau acts
properly, then real standacdisatson goals
wilt be achieved. Whateves: work Bureau
has to do, it should be precribed by, the
rales under the Act.  The Bureau should
not be given any power to frame regula-
tion What will then happen ? Fhe
Government wiil frame rules 'and- the
Bureau ‘will frame regulations. .. Thete
wilt be a conflict and then, if -arie.day A
want 10 know want 1s the standardisation
with respect-to a given product, .4 mould
‘have to see rules framed: by the:: Govero-
ment'and rogolation alsao framed bhy..the
Burean If Bureaw s ' allowed 2o
frame regulations; I willnot get:that negu-
jations, ¥ will .not get that .regulatien
copy ahywhere in “the market,- Alk,.aub-
standard products will be available, . gxeept
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the regulation prepared by the Bureau.
As for a6 knowledge is concerned, it is
essential that only rules are framed by
the Government and all the activities of
the Government are controlled through
these regulations,

The Members of the Bureau have been
suggested there. My colleague has
also suggested that consumer agencies will
be represented.

1 also suggest that at least two Mem-
bers from Lok Sabha and one Member
from Rajya Sabha should be there. Why
I am saying this is not because peoples’
representatives can create miracles. But
on a subject like quality, if representa-
tives of the people are not there, at least
we may have one or two, then there would
not be a real - watch-dog situation there.
Therefore. I suggest that at least there
should be two Members from Lok Sabha
and one Member from Rajaya Sabha on
this.

I would suggest that these goods with
respect to which standardisation certificates
are given should be made known to the
people. How can we know ? One is
standard Government Gazette which gene-
rally people may not read. Therefore, in
each State, at least in one newspaper,
these goods for which standardisation
certificate is issued, must be published
from time to time, so that people are
awarc of this list.

< Against any order passed under
the Act, an appeal has been
provided for under Clause 16. Wherever
an appelal is provided for, the time is
always prescribed in the main Act. Here
it is said : —

« Any person aggrieved by the
order may under Section 15 pre.
fer an appeal to the Central
Government within $uch period
as prescribed.”’

I would say instead of leaviog this
aspect to be prescribed by the rules. why
not Act itself say 30 days or 40 days what-

Standard Bill 334

ever it is 7 It should be in the main Act
because this is a part of substantive law.

-

Coming to Clause 33 which provides
for punishment, if standardisation is to be
achieved with effectiveness, then it is
essential that there must be very severe
punishment to those who violate. Other-
wise, we will not get quality goods. Ag
my learned friend suggested, a fine of
Rs. 50,000/- is not enough because if you
sell a sub-standard product, you will mint
lakhs of rupees. Rs, 50,000/— is nothing,
Therefore, there must be some sort of
compulsory fine which should be higher
than Rs. 50,000/—and imprisonment to
those who violate the Act with respect to
standardisation. Otherewise, nobody
will be bothered about standardisation.
They can cheat the Government and the
public and consumer like anything.

Lasily, I would submit that powers
under this legislation should be given to
voluntry agencies. You bave taken very
right initiative with respect to essential
commodities. The Government is now
going to vest powers in consumer organi-
sation. Under this legislation, the statu-
tory power should be given to voluntary
organisation. The statutory power should
be similar to the power which Govern-
ment authorities enjoy so that they can
guard and control the standardisation of
goods.

{Translation]

SHRI* MOOL <CHAND DAGA
(Pali) : Mr. Chairman, Sir, I thank the
hon. Minister for formulating this law but
what is the objective of this law ? The
objective of this law is to give all the
powers in the hands of bureaucrats
and the Parliament will have bo right
over it. Bare outlines have been given
and all other things will be done by the
bureaucrats. Thereis only one thing in
the section. I think it will take at least
two years to iframe the rules. It will
tncrease your ecxpenditure. . You bave
brought this legislation in hurry without
giving it proper thioking. IfI am asked
whether the Parliament should make it a
substantive law or not, you can think
what would be my reply. You can take
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up any clause and start it from anywhere.
I read out one clause as an example,

[English)

Now, regarding constitution of the
Bureu, Clause 3, Sub-Clause 3 (e) says :
‘‘such number of other persons, to repre-
sent the Government, industry, scientific
and research institutions and other inter-
ests...”” etc. I would like to ask : what
is the ‘other interests’ ? It has been said
‘as may be prescribed’. So, It is for the
the Parliament to decide the interest, ‘As
may be prescribed’ means by whom ? It
iIs by the Excecutive Agencies, by your
subordinate officers and not by Parliament,
Now, you say that you want to establish
a Corporation of Bureau of Indian Stand-
ards. How many members will be
there ? From your point of view, it is
not necessary to mention Fuurther, what
will be the term ? We cannot say that,
The qualifications of those people have
not been laid down. You do not know
the term of the members and as to how
many members will be there. What does
the term ‘such number of persons’ mean ?
That term may mean any number like 10,
15, 20, or 100.

As far as the establishment and incor-
poration of the Bureau is concerned,
Clause 3(1) says :

‘‘with effect from such date as
the Central Government may, by
notification in the Official Gazette.
appoint in this behalf, there shall
be established for the purposes
of this Act, a Bureau, to be
called the Bureau of Indian
Standards’’, '

Now, that would be called the Bureau
of Indian Standards. Regarding the term
of office, it has beep mentioned in Clause,3
Sub-clause (4)as follows :

“The term of office of the mem-
bers referred to in clause (e) of
sub-section (3) and the mamnner
of fiilling vacancles among, and

4
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the procedure to be followed in
the discharge of their functions
by, the members, shall be such
88 may be prescribed.”

So, every Section, every Clause of
this Bill says ‘:as may be prescribed.”
You neesd not bother about the members.
The members need not take any pains
because after all you leave it to the Exe-
cutive Agencies and the Bureau may with
the prior approval of the Central Govern-
ment, by notification in the Official
Gazette, constitute an Executive Commi-
ttee Clause 4(1) says :

*“The Bureau may with the prior
approval of the Central Govern-
ment, by notification in the Offi-
cial Gazette, constitute an -Exe-
cutive Committee which shall
consist of the following members,
namely’’ :

Director-General of the

(@) :
Clause 4(1) Sub-Clause (b)

Bureau...
says

‘such number of members,
as may be prescribed.”

“(b)

15.00 hrs.

- We do not know how many members will

be there on the Executive Committee. We
do not know who will be the members
and how many persons will be members
of the Executive Committee. Clause 4(2)
re ds ; :

“The Executive Committee copsti-
tuted under sub-section (1) shall
perform, exercise and discharge
such of the functions, powers
and duties of the Bureau as may
be prescribed...”’

What™ will be the functions of the Exe-
cutive Commitice, nothing has been laid
down. Today the few Members who are
present in the House now are gwving
powers to whom ? It is said that the
will be an Excecutive Committee, We
do not know who will be the members of
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the Excesiustive Committes; we leave it to
the .bureaucrats. What will be their
functions, we leave it to the bureaucrats
to decide. What will be their qualifica-
tions, we leave it to the bureaucrats to
decide. Procedural matters can be entrus-
ted to them. But these are basic things.
And you-say here in thq Bill :

«such number of members thay
be_prescribed.’

**The Excecutive Committe¢ con-

stituted under sub-section (1)

shail pesform, exercise and dis-

charge such of the fnnctions,

powers and duties of the Bureau
_ as may be prescribed...”

We do not know what will be the
dutics and functions of the Excecutive
Committee. It is the burecaucrats or your
execative agencies who will decide that.
The Minister of Parliameatary Affairs has
to got these Bills passed hurriedly. But
at least kindly lay down in this Bill that
so and so will be the members of the Exz-
cutive Committee, their term will be such
and such their qualifications will be such
and such, Otherwise, you do not know
what will happen. You are giving the
powers to the bureaucrats. That meaos,
you say, it is better for Members of Parfia-
ment not to break their heads with such
things, they may say just ‘yes’ and these
powérs may be given to the bureaucrats.
Here, we are leaving cverything to them.
What will be the dufies of the Executive
Committeo, how many members should
be on the Executive Committee, cvery
thing will donc by them. They will
decide, ., ’

MR. CHAIRMAN : Pleasc try to
conclude, :

SHRI MOOL CHAND DAGA : It
is a question of standards. If you hurry
us like this, then the objectives will not
be achieved...

MR. CHAIRMAN : I am interested
. in this., ..
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SHRI MOOL CHAND DAGA: 1
know, you are interested. But you want
to fipish this Bill by 5.00 p.m. We had
given notice of amendments, but unfortu-
nately it was late and, therefore, tney
were not published.

&

Now I come to Clause S.

Clause 5
reads : 4 . .

“Subject to any regulations made
in this behaif, the Berau may,
from time to time and as and
when it is considered necessary,
" constitute the following Advisory
Committees for the efficient dis-
charge of its functions,
pamely :—

(a) Financial Committee;
(b) Certification Advisory Commi:
ttee; -

(c) Standards Advisory Cdmmittee;

(d) Laboratory Advisory Committee;

(¢) Planning and Development Advi-
sory Committees;

(f) such number of other committees
as may be determined by regula.
tions.” :

It will be a very big empire. I tell
you, the bureaucrats will never ailow the
public representatives to function accord-

“ing to their will.

They will always mislead the public
representative. They say such number of
other committees as may be determined
by the regulation. In this one sentence
you can have as many committees as you
like. Al least therg should be a big build-
ing for this, Then, it is said that each
Advisory Committee shall consist of a
Chairman and such other members as may
be determined by regulations. Every-
thing is done by regulations. If you
wamt to achiove the objective then. we
must know at least the procedure of -how
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will you achieve your objective. We
don’t kpow anything. All will depend
upon the regulations and by-laws which
will be framed by the cxective agencies or
by bureaucrats.

Now I come to the terms and
conditions of service of DG. Clause

8(1) says :

«The Bureau may appoint such
others officers and employees as
it considers necessary for the
efficient discharge of its functions
under this Act.”’

Clause 14 directs the use of the Indian
Standard under a licence as compulsory
op such article or process.

[ Translation]

If there is any evil in the country it
is the Inspector Raj. You will find so
many inspectors such as food Inspector,
~-Sub Inspector, Boiler Inspector, Factory
Inspector etc. and these inspectors, have
Jined their pockets. This Bureau will
also appoint inspectors. We wanted to
get rid of these inspectors but like shop
inspectors, holiday inspectors and food
inspectors, you are alse appointing inspec-
tors here.

[English]

The grant of renewal of the licence
under sub-section (1) shall be subject to
such conditions and on payment of such
fees as may be determined by regulations.
Don’t give powers. How much fees ta be
collected must be determined by the
Parliament and not by the executive agen-
cies. Then, it says :

«'\No appeal shall be admitted if
it is preferred after the expiry of
the period prescribed thereof’

What is the period ? My friend Shri
Shantaram Naik just said that it is to be
prescribed by the executive agencies. Give
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them 60 days for appeal. What is the
fee 7 Nothing, all right.

Clause 25 (1) says :

“The Bureau may appoint as
many inspecting officers as may be
necessary for the purpose of
inspecting whether any article or
process in relation to which the
Standard Mark has been used
contorms to the...”

At least they must have fixed the num-
ber, it may be 100, 200,

[Translation)

It is a big country and so many things
are produced here and it is, therefore,
possxblg. that separate inspectors may be
appointed for 300 or 400 commodities.
Whenever you appoint these inspectors,
you should take their weight and afier
two years you will be surprised to see
that their weight has increased consider-
ably and they have become heavyweight
champions,

Yesterday, I had asked a question but
I did not get any reply. I will not go into
details. The equipments which had be-
come obsolete had been importcd in the
name of technology. These imports have
been made so liberally that it has distur-
bed our balance of payment position and
we have not been able to improve it We
are importing so many things in the name
of high technology. There 1s more dis-
cussion on quality but you apprise us of
your own standard. You should convince
the Members of the Parliament. Other-
wise there will be no purpose of bringing
this Bill. This Bill can be implemented
only when its rules and regulations will
be framed.

[English]

* Yon cannot implement your Bill just
now. It can only to implemented provided
you have got your rules and regulations
framed and that will not take less than
two years, Each clause says ‘as may bs
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prescribed’ or ‘as it may dcem necess-
ary’,

MR. CHAIRMAN " Please conclude.
You have already taken Jot of time.
There are many other members who want
to speak on this Bill.

SHRI MOOL ' CHAND DAGA:
Now, I would like to draw your attention
to Clause 27, It says :

«The Bureau may, by general or
speccial order in writing, delegate
1o any member, member ~of the
Executive Committee, officer of
the Bureau or any other per-
son...”’

So, there will be sub-delegation of
powers, The Bureau will be delegated
certain powers and then Burcau will dele-
gate th=se powers to other persons.

MR. CHAIRMAN :
clude.

Please con-

SHRI MOOL CHAND DAGA : Now,
I would like to draw your attention to
Clause 34. Clause 34 says :

“*No court should take cogni-
zance of any offence punishable
under this Act, save on a com-
plaint made by or under the
authority of the Government or
Bureau or by any other officer
empowered in this behalf...... ”

Why is it so ? Why not a person can
go directly and file a complaint.

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) : Sir, this .is there
in the Bill.

[Translation]

SHRI MOOL CHAND DAGA : That
.is why; I was saying that you should’
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have apprised the Members of the basic
things and also the purpose of the Bill,
You should have specified the standards
for each commodity. No schedule has
been appended with the Bill whereas the
schedule is necessary for these things. 1
would also like to say that such a large
Board should not be constituted because
1t wiil become a group of bureaucrats only
and the people will face difficulty. This
Bill has been brought with good motive
but if you think that after passing it, the
consumers will got its benefits soon, I
think that is not_ going to bappen. We
are going to be here in the House for the
next three yeas, and we shall see what
happens.

That is all I want to say.

(English)

SHRI R. P. DAS (Krishnagar) : Mr.
Chairman, I am glad that the. Bureau of
Indian Standards Bill, 1986 has been
brought before the House for coasidera-
tion. I do not have much difference
with the opinion expressed by my learned
friend just now. He has gone through
the Bill and discussed almost all the
clauses.

The Bill has been brought before this
House for two express reasons. One. the
consumers in general all over the coun\ry
are being robbed at evety level, be it in
the villages or in the big cities without
any exception. Though we have the
Indian Standards Institution at present,
this Bill has been brought to strengthen
this organ zation further.

Secondly, the Minister is all praise for
the Indian Standards Institution, but at
the same time he is also very much aware
that the ISI does not have a good image
in the export 'market. As we know, the
entire internal and export market has
been flooded with sub-standard and Tow
quality goods. Even articles with 1SI
markings do not haye a good standing in
the export market.

The ISI has made a little impact in
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the internal market. Only the educated
people, those who are living in the urban
areas,are aware of the existence of 1SI and
its standards, and may perphaps give a lit-
tle weightage to the ISI markings while ma-
king their purchases However. the ISI has
no meaning for the people in the villages,
mn the hilly areas, or those belonging to
the lower sections of the society, or those
who are not at all educated. They are not
aware of the functions of the ISI.
These people are a'ways robbed by the
shopkeepers, retailers, wholesale dealers
or industnialists; in fact, they become vic-
tims at the hands of all these people from
whom they have to purchase their require-
ments. '

The Minister has rightly said that this
organization needs to be strength:ned so
that its impact could be felt on the inter-
nal and externai market and the Indian
articles manufactured in this country bear-
ing ISI makings could have a ready market
in India and abroad. But our hon. Minis-
ter has exprcssed his  opinion 1n a press
conference that consumers shou'd stick to
the ISI mark. If ISI were to be a good
organisation, epnsuring standardisation
and having quality control, then it will
certainly have a good impact on the con-
sumers of all sorts. But if it could not
be made effective, then it is going to be
the same as it was in the past and in the
future also, it will not make any impact
either on the market or on the consumers.

There 1s also an idea of self-discipline
in the industry. Industry has been asked
to improve the quality of products. Well,
it will be quite a good thing for the people
if industry follows standard norms for the
articles that they manufacture. It 1s
really good if they could produce quality
articles. Put thisis a wild cry. It has
no meaning in our market. Time and
again industry and other people are asked
to enmter into gentlemen  agrcements or
things like that. But t(hey never have
any discipline. They are always guided
only by profit motive. They only want
that their aricles must be sold as hot
cakes in the market. They are always
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guided by the principle of demand and
supply and since supply is never equal to
demand, they need not feel the necessity
of makipg good gquality articles. There<
fore, self-discipline is a world which does
not carry meaning.

There is yet another idea about con-
sumers prot ection movement, You can-
not organise a consumers movement from
the lowest to the highest level. It is not
possible at all under the present set up.
Even your part does not have a good
movement or good organisation from the
village to the national level. When the
political parties themselves are not able
to build up such organisations from the
lowest level to the national level, how s
it possible for any governmental organisa-
tion or governmental agency to organise
consumer protection movement 7 On the
other hand, it may take another form. In
this regard we have had a very bad exoeri-
ence. Some year buck, I think it  was
20 yecars back, this coosumers movement
turned into consumers resistance move-
ment. Of course, there is a term In
economics, known as consumer resistance.
Then it turned into  violent and things
were changed Into a different manner. In
this way. every thing may" end up in a
mess and chaotic conditions will be creat-
ed in the name of this consumer move-
m=nt. People at the lowest level are
robbed in such a manner and to such an
extent that if such an organisation is built
up or if sugh a movement is at all creat-
ed, it may so happen that those people
who are responsible for distribution of
products or articles in the villages and
towns may become targets for attack. If
the are attacked, then articles may vanish
from the market. With the disapperance
of artizles from the market, there will be
chaotic conditions and essential goods a'so
will not be available in the market. This
idea of consumers’ protection movement
withoul a proper leadership would mean
a shipwreck in the stormy seas,

Lastly, I would like to say that this
1S1 cou'd be made viable, if we want to
organise the public distribution system as
a very effective system.

Now, we do haye, 1. hope. not. more
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-than 3 lakhs fair price shops all over the
country, but this country requires about
seven and a half lakhs of these shops all
over the country and without that it is
not possible to distribute the essential or
other commodities to all the people at
fair price and at the same time quality of
the articles could not be controlled.,

Madam, therefore, I am in favour of
baving this public distribution system all
over th: country through which this stan-
dardisation of quality goods could be main-
tained because in that case, the people
need not go the retail shops operated by
different types of people or business
community or those who work by tradi-
tional practice of cheating and robbing
the pcople. Therefore, P. D. S. is the
answer and to some extent, it could be
checked, if this is extended all over the
country. ’

With these few words, I conclude and
support this Bill alsq,

PROF. N. G. RANGA (Guntur):
Madam, Chairman, we are all prepared to
support this Bill for strengthening
our industrial standards but then
quite a npumber of very relevant
criticisms have been made by ' my
friend Shri Mool Chand Daga and also
by other friends, Shri Nair and Mr. Rao.
This is a kind of counter-part td the police
that we have in regard to oridinary citi-
zenry. 1f there is a trouble, we need the
assistance, support, as well as the protec-
tion of the police. Similarly, madam.
we need this Bureau in regard to all these
commodities which are being produced by
the industries, the help and assistance of
this Bureau and I am glad it is going to
be established and strengthened. But
then bow strong it is going to be, we do
not know. On the whole, I think, a
wrong procedure has come to be in fash-
jion with the drafiing of these Bills in the
‘Law Ministry and also lheir acceptance
by the other Mintsiries. When they bring
forward such Bills, so many details-vital
detalls-which are to be placed before the
House, are not mentioned at all here. In
regard to the personnel, of the* executive
or the PBureau itself and then the number
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of these Advisory Committees and Coun-
cils and so on and whatis worse is that
there is no representation at all provided
for the Members of Parliament-both
Houses. Itis a very useful suggestion
which was made by hon. friend Mr. Rao
that atleast two from this House and one
from the other House should be plgced in
this Council. But now it is too late. I do -
not know wheth=r my hon. friend, the
Minister n charge of it, has got any

official amendment to advance inregard
to this.
Now, this raises a very important

point in regard to all these Bill, and a se-
rious consideration will have to be given
by my hon. friend Bhagatji who also
happens to be the Minister of Parliamen-
tary Affairs in regard to all these Bills.
Should we not have any details at all,
even about the essential items ? Earlicr,
there used to be a better practice, even
then it was not good enough, but it was
much  Dbetter than  what is now
pursued by the Ministry in charge-
of law drafting _these 'Bills and
also for other Ministries who are
responsible for placing this Bi!l _before
the House. I am particular, st now, to
raise one particular point in regard to this
consumers’ movement. My bon._ friend
the representative of the Communist
Party, has got some doubt, that it may
not work. Supposing we invoke the aid
of the organized trade unions, and the
Krishak Samaj and the other organization
also that we have, viz. Rural People’s Fe-
deration, certainly it should be possible
to protect copsumcrs, at least to some
content. They are responsible organiza-

. tions. 1 would like my hon. friend Mr.

Bhagat to keep this in mind and see that
if and when they formulate their proposals
for fixing the personnel of these various
committces, due representaticn comes to
be given to the representatives of All
India Krishak Samaj, Rural People’s Fe-
doration, and the Trade Union Cong-
resses—both the wings, viz. INTUC and
AITUC. They would help. I think.

,Then there is this question of supply-
ing fertilizers, manures and tested seeds,
1f anything goes wrong in that direction,
crores and crores worth of damage would
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come to be inflicted upon our farmers.
And that is the reason why some time
ago, when the attention of the House was
drawn to the complaints in regrad to the
adulteration of pesticides and manures,
the hon Speaker exorted us, Members of
Parliament to take special notice of such
crimes and said that exemplary punish-
ment should be given to those people who
include in such crimes. I hope this Bureau
would pay special attention to this aspect,
because from time to time pests begin to
attack our crops. Our poor farmers are
dependent upon pesticides. They are be-
coming popular. The farmers go to the
market. They do not know whether any-
thing that is passed off as a suitable
pesticide is good enough, or not. Some
certificate must be there. That certificate
must be associated with the bill or receipt
saying that according to such and such a
certificate, the certification given by the
Bureau, this pesticide is considered to be
good for such and such pests.

Similarly about manures also, this
kind of a certification must emanate from
the Bureau. If that is not attached to the
sales receipts, then the farmer would
know that there must be something funny
about it. He would begin to be suspi-
cious, and he would be expected to make
representations to the kisans’ organiza-
tions whatever Kisan organisaion
may be available in that particular
area, in such a way that some protec-
tion might be afforded to our kisans. This
protection is very urgently needed.

Take now, for instance, the cotton

crops or the tobacco crop. What is
known as the white fly has begun to
attack it. It is very terrible tbing: our

farmers bave suffered in the last three
years, crores’ worth of losses.

What is a pesticide ? We do not
know. Some pesticide has to be discover-
ed, and it bas to be certified also. Simi-
larly, manures too. In  manures, ordi-
nary rocks, chunam and such things are
turped into dust; and that dust is mixed
into the manure, and that is passed off as
good enough manure, and we pay heavily
for it. And after that what happens ?
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We expect good resuits from our orops.
In the end, we come to be disappointed.

15,34 brs.

[SHRI SHARAD DIGHE in the chair.]

Therefore, the farming community as
a whole got to be protected very assidu-
ously, and diligently. Till now, we do
not have that kind of protection. 1 hope
some protection would come from this
Bill provided, of course, this Bureau
comes to be strengthened with the nece-
ssary staff, good enough staff, and honest
staff also. We know how the Police is
behaving. Similarly, these people are also
likely to go bad, go wropg. They can be
corrupt. They can be corrupted from
both gides also. Therefore, there should
be an element of check, even over these
people : from which centres, Irom which
spheres can we expect that kind of a
check ?

From the trade union organisations
and similar organisations that we are hav-
ing now in the towns going in the name
of consumer organisations and se on.
Therefore, in all these directions, my hon.
friend will have to give necessary instruc-
tions and advice to his own officers to see
that our people are protected from these
anti-social elments.

SHRI V. S. XRISHNA 1YER (Banga-
lore South) : Mr. Chair-person, Sir, I
welcome this Bill. It is long over-due.
Though the ISI has been in existence for
the past 3} decades, it bas been one of
most neglected organisations; it bas ne
funds; it has no teeth. I would like'to
ask the Minpister how many pcople know
that there is an organisation of the 1SI,
and what are its functions and for whose
benefit it is ?

1 am happy now that the hon. Minister
has brought forward the Bill which envisa-
ged a constitution of a Bureau by which I
am sure there will be more and more con-
tacts between the public and the consumers
and the organisation, I wuold not like to
go into the clauses. 1 would only touch
one or two clauses about which Mr, Daga
had also referred. In clause 3, sub-clause
(¢) the member of numbers is not specific.
In a statutory organisation hike this, it is
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absolutely necessary that you should
mention the number of persons.
here it has been mentioned; it is left to
the discretion of the executive. Even now,
1 think the hon, Minister is not late; he
should see that the number o. persons
both in the Bureau as well as the execu-

tives should be specified.

Another dangerous clause is that
you have not mentioned the term of the
members. It is also necessary to mention
the term of the members; it cannot be
indefinite or at the whims and pleasure of
the Government; it should be specified
whether it should be three years or five
years or whatever it is; the Government
must specify it, 1 am sure the hon,
Minpister will take note of it and see that
the number is mentioned.

We have a number of legislations. We
have already got a number of laws to
protect consumers. Unfortunately, they are
only paper tigers. We have got the
Weights and: Measures Act; we have also
get the Anti-Adulteration Act: we have got
so many Acts which are supposed to be in
the interest of the consumers. But what
is happening ? Just now, the hon. mem-
ber Shri Ranga and the hon., member Shri
Rao mentioned about it. Even today we
find that the public are being chedted by
the traders because they are able to
enforce these laws. To enforce these laws,
I personally feel that it would be necessary
to have a Bureau, f it really works in
accordance with the objectives or the pur-
pose for which it has been constituted.
then, I am sure, these Weights and Mea-
sures Act and the Anti-Adulteration Act,
all these Acts can be effectively implemen-
ted, if these come into force.

I feel that it is absolutely necessary
that we should promote. Standardisation
and quality control both in agriculture and
industry. When this Institution came
into existence, then our country had not
developed. Now, we have got moderni-
sation of the industry and also agriculture.
It is absolutely necessary that there should
be quality cantrol. Unless there is quality
controd, India’s image cannot find a place
anywhere in the world. Itis very nece-

Now- .
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ssary that we should have proper standard
and also quality control.

Another point which I would bike to
bring to the notice of the hon. Minister
is for whose benefit are we making all
these laws ? It is for the benefit of the
consumer. We must sce that whatever
the Bureau does, it must have the interest
of the consumer. So, whether it is quality
control or standardisation,. I personally
feel that the organisation of the Bureau
must have in their minds the interest of the
consumer. We must see that the consu-
mer gets quality goods at the cheap rates.
Now, we have got only a few articles sub-
ject to certification.

It is reported in one of
the reports of the ISI1 that the ISI has
developed 12000 standards. [ personally
feel that a.most all the articles of consum-
ption, must be covered by this Act. That
‘s absolutely necessary. Even in the ques-
tion of implementation the Government
must have a clear method to ensure that
the implementation is properly done.
Even in the Government organisation they
do not observe the ISI standards. Not
Ezpnly in the production but in the manu-
facture of several goods the Government
comes into the picture. It is the producer
and consumer also in many cases.

There are also lot of complaints about
the fertilizers to which many hon. Members
referred. Almost all the ‘erulizers are in
the public sector. So if there is adultera-
tion or under-wieght who 1s responsible
for it 2 It it not clear that the Govern-
meant is indirectly responsible for it ?

Similarly in the case of many consu-
mer products the Government is the main
producer. You know that thers are a
number of occasions when the oificers ol
Government do not care to go on for ISI
certified goods for their Departments.
Several directives given by the Commerce
Ministry have not been heeded.

Very recently 1 want to mention, I
came to know about the cases of petrol
and diesel being adulterated. In this case
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[Shri V. 8. Kiishoa Tyer]
Guvernment is itself a producer. Govern-
ment should be an ideal producer and an
fdeal consumer.

PROF. N. G. RANGA Ideal

producer a'so !

SHRI V. S. KRISHNA IYER : Yes,
I said ‘ideal producer’. Then only the
Govcr,nment will be able to inspire the
confidence of thé public.  Unless you
inculcate  such confidence in the
minds of the public, you cannot en-
force these laws. Even ‘or the normal
goods of contumer interest the ISI cer-
tificate should be there. Even in the case
of clinical equipment like thermometer
and B. P, apparatus they do not have any
certification marks.  So, 1 once agiin
request that all such article; of mass con-
sumption should be brought under this

Act.

o

This is a very good piece of legislation.
But it should not be a paper legislation.
It should be effectively implemented. My
esteemed friend Bhagatii has done this
creditable service by bringing forward this,
Bill. But he must see to it that itis
effectively enforced in the spirit in which
it has been brought before the House. Of
course. lot of changes will take place in
the Cabinet and 1 am sure that as long as
he is there he will do it.

Another point about the under-weight.
Have you heard of this? In my own
constituency 1 have heard complaints
about the consumer goods being under
weighed. Gas cylinders, you take. Who
pr'oduce% ? 1t is one hundred percent in
.the public sector. How can there be
under-weight of cylinders ?  Government
shou'd ensure that is not done. So also
distribution of petrol. All the oil com-
panies are in the public sector only If
petrol is adu'terated, whose responsibility
is it 7 Diesel is mixed with oil and sold
in the market and what is the effect of
that on the population in the cities ?
Pollution in the cities is more on account
of this mixed petrol and oil than anything
else: So, the Government must see that
adulteration of petrol and diesel does npot
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take place. "1ISI should ensure that proper

. standards are maintained.

Another point which T want to bring to
the notice of the hon. Minister is that
consumer movement should be encouraged.
We do not have a movement at all,
People are illiterate, We shquld talk to
people and see that they realise the
importance of this consumer movement.
Illiterate people should be enlightened.
Even we educated people we do not make
any complaint about sub-standard goods,
then could we ask the illiterate people to
do ? It is absolutely necessary that for
anything that you purchase. there should
be official stamp of 1SI. This organisa-
tion must grow into a mass movement.
Unless it does so, it will not serve the
purpose,

I am told that the present ISI member-
ship is 30,000 or so. Whatever 1t is, 1t
must protect the interest of consumers and
implement thc Act. For that itis very
necessary "that you should ' bave very
honest and efficient officers ;to implgment
the Act.

The hon. Minister was also saying that
India is a member of the Internatiopal
Standards Organisation. 1 welcome this. But
when we go as member of the International
Standards Organisation and speak about
the standards, we must set an example to
other countries. We must see that Indiah
goods are of standard quality. Now there
are complaints that some of our goods are
of sub-standard quality and they are
ver\ unpopular. You must ensure that
whaicver 1s micwnt for export, that is of
very good quality.

Another very happy and good news s
that even the NAM countries are also
planning to establish a Fund to have co-
operation in the matter of standards and
quahty control among NAM countries. [
welcome that,

I wouid like to know as to how you
are going to control and monitor the
standards and quality. Of course, ISI has
branches . all over the couptry. It is
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reporied in one of the papers that you arc
.going to have some sort of a computer
with multiple terminals to monitor and
control the entire movement. [ cannot
say now how eflicient it will be, [Ifdt
proves eftective in having control and
monitor, I wclcome that.

Regarding the memberstip of the
Bureau, Mr. Ranga ‘has also mentioned
about the reprcsentation. You bave said
in the Bill that representation will be there
from the Governmant, industry, scientific
and research industry and other interests
as prescribed under the rules. | have
certain experience about the word ‘pres-
cribed'.Even in your speech you have said
that consumer organisations will be re-
presented. ‘Also you.have said in the
Statement of Objects and Reasons that

consumer organisations will be represented.

But why have you not mentioned 1t in the
Bill itself 7 Tomorrow a particular Mini-
ster may say Lhat since it 1s not mentioncd
in the Act, it may not be nccessary be-
cause everybody is a consumer. It is
very necessary and you should specifically
state that consumers organisations will bg
represented in the Burcau,

While welcoming the Bill, 1 once
again, reiterate that Government must
discuss it at i1he National Development
Council and ask the Chief Ministers to sc¢
that this legislation is implemented in
letter and spirit. Unless State Govern-
ments cooperate in this, you caunot
implement the legis'ation because uliima-
tely it is they who bave to implement the
legislation and take action. At the samc
time, Government must issue instructions
to all the Ministries and D:partiments that
they should go in, whenever they call for
tenders, only for ISI certified articles.

. With these words, T welcome the
Bill.

[ Translation]

SHRI GIRDHARI LAL VYAS
(Bhilwara) : Mr. Chairman, Sir, I rise to
support the Bureau of Indian Standards
Bill. The should have come years ago.
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The Government has thought of this
belatedly but ore has fakcn a right step.
This Bill should .have been brought at
the ecarliest so that the consumers may
nol get sub-standard itcms. The people
in this country should get standardised
items so that they may remain healthy.
Instead, people are getting adulterated
commodities and no one is there to lpok
after these things., An Institution has
been set up . which puts ISI mark, guar-
antecing good quality goods but experi-
ence in this regard is better. There are
people who are bringing bad name to the
country. They have amassed crores of
rupees for themselves but have brought a
bad name to thc country.. There is one
such scandal about which you too must
have heard. Tne cases was reported in
‘fadia Today’. In this case Parmal'
rice worth crores of rupess was exported
by trader; as ‘Basmati’ rice. Thereby
They pocketed protit of crores of rupees
in collusion with our officers Such people
are bringing Jdisrcpute to our country,

First of all, the hon. Min.ster should ;"
as far as possible. streogthen this Instit-
ution so th t peopic may not get sub.
standard commodiiies. It should also be
cnsured that the commodities being exp-
ted are of good standard which may rai<e
the imag> ot the country,

Secondly, the consumer movement,
which 18 almost missing in our country
and has no protection from the Govern-
ment, needs to be strengthened 'so that
the consumers are saved from those
peopie who try to chzat them by getting
the ISI mark stamped on sub-standard
items.

Besides, | submit that standardisation
of cach aad every article should be made
compulsory. You have brought the Bill
but you are aware that how much expendi-
ture will have to Dbe incurred on stand-
ardisation. This provision of 11 or 12
crore rupees is not going to be sufficient
because a large organsation will be
nceded with branches in all the States,
which would look after the entire arrange-
meats, Scveral types of exports will
have to bs appointed. Presently, even
any the DGS&D th: Government agency
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[Shri Girdbari J.al Vyas]

for procurement does not have experts.
The result is that substandard articles are
procured from ioreign countries and after
fixing wrong markings are recommended as
of good quality. This is the position exis-
ting in the country at present, Therefore,
I want to say that the provisions made
in the Financial Memorapndum is inade-
quate. Iti1s not going to be sufficient.
Therefore, a serious thought wiil ‘have to
be given about the size, branches etc of the
Organisation and also about the number
of inspectors and officers to be appointed,
who would organise and man it and will
implement the entire scheme. I am of the
view that neither you nor the officials have
thought over it. They prepared ths Bill
and you have presented it here. The
intention is very good that the articles
should be standardised and people should
get standard commodities but no thought
bas been given as to.how this scheme will
be implemented ? You should think
seriously about the size of this Organisa-
tion and the procedure to be adopted to
set up its branches in the entire country
so that sciling of substandard com-
modities is checked ? Presently, inferior

guality items are sold in every field. .

Medicines, life saving drugs are sub-
standard which can cause death any time,
People spend money to live but these
medicines become source of death. When
even life saving drugs are spurious. what
will be the position of other .articles ?
Edibles are marked ISI but which *of them,
whether it is turmeric, chillies or ‘dhanra’
is not "adulterated ? Have you ever
thought as to how all these things must be
affecting the health- of the people of the
country ? Has any action becn taken
against persons who sell such inferior
quality goods, 1If some big businessman
starts producing motor cars, then in the
beginning he produces good motor cars,
but the profiteering motive of the people
of this country is so strong that every-
thing is turned sub-standard. People try
to export inferior quahty goods after
obtaining good raw material with a view to
earn more profits. This brings a bad
name to the country. Teday, all the big
businessmen in this country are indulging
in such practices. This problem, therefore,
gequires serious attention.  You will have
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to think as to how the Bill which has been
brought here will be implemented . ahd
what provisions are to be made for its
implementation. The biggest weakness of
this Bill is that a provision for only a fine
of Rs. 50,000 has been made for making
sub-standard goods or using a wrong mark.
There is no provision for impris@hment.
The big capitalists fear imprisonment and
not fine. They are not going™ 1o suffer
any losses due to a fine of Rs. 50,000:
You should include a provision for
imprisonment also in this penal clause.
This system cannot be effective unless
there is provision for imprisonment for
one or two or five years, Mere fine does
not affect the big capitalists in any way.
They invest crores of rupees in their
business ventures. Our official machinery
is such that it detects one out of a thou-
sand cases, Most of the people go scot
free. No action is taken against them.
In such cases exemplary punishment should
be given, which is not there in the Bill.
Therefore, your Bill is not going to affect
big capitajists in any way. Th&y manu-
facture sub-standard goods and your
officers provide them 1SI. Mark and no
legal action is taken against them. There-
fore, it is necessary to implement this law
strictly.

16.00 hrs.

This is an age of advertisement —be it
through T. V., radio or newpapers. Both
the qua'ity goods producers as well as
those who produce inferior goods go in
for publicity. These advertisements are
cheating the public, * I want that only ISI
marked products should be allowed to be
advertised in the Government controlled
media whether it is T.V., radio or news-
papers. You should impose such restric.
tions through this law as may ensure that
the common man in the country is not
cheated. The provision is absolutely.
necessary which this Bill lacks completely.
I want that this thing should be kept in
mind while framing the rules and shouild
be incorporated in them so that inferior
quality goods are not advertised.

As Shri Daga was just now telling, all
the enactments made by you lack all those
provisions which were necessary. Why do
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you not Include in this Bill all the nece-
ssary provisions like rules governing the
bureau, powers of the bureau for efficient
functioning etc. This aspect requires your
attention.

As regards its membership, I am not
in favour of making M.Ps and other re-
presentatives of the people its members.
Hon. Minister will be its Chairman but
members sigould be drawn from the con-
sumers so that they may inform as to who
produces sub-standard goods You will
come 10 know through them as to who
are cheating the public and this country.
Thereby you will be able to take action
against them. A proper implementation
of this system is very much required.

Another point is that a cofnpletc list
of those articles which you are going to
standardise should be published in a
gazette or newspapers. If you publish a
list of such articles then the public will
come to know of,it and will buy standardi-
sed goods according to that list. 1t should
be ensured that this :s done without
fail.

I want to point out one thing about
the F.C.[. F.,CI’s wheat is spoiled by
rains as it is stored -in open, with the
result that the public gets sub-standard
wheat. Have you ever thought that such
a big organisat:on receiving crores of
rupees as subsidy from the Government,
keeps what in open due to lack of godowns
which ultimately becomes so inedible that
even-animals would not like to eat that
wheat. But it is sold to people through
fair price shops. Tris aspect needs to be
looked into We agree that you are short
of funds and due to that you cannot keep
the goods in godowns and they remain in
open. Will then our Government ensure
that the people of our country do not get
such inferior goods which may ruin our
health and may cause many diseases. It
should be ensured that sub-standard goods
are not given to the public. It is not
marked ISI as it is supplied by the
Government and is sold through ration
shops, '

You can take examp'es of other goods
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also. Even I5] marked cdible oils are
adulterated and the people are cheated. .
You do not have any machinery to dist~
inguish between sub-standard and quality
goods. You must have some machinery
to identify sub-standard commodities.
An hon. Member was just now speaking
about diesel,  Petrol is also adnlterated
but kerosene oil is certainly adulterated
heavily which is increasing pollution to a
large extent. It rtequires attention and
strict steps are needed to check adultera-
tion. You should seriously think over
this problem.

+

I want to reiterate that you have not
made provision for imprisonment in the
penal clause and it has not been made a
cognizable offence. The problem of
adulteration and manufacturing sub-stan-
dard goods is a very serious matter but it

-bas not been made a cognizable offence.

You have provided that individual com-
p'aipant can initiate prosecution. When
you are not appointing an authority and
do not have any system to apprehend the
aculterators, who will dare to file reports
against these big persons and file suits in
court In my view the absence of this
provision has totally defeated the objective
of this Bill and it has become useless.
Therefore, I want that this offence should
be made cognizable. You must - have
noticed that in foreign countries capital
punishment is provided for the offence of
adulteratiou but you have made a provi-
sion of a fine of Rs. 50,000 only in this
Bill and nothing “else. It should, there-
fore, be made a cognizable offence. You
yourself are a lawyer and know much
about these things. Why will any one be
interested in filing suits against these
powerful persons. Common man dare
not file suit against these persons. Oanly
the Government has power to file suits
against these persons. You should, there-"
fore, seriously think over this issue. Make
it a cognizable offence and impose such a
heavy penalty which may deter people
from indulging in such crimes. Only such
a provision can make this law effective.

" With these words I conclude.

SHRI HARISH RAWAT (Almora) :
Mr, Chairman, Sir, after Shri Mool Chand
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[Shri Harish Rawat]
Daga and Shri Girdhari Lal Vyas's
speeches, 'I do not think an ordinary
person like me can say much. When the ISI
was formed, the circumstances were diffe-
rent {rom those obtaining today. That 1s
why the hon. Minister had said
while introducing the Bill, that keeping in

view the changed circumstances and the,

progress made in the industrial and other
sectors and also the iocreasing export
possibilities. it 1s essential that some insti-
tution should be there to 'meet the
demands. This institution must work both
efficiently as well as effectively and that is
why the Indian Standards Bureau should
take over the work of the Indian Standards
Institute.

So far as the spirit behind the Bill s
concerned no one has any, objection to
it. The hon. Minister should be congra-
tulated for the fact that he has understood
its significance and has- therefore, brought
this Blll. I wish to draw the attention of
the hon. Minister to a certain fact. You
have said that the Bureau should be
made more effective and in this connection
you have talked of creating an enforcing
agency which may check misuse of ISI
markings. It is pot necessary that some
firm-or factory will copy the product
which has been certified and thus will
violate the ISI standards  About creating
the enforcing agency, referred to by the
hon. Ministcr. 1 think the traditional
machinery availablc in the States as well as
in the Centre can be made equally effective
and ISI itself can be so effective that it
can punish those persons who misuse IS!
markings. It is for this reason that the
hon. Minister has not madc it a cogniza-
ble offence and he has left it to the people
to ensure that¢ there is no misuse of it, The
people can themselves file suits against
those who indulge in such acti'vmcs. I do
not think that in India where lakhs of
people live below the poverty line, are
poor. illiterate and lack the required res-
ources will be able to understand the sig-
nificance of the ISI marking or what their
rights are in this respect. How can they
be expected to initiate legal action against
those who misuse the ISI markings.

You have thought about an elaborate
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plan but I do* not thipk that your plaﬁ
can be implemented. Therefore, I would
urge that provision for the enforcing
agency as well as the punishment to be
awarded should be madc in this Bill itself,
Provisions for the procedare of awarding
punishment and the quantum of puhish-
ment should ~ both bc made in the Bill
itself. The provisions of this Bill are
inadequate in this respect. I do not think
that keeping in view the prevaging condi-

‘tions in .the country and the way adultera-

tors are playing with the lives of peop.e,
it would be possible to check adulteration
by just forming a Bureau, giving it certain
powers and nominating certain people in
it.

You have 1ightly said that you will
nominate people in 1t from different
groups. But in the Bill, the qualifications
and experience of the persons to be nomi-
nated to the Bureau have not been laid
down The people who are nominated
should at least represcnt -their own field.
From *their own field’ 1 mean the different
fle'ds of activities. In whatever field the
nced arises to certify products, ihere
should be representative of that field in the
Bureau. This Bureau should have a very
good representative  character. The
present Bill dces not provide for .it.
Therzfore, I will request the hon. Minister
that this Bureau should have a representa.-
tive character and experts drawn from
various fields should be associated with it
so that the short comings could be identi-
fied and the required attention paid to
it.

We are formulating big plans for in-
creasing our exports and for bridging our
trade gap. We arcalso hoping to bring
about improvements in our economic sys-
tem. We are aiming at improviag the
quality of our products. If our products
are of an -inferior quality, then it affects
our economy. Some cases have been
cited here. I would also like to draw your
attention. It is gspecially true in the case
of automobile sector where standardisation
is completely being misused. You do not
have an agency to check such cases.
Rcecently, some Africam countries rejected
our consigoments a second time because
the items supplied were not of the same
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quality as of the sampfe shown. The same
thing happened in the case of engineering
goo’ds, fertilizers and -several other pro-
ducts.- Therefore, I want to request that
it should be ensured that people have faith
in a commodity that has been certified by
you.

Again, you talked of consumer move-
ment while introducing - the Bill. I want
to urge that the issue of consumer move-
ment has been raised more than once in
the House but who is going to build the
movement. Mere. sermons cannot yield
desirable results; we, as well as the Mini-
sters keep on sermonising here but it
should have some affect on people. People
should be mentally prepared, they should
be impelled to identify areas where adulite-
ration is 1aking place, where underweighing
is being resorted to, and substandard and
uncertified commodit.es are being sold. A
Force comprising such people has to be
orgdnised and this work can be undertaken
cither by the political parties or by the
Governiment, :

These days articles of inferior quality
are advertised through the Government
media, mure the commodiiies are sub-
standard, more publicity is given on T V.,
radio, ncwspapers etc. I want to request the
hon. Minister that the Government media
and machiery should be util'sed for build-
ing up a consumer movement. Until a
consumer movement is prcperly built up,
this wotk cannot be done successiully. The
Government enforcing agencies should also
be strengthened and controlled so effec-
tively that ISI markings are r.ot misused
and the peop'e who indulge in such activi-
tics are punished. This cannot be achic-
ved merely by a Bill or framing an Act of
the Parliament for it would make pecple
feel that the Parliament is merely an  Act
formulating agency., What is needed is to
award punishment to such people who
violate the set standards and play with the
lives of the people. Otherwise we will.all
become laughing stock of the people.
Your ideas are worthy of respect and™
should be welcomed but those should be
implemented effectively as we'l. The
proposed Bureau should work efficiently
and should be given necessary powers. It
should be able to identify and plug the
loopholes of the Indian Standards
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Institute. You must pay due attention in
this direction,

SHRI RAMASHRAY PRASAD
SINGH (Jehanabad) : Mr. Chairman,
Sir, through you, I welcome this Bill but
would like to tell the hon. Minister, that
the purpose for which this Bill has been
brought forward .is not going to be
achieved. You can frame laws in this
House but if the law enforcing machinery
is not efficient, the mere enhancement of
punishments is not going to serve the
purpose. Even-if stringent punishment is
provided, it will not help in stopping peo-
ple from indulging in such practices.
Whatever the hon. Members have said m
this connection is very true. I want to
point out that the purchases made by the
Government for use in i1ts own departments
are of very inferior quality although the
vouchers are madc for superior quality
commodities. What can the Government
do in such situat ons ? The motor parts
being presently manufactured are all sub-
standard.

How will you apprebend them? I
want to tell you about the stituation in my
rural area  The Government formulated
a scheme to provide tubewells to the poor
Harijans having small holding so that they
may use modsro methods in cultivation.
For this purpose, pipes were bought from
the Government undertakings whereas
these were to bought from Tata. These
were purchased at a price of Rs. 11 per
foct instead of Rs. 28 How will you
check it 2 All the pipes failed. This is
the condition of the bureaucracy. Itis
true that there are a lot  of shortcomings
in Democracy. The discussion being done
by us is useless as nothing is going to
happen. Mention of substandard drugs
was also made here. These are causing
loss of life. The ‘people who produce
such drugs are sitting in this House also.
If they are elected to this Hause after
spending Rs. 75 lakhs. what quality of
drugs will they produce ? You must tell
us how you are going to pab them ? I
have seen petty shopkeepers being caught
for selling adulterated stuff. Wkhen a
licalth Inspector reports that turmeric is
coloured or the oil is adulterated, ‘'he
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manufacturer is not caught who has supp-
lied hundreds of tins of that oil; it is the
petty oil seller who is caught, The big
capitalists who are responsible for it, are
the bon. Members of the House. There-
fore, this law will not apply to them.
You cannot catch them. L would like to
give you an example, Indira Diesel pump
was , approved by the Government and
people took it for granted that it will be
of good quality. The farmers bought it
by taking loans but it did not work e¥en
for two months. Now their fields are
being sold because they have to repay
their loans. The custodians of law are
themselves violating the law. You have
various departments. There is a Depart-
ment of Weights and Measures which
checks weights and meters. You can see
as to how consumers are being cheated by
the traders. Who indulges. in malpracti-
ces 7 Law is there but even then people
are being cheated on laige scale because
the custodiaus of law indulge in corrupt
practices, for whom these laws are being
made then 7. Now, I tell you about FCI
in Gaya, The wheat which is given to the
people under N.R.E.P., is ofsuch an
ihferior quality that even animals cannot
eat it. But even then the poor have a
capacity to tolerate all this. We cannot
eat the wheat. The podr people who work
for the whole day get this kind of wheat.
Now you can well imagine what type of
health will they maintain with such stuff ?
Framing of law 1s all right but implementa-
tion of the law honestly can bring the
desired results, There is adulteration in
every commodity but you cannot detect
it —be it soap or the fertilizers. Fertili-
zers are being sold with salt mixed in it.
How will you curb such a large scale
adulteration ? Only the future will tell
whether you have been successful or not.
You will be reduced only to a law making
agency. An hon. Member has said that
there is a good programme of law making,
but the Jaws are not being implemented,
You make a law against the child labour
but still the children are working. There-
fore, you should give a s:rious thought to
it as to how the Bill should be immplemen-
ted which is being introduced by you so
that one may not make a fun of law,
Ot herwise, framing of laws will not benefit
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the poor. Largely, the farmers and the
poor will fall victim to it who are already
suffering because they are upable to diffe-
rentiate. There are lots of people who
can identify drugs, clothes etc. from the
markings on them but there are crores of
people who do not know even this much.
They simply go to a shop and buy what-
ever is given by the shopkeepers. There-
fore, you should form such a agency which
should honestly get this law, implemented.
The aim with which this law bas been
brought is noble but you should get it
implemented in a right manner and that is
what we want.

[English]

SHRI K. S. RAO (Machilipatnam) :
Mr, Chairman Sir : May 1 say that a Bill
of this'type is very much desirable parti-
cularly io view of the adulteration and not
keeping upto the standards ? Not keep-
ing upto the standards is also causing
terrible loss by way of extensive damages
to health, damages to the standards and
damages to the machinery and equipment.
So, bringing this Bill with a view to main-
tain ng the standards of various commo-
dities, manufacturing products and other
articles is good and desirable.

The B:ill serves the purpose only when
adequate measures are taken to see that
it is enforced properly. While making
this Bill, it is mentioned in Clause 3 (3)
that the Minister and the State Minister
are also the President and the Vice Presi-
dent respectively of the Bureau. In case
the Minister, the State Minister and the
Secretary are also to be the members, I
don’t think we will have any means to
find fault with any laps on the part of the
Bureau. So, I wish the hon. Minister
will think whether it is desirable to keep
these two peop'e as weéll as the Secretary
as ex-officio members in the Bureau.

In regard to the appeal also, as
“Stated in Clause 16 (i) the Central Govern-
ment is the appealing authority. The
Central Government, by virtue of the pre-
sence of the Minister, the Sta'e Minister
and the Secretary who are there in the
Bureau itself as members, J could not
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uaderstand how and who else would be
the appellate authority.  Possibly, the
Prime Minister alone be the appellate
authority. This aspect may also be taken
into account. If possible, these three
people can be deleted as members because
enough powers are already given to the
Central Government. -

No specific provision has been made
for the representation of the consumer
councll and for the consumers in this Bill,
We have been discussing time and again
the need for organising consumer protec-
tien which alome can bring the desirable

' protection to the quality of products and
which can save the interest of the con-
sumers. Sir, including Tepresentation of
various consumer protection councils in
various parts of the country or their na-
tiopal forum in this Bill as members in
adequate number will help achieving the
goals of this Bill. So, if the Hon. Minis-
ter cannot provlde it today, he must take
adequate precaution to see that consumer
representation i$ made in good number.

In Clause 24 (2) it is said that-it must
be only a printing error.

«The decision of the Central Govera-
ment whether a question is one of policy
or not shall be trial”

If the word is “final’ and not ‘trial’
then it is okay. 1In Clause 33 (i) there is
provision for a penalty of Rs. 50,000/- but
until and unless there is a fear of impriso-
nment this Rs. 50,000/- will not serve the
end. A number of manufacturers are
prepared to have such facility of paying
the penalty witbout undergoing imprison-
ment because it might be profitable for
them to commit any number of mistakes
and based on the law of probability of
getting caught for the offence it may be
advantageous to pay Rs. 50,000/- as pena-
Ity. Only the fear of imprisonment will
have the desired effect in  their minds so
that they should not resort to adultera-
tion and maintain the standards. Penalty
atone will not serve the purpose.

Coming to rules and regulations in this
Rill I find rules and regulations are sepa-
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rated. The power of making rules is
given to the Government and power of
making regulations is given to the execu-
tive committee, of course, with the prior
consent of the Government of India.
Once again the Central Government has
all the powers of giving directions which
are final, The power of making rules also
can be given to the executive committee
whiclf constitutes members who are ex-
perts in various lines and who alone c¢an
say what is required and what is not re-
quifed and also if there s delay on the
part of the Central Government for not
laying the rules on the table of the House
then the responsibility lies with them only.
So we cannot contradiet our own actions
in Parliament. I prefer that power should
be transferred to the executive committee
and insist on their placing these ruies and
regulations in time, Our earlier experience
shows that rules and regulations are not
being laid on the Table of the House in
time and they.are being delayed. Clause
39 (i) gives validity to all those actions.
-An amendment shouid be brought so that
time limit is mentioned within which the
rules and regulations must be laid on the
Table of the House.  Parallel emphasls
must be laid in ensuring maximum numter
of representation is given to consumer
protection councils and public personali-
ties with proven integrity and experience
in various directions. They should be there
in good number rather the officers as ex-
officio membaers.

ITrarslation]}

SHRI MANVENDRA SINGH (Ma-
thura) : Mr. Chairman, Sir, I support
the Bureau of Indian Standards Bill. 1
would also like to give some suggestions.

Ino our country the question of adul-
teration is very serious and critical. Day
by day this tendency is increasing. Cases
of adulteration in food items, in particular
are on the increase. Edible items like
ghee, oil and spices are largely  be ng
adulterated, about  which there are
frequent Press reports. You must have
read in the newspapers that at some
place hundreds of ‘baratis’ ina marriage
ceremony suffered  from food poisioning
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due to the use of adulterated ghee. In
the case of spices also, there is large
scale adulteration. For example, dung
is mixed in coriander, yellow dust is mix-

edin turmeric and urea is mixa
ed in sugar. Likewise, there ar¢ many
other adulterated things which adversely

affect our health. You should pay special
attention to it,

So far as taking of samples is concern-
ed, the Department does take these sam-
ples but some manipulation takes place
afterwards. This is a matter of regret
towards which I want to draw the atten-
tion of the hon. Minister. When samples
are taken at the place of testing, there these
are replaced for some consideration.
Corruption is rampant there. This way
though on the complaints by the people,
the items are seized but those are later on
declared unadukterated,

Regarding drugs, a lot of complaints
are received. The patients die on account
of spurious drugs. Therefore, through
you, I would like to make request to the
hon. Minister to provide for deterrent pun-
ishment in the Bill. In the case of fertilizers
also you will find the same condition. India’s
75 per cent population depends on agri-
culture and by doing this sort of adultera-
tion they are playing havoc with their
future and with farmers occupation as
well, These traders are misleading the
poor farmers and thereby h rming them,
Such people should be treated as traitors
and deat with severely. They are causing
harm to the country.

Along with this, I am told that insec-
ticides like B.H.C. Gamaxine or D.D.T.
are also adulterated. When godowns
were inspected then white ants were found
in the bags of B H. C. Therefore, | want
to draw the attention of the hon. Minister
that adulteration in the insecticides etc.
which are supplied to the villages, causes
great resentment. When we go to the
villages the people complain to us of
adulteration and state that those insecti-
cides do not kill the mosquitoes. The
same is the situation with the gas cylin-
ders. Itis quite a complicated issue.
When inspected, a lot of cylinders were de-
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tected which had already been féjected.
I woul@ urge the hon. Minister to formu-
late strict laws to meet ‘the sifuation.
This offence should be made nonbaila-
ble and only then people would get
relief, .

With these worlds, I conclude and
thank you for providing me an opportunity
to speak. ’

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT): Mr. Chairman,
Sir, first of all, I want to thank all the
hon. Members for taking interest in the
discussion on this Bill and also for giving
some suggestions, which I think will be of
help to me.

An important, thing that has emerged
after the discussion is that almost all the
hon Members have said that the aim of
this Bill is very good and it should bhave
been introduced much earlier and that
strengthing of I. S. I. is pecessary. Broa-
dly, the House has supported the intro-
duction of this Bill. Now, I will mention
about the suggestions and points made
regarding this Bill. Some hon. Members
while giving their suggestions have expres-
ed certain doubts but they have also wel-
comed this Bill for which I want to
thank them. Some of the suggestions are
quite enlightened.

I want to mention that the aim of
thi~ 311l is to s:rengthen the I, S, I. More
items should be brought under it, more
items shou!d be standardized, should have
certification mark enforcement should be
done in a better way and whosoever vio-
lates the certification mark should be pu-
nished.” Besides, there should be coordi-
nation among the various agencies work-
ing under it and consumers should get
representation in it. These are the main
objectives of Bill. Most of the points
mentioned are very relevant and essential,
The points 1aised by th: hon. Mpmbers are.
correct and I do not ‘deny them. I do
not say that merely strengthcning of 1.S.1.
will solve all the probléms ‘of the consu-
mers all over the country. Strengthening
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of 1. S. L. is one step to protect the inte-
rest of the consumers and for this purpose
there is not one but many legislations. |
will discuss them briefly. Strengthening
of I. S. I. means providing a base for
strengthening of standards and making
them compulsory. Some Members have
also praised this step. Food articles were
discussed a lot, Other articles were also
discussed. There are a number cf items
under the Prevention of Food Adultera-
tion Act whose technijcal standards etc,
have been fixed. According to them, if
there is any adulteration in these items
then action should be taken under this
Act. 1 feel that there are several laws

like the Food Adulteration Act
or the Drugs Act or the Essential
Commodities  Act which need to

be properly enforced. There are certain
laws which are under the jurisdiction of
the Central Government. Those should
be enforced vigorously by it. Certain
laws come under the jurisdiction of the
State Governments, In my capacity as
the Civil Supplies Mipister I have written
to them many a time that laws relating
my Ministry should be enforced vigorous.
ly. They have assured me to some extent
and have taken some action also. What
I want to say is that standards for many
of the articles including food ar:icles have
been fixed. Regarding -fertilisers, I fully
agree that the agriculturist should get full
protection. I also agree that it is not
wrong to say that the consumers as well
as agriculturists are cheated in this
country. There js no doubt in it. Now
what is to be done is to check this ten-
dency. So far as fertilisers are concern-
ed, standards have been fixed for them and
the enforcement of the quality is ensured
by the Agriculturc Ministry under the
Agmark Act. In this Act, agricultural
commodities are covered, which include
fertilisers also. The States have powers
regarding those commodities which come
under the Essential Commodities Acts of
the States. I will convey the feelings of
the House to the Agriculture Ministry,
As Minister of Civil Supplies I can ask the
State Governments about this and I will
definitely ask them.

One thing more. Maximum pumbcr
of articles should get ISI mark by fulfilling
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the requirecments of the standards fixed,
Principally, it is quite correct and I like it.
This Bill has been brought with this inten-
tion. If you look at section 14, you will
find j that so far it was not compulsory.
In certain Acts, it was compulsory for
certain things. Now we have assumed

power to make it compulsory. 1 read
out section 14 :
[English]

«If the Central Government,

after consulting the Bureau, is
of the opinion that it is neces-
sary or expedient so to do, in
the public interest, it may, by
order, publish in the official
Gazette,.—

(a) notify any article or pro-
cess, of any scheduled
industry which shall con.
form to the Indian stan-
dard; and

(b) direct the wuse of the
Indian Standard under a
licence as tompulsory on
such article or process-’’

[Translation]

Fuarther, in Explanation it has been
stated :

[English)

‘®Por the puarposes of this
section, the expression “Sche-
duled industry’® shall have the
meaning assigned to it in the
Industries (Development and
Regulation) Act, 1951,”

[Translation]

All the industries have been enumerat-
ed in scheduled-I. Some of the hon,
Members have stated that the schedule
should be appended with it. Schedule-I
is already there. Almost all the industries
have been included in it. If certain in-
dustries have been left, those can be
included by amending the schedule,
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This Bill provides scope for covering
the maximum number of articles, But to
bring more & more art'cles under it for fix-
ing the standards, ISI should have the full
capacity. If we cover all the articles at a
time without having technical support and
other requisite infrastructure, that will
have .a good impact. We want to aug-
ment the capacity of ISI.

4

An hon, Member has said that it is
going to be a large ipstitution which will
have branches at different places and for
that we should provide adequate funds
because provision made is 1nadequate.
ISI has already several branches. These
are to be strengthened at many places,
We learn something after every evperience.
A study was made in the Institute of
Management, Ahmedabad, which had
recommended that ISI should be given
this shape. This type of institution exists
in several countries of the world, particu-
larly in Japan and other countries
Therefore, we thought it fit to strengthen
IS1. Thus, with increase in the capacity
of 151, more and more articles will be
brought under it.

It is true that consumers’ items should
be given priority. Now there are many
articles which are manu.actured by the
small industries as well as by others. To
enlarge its scope further this Bill has
been brought.

One of the questions raised by the
hon. Members was that the punishment
prescribed in it is confined to only a fine
of Rs 50,000. I beg your pardon It
is our mistake., A corrigendum has been
1issued which provides for one year’s
imprisonment or Rs. 50,000 fine
cannot be two opinions that provision for
imprisonment should be there. Some hon.
Members have pleaded for two or four
years imprisonment, some other have
suggested to make it a cognizable offence.
Let us have some experience, If necess-
ary we can think of makiug it a cognizable
offence. Government is not averse to it
but the law should be such as can be
implemented properly.
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. A very important step has been taken
thraugh this Bill. It has been provided
that the consumers or some recognised
Associations of the consumers can file a
complaint directly against somecone. In
the earlier law, only an inspector or an
officer could file a complaint, Now it
has been decided that if the consumer
feels, he can himself file a complaint. As
1 have said earlier, the Government is
not averse to provide protection to the
consumers. The Government is thinking
of empowering the consumers and consu-
mer Associations to invoke the law so
that consumer movement is encouraged.
It should get encouragemeut. This will
create awareness in the consumers. 1
think that will be a good thing.

A mention was made about its compo-
sition also. I may tell that I respect the
hon. Members. Some of the hon. Mem-
bers have said that the Law Ministry has
not prepared the Bill properly. The Law
Ministry is not at fault. Whatever we
suggest to them they frame’the legislation
on those lines. If there are certain short-
comings we are responsible for them and
not the Law Ministry. About the
composition, it has been stated that this
has not been clarified as to what will be
the number of Members of the Bureau or
in the Council or in the Executive Commi-
ttee. Usually these things are meationed.
This time different categories have becen
shown. I want to assure the House that
in the formation of the agencies menti-
oned in the Bill, consumers will be ade-
quately represented. There is no ques-
tion of not giving them full representation.
A suggestion to take MPs in it has also
come; we shall think over it. Some hon.
Members were of the view that MPs
should be taken, others opposedit. We
shall think over 1t. There is no bar on
taking them in such bodies. Some hon.
Members were of the view that everything
has been left to the bureaucracy or offi-
cialdom, It is not so. The rules which
wi!l be framed will be laid before the
House. ‘Prescribed under the rules made .
by the Central Government’ does not
mean that the final power has been given
to some institution or bureaucracy. The

.rules are subsequently laid before the
House. Regulations too c¢anngt be



893 Bureau of Indian

framed without the Central Government’s
sanction. I also want to assure you that
though the bureaucracy or the executive
will have its own role because it is an
important institution of our couniry
and you cannot ignore it totally; out
whatever is necessary alongwith the
Bureaucracy will also be done. I want 10
assure that these institutions which will be
- get up will neither be $he preserves of the
bureaucracy nor will thcy be dominated
by it. All interests, whether they belong
to trade, science, technology or consumers,
will find place in it so that it may work
in the best possible way.
put forward was' that trade unions and
farmers’ societies should also be nomina-
ted in 1t. This will be thought over as
to who can be the representatives of the
consumers.
dated in it to get the best type of work.
About these categorics also a thoug~t can
be given. That is why it has not been
detailed in it because once the entire
composition is given, it becomes difficult
to change that. This is the rcason "why
it has been kept open so that action can
be taken according to the suggestions
received. This is done quite often in the
Bills. It is not a new thing in the Bill.
Parameters are broadly laid down and
then rules are framed after considering
all the aspects. This Bill has not been
brought hurriedly too. Frankly speaking
1 have no hitch in telling that it has been
brought belatedly. This Bill should have
been brought quite eerlier. A beginning
had been made long back and as such it
would have been wrong to delay it for two
or three years more. It has also been said
that in framing rules two to thres years

time will be taken ard nothing tangible

will be done. 1 want to say that till this
Bill comes into force, rules in regard to
the present ISI will remaio applicable. Tt
is not that the work of the ISI will remain
applicable. It is not that the work of
the ISI will come to a halt. Morcover,
I want to assure that rules will be framed
at the earliest and this Bill will be enfor-
ced as early as possible so that the diffi-
culties are reduced.

Exports too were referred to. It is
true that the. standards for the export

items age fixed by ISI and all the indust-

One suggestion

Every one can be accommo-
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“ries and public undertakings can be cove-

rgd under this sytems. ISI should fix
standards for better quality items but in
the matter of export items it is the Export
Council which decides finally in  consulta-
tion with the ISI.

About advertisements it was stated
that these cause great harm. It cannot
be dcnied that advertisements do have a
motivating - effect and the people .start
purchasing the items. It is possibie that
some of the items may not be of good
standard and some people may be allured
to purchase certain articles resulting in
undue profit to some people. For this
there is a separate law.  As you are
aware, there is a provision in the Mono-
polies and Res‘ri.tive Trade Practices Act
which deals with unfair trade practices.
Acticn can be taken aga:nst such adver-
tisements under this provision. In certain
cases, action has been taken. However,
I agree that some way to deal with this
issue shou!d be found- - out. The adver-
tisements should not be allowed to harm
the consumers. There is one thing more
to think about. In certain countries con- '
sumers are cautioned through media about
the articles found be ow standard so that
they may come to know that a particular
item has not been found upto the mark
or the manufacturer has been punished. I
think these are good things on which we
must think over. At the tim: of framing

~rules. this thing will be kept in mind that

the people who are found to .have done a
wrong thing should be exposed. On the
one hand it was said that the pumber of
inspecting officers will be quite large but
on the other hand it is said that the laws
are not being enforced properly. If there
are no inspecting officers, who will inspect
the thinzs ? Someone has to be there to
go and check the articles. The question
is of humdn machinery. I fully agree
with the view that howsoever good a law
may be. the main thing is implementation.
If the human machinery is good, enforce-
ment will be good. If there is some-
thing lacking in the human machinery,
our effort will be to improve it. It
is not that these things have not been loo-
ked into. It is possible that you might
have considered them more deeply than
us but these surely have been considered
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by us also.
collectively.

We have to improve theny

An hon. Member has made a refer-
ence to FCI. Standard for FClI food-
grains has been fixed in the Food Adul-
teration Act. Quality tests and checks
are made for them. They too have taken
samples at places. I cannot claim that
nowhere there is sub-standard stock,
Complaints from certain places have been
received and action has been takeno on
them. By and large, standard foodgrains
are supplied and these are checked.
Arrangemeants have been made with the
State Goverments for double sampling.
An hon. Member whom 1 hold in great
esteem has stated that stocks remain lying
in the open. Itis not like that. These
stocks are kept in the ccvered godowns
or other covered places. Nowhere FCI
stocks are lying in the open. It does not
mean that FCI stocks do not get dama-
ged. To a certajn extent they do but
efforts are made to ensure that there is
minimum damage. However, the quan-
tum of foodgrains getting damaged is not
much. It has becn said here that favour
is shown to the FCI. It is not so.

As regards the consumer movement,
I would like to say that consumer consci-
ousness to some extent exists in our
country but not to the desired extent. If
we want to encourage consumcr conscious-
ness, the people of India will have to
come forward to take the lead. The
Government can help by creating the
infrastructure. It can help partly by enac-
ting laws and partly through other mcans.

[English]

Ultimately it has to be a voluntary

movement of the consumers and the
‘consumer organisaticms.
[Translation]

We want that copsumer movement

should get an impetus in the country,
Women are particulary conscious about it,
In all the consumer forums our Ministry
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will give proper representation to the
women so that their experience may help.
us. Just now one of our friend referred
to diesel and kerosene. Standards for
these items are fixed. In case of adulte-
ration in them, action is taken under the
Adulteration Act. An hon. Member had
said that nothing will be done and no
action will be taken against any big per-
son as Government consists of rich people.
I do not want to give political colour o
this consumer movement but this much
I will definitely say that during the last
two years several big fish have been
caught in the net, and cases have been
filed against tfem. All this has happened
in this Government’s tenure. 1 would
like to know from these hon. Members
who were saying these things—] do not
have any complaint against their Govern-
ment—how many big persons have been
touched by the Government of their
Party with the powers of detention avail-
lable under the Essential Commodites Act
with the State Governments ?

17.00 brs.
One thing more. An. hon Member

has said that the rule making power should
also be entrusted to the Executive Commi-

ttee. I do not agree with that. It will
give chance for complaints. The power
of appeal to the Central Government

starts from lower to highcr authority.
About delegation of power, I am of the
view that we shall be able to do something
only when certain powers are delegated.
All told, it is a good step, What is peeded
is its proper implementation. There is
need to expand IS, to set up good labo-
ratories and to coordinate and to create
awaraness in the entire country and also to
improve the different laws concerning
consumer protection In other laws also,
it is being thought that the consumers
should get their rights. The Government'
is thinking of fighting cases for consumer
organisations because it is quite a lemgthy
process and it takes time to decide such
cases. In such a situation the Govern-
ment is thinking of bringing forward some
comprehensive consumer laws which may
remain in force concurrently with other
laws whegeby a set up should be available
to the consumers for getting am early
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- reHef. ' The Government is thinking on
these lines. Views have been expressed
- on 1SI. If on the one hand, I say that
- it is not functioning well and on the other
bhand, 1 say that it is having a good
image, that will be saying two opposite,
things. Actually, it is doing good work.
Its area of fun:tionin; is qu te large. There
is no doubt that it has offices in other
countries which command good respect in
the international forum, The confidence
of the people in it has increased but with
the passage of time its responsibilities
have also ircreased. There has been
inter action with the non-aligned countries
which bhas resulted in increased responsi-
bilities. There are no two opinions that
it needs to be sffenghened. 1 think very
good views have been expressed by the
hon. Members during the discussion. We
will try to do our best'to get its provisions
implemented. 1 thank the hon. Mem-
bers for extending cooperation to this Bill

basically.

[English]
MR. DEPUTY SPEAKER : The
guestion is :
«That the Bill to provide for

the establishment of a Bureau
for the harmonious development
of the activities of standardisation,
marking and quality certification
of goods and for matters connec-
ted therewith or incidental there-
to, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER?: We shall
now take up Clause by Clause considera-
tion of the Bill,

The question is :

““That Claus:s 2 to 42 itand part
of the Bill.”

The motion was adopted.

-

Clauses 2 to 42 were aded to the Biil,
Clause 1, the Enacting Formula and
the title were added to the Bill,

SHRI H. K. L. BHAGAT : Sir, 1
beg to mave :
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“That the Bill be passed.”

©

MR.

DEPUTY-SPEAKER : The
question is :

‘That the Bill be passed.”
The motion was adopted,

17 05 hrs.

ATOMIC ENERGY (AMEND
BILL, 1986 ( MEND

[English]

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND
SPACE (SHRI K. R. NARAYANAN ):

| bgg to move :

“That the Bill furlber to amend the
Atomic Energy Act, 1962, be taken in-
to consideration,””

The Atomic Energy Act of 1962
provides for the development control and
use of Atomic Encrgy for the welfare of
the people of India and -for other peace-

ful purposes and for matters connected
therewith.

Section 6 of the Act deals with dis-
posal of uranium and provides that any
mineral, concentrate or other material
which contain uranium in its natural
state in excess of such proportion as may
be prescribed by notification by the Cent-
ral Government shall, on serv.ce ofa
notice and payment of compensation in
accordance with section 21, become the
property of the Central Government, A
readipg of this' provision in section €(2)
which makes payment of compensation a
condition precedent to vesting of the pro-
perty in the material in the Central
Government combined with section 21
(1) (@) which provides for fixation of
compensation by agreement, could give
rise to an argument that the element of
mutual consents is not altogether excluded
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in the transaction. So it will be aruged
that the existing proviston of compulsory
acquisition has an element of vohition ard
therefore could be construcd as sale. It
is, therefore, considered necessary to put
an end to this by making a specific legis-
fjative provision and such a provision
should obviously cover exery transaction
of acquisition of uramum under the

Act.

Clause 2 of the Bill secks to amend
section 6 of the Atomic Energy, Act.
1962 retrospectively so as to provide that

., payment of compensatian for compulsory

ncquisition of minerals, concentrates and
other materials uader that section should,
instead of being a cond:tion prccedent to
their acquisition, be a condition to be
given effect to after such minerals, conce-
ntrates or other materials pecome the
property of the Central Government, so
as to repel any doubt that compulsory
acquisition of suck minerals, concegntrates
and other materials under that section
will amount to -ale.

Apart ‘rom sectiog 6, uranium can
also be acquired under section 11 which
intcr-alia deals with the acguisition of
prescrited substances and uranium is one
of them. This section also prescribes
the mode of acquisition and compensation
to be given in terms of section 21,

Therefore, in orcer to clanfy the posi-
tion unequivocally regarding the transac-
tion of acquisiticn of uranium, it wou d be
better to insert a now séction statung  that
the acquisttion of uranium both under
section & and 11 would not amcunt to
“sale. A new section 1lA is therefore,
proposed to be inserted retrospectively so
as 1o make it clear bevond doubt that the
compulsory acquisitton under s&cction 6
and il shall not be deemed to be a sale
for any purpose whatsocver,

The proposed Bill shall come into
force with retrospectivc effect from the

original date of commcncement  of the’

Atomic Fnergy Act, 1962,
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The proposed amendments are purely
clarificatory in nature and do not iavolve
any substantial change in the provisions of
the Act. As such this is a simple
Bili.

I commend the Bill.

MR. DEPUTY SPEAKER :
moved

Motion

! «That the Bill further to amend
the Atomic Epergy Act, 1962,
be taken into consideration.”

SHRI C. MADHAV REDDI (Adlla-
bad) : Just now the hon: Minister has
said that it is a very simple Bill. I agree
that this is a very simple Bill, becauss
section 6 of the Atomic Energy Act mainly
is sought to be amended. Well, there
must be some background for this amend-
ment. I am not propared to accept, as
has been explained in the Statement of

- Objects and Reasons, that this is just a

simple Bill and this is being brought just
to make certain clarifications so that we
may clarify that this taking over is not to
be deemed as a sale. If that is so, itis a
very simple Bill. ButI do not understand
why you are going black to 24 years and
giving retrospective effect to the provisions
of the Bill. When you are doing this,
please tell us if there is any lgackground.
Suppose you have tried to acquire certain
mines and minerals where there is uranium
or uranium material or some other thing

and you encountered difficulties
with the private owners and they
have gone to court—High Court

or Supreme Court—and finally you want
to rectify this, then the House should be
told about that. This bas not been told
to the House. Otherwise I cannot under-
stand why you should give retrospective
effect. There is nothing wrong in glving
retrospective effect as such because we
have been passing several Bills in this
House giving retrospective effect. But
giving retrospective effect by going back to
24 years is bad in law because it goes
against the spirit of the rule of law. After
all, several transactions must have taken
place, several acts must have besn done
by the State Goveraments or the Central
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Government and now suddenly you are
going to give retrospective effect to this
and telling that this is a very simple Bill,
Unless we are told the background of this,
I am not prepared to accept that this is
just a simple and {nnocuous Bill.

As far as this mineral is concerned, I
have nothing to say. After all, this mine-
ral which is a very precious mineral, which
is required for atomic energy and for many
other strategic purposes, has to be acquired
by the Government. As a matter of fact,
that mineral has to be nationalised. There
is no question of amy private individual
owning a mine or extracting or possessing
the mineral of this nature. Itis like
gold, Nobody can take the gold mine
and extract gold and make gold. It is not
possible. Why don’t you staraightaway
ban and say that nobody can be given a
lease for this particolar mineral and even
if a lease has been granted to somebody,
that lease is deemed to be cancelled if it is
found that he is extracting uranium in the
natural form or in any other form ? So,
there is a case for actually banping the
private explottation of this mineral. That
is to be understood very clearly.

When we are amending a Bill of this
nature—the Atomic Energy Bill—even
though it is a simple Bill, yet therc are
certain other factors which come to our
mind. Obly today there were two ques-
tions on this subject and one was relating
to the operation of the mines. There was
a report in the Press tnat the workers
working in a particular mine in Singhbhum
district in Bibar have been affected. Well,
the Minister said that it is not a fact. But
it did not come for putting supplementa-
ries. We had some information to show
that actually certain workers had been
affected and safety measures had not been
taken in the mines. These are the mines
which are being operated by the Commis-
sion. :

Similarly, there was another question
regarding the safety in the nuclear ecnergy
plants. I do not want to dwell too much
at length on this because the’ Minister might
say that it is not strictly relevant because
the Bill only deals with certain provisions
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relating to the minerals and not relating to
the atomic energy. But it is a related
subject. Certainly, we are well within the
limits to go into this aspect also. When
he is bringing forward this Bill at this
stage, why not to wait for some time ?
Let him withdraw this Bill, wait for some
time and work out all the provisions of
safety which has been talking about. Only
the other day the Prime Minister also
assured this House that we are going to
have a full scale debate on this. He said
that there is going to be a full scale debate
in this House before anything s done
about safety because after the Chernobyl
incident, anything we do we have to be
very careful to see that our plants which
we have established so far work satisfac-
torily and there is no risk involved in
these plants. I know that the homn. Mini-
ster had been asserting time and again
about safety and Shri Raja Ramanna, of
course, he is very jubiliant about these
plants and is very optimistic about our
plants functioning safety in our country,
So, the point is you may be optimistic
about your p'ant. You may say that your
plantg are very very safe and nothing is
going to happen to our plant. OQur tech-
nology is our own. We are proud of our
technolpogy. Certainly, it is our own"
technology. By trial and error we have
developed our own technology. After the
episode of Tarapur plant with which we
are tied up with the United States, the
United States have decived us and failed
to give us uranium and we had to change
the technology we had to develop our own
power based on naturai uranium. That is
very good. The assurances of safety are
all  right. But there are accidents
Whatever  assurance you cive and
precaution take, accidents do occur,
And then are you going to say
that the Russians were not very careful ?
Are you going to tell that Russians were
careless about their plant? How did it
happen ? How did it happen in the:-
United States aiso? Even in our own
country there have been reports that
Tarapur and in some other place in
Rajasthan also there was trouble in the
plant. Not that our plants were comple~
tely free from trouble. May be they are
minor accidents.

But all the same accidents were there.
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My point is there is scope and because of
oversight, because of lack of trainsing on
the part of the workers, on the part of the
_management, some mistake may occur and
there may be accidents and you have to
be very careful. About this I am happy
that the hon. Minister said today that in
our new plants which we are going to
build now. we will be having the latest
technology and all the safeguards are being
looked into. There is going to be some
sort of flve kilometres sterile zone and
there is a provision for evaguating people.
If there is accident, people will be evacua-
ted: All thesc measures are all right,
Where is the provision ? Which law tells

the people that this is possible 7 - Which -

law tells the people that this will be done ?
Can you te}l that this is the law, this is
the Act ? In this Bill you should have
provided all these safeguards. Why have
you not done this ? Are you still think-
ing ? Are you still waiting ? Are you
still waiting for the national debate as the
hon. Prime Minister has promised ? If
so, please. withdraw this Bill. There is no
hurry about it. As you said it is very
simp'e and innocuous Bill. Why should
you come before the House with innocu-
ous Bill 2 You come to the House with
exhaustive Bill giving all the safeguards so
that people are assured, our workers are
assured, everybody is assured that safe-
guards are there in our plants and there
is not going to be any chernoby! repeated
in this country.

PROF. P. J. KURIEN (Idukki) :
While supporting this Bill, 1 also do not
hesitate to request the Minister to te!l why
such a long retrospectivity for 24 years is
needed. 1 do not agree with my friend Shri
Madav Raddi when he says that retors-
pectivity is bad in law. If the law is good,
it is good then retrospectivity is also good.
However, why such a long retrospecthvity
is required, may plaase be fold to the
House.

With regard to other aspects of the
Bill, that accusation should not be treated
-as sale I fully agree. Therc is no point
to be disputed in this regard. Therefore,
I do not want to dwell, too much on that

aspect of it,
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With regard to atomic energy- policy,
it is well-known that we are committed to
peaceful use of atomic energy. That pplicy
was formulated by late Pandit Jawaharlal
Nehru and Indiraji vigorously pursued that
policy and we are still in the same track.
i.e., we are committed to peaceful uses of
atomic energy, and therefore, we are hav.
ing atomic power plant in Turapore,*in
M gdras and in Rajasthan and all are
working satisfactorily. Only today the
hon. Minister said in this House ‘that
technologies used in these plants are the
latest and they are comparable to any
modern plant anywhere in the world. So.
I would congratulate the hon. Minister, the
Government and,our scietists specially, for
this achievement.

. However, I have also to dwell on
certain criticism against using atomic power
plants. [Even while we were planning to
have atomic power plants there was criti-
cism against it, especially about the effect
of radiations from atomic power plants.
It was argued that we have enough coal
for another 50 or 100 years. Then why
should we go in for atomic energy which
is more costly and which causes radiation
hazard, But we should know that Dr.
Bhabha, who was our pioneer scientist in
the nuclear field, said once that if we use
our coal mines at the rate at which being
used in any other developed country, our
coal will be exhausted within a period of 20
years. . So, it is not wise on our part to
depend on coal and hydel encrgy alone,
but it is for us to explot all froms of
energy including the nuclear energy even
if the -~st is a little high. Otherwise we
will not be do'ng justice to posterity.

These criticisms are there. But today
the situation is little different. After the
disaster in the Soviet Union at Chernobyl
even those who supported use of muclear
power are doubtful whether: it suits our
conditions or not. Such a debate is going
on in the country also. In the media
there is a_debate going on about the suita-
bility of nuclear epergy to the coumtry
aiter the Chernobyl accident. I am fully
in favour of atomic energy and therefore,
I would like to request the Minister that
the fears of the peoplc should by alleyed,
It is for the Government and the Depart-
ment concerned to explain to the people
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some-of the genuine doubls they are
having. So. 1 would like to know from
the Minister whether, «after the Cher-
nobyl disaster had taken place, Govern-
ment has examined the safety aspect of our
atomic powcr plants and how perfect are
our safety measures; how do they
compare with international standards, 1
would like to get a specific answer to this
question from the Minister.

Again, the hon, Prime Minister him-
self said in this House that our atomic
plants are safe, It is Okay. Even then
there is always a possibility of a disaster
or accident. In Soviet Union it was
reported that the accident took place
because of human error. Therefore, in
case an accident takes place, have you got
enough capability for coping with the
situation ? Have you got enough capacity
for digaster management for evacuating
the people and taking other measures ?
It has been reported that in Soviet Union
even though there was a disaster, they
could successfully manage 1t within 4 short
time and thercfore, the casualties were
less. What is our capac:ty in regardto
disaster management, I wouid like to know
from the hon. Minister.

Again, there is a gcnuine doubt that
after the life-span of a nuclear power
plant is over the burial of the waste will.be
a serious problem. I read in some of the
magazines that even in the United States
and other developed countries, they do
not havé the technology as to how to bury
the waste. Wherever you go and bury it,
there will be radiation Lven if you bury
in the sea there will be preblem And also,
the cos' of burial is v.ry h.gh. So, the cost
of burial of this waste is also to be cal-
culated and to b: considered as capital
cost or production cost. Anyhow, I would
like to know, what is our position 7 Are
we having that technology 7 Or, are we
still uncertain about how this nuclear waste
to be buried after its life-span is over ?
Why 1 say this is, these are the doubts in
the minds of the people and even among
the scientists. There is a discussion going
on in the media in this regard. Therefore.
it is for *the Government to answer all
these points and clear their doubts off the
doubts from the minds of the poeple.

L]
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It is necessary to clear because we
have evolved an ambitious programme of
nuclear power generation. I understand
that by 2,000 A.D., i.e, within- 14 years
from now, we dre planning to have 10,000
mega watt of power generation from
nuclear plants alone. That means it is 10%
of our projected total production. That
can only be possible, if you get the co-
operation of the people and the confidence.
1 will quote an analogy. You know in
Kerala, there was a proposal earlier to
have a nuclear power plant. Government
even had.located the site. But finally the
Kerala Chief Minister himsaIf said, it is
not needed there because of the objections
from the people. You know, Kerala is
an educated State. In ap educated State
lize Kerala, people began (0 resent the
setting up of -nuclear power plant. It is
tecause there are some genuine doubts.
Therefore, it we have to achieve our tare
gets of nuclear generation of 10,00 mega
waltt of power by 2,000 A D., fears from
the minds of the people clearly alleyed
and we should go ahead with our ambi-
tious programme of generating 10,000 mega
watt nuclear powzr, Thercfore, for the
further expansion of our uauclear pro-
gramme, this 1s vital that thes: doubts ars
removcd.

One more point, I would like to make.
1 had asked in the morning itself, when
thore was a question about the technology
which we are using. I haveto repeat. It
has baen r:ported that our reactors espe-
cially the Canadian recactors and their
techno’'ogies are obsolete. Of course. the
Canadians hal up-to-date techoology at
that time. But later on, " those old reac-
tors hasc been given to us and they have
updated their technology and they are
having better reactors now. But we are
using those old reactors. Thercfore,
naturally, our technoiogy must be to that
extent obsolete. It is said that the Cana-
dians have reactors whose availability fac-
tor is up to 90°,. Whereas you yourself
admitted that ours is up to 165, I con-
gratulate you aad ouc scientists because
we have our own technolegy and it is, of
cgurse, comparable with others. But my
point is that the cost factor can be further
reduced if this aspect is looked into and if
there is any up-dating of our technology,
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It is because, in that case, the cost factor
can be further reduced, and one of the
main objections against the nuclear energy
can be eliminated.

With these words, I support the Bill
and I hope the hon. Minister will explain
the genuine doubts raised by me in order
to allay the fears of the people and in
order to boost our production of nuclear
energy.

MR. DEPUTY SPEAKER : The
discussion will continue tomorrow. Now,
we will take up Half-an-hour discus-
sion,

17 30 hrs.

HALF-AN-HOUR DISCUSSION

[English]

Low Wages for tea Plantation
Workers

MR. DEPUTY SPEAKER : Shri

Piyus Tiraky.

SHRI PIYUS TIRAKY (Alipurduars) :
Sir, this Half-an-Hour discussion is on the
poor paymcnt of wages to the workers in
the tea gardens. The hon. Minister has
replied to the question that has arisen.
But the hon. Mnister has gracetully
avoided to clarify how much foreign ex-
change the Government is getung from to
tea exports from India and what is the
condition of the labourers in general in
the tea plantations.

Tea industry is a vcry profitable indu-
stry at present in India because we are
carning Rs. 700 crores by way of foreign
exchange for our country through tea

trade.

I would like to elaborate to some
extent the general condition of the labou-
gers in the tea indystry in India, The
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daily wage of tea labourers is fixed at Rs.
11.8 paise whereas for the agricultural
labourer the scéle is fixed at Rs. 13.50.
But tea industry is said to be of both
agrarian and industrial nature and because
of this reason, this industry has earned lot
of money for the country "and naturally
the shares of the profits should go to the
labourers and the workers engaged in the
tea industry and they have every right to
demand more pay and have it.

In regard to the rationing supplied to
the tea labourers, rice and atta are given
to them at 50:50 ratio. But the plantation
workers prefer to forego their 50% quota
of rice because of price consideration and
even if the rice is supplied, it is of very
poor quality and sorhetimes it is not fit for
human consumption. The workers in the
tea gardens are thus exploited to the
greatest extent. Atta is supplied to the
labourers simply because the price of atta
is less than the price of rice. The
Government should Jlook into this
matter.

In the casc of fuel, it is 2 scarce com-
modity. Fuel is not available everywhere.
The tea garden workers are not getting
their due share of fuel which is 25 maunis
per family per worker because of scarcity
of fuel in the country and, thererfore, the
Government should give them coking coal
or kerosene to pave the rorest products
and fuel in our country.

The acreage of plantation under tea
has incrcased because tea is a profitable
industry but the ratio of employment in
the tea industry has not kept pace with it.
Unemployment problem is very acute in
the tea gardens. The poor and illiterate
labour employed in the industry constitute
only 40% of the residential labour popula-
tion in tea gardens. If such a big portion
of residential labour is unemployed, then
it will be very difficult for the tea industry
to grow because naturally the tea industry
may face troubles.

When Government in earning lot of
money from tea industry, why are they
not improving the condition of labour by
setting up auxiliary industries in apd
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around tea gardens? If this labour is
provided employment opportunities it will
be’'good for the planters as well as for the
Government because the Government is
getting lot of money out of tea industry
itself. So, there is no difficulty to get the
money for the auxiliary industry in and
around the tea industry. This is my de-
-mand. The Government should think over
it very seriously.

Sir, I have alrcady mentioned about
the Provident Fund amount. I think, the
Provident Fund money is deposited with
the Government. I have got the details
of the defaulter companies who have not
even paid back the meagre amount which
has been deposited. They have not been
returned to the actual workers who have
been asking for their own use in order to
have a good living after retirement. I
have got the list. The number of cases
ot Provident Fund pending right from 1976
to till-date are as follows : Gandra Para
Tea Garden—76 cases; Tu'sipara Tea
Garden : 57 cases — this is right from 1980;
Harimara Industries Ltd.—!2 cases;
Sarugaon Tea Estate —105 cases; Kalchini
Tea Estate—10 cases; Boxa Doors Co.
Ltd.—47 cases; Hasimara [ndustries 1.td,

—153 cases; Gopalpur Tea Estate—142
cases; Central Duors Teca  Ltd.—117
cases.

The list contains 37 companies which
are not paying back the Provident Fund
amount right from 1976 till todate. This

is something very bad on the part of the
Governm:nt for not forcing the planters
to comply with the procedures. Some of
the planters have not deposited their share
also. This i1s the Government Act. Also,
I do not think that the State Government
has enacted this Act. This is the Indran
Government’s legislation. The Indian
Government is respdnsible to implement
and force the concerned to implement the
Act in toto. The Indian Go\ernment has
legislated it in the year 1951 and it has
been brought into effect from 1954. But
this Act has not yet been fully implemen-
ted. Had this Act been implemented to
some extent, the workers in the Tea
Gardens would have had some sort of a
better living in our country. This is the con-
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dition which is prevailing now. fhe Act
has provided a number of welfare activities,
But none of them has been fully impe-
mented. So, I would request the hon.
Minister to go into this matter fully-well
and have some sort of an enquiry about
every section of this Act as to how much
of it has been implemented; how much
or it bas not been implemented and who
are the people not taking any interest to
implement 1it. The Government should
also think as to what sort of punishment
can be given to such offenders. The
Government should take a very serious
view of this matter.

Sir, I would like to draw the
attention of -the Government to the past
history. At the end of the 19th century
and in the beginning of the 20th century,
the tea plantation started in some parts of
our country and especially in Assam and
Duarsarea. At that time 'abour was very
scarce. Even the present Assam and
Duars could not afford to give even 5 per
cent of the labour needed at that time.
So, the Chhota Nagpur area where tribals
were living was artifically made into a
famine area and people were brought by
agents for big commissions, and they were

* forced, ke bonded labour, to do very
hard work in the tea gardens. And this
is the condition of the tribals there. Our
Prime Minister says that he is very much
keen about tribal development and crores
of rupees are spent. 95 per cent of the
tribals are working in the tea gardens.
Government should come forward and do
something for these people. They are not
asking for money from the Government;
they are saying that whatever money you
are earning from there should be spent for
the development of the tribal people
there.

In reply to my question, Mr. Panja
had alleged that the State Government was
responsible for not giving the allotted
quantity of rice which was about 60,00
quintals per month. If allotment is made
by‘the Central Government, they should
enquire whether that has reached the
company itself or not, whether the labou-
rers are getting it or not, I think, it is
the responsibi ity of the Union Govern-
ment,
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What a bright day for the Indian tea
now. The Castleton Tea Estate in Dar-
jeeling owned by Tiru Tea Limited set up
a world record, last year, in tea prices at
Rs. 1,460/~ per kg and this year the price
is Rs. 1,704/- per kg. This is the work of
the tribal people in the tea gardens and
this should be tiken note of.

We have exported lea to the extent of
2:7,040 thousand kilograms and lots of
money have alrcady come.

My demands are the fol'owing :—

Old age homes should be established
there. There should be compulsory
education for the age group, 6 to 14 years,
for the children of the plantation workers.
They should have onc month’s earned
leave every year with Rs. 300 for journey
expenses per worker, male, female or
child, whosoever is employed in the tea
gardens. The licence for plantation,
production and manufacturing should bz
made compulsory for renewal every year
on nominal charges —to avoid sickness in
the tea industry. Proportionate new
appointment 1s a must in accordance with
the increase of acreage in plantation.
Taking into account the acute unemploy-
ment problem among the labour popula-
tion, some auxiliary industries should be
planned and deveioped there, There was
a demand to the Planters” Association
made by the Coordination Committee of
the various Trade Unions of labour work-
ing in the plantations; that must be fully
accepted; Government should force the
Planters’ Association to accept their
demand. A comprehensive labour Bill
should be iniroduced in the ncxt Session
of Parliament a:cording to thz recommen-
dations of the Iaternational Labour
Organization and as per the Faclory Act,
1948. All sick tea gardens of West Bengal
should be taken over by the Centre with-
out any compensation and without any
responsibility for any sort of liabllities,
and handed over to the West Bengal State
Development Corporation .

%Lastly, arrangements should be made
immediately for the essential commodities

" minutes.
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from fair.price shops to be distributed in
the tea.garden area also as it is done
eslewhere in India.

This is a very important subject. Early
in the morning we ask for tea. Without
tea everyone gets puzzied, When we take
tea at least we should think of the poor
labourers who are struggling hard to get
us our morning and e¢vening tea and
amusemcnts 1n hotels.

MR. DEPUTY SPEAKER :
conclude.

Please

You have already takem 15
*There are other members also
to put questions afterwards

SHRI PIYUS TIRAKY Let me
conclude Sir. I hope the Minister will
consider it and he will do whatever he can.
The Mlnister himself comes from a tribal
area. He will think of the plight of the
tabourers and do whatever he can do.

‘' THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR SHRI
P. A. SANGMA) : First of all, though
the Plantation Labour Act—the Central
Act—was passed by this very House, the
appropriate Government for the imple-
mentation of the Plantation Labour Act is
not the Central Government as contended
by thc hon, Member, it is the State
Government. THough the Actis of the
Centre, the implementation is to be done
by the State Gouernment.

Mr. Tiraky has alleged that they are
the lowest paid people. He has quoted
some figures. I want to correct them
slightly. I confine the figures to the tea-
growing States only. In Assam, the mini-
mum wage fixed for agricultural sector is
Rs. 12.50. For the non-agricultural sector
it is from Rs. 8 to Rs. ji12. The present
raté of wage for the tea-garden workers is
Rs. 10.30.

SHRI BASUDEB ACHARIA : It is
muchb less.

SHRI P, A. SANGMA : That is why
1 am giving the facts and figures.
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As for as Kerala s concerned, for the
agricultural sector the minimum wage is
Rs. 15, for the non-agricultural sector it
is from Rs. 5.75 to 20: and for the tea-
garden people at the moment it is Rs.
14.45.

In West Bengal, for agricultural sector
it is Rs. 11 70, for non agricultural sector
it is from 15.58 to Rs. 23.25 and for tea-
garden people the present rate of wage is
Rs. 11.28.

In Tamil Nadu — your own State Sir—
for the agricultural sector it is Rs 8, for
the non-agricultural rector it is from Rs.
15 to Rs. 23 and at the moment the tea-
garden workers are getting Rs. 15.02.

This is the position of the minimum
wages and the wages being earned by the
tea-garden workers. While it looks sli-
ghtly lower than the agricultural sector
and the non-agricultural sector, the one
aspect that has to be kept in mind is that
as far as tea-garden workers are cooncerned
they get not only the wages in cash, but
also to certain extent they get it in kind
in the sense that thcy are given-as you
ha ¢ yourself r ghtly pointed out—subsi-
dised rate of rood grains. They get free
fire-wood of course.

I am just placing these before the
House. Though in monetary terms it
looks slightly lower than the other
sectors, if you take into accounmt the
wages that they get in terms of kind, in
the reduced subsidised rate, the position
of the tea-garden workers are comparable,
I may just say it is comparable. This Is the
precise position of the industry. As far
as the contention of the hon. Member
that since they are earning huge foreign
exchange, therefore, the r wages should
go up. I do not know how far this argu-
ment can be accepted. If we accept this
then we may have to accept the other way
round also. that is, whenever the export
earnings go down the wages of the workers
will also go down. So, this is not a
correct agrument. The export carnings
keep on fluctuating. It is not that every
year export earnings keep on rising. In
1983 the export earnings were Rs. 557
crores. In 1984 the export catnings were
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740 crores whereas in 1985 it came down
to 711 crores, The present concept of
sharing profit is the bonus concept. That

is-the real concept of sharing the - profit of
the industry and this is being done,

Sir, fortunately the tea industry is an
industry where the trade union movement
is very very strong™ Therefore, the wages
are norma'ly determined not on the basis
of minimum wagzs fixed by the respective
State Governmentssbut it is always on the
basis of bilateral n: gotiations. As far as
West Bengal and Assam are concerned
the bilateral negotiaticns took place in
August, 1983 and has expired in August
1986. As far as Tamil Nadu is concerned
the wage negotiations took place in Janu-
vary, 1984 and the present settlement
expire in December 1986. Therefore, both
in the South and in the East the fresh wage
negotiations arc due. I have no definite
information whether wage negotiations
have been resumed but wage negotiations
are due.

Sir. as I said earlier the trade upion
movement in this area is so strong that
the wages are determined through bilateral
negotiations.

Sir, the implementation of the Planta-
tion Labour Act is not satisfactory, We
in the Labour Ministry have made a study
on the implementation of the Plantation
Labour Act throughout the couontry. It
was commissioned in 1983 and was over in
1985. This study report reveals that the
implementation of Plantation Labour Act
is not at all satisfactory. We bhave an
industrial committee for tca plantation
industry aud this matter was put before
industrial committee on the ©6th August
this year. This committee. appointed a
sub-committee to go into the report as well
as the working of the implementation. of
the law and the working of the industry.
The sub-committec has, in fact, in a short
time been able to submit its final report
and has given its recommendations. On
the basis of the recommendations of the
sub-committee appointed by the industrial
commiltee on plantation industry we are
now considering a number of proposals to
bring changes into the Plantation Labour
Act which will mainly deal, of course, with
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the welfare part of it particularly health,
housing and we are going to add a new
chapter which would exclusively deal with
the safety of the workers.

' These are the few initiatives which the
Ministry has taken and hopefully by the
next Session of Parliament 1 am confident
that I would be able to come to the House
with the proposeg amendment anfi the
House wiil be in a position to discuss

it

SHRI BASUDEB ACHARIA (Bao-
kura) : Mr. Deputy-Speaker, Sir, 'this
Half-an-Hour discussion has been raised
by Shri Pius Tiraky, 2 veteran leader of
the tea plantation workers. He bas
pointed out some of the problems the tea
plantation workers are now facing.

No doubt, tea is one of the important
industry of our country. The foreign
exchange earnings may fluctuate, but 1t 1s
carning a considerable amount of foreign
exchange. Besides, a cess of 50 paise per
kg. is also being paid to the Government.
However, the welfare programmes for
these tea plantation workers are not being
implemented properly. The workers are
in a very disastrous and bad situation and
the wages that they are now receiving are
pot proper. Though they also get rations
at a subsidised rates, the supply is not
regular. Similarly, there is no arrange-
ments for their accommodation, health
care and recreation, These arrangements
are not there in the tea gardepns and a

large number of tea gardens have become
' sick and some of them have also been
closed rendering thousands of tca planta-
tion workers particularly in Assam, Jalpai-
guri, Alipurdwar, Chota Nagpur areas of
. Bihar surplus.

There are also complaints regarding
provident fund accounts. The accoun's

17.59 hrs.

[SHRI SHARAD DIGHE % the
chair]

are not being properly majntained, The
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amount is not being deposited properly in
the respective accounts and the refunds
of the amounts is also not being made
properly. We, the Members of Parlia. .
ment, had also asked for setting up of apn
office in the Siliguri area, The Minister
had agreed with this suggestion, but it has
not been implemented.

SHRI P. A. SANGMA :
office is already functioning.

Such an

SHRI BASUDEB ACHARIA : Thank
you.

15.00 hrs,

The Minister has been just now stated
that he is going to bring a Bill in the
Budget Session. 1 would like to koow
whether he will consider creating a welfare
fund the welfare of the tea plantation
workers. A cess known as ‘welfare cess’
can be levied and the money collected can
be deposited as a Welfare Fund. This
will enable the Government to undertake
certain welfare measures such as construc-
tion of hospitals, schools and other educa-
tional institutions and so on. This wel-
fare fund can be created on the lines of
the Beedi workers welfare fund. Will the
Government consider this proposal while
formulating the comprehensive legislation ?
Before formulating the legislation, I want
to know as to who are going to be the
members of the Industrial Committee,
Will the Minister consult trade union re-
presentatives, the concerned State Govern-
ment Labour Ministers, i.e, Labour Mini-
sters of Assam, West Bengal and Tamil
Nadu., where there are tea gardens and
also McmBers of Parliament and leaders
of tea plantation workers like my great
friend Shri Piyus Traky ?

SHRI P. A. SANGMA : Yes. It is

going to be tripartite.

SHRI BASUDEB ACHARIA : will
the Government propose to take stringent
measures against those tea garden owners
who fail to deposit the provident fund
amouft ? '
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Sir, I would like to point out that a
large number of tea gardens have become
sick and a large number of them bhave
even been closed down. Rejuvenation
work is also not beiog done to revive these
plantations, A large number of tea plan-
tation workers are now thrown out of
employment. Wi'l the Government pro-

‘ pose to take over these sick tea gardens ?
Although this is not under his Ministry,
will he still consider the proposal, looking
at the plight of the workers who are now
facing starvation and dcath also? Is
the Minister going to consider this propo-
sal ?

Sir, these tea garden workers cannot
be compared with the agricultural workers.
The tea garden workers are skitled
workers. So, the minimum wage to be
paid to these skilled workers should be
much higher than that of the agricultural
workers. Will the Government propose to
include'this suggestion also in the forth-
coming legislation ?

These are my questions.
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the prices of tea started dropping in our
home as well as in the world market, to
boost the tea cultivation; Government had
given many incentives " to the owners of
tea gardens. At the same time, the
Government raise the Excise Duty on tea
but not proportionate to the incentives
given to those few tea garden owners.
With the result, these tea garden owners
made lot of money, but they did not pass-
cd ongo the labourers though actually a
proportion of that money should have
been given to them proportionately.

As a result the prices of our tea shot
up in the home as well as in the world
market.

Sir, the prices of ordinary tea, which
is consumed by common people, in 1982,
it was round about Rs. 22/. per kilogram.
Now, this bas been raised to Rs. 38 to
Rs. 40/- per kilogram. So, Sir, we should
not go too far, but if we see the prices of
tea which are displayéd in our own Par-
liament House—Tea Shop—I bave just
got some for the information for the bene-
fit of the hon. Members and they are as

SHRI P. NAMGYAL (Ladakh) : Mr.  foHows:
Chairman, Sir, a few years back, when
No. Brand name and quantity Before As on Current
Dec., Dec., price
1985 1985
1 2 3 4 5
1. Natraj-500 gms. Rs. 11.75 Rs. 26.00 Rs. 34.30
2. Maya Pure Darjecling N. A. Rs. 12.35 Rs. 18.45
« —250 gms.
3. Animal—Bird-500 gms. Rs. 37.93 - Rs. 50.90 N. A.
4. Anm‘ -.“ns gmsu RS. 20-52 RS. 35050 N- A-
. »

S. Green Label (Not available in the
Lok Sabha for the last four years)
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6. Brook Bond Supreme Rs, 25.40 Rs. 25.40 N. A,
(Not avarlable in the Parliament
House)

7. Oriental Brand—225 gms. Rs. 12,98 Rs; 17.50 N. A.
Not available in the Parliament :
House)

8. Assam—-225 gms, Rs. 14,15 Rs. 19.85 N. A.

9. Nilgiri —225 gms. Rs 17.28 N. A,

Rs. 15.44

So. these are some of the data which
show that the prices had been increased
so much, but as per the reply given by
the hon. Minister, this increase in prices

are being passed on to the labourer, but.

that has not been done. So, in the light
of this, I would like to put some ques-
tions : first what are the incentives given
ta the tea gardeners ? What is the excise
duty levied on tea, and what wasit in
1982 7 1Is it a fact that excise dusty on
tea has not been increased proportionately
to the incentives given to the companies ?
Is it a fact that due to incentives given to
the companies ? Is it a fact that due to
incentives given, and the disproportionate
levy of excise duties, the tea - garden ow-
ners ecarned crores of rupees, while this
earning was not passed on to the planta-
tion labourers ? Will QGovernment raise
the wages of the tea garden workers pro-
portionately to the incentives given, and
increase in the sale price of tea in the
.market ?

SHRI PIYUS TIRAKY : I would
ask only only question. It relates to the
workcers. Is it a fact that the green tea
leaf pluckers are paid only 16 paise per
Kg ; but if some factory in the industry
wants to sell some green leaves to an~ther
factory, at that time the owner of this
sick tea garden gets 65 paise per Kg of
green tea leaves.  Why should there be
so much of a discrimination ?

Five Kgs. of green tea leaves make
one Kg. of tea. The present average

price of tea is Rs. 30 a Kg. So, the price
of at least one Kg. of tea should be
given to the individual workers as hig
daily wage rate  So, this should also be
considcred when the Minister brings in a
comprehensive Bill.

SHRI P. A. SANGMA: I am
afraid that about the specific questions
raisspd by Mr. Namgyal, {t would be
difficult for me to answer, because the
administrative Ministry for this indusiry
is the Commerce Ministry. Though 1
have some informatien having been for
four ycars in the Commerce Ministry
earlier, since I am not in possession of
the latest position, I would not venture
to reply 1o these questions.

The basic questions on which the dis-
cus~ion bas centred, sre the minimum
we ¢s, and weifare measures. It is where
myselfl personally and my Mibistry are
conc€rned, From time to time, we
write to State Governments, and we also
lay down certain guidelines for the rovi-
sion of minimum wages, not only «n the
tea industry, but in many otber iddustries
aswell T can only assure the House
that after what has been discussed here,
1 will 1ake the matter up with the respec-
tive State Goveraments, to see whether
they would be in a position to revise the
minlmum wages or obt. Tt is for the
State Goveraments todo it. But T will
certainly take it up with them,
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-As far as welfare measores are con-
cerned, Mr. Acharia has raised a number
of questions 1 have already admitted,
earlier. - that the implementation of the
Plantation Labour Act is not satisfactory.
The welfare measures contemplated under
the Act are not being implemented. That
is why we have set up a committee, and it
has gone into all these aspects. We are
trying to rect fy the situation to some
extent,

As far as enforcement of the law is
concerned, perhaps the enforcement ma-
chmery which is available now, is not
adequate enough. Under the proposed
amending Bill, we are trying to strengthen
the enforcement machinery also,

So, this is one aspect I would like to’

“say. though I will not be able to spell
out everything what we are thinking of.
For example, they are supposed to cater
to medical facilities to the workers and
all that. [ have mysel!f reviewed the sit-
uation of how the hospitals and dispen-
saries 1n the tea industry afe being run;
whether they are adequate; whether medi-
cines are available; whether doctors are
available; whether nurses are available. It
is not a bappy state of a thing. I myself
have found it out. One of the reasons
they say is that the doctors are not avai-
lable, but they bave iafrastructure; they
have hospitals; they have the equipment,
but doctors are not willing to serve there.
So, I ventured to offer to them, I mean
gave a suggestion to them that if the
workers® children are to be educated and
if they want (o go to medical profession
with an agreement when they have their
M. B. B. S. Degrees or whatever it is, if
they are willing to come back and serve
there, whether you will be willing to spon-
sor these candidates and finance them. I
am happy to inform the House that there
is'a spontancous response from the tea
industry and I propose to take up the
matter with the Minpistry of Health to give
us some seats so that we can sponsor

. some medical studen:s for the tea industry.
So, all these aspects, we have been going
into.

~ SHRI BASUDEB ACHARIA : What
about creation of fynds ?

* personally looking into it.
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SHRI P. A, SANGMA : 1 have been
There is no
bar on creation of fund; creation of fund
can be done. In fact, in Assam, they have
already created a Tca Welfare Develop-
ment Fund out of the cess which is being
collected from tea. So, that is already
there The only question is whether this
cess deveiopment fund should be run by
the Central Government as a who'e or it
should be run by the respective States
Governments. This is a question which
I have to certainly talk to the State
Governments. But., at the moment,
Assam Government has gone into that
and ttey have already formed what is
called a Tea Welfare Development Fund;
and I do not see any reasons why the
West Bengal Goverrment cannot do it

whct the Assam Government has already
done it.

SHRI BASUDEB ACHARIA : Do

you propose to imcorporate it in the
proposed Bill ?

SHRI P. A. SANGMA :
given thought to it.
down the suggestions
already made.

I have not
I will certainly note
which you have

About the Tripartite Committe that
you had referred to, 1t is an Industrial
Compittee; it is a Tripartite Committee
represented ty the wrade unions and the
industry and the government where the
Labour secretaries of the tea growing
States are the mcembers. So the State
Governments arc certainly taken into
confidence whenever we discuss these
problems.

Regarding setting up of provident fund
offices, we have talked about it. We
have sanctioned their of fice in Siliguri
and it has started functicning— not much.
1f 1 tell you the problem you will be un-
happy man, because the Calcutta office
uvnion is not willing to part with the files

_relating to Siliguri, Jalpaiguri and Darjee-

ling. So, there is some problem of shift-
ing the files. I have talked to your Labour
Minister and told him to sort it out.
But an office is not only sanctioned in
Siliguri but also in Darjeeling. The only
thing remaining is about Jalpaiguri. 1
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have made a condition that first the files
pertaining to Jalpaiguri and Darjeeling
should be transferred to them; then only I
will consider 1he question of setting up an
office in Jalpaiguri. Otherwyse, I will not.
This is what T have told your government.
So, if you can kindly influence your
union leaders it would he¥p us to maké
this office function in a proper manner.

As far as nationalisation is concerned,
I think the position of the government
has been made absolutely known., 1t is
not the policy of the government now to
g0 on taking over every sick industry or
every gick mill; government cannot
afford to become a hospital of the sick
and the dead mills or dead industries.
Therefore. our position is very clear hcre.-
With these words, I have made my posi-
tion clear and I thank the hon. members
for baving initiated the discussion. 1 can
only assure you that while formulating
our amendment, we will keep the sugges-
tions made n this bchalf.,

SHRI P1YUS TIRAKY : And the de-
mand also.

PAPERS LAID ON THE TABLE -
Comd.
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIK-
SHIT) : On bebhalf of Shri B K. Gadhvi,
the Minister of State in the Department
of Expenditure in the Ministry of Finance,
I begto lay on' the Table a copy of
Notification No. 468/86-Customs (Hindi
and English versions) published in Gazette
of India dated the 26th November, 1986
together with an explanatory memoran-
dum geeking to raise the basic
customs duty on unwrought - copper
from 75 per cent ad valorem to 95
per cent ad valorem  in supersession of
Notification No 252/82-Customs dated the
16th November, 1982, under section 159
of the Customs Act, 1962,

[Placed in Library. See No. LT-3302/
86]

MR. CHAIRMAN : The house now
stands adjourned to reassemble tomorrow.

18.21 hrs.

.The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 27, 1986/ Agrahayana 6,
1908' (Saka)
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